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RAJYA SABHA
Monday, the 6th February, 2017/17th Magha, 1938 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE
Notification of the Ministry of Mines

THE MINISTER OF STATE OF THE MINISTRY OF POWER, THE MINISTER
OF STATE OF THE MINISTRY OF COAL, THE MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY AND THE MINISTER OF
STATE OF THE MINISTRY OF MINES (SHRI PIYUSH GOYAL): Sir, I lay on the
Table, under sub-section (1) of Section 28 of the Mines and Minerals (Development
and Regulation) Act, 1957, a copy (in English and Hindi) of the Ministry of Mines
Notification No. G.S.R. 1120 (E), dated the 8th December, 2016, publishing the
Minerals (Other than Atomic and Hydro Carbons Energy Minerals) Concession
(Amendment) Rules, 2016. [Placed in Library. See No. L.T. 6430/16/17]

Reports and Accounts (2015-16) of BRLF, New Delhi and NIRD&PR, Hyderabad

o

Irfivl e A3 #§ I w3t (S I $uTd g1ea): Jeled, § rEfaRad
UH Bl Yp-UH AT (SIS qor Bt ) |1 ged UR Rl g

(1) (a) Annual Report and Accounts of the Bharat Rural Livelihoods Foundation
(BRLF), New Delhi, for the year 2015-16, together with the Auditor's

Report on the Accounts.
(b) Review by Government on the working of the above Foundation.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 6459/16/17]

(i1) (a) Annual Report of the National Institute of Rural Development and
Panchayati Raj (NIRD&PR), Hyderabad, for the year 2015-16.

(b) Annual Accounts of the National Institute of Rural Development and
Panchayati Raj (NIRD&PR), Hyderabad, for the year 2015-16, and the
Audit Report thereon.

(¢) Review by Government on the working of the above Institute.

(d) Statement giving reasons for the delay in laying the papers mentioned
at (ii) (a) above. [Placed in Library. See No. L.T. 6460/16/17]



2 Papers laid on [RAJYA SABHA] the Table

Notification of the Ministry of Road Transport and Highways

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS AND THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING
(SHRI RADHAKRISHNAN P.): Sir, I lay on the Table, under sub-section (4) of Section
212 of the Motor Vehicles Act, 1988, a copy (in English and Hindi) of the Ministry
of Road Transport and Highways Notification No. S.0. 2590 (E), dated the 8th
October, 2014, amending Notification No. S.O. 1365 (E), dated the 13th December,
2004, to insert certain entries in the original Notification, along with Explanatory
Memorandum and delay statement. [Placed in Library. See No. L.T. 5767/16/17]

Reports and Accounts (2015-16) of Kolkata Port Trust, Kolkata and CDLB
Kolkata and related papers

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS, THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING
AND THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): Sir, I lay on the Table:—

I. (1) A copy each (in English and Hindi) of the following papers, under sub-
section (2) of Section 103 and Section 106 of the Major Port Trusts
Act, 1963:—

(a) Administrative Report of the Kolkata Port Trust, Kolkata, for the
year 2015-16.

(b) Annual Accounts of the Kolkata Port Trust, Kolkata, for the year
2015-16, and the Audit Report thereon.

(¢c) Review by Government on the working of the above Port Trust.

(d) Review by Government of the Annual Accounts of the above Port

Trust.

(2) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 5937/16/17]

II. A copy each (in English and Hindi) of the following papers, under Section
5(E) of the Dock Workers (Regulation of Employment) Act, 1948:—

(a) Annual Administration Report and Accounts of the Calcutta Dock Labour
Board (CDLB), Kolkata, for the year 2015-16, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Board.
[Placed in Library. See No. L.T. 5939/16/17]
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MATTERS RAISED WITH PERMISSION

Alleged ban on the democratic rights of the students in

some Central Universities

2 ofell oFaR RI (f[98R): Weley, dHYIas Y Tl Usel digay ¥ BIEl o
ATSER TSR DI T WX @ielw B FT DIl 396 prospectus H T8 91 © fF A8aR
TSR I H W Gelll 3R g9d oy I/ AW B g8f & dRil o I H A8aR
AR @ie ¥ A7 fHaTl S 915 ded oW WR 93| 9 "edl @ ¢ Udh ATd
81 T, JfhT 59d U I TSl Bl gdrfed fhar S I8l 81 A el Bl diolsl I
freTe faam Tl SeR e WM ugd |1 el H SIIST §all, SUH 39 |l IR UHaTEaik
Eﬁfﬁﬁlﬁ?ﬁ"ﬁiﬁexaminaﬁonéﬁfﬁwm@%@—\’ﬁmiﬁlﬁq
PP JAANS B TRE A gAfpar & S I B

ISy, I87 R dSfhAl & AT T 8l IET B2 987 R dS(hdl &l 8Red § Fi4-
IS W BT TS Bl Tsb AM-do1 O T Adhd ©, Afb oTefbdi A-do T8l ©T
bl &1 oTefpdl 3MS g9 & dIg 8Red & 8l 3 Fhdl &, Al g9 & 915 d Al
B TR g T8 B Gl &l g8 W ASihal Bl ERed H gexie dl gfaer T8l
gl Ted! B I8 gRwr frerch 8, dfeT asfeal o ag gl 72 e 21 asal
B g GaTT 24 G ITAY B, A dSfHal B I ghaem T8 T 3H R A ¢
P TISU BT BRAM 987 B dil SIRT &X I8 =l 39@ oV 987 R as® 3R Isfepaf
eI BY V2 Bl 981 W VS & 99 &) dsfhdl F 39 a¥g Bl affidavit foram
ST R8T § 6 d fR o ofieiem W e el ol gfd Sdl TSR SR T,
Sy SdT 39 ORE ¥ Gl ASIQR! 81 ST & 39 '8 &l Sdlad! a8l ddl a8l
g1 59 =t ol & e T 8, S99 9 e RN & 8, <fad g, deAid
P Bl 39 dNg 9 SId! 8% R4S &l <8l B

AR, 341 TRE Bl AT SUyg H 21 37y S & 1P 3l SUy H 15 Tedl Bl
e fpar B SBT3t BT H sfaR\ o™ &1 A af e g, ofed 9
AN 9@ EedTd TR I3, S o7t SRt STam &t SR &) iR &8 1 I8 ' .
% g8 R vAgEyas, GEidndt ff eRe W) 93 6 g8t & IRN AT B @ Bl usd
Al T BT Bl B T BT GIS IMalad HRd ¥, fp 1 TG & anrT ff
a8l & IR § TSt o Y E1 Heled, AWl 91 87 AWl I8 © b ol 4 U
Afeitheer Fare & fb dias! 4 vsfeM & oy 319 100 WRUC $exg B8N, S
fh Teb P8 @ T 6 I8 10 e BT TRyl 9 safv U we @ § f wife
ST Rest & off e/ & o 9 ...

MR. DEPUTY CHAIRMAN: Time is over. It is not going on record.

st 3relt IR IWRY: *

* Not recorded.
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N IT[UIFT: MY AU I A b 8, PUAT AT 6 S1SYI 379 AID! g1
Rais o T8 o & &, gAfelY FIAT MY I8 WM-YI ... (@ALH).... It is not going

on record.

sft 3rell IR IR *

Sl et sgR (fewmae ween): Aeied, # W99 &1 59 fIwy 9 Wdg a=d §¢
HEA AR g b ...(EaEH). .

N T FAR A9 (AR der): AEIy, S JFaet § I8 =1 8 e 87
...(FGHT)....

M I T IR ([NER): Weley, § W &I 39 vy 4 dag F=ar gl

SHRI MAJEED MEMON (Maharashtra): Sir, I too associate myself with the
issue raised by the hon. Member.

SHRI C. P. NARAYANAN (Kerala): Sir, I too associate myself with the issue
raised by the hon. Member.

#elt faera STgR: FefRal & WY VAT FaeR 81, §9 ARl &I Hefaret adra
gl ...(FFHT)...

SHRI TAPAN KUMAR SEN: What is going on in the country? Are we in a
democratic, socialist, secular country or are we somewhere else? ...(Interruptions)...
Why is this nasty experiment being made in the Central Universities where the
Central Government is ultimately the deciding authority?

SHRI D. RAJA (Tamil Nadu): Let the Minister respond. ...(Interruptions)...

3t ¥RE Ied ([98R): IR Ao JFAfESS 3 & ool 70 aul ¥ 39 e
$ BTl el a1 TSl 59 Iafadl # A1 el gudl girafaet 6, J9M dRE Bl Sl
fagad o W81 8, WRHR Bl 39 W TR BT AT A TAH YA 3ad 3fer
g1 ITH 39 X8 Bl "geA Ugd Bl 8l sl il 3@ ol 81 &l 87 Fl IS FrH
g ¥ fodt 7 forefl avE @) oAl B wer 81 I8 77 9% 984 & TR A 2
..(FAI).... § 39 fAWIR & Tl die 1 F18dl offd Al 980 TR 81 GRBR Bl
39 WX O A1 ARyl 3muds favafdenera €, e w1 # fiy g 21 L.(aEm). ..

Sl I s1gR: WR,98 TR AMel § 3R 37 ARl 31 Heford! qamar g1 &4
Al qe &1 HId ST ... (FFE). ..

Y STgUTIfd: 3MTRT BIs Afed 59 q@a d A8 e B

St fawera SrgR: Aifew &1 faar a1 @, gg qMer TR B SR g Hefadt
AT B ...(TALT). ..

* Not recorded.
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ot STy Ife sy vEIfive o)1 gl §, a9 UT Sifert f vaifiue e
Bl ...(caaum). ..

St fera SrgR: qeley, § 39 vy & Wy vaige o)l gl ...(aaum ). .
it IuwIER: 316 Tl ...(ag™). ..

Sl ST gea (SR UQ9):

st faera o1+

MR. DEPUTY CHAIRMAN: Jayaji, this you usually do. You are not chairing,
I am chairing. ...(Interruptions)... Sit down. ...(Interruptions)... What they have said is
not going on record. ...(Interruptions).. Jayaji, this is not the first time you are doing
such things, always you do like this. Don’t question the Chair. ...(Interruptions)... You
can give suggestion but you cannot question the Chair. ...(Interruptions)... You are
an hon. lady Member, behave properly. Sit down. ...(Interruptions)... What you have
said will not go on record. ...(Interruptions)... All what you have said is expunged.
...(Interruptions)... Now you sit down. ...(Interruptions)...

RS B A & AT FA qAT WG BRI HAGI H ST HAT
(S AR T THd): A FEI o Sl HHT SO/l € 3R By aR A
HERIT 7 37U ATTH] IFb A TAIRUE fHam &, Firaraeist, JFardeist @i autonomy
3R gFafGeStst § S administrative activities &, I@1 day-to-day il activities &,
BN ITH HHl SEEY T8I DRl ... (TGEH). ..

MR. DEPUTY CHAIRMAN: Universities have autonomy also. ...(Interruptions)...
MY gl .. (Fagm). .

A AR AT Tehdl: gART (99 Ig ¢ b St fawafderery €, St st aiRem
BIT B1 SD! 3UT YT e 3R WRINI6 ATIES 8Id &l 89 99 81 3ligie
H Fpddr Y €1 84 Al@ 2 % 3R 39 @RE @l 9ISl 8ril § a1 ffvad dk 4
BTH AU G ST &, 31U I1d Bl F8f & A -ager | AR I8 BT administrative
machinery I H8d &, fbd & 9 TSl BT IAOTIAGRYT T8 IR A8 BT ARy
..(FAUF)... 3R BIg WRIfhd TcT MUd! JIFGRT § 8 ... (FIHH)... M9 &4
qaTsy, &9 Aefd #Al & G | W ATG| 3G Irear Wt |t L (caem). .

MR. DEPUTY CHAIRMAN: You listen. ...(Interruptions)... Listen please.

...(Interruptions)... Listen please. ...(Interruptions)...

it 3relt IFaR Y ¥E B A E & WX ...(AET)....

* Not recorded.
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MR. DEPUTY CHAIRMAN: I allowed you. Please sit down. ...(Interruptions)...

I have already allowed you. ...(Interruptions).. Now sit down. ...(Interruptions)...

it 31l MR IR+

MR. DEPUTY CHAIRMAN: It is not going on record. Naqviji, Mr. Ansari has
raised a specific issue. He mentioned the name of a University. He also mentioned
about certain discriminations where girl students are discriminated against. Of course,
I concede these are autonomous bodies. In spite of that if these things are there
which are said to be unlawful, you can inform the HRD Minister to find out what
the position is. That is all. Dr. T. Subbarami Reddy. ...(Interruptions)... All those
who associate, their names will be added, including Shrimati Jaya Bachchan’s name.

...(Interruptions)...

SHRI D. RAJA: Sir, I also associate myself with this issue raised by the hon.
Member.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I also associate myself with

this issue raised by the hon. Member.

SHRIMATI JAYA BACHCHAN: Sir, I also associate myself with this issue
raised by the hon. Member.

SHRI TAPAN KUMAR SEN: Sir, I also associate myself with this issue raised
by the hon. Member.

SHRI VIVEK GUPTA (West Bengal): Sir, I also associate myself with this issue
raised by the hon. Member.

SHRI K. K. RAGESH (Kerala): Sir, I also associate myself with this issue
raised by the hon. Member.

SOME HON. MEMBERS: We also associate ourselves with this issue raised
by the hon. Member.

SHRI ANAND SHARMA (Himachal Pradesh): Sir, we are grateful to the Chair
that you have registered fully the importance of this issue. When the Minister
of Parliamentary Affairs conveys this to the HRD Minister, it should be clearly
underscored that this is not a small matter. Secondly, within the Constitutional
framework the autonomy of the Central Universities must be protected. That is all

what I have to say.

* Not recorded.
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MR. DEPUTY CHAIRMAN: That is correct. I appreciate that point. Autonomy
is very important. It should be protected. I agree. Dr. T. Subbarami Reddy.

SHRI ABDUL WAHAB (Kerala): If that is the case, what... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Wahabji, please sit down. Dr. T. Subbarami Reddy.
Need to frame a national policy to prevent forest fires

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, protecting the forests from
fire accidents across the country is the prime duty of the Government. It is very
important. We have seen that 24,817 fire incidents took place in various parts of
the country. Therefore, measures should be taken by the Government on top priority.
In recent years, forest fires have increased across Central Indian forests and the
Himalayan Pine forests. The frequency of such blazes has risen by more than 60
per cent. So, Madhya Pradesh has seen nearly ten-fold increase in forest fires. The
three States of Odisha, Chhattisgarh and Madhya Pradesh contribute to a third of
forest fires. The prolonged forest fires destroyed 4,000 hectares of forest land across
13 districts of Uttarakhand itself. In Himachal Pradesh and Uttarakhand, over 17,502
acres have been damaged in the last year due to increasing number of forest fires.
The Parliamentary Committee which had gone into the whole issue has observed
that a large number of posts of frontline forest staff are lying vacant and the fire
fighting equipment is almost nil in most of the cases. This is very important. It is
surprising, actually. How has the Government not filled up the posts? Why are they
not giving any equipment? How are they keeping quiet when there are fire accidents
taking place throughout the country? The Committee has recommended procurement
of sweeping machines to clear roadsides of Chirpine needles, while advocating large
scale incentives and programmes, including the Mahatma Gandhi National Rural
Guarantee Scheme, to collect dry pines for use as fuel and other incineration. Sir, it
primarily focusses on the prevention and containing of fires in the Himalayan forests
— which is important — spread across Uttarakhand, Himachal Pradesh and Jammu
and Kashmir. It also suggested framing a national policy to manage forest fires. This
is important. I urge upon the concerned Minister to make a White Paper and tell us
what action they are taking and how they are going to protect the forests. I urge
upon the Central Government in the Ministry of Environment and Forests to frame
a national policy on managing forest fires on an urgent basis to address these issues.
I would also urge upon the hon. Minister to implement the recommendations of the
Parliamentary Committee, in the short-term measures, to safeguard the forests for the
future generation, especially in the wake of coming summer which is predicted to
be hot and severe. I, once again, urge upon the Government to take measures on
top priority. Thank you.
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SHRI C. P. NARAYANAN (Kerala): Sir, I associate myself with the issue raised
by Dr. T. Subbarami Reddy.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the issue raised
by Dr. T. Subbarami Reddy.

SHRI RIPUN BORA (Assam): Sir, I also associate myself with the issue raised
by Dr. T. Subbarami Reddy.

Pathetic condition of engineers categorized under group ‘C’ in Railways

3 ¥R Ied ([98R) : W, § AUS! JFART I Yo arel, Sl 9gd auf A TRBR
& T B, IOMT ARAT gl W, W W & Py (74 vAd § FOIRR 97 £1 3
IE SR dogd HN1 6 Yad § St SoNfae €, 9 99 Wl 81 €, 99 9 SRR
IR B & 3l S9! " IS fAadr g, Sifde YRd & arat 9t fawr § I
" a3 V-0 9§ 6 e SR SelifR d g A Wl 81T § SIR
AR B B G & 916 W IAqD] Th |l JHIRH el el 81 39 AW & dN |
Hs UAYIST 3MTST & 7181 afed auf | forg <2 €1 I8 S disparity &, I8 Sl Hd 7, I8
AT 991 ® 5 e ened o1 ot wR et aRg & g =8l fierdt 39 oRe
Nd & Sl SO €, Sd I Y 3R o 8 W8l 2 ARPR S9 W &
TE <ll, H W BE IR I9h IR A o g1 H U 919 el aredn § B 59 SR
H | SUIGT gECAIY Nol H 8 IE 1 3fy # 'l &, Nfewm #H g §, SR U
¥ gt €, I S Y 7, 39 AwET § I SIET B BRI dlol, s9B] 9@ del
Pls AT B & o I SO Bid 1 safore ot goiiffad €, g9 < 917 § 98
SIReBTsS 8, <IITd g § IRGR I AUP JegH 9 fHded o b 59 feiRe)
&1 e @Ry, 59 fay @1 fierr @iyl o SoNfasd € 99 T W, R Sfad
W OG I U & Y fIurT $l <@d € a1 9P 3fEX Udb SABINAINST HIFeiad
Bl ST 8, U I 91T Bl 81 $Afelg 3 Ared 4 § WRPR 4 9rg & 59
foTg oR YT F3 Bl TR el I STedl Bls T Pls KT bl HRP 59 qdTd
®I B BIAI MY, eI § MU HAegH A BRI fFdeq H_1 arsdn g

it 3relt 3MaR SFRY ([AER): Aeley, # W1 59 AT | U 3MUd! FHg Bl g
£ I I SR ([ER): 7eiey, § 01 39 4wy & A1y Wi ol qwg Rl g

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRI K. T. S. TULSI (Nominated): Sir, I also associate myself with the issue
raised by the hon. Member.

MR. DEPUTY CHAIRMAN: Now, Shri Partap Singh Bajwa.
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Need to pay attention to the problems of the Central Armed Police Forces

SHRI PARTAP SINGH BAJWA (Punjab): Sir, I rise to draw the attention of the
hon. Minister of Home Affairs to the appalling problems faced by the personnel of
the Central Armed Police Forces.

Last month, we read the disturbing news of a Border Security Force (BSF)
jawan who vented his grievance through social media. If we are to go by the media
reports, the resentment over the allegedly poor quality food is just the outer layer
of the problems, the discontent runs much deeper. The reports suggest that personnel
in the CAPF are dissatisfied with the harsh service conditions.

They are expected to perform duties in snow-bound areas, in desert tracts and
in jungle terrain, depending on the stations they are deployed at. They are over-
stretched and on the move most of the time. There is also a high attrition level
within the forces and large numbers go on voluntary retirement after completing the
mandatory 20 years of service. The unplanned expansion of the Forces has led to
visibly grave deficiencies in infrastructure. There is an acute shortage of housing in
the Forces. About 95 per cent of the Forces remain deployed throughout the year
and this affects the morale of the Forces. The men aren't even able to avail of their

leave, which naturally leads to anger and resentment.

It is a matter of shame, Sir, that the brave jawans who protect our borders are
unable to find ears within the system to voice their complaints. The existing grievance
redressal mechanism seems weak and calls for a structured method to ensure that

our jawans do not have to employ social media to air their concerns.

At this juncture, Sir, some of the major recommendations of the six-member
National Police Commission Report, submitted to Home Minister, Shri H.M. Patel,
on February 7, 1979, seems valid even today and needs to be considered earnestly.
The Commission had strongly recommended the establishment of District Police Staff
Councils (DPSCs) and State Police Staff Councils (SPSCs) comprising a majority of
subordinate policemen to consider the grievances of the personnel.

The Commission also recommended sanction of weekly off days and eight-
hour workdays for all policemen. This step, I believe, will greatly help the jawans
in recuperating from the stress that they undergo on a daily basis. Implementing
a transparent, rational and fair leave policy will greatly reduce the burden on the

personnel and refresh them for future commitments.

Another key issue concerns the salary paid to the personnel. Although the CAPF
personnel have been entrusted with duties akin to that of the Army, they draw
lesser quantum of pay and allowances visa-vis their Army counterparts and thus the

fundamental principle....
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MR. DEPUTY CHAIRMAN: Your time is over.

SHRI PARTAP SINGH BAJWA: ...of equal pay for equal work is grossly violated
in respect of CAPF personnel.

MR. DEPUTY CHAIRMAN: Bajwaji, time is over. It is not going on record.
SHRI PARTAP SINGH BAJWA: Okay, Sir.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the

issue raised by the hon. Member.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I also associate myself with

the issue raised by the hon. Member.

SHRI RAM CHANDRA PRASAD SINGH (Bihar): Sir, I also associate myself

with the issue raised by the hon. Member.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the

issue raised by the hon. Member.
2 I R SR ([ER): 7eigy, § W1 59 vy & 91y Wi &1 Jwg Rl g
&Y oA e (ufeaH S men): weiy, § 9N 39 vy & 91y W@ 31 Wy R g
MR. DEPUTY CHAIRMAN: Time over. Shuklaji, do you want to associate?

SHRI RAJEEV SHUKLA (Maharashtra): Sir, it is a matter of serious concern.
The jawans of Paramilitary Forces live in the most miserable and pathetic conditions
and they are compelled to put it on social media. I think some preventive measures
must be taken. On the one hand, there is an issue of discipline and on the other
hand, nothing is being done to provide justice to them. They are compelled to do
that. So, I think, the Government should come out with a statement, and the Home

Minister should make a statement on the floor of the House. This is what I demand.
MR. DEPUTY CHAIRMAN: Okay. All right. Now, Shri Derek O’ Brien.
Securing interests of the Indian IT Workforce creating value globally

SHRI DEREK O’BRIEN (West Bengal): Sir, the subject today is, ‘Securing the

interests of Indian IT firms creating value globally’.

Sir, this is a very important subject, and a few days ago, the Chief Minister
of West Bengal was the first person to react on this. I just want to read two lines
of that quote before I get into the meat. ‘News about HIB visas is concerning. We
must protect our IT companies and professionals. They are our pride. They are our

inspiration. We stand by them. India is proud of its world-class talent and it is our
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duty to secure their interests. We pledge our solidarity with our IT professionals

across the world’.

Sir, I don’t want to get into discussing what this new executive order does but,
suffice to say that it will fundamentally and adversely affect Indian IT companies.
Now Indian IT companies don’t need our pity nor do they need our sympathy. They
are very, very strong to stand on their own feet, and there is an alternative view,
Sir, but I think it must be tabled as to what role these IT companies have played
globally. Now, science and medicine doctors, technology, science professionals are
always in short supply and it is well known that Indians across the world always
come and top them up. No one is doing us a favour. It is because we are qualified
to do what we do. Sir, there are three or four very important points to highlight
here. Seventy-five per cent of ‘Fortune 500 companies’ have operational support from
Indian IT companies. I am not only talking about the ‘Fortune 500 companies’, I
am also talking about the thousands of other American companies which have this
support. Sir, from 2011 to 2015 when the American job market had been growing at
1.7 per cent, those Indian companies, supporting American companies, were growing
at 10 per cent. That is a huge contribution. Sir, if it even comes to tax, 20 billion
is being contributed every year by these companies. Sir, there are millions of jobs
which are being created as a result. So, we need to protect these companies. We fully
believe that these companies can stand on their own feet. I don’t mean ‘protection’
in negative kind of way. There is an alternative view to suggest that these companies
could be looking globally, elsewhere but I think we need to place on record that
these companies play a positive role not only in the American economy but also
across the world. Sir, these engineers, these software engineers, are truly a jewel in

the crown of the Indian workforce, of the international workforce. Thank you, Sir.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I associate myself with the

issue raised by the hon. Member.

SHRI K. T. S. TULSI (Nominated): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRI VIVEK GUPTA (West Bengal): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI K. SOMAPRASAD (Kerala): Sir, I also associate myself with the issue
raised by the hon. Member.
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MS. DOLA SEN (West Bengal): Sir, I also associate myself with the issue
raised by the hon. Member.

it 3rell R 3R (MER): #Elgy, § Wi A0 9ew & Jad | @d &l
. g

MR. DEPUTY CHAIRMAN: All right. All those who associate are welcome.
Now, Shri Hariprasad.

NHRC report on the rape of 16 tribal women in Bastar

SHRI B. K. HARIPRASAD (Karnataka): Sir, I would like to draw the attention
of this House about the slogan of the NDA Government ‘Sabka Sath, Sabka Vikas’.

Sir, it has become a fashion in Chhattisgarh. Way back in 2012, Meena Khalkho,
14-year old girl, was raped and murdered by the Police force, and, later, she was
branded as a ‘Naxalite’. The then Congress President, Mr. Nand Kumar Patel, who
was killed by the Naxalites had demanded for a judicial inquiry to this episode,
and later in 2015, the Judicial Commission had submitted its report to the Assembly
saying that ‘Meena Khalkho was not a naxalite’. It is nothing but a *. Later, in
2013, Sir, we have witnessed Jalaimari kand where 40 children, aged between 6-13
years, in a tribal ashram were molested by the people in the ashram. Fortunately, the
District Commissioner, DC, had exposed this episode but no action has been taken.
Sir, recently, the Indian Express had reported the NHRC report indicting the State
Government and the Police of raping of 16 tribal women in Bastar region, especially,
in Bijapur region, in the whole of Bastar. Sir, I would like to stress upon the fact
that in the whole of Bastar, there is no governance except on the National Highways.
Way back in 2015, according to the Commission Report, in Pegdapalli, Chinnagelur,
Peddagelur, Gundam and Burgicheru, the State Police personnel allegedly sexually
harassed and assaulted more than 40 of them and gang raped at least two in Bijapur
district of Chhattisgarh. It was also reported that belongings of many villagers were

destroyed, stolen or scattered by the forces passing through these villages.

Sir, they talk about "HIDT H, HID] fd®IT". In Bastar, it is not vikas but vinash.
No action has been taken against the people or the Police who were responsible for
such acts. NHRC has taken suo motu cognizance of the NGO which was fighting
for the cause of the tribals. Instead of filing cases against the Police under The SC
and ST (Prevention of Atrocities) Act, they have filed cases against the lawyers who
were giving free legal aid to these tribals. They have filed cases against the NGOs,
they have filed cases against the journalists, but they are yet to file a case against
these Police officers. Unfortunately, despite such barbaric and beastly acts by the

*Expunged as ordered by the Chair.
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Police officers there, the name of one of the top officers has been recommended

for the Presidential Award.

Sir, at this juncture, we demand that action be taken against these officers. If
the Government believes in "AddT AT, AGHI fAHNI" then, it should dismiss the

Government in *
MR. DEPUTY CHAIRMAN: Time over. ...(Interruptions)...

SHRI SHANTARAM NAIK (Goa): Sir, I associate myself with the matter raised
by the hon. Member.

SHRI VIVEK GUPTA (West Bengal): Sir, I too associate myself with the matter
raised by the hon. Member.

MS. DOLA SEN (West Bengal): Sir, I too associate myself with the matter
raised by the hon. Member.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I too associate myself with
the matter raised by the hon. Member.

SHRI K. K. RAGESH (Kerala): Sir, I too associate myself with the matter
raised by the hon. Member.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I too associate myself with the

matter raised by the hon. Member.

SHRI MAJEED MEMON (Maharashtra): Sir, I too associate myself with the

matter raised by the hon. Member.

SHRIMATI RAJANI PATIL (Maharashtra): Sir, I too associate myself with the

matter raised by the hon. Member.
3 3relt 3FaR IR (UER): WEley, H W SU/Y (U 3MMUH] Tag Bl g
# I AT SGR ([FBR): Heley, H W A 37U MUPI AF Bl gl

sft TRAST B RIS o &, fooet): ABigd, § W SHY U U]
TG PR Gl

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I too associate myself with the

matter raised by the hon. Member.

MR. DEPUTY CHAIRMAN: Shri Venkaiah Naidu, do you wish to respond to

this? ....(Interruptions)... Now, listen. ...(Interruptions)...

* Not recorded
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THE MINISTER OF URBAN DEVELOPMENT, THE MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI M. VENKAIAH NAIDU): Sir, this is not the
way to condemn the entire... ... (Interruptions)... The Zero Hour is not meant to
condemn a particular Force. Let me make this very clear from the Government

side. ...(Interruptions)...

SHRI B. K. HARIPRASAD: Sir, no action has been taken against people who

committed these atrocities. What else can be done? ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, it is the naxalites and the maoists who have
taken the law into their hands. ...(Interruptions)... They are killing innocent people.
They are killing adivasis. They have killed a number of people. ...(Interruptions)...
The police personnel who get into the job for their livelihood are also being put to
untold miseries and even being killed. ...(Interruptions)... If they have sympathies for

the naxalites and maoists, let them say so openly. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: The Police and the CRPF are doing a fairly
difficult job. ...(Interruptions)...

SHRI B. K. HARIPRASAD: No, Sir. ...(Interruptions)... They should take action

against those people. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Listen to the Minister. ...(Inferruptions)... Listen to
the Minister. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, the Police, the CRPF and others are doing
a difficult job. They are also staking their lives for the protection of the people

there. ...(Interruptions)...
SHRI B. K. HARIPRASAD: Sir, they are.. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: People who sympathize with these people talk
about the Human Rights Commission! ...(Interruptions)... Human rights are for human
beings; human rights are not for people who kill others, who spread terror and who
stop development. ...(Interruptions)... This has to be clearly noted, Sir. The Zero
Hour is not meant to defame the Forces and make allegations against officers. They
are not here. ...(Interruptions)... If they have some evidence, let them write to the
Government and the Government would take suitable action. ...(Interruptions)... But
such political allegations against the Forces should not be allowed, Sir. I hope the
Chair would take notice of this and such things would not be allowed in future.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)...
SHRI TAPAN KUMAR SEN: Sir, please allow me. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will allow you; please sit down. ...(Interruptions)...
I said, I will allow. Sit down; I will allow you. If Mr. Hariprasad has condemned
any Force in particular, then I would go through the records and expunge it.

...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, he talked about 40 raids. What is the
evidence for those 40 raids and for the allegation that those children in the Ashram

were raped? They have given a statement that they were not raped. ...(Interruptions)...

SHRI B. K. HARIPRASAD: The NHRC has given a report. What more do you

want? ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: They are using the Parliamentary forum to make

such sweeping allegations. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I will go through the records. ...(Interruptions)...

SHRI NARESH GUIJRAL (Punjab): Sir, they cannot demoralize the Forces.

...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Such allegations about the Forces and State
should not be allowed at all. Chhattisgarh is one of the best performing and forward-
looking States in the country. ...(Interruptions)... Their Party leader, the former Chief
Minister, left the Party and went away. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Mr. Hariprasad, the only point is, any blanket
allegation or any vague allegation for that matter against any Force of the Government
will be expunged. ...(Interruptions)... Please sit down. ...(Interruptions)... Yes,

Mr. Tapan Kumar Sen.

SHRI TAPAN KUMAR SEN: Sir, the fact of the case is that some abnormality
is prevailing in those extremism-affected areas. The Force is surely playing a role

there. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is not the Forces, but may be some individuals

who are doing it. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: At the same time, if you look at similar situations
prevailing at various places, there are cases of over-action and atrocities against
the common people by abusing their rights in the name of the abnormal situations

prevailing there.
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MR. DEPUTY CHAIRMAN: But you cannot blame the entire Force for that.
That is the point. May be some individual.. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Definitely, Sir. The Force cannot be blamed, but
who is to be blamed for that?

MR. DEPUTY CHAIRMAN: Just one minute.

SHRI TAPAN KUMAR SEN: Sir, let me complete. It is the concerned
administration that is to be blamed. Who is to be blame? ...(Interruptions)... Please
let me complete. ...(Interruptions).. ‘Who is to be blamed’? It is the concerned
administration. ...(/nterruptions)... ‘Who is to be blamed”? It is the concerned
administration which is supervising the utilization of the Force there. ...(Interruptions)...
The concerned administration is to be blamed and they are to take the responsibility.
Zero Hour is definitely a proper legitimate hour to raise these problems of common

people. ...(Interruptions)...
st R A9 (7 U<TN): A SAESE Bl ...(FDM)..
MR. DEPUTY CHAIRMAN: The issue is not that. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Nobody including the Minister can ever question

raising an issue in the Zero Hour. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: The issue is not that. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Nobody can even question raising the issue.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Tapan, the issue is not that. ...(Interruptions)... For
the fault committed ...(Interruptions)... Listen, let me make it clear. ...(Interruptions)...
Let me make it clear. ...(Interruptions)... For the mistakes or wrongs committed by
a person or two persons of a particular Force, you cannot blame the entire Force.

...(Interruptions)... This is the issue. ...(Interruptions)... That is all. ...(Interruptions)..

SHRI TAPAN KUMAR SEN: Nobody is doing that. ...(Interruptions)... Please

do not overreact. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)...
it AERTS OIF: W), S=i7 QT fhan 21 ...(aaem)... F Sa9es g ... (FaEm). .

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Don’t we have to discuss

Kerala, Sir, where our party workers are being murdered every day? Please
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discuss that too, Sir. ...(Interruptions)... Our party workers are murdered in Kerala.

...(Interruptions)... Please discuss that too. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Shri K. Somaprasad. ...(Interruptions)...

Shri Somaprasad. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: At the same time, the entire State Administration has
to be condemned. ...(Inferruptions)... The entire administration has to be condemned.

...(Interruptions)..

MR. DEPUTY CHAIRMAN: That is over. ...(Interruptions)... No discussion.
...(Interruptions)... 1 have not allowed any discussion. ...(Interruptions)... What do
you want? What is your problem? ..(Interruptions).. Why are you getting angry

with me? ...(Interruptions)...
SHRI K. K. RAGESH: Sir, * is killing. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No. That is expunged. ...(Interruptions)...
it FERT S: AN B AT BR IB B ...(TILTH). ..

SHRI D. RAJA (Tamil Nadu): This is a serious matter. ...(Interruptions)... We

want some response. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is already replied to. ...(Interruptions)... Please
sit down. ...(Interruptions)... That is already replied to. ...(Interruptions)... That is

explained. ...(Interruptions)... Don’t be impatient. ...(Interruptions)...
SHRI K. K. RAGESH: Sir, * is killing. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: How do you say like that? ...(Interruptions)... Why
do you bring in the name of *? ...(Interruptions)... It is expunged. ...(Interruptions)...

Don’t do that. ...(Interruptions)...

SHRI K. K. RAGESH: Sir, * is killing and they are pretending to be innocent.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: What are you doing? ...(Interruptions).. It is already

expunged.

SHRI TAPAN KUMAR SEN: He is telling what is actually happening there.

...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Let us discuss Kerala also. ...(Interruptions)...

Let us discuss Kerala also. ...(Interruptions)...

*Expunged as ordered by the Chair.
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SHRI K. K. RAGESH: It is not the CPI (M) but the ...(Interruptions)... The

Minister is misleading the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Ragesh, if you have mentioned any organization,
its name is expunged. ...(Interruptions)... Now, Mr. Ragesh, I am telling you that killing
is going on from both sides. ...(Interruptions)... You cannot say that killing is from
one side only. ...(Interruptions)... 1 also read newspapers. ...(Interruptions)... 1 don’t
want to apportion blame on anybody; but killing is from both sides. ...(Interruptions)...

Now, Shri Somaprasad. ...(Interruptions)...

SHRI K. K. RAGESH: People were killed by *. ..(Interruptions)... They are
doing that. ...(Interruptions)...

SHRI MADHUSUDAN MISTRY (Gujarat): It is the Chair which decides.

...(Interruptions)...

SHRI K. K. RAGESH: * is doing that. ...(Interruptions)... It is the * which is

doing it. ...(Interruptions)...
Problems being faced by Kerala Minerals and Metals Limited

SHRI K. SOMAPRASAD (Kerala): Sir, with your permission, I raise certain points
relating to Kerala Minerals and Metals Limited. The Kerala Minerals and Metals is
a public limited company and Government of Kerala Undertaking. The peculiarity
of the company is that it is the only manufacturer of rutile grade titanium dioxide
in India. The company started its production in 1984 with the capacity of 40,000
metric tonnes per annum. The company produces five different types of titanium
products. One of the products is titanium sponge. The titanium sponge plant is a
joint venture of KMML with VSSC and DMRL. Titanium sponge is the raw material
for the titanium metal. Titanium sponge is famous for its high strength and less
weight. Titanium metal is used in the manufacture of aeroplanes and it is also used
in nuclear plants. Thus, the KMML becomes a strategically important company. It
gives employment to 1,600 persons directly and more than 10,000 persons indirectly.

Nowadays, the company is facing so many challenges.

China is one of the major producers of titanium dioxide. China has even penetrated
the Indian market. They offer very cheap price which our Indian companies can never
imagine. The KMML cannot compete with China even in our market. The import
duty on titanium dioxide is only ten per cent. It should be enhanced to a minimum

of twenty-five per cent. Only then the KMML can survive.

*Expunged as ordered by the Chair.
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The Government of India should do something in this matter. My humble request
is that the Government should enhance the import duty, which is now ten per cent,

to a minimum of twenty-five per cent. Thank you, Sir.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the
matter raised by the hon. Member. Hon. Commerce Minister is here. I request her

to kindly respond to this serious issue. I know she has a mind of doing that.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI C. P. NARAYANAN (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI K. K. RAGESH (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member. It is extremely important to increase the import duty on
titanium dioxide from ten per cent to twenty-five per cent. In the last two decades,
many public sector units had closed down because of liberalisation policy and that
is why it is extremely important to increase the import duty on titanium dioxide to
save the KMML.

Release of Father Tom Uzhunnalil from captivity in Yemen

SHRI JOY ABRAHAM (Kerala): Mr. Deputy Chairman, I thank you for giving

me this opportunity.

Sir, I wish to raise the issue of Father Tom Uzhunnalil, an Indian citizen and
native of Kerala, who was serving in Yemen. He has been in the captivity of terrorists
in Yemen for the last several months. All efforts by the Government to get his release
were in vain. It seems that his life is in danger. Recently, a video clipping, in the
form of an appeal by Father Tom, appeared in the visual media. His appeal was so
passionate that it moved the hearts of everybody who viewed it. It seems that his
health is deteriorating day by day. A dharna under the auspices of Archdiocese of
Faridabad and All Kerala Catholic Congress is being staged today at Jantar Mantar
to draw the attention of the Central Government for its speedy intervention. I request
that someone from the Government’s side respond to this humanitarian issue. I seek

the help of the whole House to get the release of Father Tom as early as possible.

SHRI K. SOMAPRASAD (Kerala): Sir, I associate myself with the matter raised
by the hon. Member.

SHRI C. P. NARAYANAN (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.
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SHRI K. K. RAGESH (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the matter raised
by the hon. Member.

MR. DEPUTY CHAIRMAN: It is not a Catholic issue. It is an issue concerning
all of us. I think hon. External Affairs Minister has already made a statement.

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Sir, I am sure the House
is aware that the External Affairs Minister, Shrimati Sushmaji, had spoken about it
and efforts were being made on this issue. Because he is an Indian citizen, we all
have to be concerned about this. I am sure the External Affairs Ministry will be
able to give extra information on the latest position. I have got up only to remind
that the House was earlier given information how the External Affairs Ministry
was definitely taking the matter up. I am sure the Parliamentary Affairs Minister,
Mr. Naqvi, will be able to pass on the message. I just want to remind the House
that the efforts were on at that time.

MR. DEPUTY CHAIRMAN: I saw that statement. Naqviji may kindly convey
the feelings to the External Affairs Minister and, if possible, share the position with
the House.

Need for CBI inquiry into the case of a missing student of JNU

#t fae e (iR dre): St IIvHT |igd, 3udl 9gd-d9gd gyde b
AT 3T q31 T WS Bl dlel BT HIDT (ST W, b BIF 9119 7, Sl s Aol
H AT Bl IS W SR SffaR @1 weslde S B AR A ¥ W), Tol9 FT Aded
BT 8, Sl WRIE 8l AR SL.UA.Y. & Sl BRI §, STHT Sl ARV 8, ITP]
S AR-TRIDT &, 98 I T8l 81 disd &l RUIE & Jarde 14 fER, 2016 B
gg "eAl g, O 7ol iR v 3R B e 91 9 B3 f6dl IoHIfie ad
A Y TG A1 H & BT AM TSI oI AT 8, I UR Te| o1 el gl a8l R
TE ST gaTll RIRIRET TS, ¥geed iR ared $arel, 31 94 1 39 g1 &I Il
@] RUIE g1hR < 718, TR 3P & 919 I8 © b a9 IR 9 dd Rrad i
AfBRT 39 ARGt & €, STH I Bl & gR1 9 39 TR PIs TaRE 81 forn Tl
Igl Id fF TH.IMS.IR. T B & ¢ A Tsd Bl A7 Bl ST UST S0P U8
fp WRHR I8 I & I8 JFANS @1 SfiftRed A 8 3R 89 N ST gwie
TE B, G I B 6 IRIE off IS 3SR WREHR &1 Al 7, 3R el I
BT B W WK PR Dg WRBR DI HHA &1 FIT 8 AN AAviid bl R e AT
weeed 91 <2 § 319 H1Egq § $g WRBR A ST A b TSig Dl @ror
& oIy T B TR 9™ {6y U 82 R1 g A% Ta missing student &1 TRE

g9hY N8 ST, Sdih I8 Udh [k de Uifdlfcdd dsel &1 o 82
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AR, ATSThel B9 ol S@d o W8 ® b <o § nfafcedd dser fed @ 9
B B dRE Poldl ST Y&l 8l 3PR Bls WRARN § 8, a1 SIdbT I8 UIRI gHT Iy
f AToNg BT STeg A STeg Wil WY1 SHP TRATA A, SHD! A A SIET A SITET
T P SV, dfbT Ty &1 919 Ig B P 939 IR A SHe! 7 9 feq
qe & foTT 791 BR fem o IR, PR B9 o § HdedT del § df BH 9 $H D
WRGR G8 HIGAT Al S Adbell 81 # 3MYP Aedq | Jal Radke ¥ f WRaR s
R T a1 FERITS SHRKT BRIV AT BIs T ST SHRINT HRAU| IRGR I§ Idl
aql oEe fh I8 S A5id AT 7, S9h UY R®IT BRI, SEfh 87 ANl Bl g
Al 82 W1, A9 &l a1 I8 & b Sl o, aifael 9 fqeneff aRve & i o,
9 g # gicd § S AN I YBdI® d& T8l g8 8l W, T ST rN @1
PV WA Wed ©, d 89 dNl @l I8 W g1 a1 I 6 STl quare 9 &l
TSR fhaT g 87

W, o¥ § yg Sl wifdafcde d$l €l el ¥, 8 P d91 §3g Il off Xl &l H
3MUh HIEH A P WRHR b A H g oA dedl g [P 39 R & f&ar Sy
IR Ifgd BRI B W FH ARN B HH W HH Uh Sfud wede & oY b
qiferfedhe deel TR WRGR &1 R ¥ 87 gdig|

it 3reft 3FaR SRY (NER): SIS S Tl 715 a1 3meE 3aT of 1?7 HEt
TAT TAT ASPI? ...(FAHF)... AW Th 14 8] PR &l 2l ...(FFIH)... U6 G
T U WO ASdl ... (@AY)... DI el <@ I &, Y ST gBdIe T8l BR 8!
gl I8 997 &1 T/ 82 ...(AYM)... Udh W% qI Aed Il B TAsE ¥ & oy
HOgR fbar ST & iR gdl IR AIoflg @l AR fear S 8 ...@aum)... 3R I8
STa 6 T8 B L (TaH). ..

MR. DEPUTY CHAIRMAN: Okay. You associate. That’s okay. ...(Interruptions)...
What do you want to say? ...(Interruptions)...

SHRI MAJEED MEMON (Maharashtra): Sir, the offence against the State needs
to be examined, investigated by the State and the law must take its own course.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. You associate. ...(Interruptions)...

SR ST T2a (SR SR SUHIULT Sfl, § W@ $I 59 {99y 9 dag Bl g

2t ST el WH ([T U< SYFHIRT S, § ff Wi b g9 vy 9§ deg
PR gl

o by ol S 095 L o (o LRl O :(J*-.’.%f.ﬁ') O Gl wele Gl T
0y BS lew

+ Transliteration in Urdu script.
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SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I also associate myself with
the matter raised by Shri Vivek Gupta.

SHRI MAJEED MEMON: Sir, I also associate myself with the matter raised
by Shri Vivek Gupta.

SHRI HARIVANSH (Bihar): Sir, I also associate myself with the matter raised
by Shri Vivek Gupta.

MS. DOLA SEN (West Bengal): Sir, I also associate myself with the matter
raised by Shri Vivek Gupta.

SHRI AHAMED HASSAN (West Bengal): Sir, I also associate myself with the
matter raised by Shri Vivek Gupta.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the
matter raised by Shri Vivek Gupta.

SHRI K. T. S. TULSI (Nominated): Sir, I also associate myself with the matter
raised by Shri Vivek Gupta.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with
the matter raised by Shri Vivek Gupta.

SHRI C. P. NARAYANAN (Kerala): Sir, I also associate myself with the matter
raised by Shri Vivek Gupta.

SOME HON. MEMBERS: Sir, we also associate ourselves with the matter raised
by Shri Vivek Gupta.

Concern over the poor condition of ex-sportspersons of the country

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I thank you for giving me
this opportunity. Sir, I want to speak about the tragedy of those who made our

nation proud, that is, our ex-sportspersons.

9 Ul o feam g€, 91 g & R ween
g I arEl g el € 8, TR 39 g8 @1 /1 dell

LS LS o s &8 @ by & ol et
LS LS B 200 ool com om e 950 0seSY &8 us
Sir, while the nation is celebrating our recent win in cricket against England,

there is a sad state of affairs which I would like to bring to the notice of the

House through you.

+ Transliteration in Urdu script.
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A nation must honour its heroes — be it a soldier, a sailor or a sports star.
Wherever they go, they are the ones who carry our country’s pride and cause with
them. But, are we doing enough to honour those who make our nation proud? Are
we taking care of those athletes who won medals for us? Though the Ministry of
Sports has always talked about the efforts to improve sports facilities in the country,
it is important that they also start talking about the efforts to honour ex-sportspersons
who brought glory to our nation. Sir, I am deeply saddened by the way they have
been pushed to the margins of sporting history and by the fact that they have to
spend their lives in poverty, struggling to make ends meet. Sarwan Singh, a gold
medalist in 110m hurdles at the 1954 Asian Games worked as a cab driver and

finally as an agricultural labourer at the age of 70 years.

Yousuf Khan was part of the gold medal winning team in soccer in the 1962
Asian Games. In the same Games, Makhan Singh won the relay race. Both led
poverty stricken life after retirement. Gopal Bhengra, a 1978 world cup participant had
to work in a stone quarry. Kabaddi champion Shanti Devi sells vegetables whereas
Sita Sahu who won two bronze medals at the 2011 Special Olympics in Athens
now sells gol gappas. I have named a few though there are numerous such cases. A
small amount of monthly pension is now granted to our retired sportspersons from
the Sports Fund for Pension to Meritorious students but we need to ask ourselves,

is it enough?

g1 a1 At 8 99, o) A7 ar AT & 8k g
J e & e § <@ &0, g9 fam g€ 99 &
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Sir, Once again I would like to bring to the notice of the House the poor

financial conditions of some of our ex-sportspersons. It is their voice that I raise

here, when I say.
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+ Transliteration in Urdu script.
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SHRI K. T. S. TULSI (Nominated): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRIMATI M. C. MARY KOM (Nominated): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI A. V. SWAMY (Odisha): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI B. K. HARIPRASAD (Karnataka): Sir, I also associate myself with the

matter raised by the hon. Member.

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I also associate myself
with the matter raised by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the matter raised
by the hon. Member.

SHRI PARVEZ HASHMI (NCT of Delhi): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI ALI ANWAR ANSARI (Bihar): Sir, I also associate myself with the matter
raised by the hon. Member.

MR. DEPUTY CHAIRMAN: There is full support. Naqvi ji, you also heard
what Mr. Haque has said. Many of our ex-sportspersons are starving and finding
it very difficult to make both ends meet. That is what he said. He is suggesting
something. Why don't you convey it?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Right, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I think, it is a very reasonable demand.

...(Interruptions)...

#t 9N TR W (FREVS): ISTFHTURT Sfl, I§ TP $Uice 33 ol Across the

party lines, it is the same feeling.

MR. DEPUTY CHAIRMAN: Everybody is supporting it.
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sﬂﬁqazwaﬁé%ﬁwﬁwmﬁ% What I suggest is that we

should have a one hour discussion on this issue, which is very important.

MR. DEPUTY CHAIRMAN: Yes, somebody can give notice. ...(Interruptions)...
I think, in this Session... ... (Interruptions)... It may not be possible before...

...(Interruptions)...

SHRI PREM CHAND GUPTA: Next session, Sir. ...(Interruptions)... It is a very

important issue.

MR. DEPUTY CHAIRMAN: Yes, I also agree with you. Notice can be given
and the hon. Chairman may consider it. I will also request hon. Chairman to consider

it. I agree with you.

Now, Shrimati Kahkashan Perween, not present. Okay. Now, Special Mentions.

SPECIAL MENTIONS
Urgent need to address gender inequality in the country

SHRI K. C. RAMAMURTHY (Karnataka): Sir, I thank you for giving me the
opportunity. Sir, this issue has been discussed many times here. However, I would
like to mention the urgent need to address gender inequality. Sir, gender inequality in
India is a growing concern. As per UN Gender Inequality Index, India ranks abysmally
127 out of 146 countries in gender inequality. Even McKinsey's Report "The Power
of Parity: Advancing Women's Equality in India shows poor levels of gender parity.
And, our global Gender Parity Score is 0.48 whereas a score of 1 would be ideal.
It represents 'extremely high' level of gender inequality, which compares poorly with
0.71 for Western Europe, 0.74 for North America and Oceania.

No doubt a significant progress on promoting girls' education and advancing gender
equality is made, but stark inequalities still exist between men and women in their
access to education, healthcare, resources and opportunities in socio-economic and
cultural spheres. Just 13 per cent of women of low economic status avail institutional
deliveries, while only 19 per cent in the lowest quintile avail any kind of post-natal
care. Adverse child (0-6 years) sex ratio of 914 in 2011 when compared to 927 in
2001 gives grim reminder of continuing aversion to girl child and tempering natural
demography. Female literacy rate is 65 per cent against 81 per cent for men and

97 per cent women undergo sterilisation.

So, it is imperative to address low status of women as a national priority by

channelizing potential of our 300 million young people to catapult itself into a new
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[Shri K. C. Ramamurthy]
trajectory of development. Programmes that educate adolescents and young males
and females to influence their health and consequently their overall well-being are

an absolute priority, apart from investing in skill development on young.

SHRI T. K. S. ELANGOVAN (Tamil Nadu): Sir, I associate myself with the
Special Mention made by the hon. Member.

SHRIMATI RAJANI PATIL (Maharashtra): Sir, I associate myself with the Special
Mention made by the hon. Member.

SHRI DEREK O’BRIEN (West Bengal): Sir, just on the issue of business in

the House today and tomorrow, all we have is the President’s.....(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...
SHRI DEREK O’BRIEN: One second, Sir. It is just to clarify. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: After this, I will. I think, we will finish this. Then,
I will allow you. There will be time. Now, Shri Vivek Gupta.

Demand to take steps to maintain the spirit of cooperative

federalism in the country
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dgd AR el 491 e TaHE Bl consult fBY arbitrarily il &1
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MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Vivekji, you have to

read from the prescribed page. ...(Interruptions)...

SHRI VIVEK GUPTA: Yes, Sir. I am reading. I am just reading in Hindi.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: You cannot go out of that. ...(Interruptions)...

SHRI VIVEK GUPTA: I am not going out of it. ...([nterruptions)... 1 am just

reading in Hindi. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please read that. ...(Interruptions)...
SHRI VIVEK GUPTA: I have given in English but I am reading in Hindi.
St STy e 2, M ufey)

SHRI VIVEK GUPTA: It is a literal Hindi translation, Sir. You can check it. I

will go as per your instruction, Sir.

The Central Government has now taken a decision (without consulting the
States) to remit money under MNREGA directly to the beneficiaries against the
earlier practice of involving States in the process of remitting the same. Despite
regular audits done by the CAG, the Central Government recently appointed two
senior officers to monitor the working and spending of the Treasury of the Bengal

Government. Sir, we feel this is a direct attack on our fiscal independence.

Despite all these challenges, the hon. Chief Minister of West Bengal has made
Bengal grow by leaps and bounds. We hope the Government takes these concerns
seriously and lays more trust with the State Governments by decentralizing greater

powers. Thank you, Sir.

RE. DISCUSSION ON THE LISTED BUSINESS OF THE HOUSE

MR. DEPUTY CHAIRMAN: Thank you very much. Now, Dr. V. Maitreyan, not

present. Shri T. Rathinavel, not present.

Now, hon. Members, I will allow Derek O’ Brienji. You are going to speak on
the listed Business of the House, isn’t it? I am going to allow you. Now, I am also
going to say about the Business of the House. See, how productive and fruitful was
this one hour! All could raise their issues. The Government could react in some
cases. Even Special Mentions could be read. So, now, compare it with the days of

disruption. That is all what I have to say. ...(Inferruptions)...
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SHRI TAPAN KUMAR SEN (West Bengal): Sir, I read your interview today.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; that is all. So, let us do like this. It will

be good for all of us. ...(Interruptions)...

SHRI DEREK O’ BRIEN (West Bengal): You look at this side also.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, both sides. ...(Interruptions)... 1 am talking
to both sides. ...(Interruptions)... No doubt about it. ...(Interruptions)... Both sides
should cooperate. Now, Shri Derek O’Brien.

SHRI DEREK O’ BRIEN: Sir, just on one point on the List of Business as
we understand, so that we do not get into a situation, when we are discussing the
Budget, as happened about four-five years ago. Due to paucity of time, all the 35
speakers who wanted to speak on the Budget were asked to lay their speeches on
the Table. Sir, if this finishes today or tomorrow, as we are going, then, the next
two days after that are on the Budget. Everybody gets a chance to speak then. So

laying is not a solution. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Laying is not a...(Interruptions)...

SHRI DEREK O’BRIEN: There is a precedent of three or four years ago when
Chidambaramji was the Finance Minister. There was no fault of Chidambaramji, but
we were in the House and about 22 speakers laid their Budget speeches. I said,

‘let us ...(Interruptions)...’

MR. DEPUTY CHAIRMAN: That must be a special permission perhaps given
by the hon. Chairman.

SHRI DEREK O’BRIEN: Protect us, Sir. Protect us as you complimented the
Government and the Opposition for running the House together. So protect us. On
Wednesday and Thursday, we all can make our Budget speeches and no speech
needs to be laid. That is my only contention.

MR. DEPUTY CHAIRMAN: Yes; there is no rule to allow it to be laid on the

Table but, however, I have to question one thing... ... (Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, the House is working in a
very serious manner and the issues have been taken up and discussed. I seek your
indulgence for a minute. A very serious situation has arisen in recent days because

of the various laws that have been proposed or tabled in the US Congress.

MR. DEPUTY CHAIRMAN: No, no. Let us conclude this issue first.
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SHRI ANAND SHARMA: Sir, if you conclude that...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, I did not conclude that. T thought you are
on this issue. Regarding the List of Business, I have to ask the House. For this
Motion of Thanks on the Presidential Address, 12 hours is the time allotted. We
have exhausted only four hours. So another eight hours are there, and we have today
and tomorrow. It will be over only by tomorrow. I think the reply should be by
tomorrow evening. What is the position? Can you tell us, Mr. Minister?

ITHEH B FAT & Iod HA qAT AUEH BRI HAGT H g WA
N IR @ AHd)): AT STHHIRT Sff, S RxHeE 7, 98 oSt Bh eiR
® BN Rl & IR ¥, f$¥BeE & a8 1 R 2, 9 <@ & 98 gl

Then I will convey it to you.

MR. DEPUTY CHAIRMAN: Okay; that is all right. Then, for Budget, there

are only two days.
SHRI DEREK O’ BRIEN: Sir, it has 16 hours.

MR. DEPUTY CHAIRMAN: The Budget has 16 hours. Then how is it
possible? That is the point. How is it possible in two days? What is the way
out? ...(Interruptions)... Mr. Derek, you please listen. According to the Business
listed on Thursday, there is the Private Members’ Business also. First thing is, we
will have to postpone the Private Members’ Business. The House has to do that.
That is number one. Number two, even then it is not possible to have 16 hours.
...(Interruptions)... So, in practice, it may not be possible to conclude the Budget in

two days. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: So the Budget discussion has to spill over to the
Session, starting from 9th March.

MR. DEPUTY CHAIRMAN: That is all what I want to say.

SHRI TAPAN KUMAR SEN: Sir, my suggestion is, whatever Budget discussion
remains, it should spill over to the Session, which is starting from 9th March and
going up to 12th April, because we are very much within the penultimate date and

as per the Constitutional mandate, we can have the discussion and then pass it.

MR. DEPUTY CHAIRMAN: Otherwise, there is a way out. Today and tomorrow
also, let us sit late. If that is not possible, the Budget discussion cannot be completed

by Wednesday and Thursday.

SHRI TAPAN KUMAR SEN: Why should you make us sit late? We are very

much within the time. ...(Interruptions)...
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12.00 Noon
SHRI ANAND SHARMA: Sir, ...(Interruptions)... Just one minute. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: And the hon. Parliamentary Affairs Minister cannot
say like that.

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, you have only two minutes.

SHRI ANAND SHARMA: Sir, I just have to make this submission that I agree
with our colleagues here. The Budget has to be passed before the 31st March. Now,
16 hours have been allocated for the Budget discussion. That may not be possible.
The Budget has been presented by the Government. Heavens will not fall. Why
should we be pushed? This should spill over. The allotted 16 hours have to be
completed because this is an important Budget and this is the first time, Sir, that
the General Budget and the Railway Budget have been combined. This is the first
time; otherwise, there used to be separate time for General Budget and separate time
for Rail Budget. Sir, it would only be fair that the discussion starts and continues.

Here nothing is going to happen.
MR. DEPUTY CHAIRMAN: Okay; we will try. We can try. We all will try.

SHRI ANAND SHARMA: Sir, we still have a minute. The issue which I was
raising is about the H-1B Visas. The Bills have been tabled in the US Congress. Over
three lakh Indian professionals are there, their careers are threatened. They are afraid
to come to India even for family emergencies because they may not be allowed to
return. Sir, the Government must make a statement. If we are investing in strategic
partnerships with the United States of America, then the US Administration and the
new President have to be fully sensitized and credible assurances must be sought

by our Prime Minister, Shri Narendra Modi, from President Trump.

MR. DEPUTY CHAIRMAN: It is time for Question Hour.

(MR. CHAIRMAN in the Chair)

ORAL ANSWERS TO QUESTIONS
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*31. |The questioner was absent.|
Approval to power projects in Uttarakhand

*31. SHRI MAHENDRA SINGH MAHRA: Will the Minister of POWER be

pleased to state:

(a) the details of new power projects received by Government for approval

during last one year from Uttarakhand Government and private sector;
(b) whether Government has accepted all requests received in this regard; and
(c) if not, the reasons for not granting approval?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) The generating company intending to set up Hydro Generating Station
is required to obtain concurrence of Central Electricity Authority (CEA) for schemes
involving capital expenditure of ¥ 1,000 crore and above. No detailed project report of
hydro electric project to be set up in Uttarakhand has been received from Uttarakhand

Government and Private Sector during last one year for approval of CEA.

However, project proposals have been received in Ministry of New and Renewable
Energy (MNRE) from Uttarakhand in current year (2016-17) as detailed in the

Annexure.

+ Original notice of the question was received in Hindi.
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Annexure

Details of project proposals received in Ministry of New and Renewable Energy
from Uttarakhand in current year 2016-17

Sl.  Name of Project  Capacity Status Reason for not Implementing
No.  with location (kW) sanctioning Agency
1. Bijapur Canal 2x50=100 Sanctioned Uttarakhand
MHP, Deharadun Project
Development
and
Construction
Corporation
Limited
(UPDCC)
2. Bahadarabad 2x200=400  Under Ministry sanctioned UPDCC
MHP, Haridwar Examination project at same place

with capacity of 2x125
kW in 1987 with the
project cost of I 63.47
lakh (X 33.47 lakh
MNRE share). Project
was subsequently
abandoned. Justification

needed.
3. Koshi MHP, 1x500=500  Under Copy of relevant UPDCC
Almora Examination documents for statutory
clearances yet to be
received.
4.  Purukul SHP 2x500=1000 Under Data like Discharge and UJVN Ltd.

Examination minimum environmental
flow under examination.
Under process

5. Nada MHP 1x50=50 Under Data like Discharge and UJVN Ltd.
Examination minimum environmental
flow under examination.
Under process

TotaL 2050 kW

MR. CHAIRMAN: Q. No.31. Questioner is not present. Let the answer be laid
on the Table. Shri Prem Chand Gupta.

2t 99 =V @ HAHWE Sl 99 1 98 F4vEd U SRel 9vdd 8, S gR &%l
& forg @m] BT 81 ST SN, 3T ofdl UTdaR Wiy & $UR Bl ¥ Sl Urege
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SHRI PIYUSH GOYAL: Mr. Chairman, Sir, the hon. Member has raised a very

valid question about different forms of energy. As far as thermal power plants are

concerned, there is no proposal to discontinue them. If at all the older plants have
to be closed down, I think, we must gradually consider phasing them out. We will
consider setting up new plants in lieu thereof. NTPC has already decided to shut
down roughly 11,000 MWs of old thermal plants which are polluting and causing
distress in the local area and also not good for the country. They are planning to
replace them with new power plants which are highly efficient and super-critical
technology plants. Going forward, there is no international ban on thermal power
projects. On base load we still depend on thermal power and we will continue to

depend for some more years to come until newer technology comes in.

As regards hydro power, for the last many years there was a phase in 50°s and
60’s when hydro power project was the real push, and at one point of time I am
given to understand, almost 54 per cent of a much smaller base of the country’s
power plants were hydro plants. Over the years, thermal being faster and easier to
implement, coal being available in India, there was a big thrust on thermal plants
and they took over. Hydro projects gradually started falling due to land acquisition
issues, RNR issues, environmental issues, forest clearance issues, local agitations
and disputes between States on water sharing. I have so much data to share with
you. It is a matter of great concern that even after projects are completely approved
we are facing problems. I have a Lakhwar multipurpose project, it is completely
approved, environmental clearance and everything is in hand, we could commission
it, but the agreement between Co-basin States is yet to be entered into on how the
water benefit will be shared. You have Himachal Pradesh, Haryana, Uttar Pradesh,
Uttarakhand and Rajasthan. Five States were to share this water. They are not able
to come to terms. And we all know, Sir, how, over the years, Tribunals and the
Water Resources Department have worked for 30 long years without coming to an

agreement. In fact, I have to answer Sushri Uma Bhartiji’s Question today on a
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similar subject. We have come to a situation where the hon. Supreme Court has
stopped 24 projects in Uttarakhand from development in the Ganga-Bhagirathi basin.
We have come to a situation that when I became the Minister, there was a project,
Sir, in Sikkim, which was 90 per cent complete and where I 9,000 crores had
already been invested, but it was stopped. We have a project in Subansiri between
Arunachal and Assam; there have been issues for the last 7-8 years. Now, in such
a situation, it is very difficult to attract new investment in this sector till all the
old issues get resolved, because investors are wary of putting in good money in an
area where there is a chance of it getting held back. So, in that situation, we are

working to resolve issues.

I am happy to share it, through you, with the hon. Members and the country,
Sir, that one of our successes has been the Teesta Sikkim project, where I personally
sat with every stakeholder — the State Government, the implementing agencies,
the lenders, etc. — and we resolved all the issues amicably amongst all of them.
We got the project restarted eighteen months ago. Three of the units are already
synchronised; two more would be synchronised next month; and we would start
seeing 1,200 MW of power being generated from that. Such resolution of some
more projects would give an impetus to this sector. We are very keen that hydro
projects should be promoted.

Mt O T @ W L (FTY).

MR. CHAIRMAN: No, sorry. No supplementaries on supplementaries. Shri

Harivansh.
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3t IR TR TRRAT W, SRS & RART 91 AT 81 CEA & U E9IR
PRIS A SATET P investment proposals 3 Tl SFH IS & a9 3R &9 2002-03 A
YRRAMT PRSP A T, Al 20 YUISTed 3TY 8, offchs ITH I 3fEh e TuIoied o HIc
& Fofa & SR ot stayed B, I GACIURT M & $© Holaed o U &, S
Y B b 916 A IR, HAYR H B ¢ 81 399 A b GAUICIAT BT AdT-ard
giotae 3R &1 Wioiaed € — Phata-Byung 3R Singoli-Bhatwari. 39 1 Hiolaed U
B YH B b dle GUH DI & 0 $ BRI M TP ¢
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S IHR ¥ 3R &H 1! Hloided &1 1 &RT o, A a1 941 uioiaed &l e
g, # il W 30 Uiotaed B ¥ AU T Fdhal g, offdp AT W & % 954
Bl uncertainty ¥ f BIF-TT Woide o Adhdl 8, Hal WX &9 AT U1 oY, S
91 B qAfaRe & v Io1 o1, dIs IR & v a1 ol i IR St @t
TS 3R 3oThd HuiRaT ax foar T & f5 8% U Uivide ' & Ugd IR TSl
BT U YR W SId T X1 FeAd 781 37 SRl 8 3R 5T WBR, 9 Selld b
ANl oiR IR WSl ¥ I8 Rig 7 81 WY {6 S99 $I5 S T8l 8N, 99 dd Y
AIode B AR §ve B & oY HIeqre o7 § 91 avral & o i il et g

AT AU FATd &b MRIR H g8 Pel AT fd 7 Woided & BRU 4RI JHAH
TN T, 39F SR W 91 IR & AN B I B $B AR BT B ¥ 6 s
JHAM AT 3R T8l $B ARl BT el © [$ $99 9gd o9 golll 99 IIRIEs A
TIRE 99 MY, i PR M AR F U B A A2 AR, O TS s IR
YER TR Bl S, Wifb Uep STIE SH B & BRY e H a8 Tell AT, TERT U
3ATAT, AT I U 918”3 T 81 I

*32. [The questioner was absent.]
Constitution of single tribunal for all inter-State river water disputes

*32. SHRI ANIL DESAI: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether the Central Government has taken a decision to constitute a single
tribunal to deal with all inter-State river water disputes by dispensing with various

existing tribunals;
(b) if so, the details thereof; and

(c) the number of States which have welcomed the decision and whether the

Centre would assuage other States who are aggrieved?

THE MINISTER OF STATE OF THE MINISTRY OF POWER, THE MINISTER
OF STATE OF THE MINISTRY OF COAL, THE MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY AND THE MINISTER OF
STATE OF THE MINISTRY OF MINES (SHRI PIYUSH GOYAL): (a) to (c) A

Statement is laid on the Table of the House.
Statement

(a) and (b) The proposal for amendment to existing Inter-State River Water
Disputes (ISRWD) Act, 1956 (amended lastly in 2002), is under consideration of the

Ministry to further streamline the adjudication of inter-State river water disputes by
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constituting a standalone Tribunal with permanent establishment and permanent office
space and infrastructure so as to obviate the need to set up a separate tribunal for

each water dispute, which is invariably a time-consuming process.

In the proposed amendments, there is a provision for establishment of a Dispute
Resolution Committee (DRC) by the Central Government, consisting of members
from such relevant fields, as deems fit, for resolving amicably the inter- State water
disputes. Any dispute, which cannot be settled by negotiations shall be referred by
Central Government by notification, to the Tribunal for its adjudication within a
period of three months from the date of receipt of Report of DRC. The dispute so
referred to the Tribunal shall be assigned by the Chairperson of the Tribunal to a

Bench of the Tribunal for adjudication.

Further, the Bench of the Tribunal shall forward to the Central Government its
detailed report, under section 5(2) of the Act within a period of two years extendable
by not exceeding one year in case of unavoidable circumstances. The Bench of
the Tribunal shall forward its 'Further Report, under section 5(3) of the Act, to
the Central Government in one year extendable by a period of not exceeding six
months. In the proposed amendment, all existing Tribunals shall stand dissolved and
the water disputes . pending adjudication before such existing tribunals shall stand

transferred to the New Tribunal.

After approval of the Cabinet on 07.12.2016, this Ministry has initiated further
process to introduce the Bill in the Budget Session, 2017 of the Parliament.

(c) Niti Aayog took inter-State Secretary level meeting along with representatives
of concerned Central Ministries for deliberations on the proposed Bill on 28.01.2016.
The proposal of amendment to the ISRWD Act has been accepted by most of the
States and apprehensions raised by some of the States have been addressed to in

the proposed Bill.

MR. CHAIRMAN: Q. No. 32, Questioner, Shri Anil Desai, not present. Let the

answer be given. Shri D. Raja.

SHRI D. RAJA: Thank you, Sir. The Inter-State River Water Disputes are
on the increase in our country. The Cauvery Water Dispute is one of the oldest
disputes in the country. Now, there is the Pala River Water Dispute. There is the
Bhavani River Water Dispute. So, the Inter-State River Water Disputes are on the
increase. It must be the concern of all political parties; it must the concern of the
Union Government and all the State Governments. If we fail to find a timely and
an appropriate resolution of these disputes, it can pose a grave threat to the unity

and integrity of the country. Sir, you are well aware that the former U.N. General
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Secretary once has said, future wars will be fought on water, and it can happen
within the country also. So, my question is related to the Cauveri Water Dispute
because on the advice of the NITI Aayog, the Government is considering a proposal
to amend the existing Inter-State River Water Disputes Act, 1956. There, the answer
says, in the proposed amendment, all existing Tribunals shall stand dissolved, and
the water disputes pending adjudication before such existing Tribunals shall stand
transferred to the new Tribunal. My question is, in respect of the Cauvery Water
Dispute, there was a Tribunal. That Tribunal gave an interim award, that Tribunal gave
a final award; the matter went to the Supreme Court; the Supreme Court gave its
final verdict, and the question is, the constitution of the Cauvery Water Management
Board is the responsibility of the Central Government. Why are you not considering
to constitute the Cauvery Water Management Board because it is part of this? This
is number one. Otherwise, are you telling us that all disputes are transferred to the
future amendment? Then, what happened to the Cauvery dispute? In 1924, the first
agreement was made on the Cauvery Water Dispute. From 1974 onwards, there are
problems in the State of Tamil Nadu and Karnataka, and we have been fighting and

we have been arguing.
MR. CHAIRMAN: Let the question be answered.

SHRI D. RAJA: Now, they will have to answer this thing. What is the

Government's stand on constitution of the Cauvery Water Management Board?

SHRI PIYUSH GOYAL: Mr. Chairman, Sir, I think, this has been an issue
which has agitated the entire country and all of us. Members in the House are
seized of the difficulties in resolving water issues in the country. In fact, I would
like to share with you, Sir, the time taken by Tribunals in this country. The Godavari
Water Disputes Tribunal took 11 years and 3 months; the Krishna Water Disputes
Tribunal took 7 years and one month; the Narmada Water Disputes Tribunal took 10
years and 2 months, but, at least, in these three Tribunals, we were able to come
to a final resolution, and the States were able to move forward. But, in respect of
the Ravi-Beas Water Disputes Tribunal, it is now 30 years and 5 months, but the
matter is pending before the hon. Supreme Court. In the Cauvery Water Disputes
Tribunal, it is 26 years and 3 months, and the matter is pending before the hon.
Supreme Court. Earlier, as per the framers of the Constitution, under Article 262,
it was provided that no other Court shall have jurisdiction over water disputes, and
the Tribunal so formed, will take up a final view in the matter. I am referring to
Article 262(1) read with Article 262(2). This matter went to the Supreme Court and
only in December 2016, the hon. Supreme Court, in its full Constitutional Bench,
has decided that Article 131, read with Article 139 will prevail, and therefore, the
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Supreme Court has jurisdiction over water disputes also. Sir, the existing Act and the
existing Tribunals, at the last stage when further report has to be given, giving the
details of how the Tribunal decision will actually be implemented, there is no time-
limit; it can keep on getting extended. There is no time-limit for Gazette Notification.
Getting all the States together doesn’t happen. Now, as directed by the framers of
the Constitution, we are suggesting to create a national tribunal, which will have
a Bench with a defined rules of recruitment or retirement age of 70. Incidentally,
some of the members of the Tribunals today are over 70 years-old. Once they are
appointed on the Tribunal, they continue to remain. There is no incentive to complete
the work in a timebound manner also. Most of the Tribunals which are framed under
the Constitution are with a defined time-frame of the tenure of appointment. So, we

are now proposing under the new Act ...(Interruptions)...

MR. CHAIRMAN: Let him finish, please. ...(Interruptions)... One minute, please.
Mr. Raja,

SHRI PIYUSH GOYAL: We are now proposing under the new Act to bring all
these pending disputes under a tribunal which will have a defined time-frame, by
which it can complete the work, of four-and-a-half years maximum, right up to the
submission of the final further report. We do believe that that will help us to take

all these issues, including Cauvery, to finality.

For your kind information, Sir, in the Cauvery Tribunal, as things stand, we have
two hon. Members, but no Chairman for the last several years. Both the Members

are above 70 years of age. They are not able to proceed further in this matter.

MR. CHAIRMAN: Thank you very much. Shri Tiruchi Siva. ...(Interruptions)...

Please sit down.

SHRI TIRUCHI SIVA: Mr. Chairman, Sir, thank you. I think, the learned Minister
should have understood the question. The Amendments proposed to the Inter-State
River Water Disputes Act will, I think, wind up all the existing Tribunals and the
Central Government will constitute a DRC; for any dispute which has not been
resolved and referred to the DRC will take two years, then one year and for further
report one year and six months, and it will be a cumbersome exercise, for which

he says that the previous Tribunals have taken longer time.

Sir, our specific question is that the Cauvery Tribunal has given its final award
earlier. As per the Act, it says that the Central Government shall dissolve the
Tribunal, after it has forwarded its report and as soon as the Central Government is
satisfied that no further reference to the Tribunal in the matter would be necessary.

Sir, the final award of the Cauvery Tribunal notified that the Cauvery Management
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Board should be constituted to resolve the issue. The Supreme Court also directed
the Central Government to do the same whereas the Central Government said that

the power does not lie with the Supreme Court.

Sir, when you say that it is not with the Supreme Court, at least you should
follow the notified award of the Tribunal that the Cauvery Management Board should
be constituted. Now I ask very specifically of the Minister: What is the stand of
the Government in this regard?

Sir, reply of the Minister to part (b) of the question says that most of the States
have accepted the proposed Amendments whereas it is not very clear. The question
asked is on the number of States who accepted it. Part (b) of my question is: How
many States have approved the Amendments proposed? Kindly tell us when you
would constitute the Cauvery Management Board when you say that the Supreme
Court has got no powers?

SHRI PIYUSH GOYAL: Mr. Chairman, Sir, the matter was being adjudicated
in the Supreme Court until December, when the full Constitution Bench took a
view that the Supreme Court had jurisdiction over such disputes; that is the answer
which I gave you regarding the Cauvery dispute. There is yet no finality. What is
being suggested is that there is a final decision. There is yet no finality. Now, they
Supreme Court will take it up under Section 5(2) on the 7th of February, 2017.
Once the Cauvery Tribunal takes into consideration what the Supreme Court has
said, then the Cauvery Management Board ...(Interruptions)...

MR. CHAIRMAN: Just a minute. Please don’t intervene. Let the hon. Minister

complete. ...(Interruptions)...

SHRI PIYUSH GOYAL : Since there is no finality in this matter, the Government
has to now go by the Supreme Court ruling which has come only recently and this
Cauvery Tribunal issue under Section 5(2) will be taken up by the hon. Supreme Court
on 7th of February, 2017 with regard to the final orders of the court. ...(Interruptions)...

MR. CHAIRMAN: Please. Shri Shantaram Naik. ...(Interruptions)... Next Question,

please. ...(Interruptions)... Next supplementary. ...(Interruptions)...
SHRI TIRUCHI SIVA: It is an evasive reply. ...(Interruptions)...

MR. CHAIRMAN: If the answer is incomplete, evasive or unsatisfactory, there

is a procedure for it. Please go ahead.

SHRI SHANTARAM NAIK: Sir, our experience shows that resolution of these
disputes takes anywhere between seven and twenty five years. Now in the new

proposed amendment you are adding this Dispute Resolution Committee. It will be
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another forum where again proceedings will be there, members will be sitting to
resolve in additional two-three years. Your Ministry should inquire as to what is
the fate of the Tribunal, matters which are pending before the existing Tribunal and
why has it taken years together. Secondly, if you don’t frame rules, it will be like
the GST Bill. You don’t frame rules, they don’t have any picture before them and
when the rules are framed, there will be disputes. Today you are saying that most
of the States have agreed but when rules will be framed, you will see that most

of them don’t agree. So, what have you to say on this point? ...(Interruptions)...

SHRI PIYUSH GOYAL: In the Dispute Resolution Committee, for the first time
we have set that time limit that the Dispute Resolution Committee will complete its
work within twelve months and give a detailed report. It is extendable by a maximum
of six months. The whole purpose of the new amendment is that a time limit has
been set at each stage. As I explained in my earlier answer, there was no time limit
in the original process that was being followed. As regards the time being wasted,
in all the existing Tribunals whatever stage the work has come up to will now be
taken up by the new Tribunal from that stage onwards. It is not that it will restart
from the beginning. ...(Interruptions)... So, Cauvery will not have to go to the Dispute
Resolution Committee. It will go straight to the new Tribunal. As far as your other
question about the States having problems with the rules, I think, once the rules are
framed, then we will see how the States respond and we will assuage their feelings
amicably. But if you are of the opinion that because a few States don’t agree or
they are not able to come to terms with one or two States, for the whole nation
let things be in a status quo, then, I think, it will only be detrimental to the larger

cause of dispute resolution. ...(Interruptions)... Question No. 33.
*33. [TeHal FFARRE 1]
WS YIS UG HIA DI Ao
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(@) R I8 99 8 6 WHR 7 I & AW AEH B WS YIoldl &M HeA
B BIS AT §18 &;
@) If &, O daee) <R R T

@M fl TF < & fhaw Il § wWew tged e & o s 9o Y& '
3R IR USW & fh-for Rrell # a8 Ao gols o & 8; 8k

(@) TREHR H IS & Sl DI HF ddb TS B oIy I &1 faR @@t 82

PIoe 3R weal H3 it Wy Rig aR): (@) 9 (7) & f[JaRor 989 & ucd
R g fear Bl




42 Oral Answers [RAJYA SABHA] to Questions

faevor
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*33. [The Questioner was absent.]
Scheme for providing clean drinking water

*33. SHRI SURENDRA SINGH NAGAR: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(a) whether it is a fact that Government has prepared schemes for providing

clean drinking water to the common people of the country;
(b) if so, the details thereof;

(c) the number of States in the country, where work is under progress under the
clean drinking water mission and the districts in Uttar Pradesh where this mission

is being run; and
(d) by when Government plans to achieve the objectives of this scheme?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI NARENDRA
SINGH TOMAR): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) and (b) Rural drinking water supply is a State subject. For improving the
coverage of clean drinking water to rural population, this Ministry supplements the
efforts of the States by providing them with technical and financial assistance through
the Centrally sponsored National Rural Drinking Water Programme (NRDWP). For
this, it is the State Governments who plan, design, execute and operate schemes for

providing clean drinking water.

Upto 67% fund allocated to the States under NRDWP can be utilized for coverage
of water quality affected habitations and for tackling water quality problems. Further,
5% of the NRDWP funds are earmarked for Water Quality and allocated to those
States with habitations affected by excess chemical contamination and with high
priority districts affected by Japanese Encephalitis/Acute Encephalitis Syndrome. In
addition to this, 3% NRDWP fund is also provided for water quality monitoring
and surveillance, which inter alia include taking up works relating to setting up of
new/up-gradation of districts/sub district water quality testing laboratories, providing
chemicals and consumables to laboratories, providing field test kits/refills to Gram
Panchayats etc. Further, up to 10% of NRDWP funds allocated to States could
be utilized for sustainability of drinking water sources through artificial recharge
of ground water and other methods, which inter alia may also dilute the level of

contamination in aquifers.

+ Original notice of the question was received in Hindi.
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States have been asked to focus for piped water supply schemes from safe and
perennial surface water source for sustainability of the schemes. As an immediate
measures, States have been provided 100% funds from NITI Aayog to mitigate
arsenic and fluoride contamination through community water purification plants/last

mile connectivity projects for which execution has started in 2016-17.

(¢) and (d) In addition to this, the Ministry has formulated a National Water
Quality Sub-Mission for focus on funding to schemes meant for mitigating arsenic and
fluoride contamination on cost sharing basis between Centre and State. Under this
Mission, the goal is to provide safe drinking water to arsenic and fluoride affected
habitations from sustainable water sources. There are 15 States where such schemes

are in progress under the Sub Mission.

As reported by the State into the Integrated Management Information System
(IMIS) of the Ministry as on 18th August, 2016, there are 17 districts (Agra, Allahabad,
Azamgarh, Bahraich, Ballia, Deoria, Etah, Farrukhabad, Ghazipur, Gorakhpur, Hapur,
Jhansi, Kheri, Kushi Nagar, Mahoba, Mau and Sant Kabeer Nagar) which are affected
with arsenic and fluoride contaminants in Uttar Pradesh where such schemes under

the Mission are going on.
Ministry has advised States to complete the on-going schemes by December, 2018.

MR. CHAIRMAN: Question No.33, questioner is not present, let the answer be
given. First supplementary, Shrimati Thakur.

M faea a1py: ), 75 7Eley 3 S SR &7 B, 919 O SR uQY @ §,
<fpT gt &1 a1t ® @R a8 f ¥ & Are Ul w1, G IR § I8 A1 At
g & o'l w forre SRR 8, g8 99 & fou o) Sorm o & ok o9 Afedl
H A & &A1 # vier i ondT 7, erest A € o g8l Ul U ¥ SoTa T
H fear e 8, @il B U Siar 81 I8 9l 9gd 8 WRIE 8l 8, I8! 9% (&
TN SFHT T8 & v ff ST F81 BRAT arsdl dr Sief e R weiRTsS &
IN § 917 & fh 89 S FIRIgS Bl B, d R IRBR Bhls THT ThIF 97 I8!
T, @Ifep 0 || H, U 9wy A o9 qfeai gl 9 9 gl €, s & oA 7 g™
g Sar & 1 AT | TSI} g8l UMl ol Bl fIdr Sar g, A 8R S9d forg
percolator pump Y ST & Al $¥6T U1 o0 ARBRI BT o9 & o0 RIT IRBR
A BT § dAT I UGG {HAT S1 38T 82 Bl € HH B dTell 8l §, Ig H
A FAT S A S @ gl

sft g Riz IR: IYURT 9816y, TISTd AMH=Id: TSl &l vy B8] &g WReR
ISl BT Th1d! ©Y H iR AT W8Il & w9 § #eg ddl gl I8 919 99 & &
T & o 7 SIef | ur forge fhar STrar 8, 987 Uil "eddr 81 ST §, ofed
STEl dP H g Q9 H gA § SR U e H off gaar g, e off e forge
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SIAT 8, SS9 UM Bl fore B)A $ 91 SHPT diedc Bl '] dis W Ul dede
Py a1 =it ot TR a1 grivr & # <€ e STanl I8 @@awer ugd ¥ ar gl
AT AR IR ST U1 Iy arior STl o1 B HIEgH 9 $g IRGR NTSdl Bl
St B, ATSTeT § AT HRal B, Sd AEIH A I -3 &5 H Sl Mgl
g, ISP AR HIUHH FaAIfd B & 3R I® @ d_d &l MiTad w4 <9 &
AR Wee YISl $ AT Bl WRA WRPR I 2022 IF 90 Wk uRari @l
R UISTel SUAE PRIY, YIS diex URER § Iy« HRIY 3R 80 Uierera
Bl B BRI b AIH W U HRIY, I§ YA AT 17 51 S/ BRI Ao
TR Y § @R 39 W IRT WRPR Y IWREBRI & A1 HAd HH B B! Bl

St faera SIgR: R IAS EIcHe & (Y WRHR T[T M2 ... (agH). .

MR. CHAIRMAN: Sorry, that is over. Shri Ram Vichar Netam.
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R I, 99 WBR & U goic HI HH oY, T9 AIRT AT 7 800 RIS SUYAT STel
ToreT & forg fm ol ufegt dme ofR o ST A1 & Sl 3IH-TMET Hiolaed
¥, Id I 100-100 BRIS BUAT 37T 4 far o

AT QU JRIGY, H 3fTUd J1edd § Wa $I a1 dredl § b STt Juras
IYFIH YRT WRER 1 IR BT 81 59 IR 396! goic § ) ey fhar T g
3P AIEIH I B TR 8 TIT 21 89 ol Afd 3R FiRTss gurfad i &9 &,
Y I SATET guIfad &5 uffa) Tt iR ORI 8, d1h! I ISl H BIe-BIe
Ulhey 8, S8l IR 39 A8 BT YHIG TSl & AR STl Sl Yural T8l Bikil 8l 89 8]
R STl UTal] IYMARM IR™ B I2 81 I8 NI 25,000 BRIS BUY DI GRASH 2l
HGTe ATe IR HRIS BYAT 8, 760 BRIS BUIT 39 IR o IRBRI Bl Reilol dx
e 1 21 9% A1emw ¥ URASHN g W8l 3R I dTdl bl | I8 gHlRad
8 Gh 6 o gueid | B el

sft ot As: FUURT ARG, N MUd AEgH W HEAR HAY Sft B 7T aredn
g 5 arfior &3l 3§ 99 & fu | 9 39 & fog smRoslio e @ i o
T U T R®IT SR, RReH M &1 B $g WRER B Bl AT & sfaird
T 3R sHd I H fHa wd on @1 77 § ¥g Wt S grean g b amRoaio
RieeH ®ei-®el W o gU 87

#t g Rig IR 99URT 78IgY, § S Sfa9 < 8T §, 98 IHIv &5 3T 8 2
ol &3 ¥ g YISl ST 8l Wb, ISP (oY BIS-BIC JUR DR Bl DI
B S IE TR I H, 3FF I I S gAY U g §, SAP ATAR 9,113 el
YIGHIOT WIF Y Y & 3R ITdhT o9 RN Bl et 81 51 3l 5 -1 U
ST RIS YH DI, [Gd AEIH ¥ W U g Wpal H 39 UHR Bl
GRATSTT BT GUIdT T&T B 81 981 TR U §OR ofleR Ul Bl g YA & forg ufd-
o T 20 BOIR PRI DU B I IRV, GRASHT H IR 31l Bl

*34. [FeEAl AT A1)
A ofd SR Srffaa St @l &1 w4 e Edie
*34. st @, va. gfEm: o1 Ao S3 98 9dM @ HaT HA e

() &1 I& F9 & [ < & A b1 Gaeid B o1 H qfed Sl 3R
ST SIS guif @1 J19g fabrd gadhie o4 8; Ife g, 1 Joiddl &IRT R 85
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(@) I S iR FEfad Sk a3 Aa e gadie & fBa-fe
adl H§ dY 8; qodde Rl |fed =R A1 85 3R

() R AR YA T IR YA SToMid 9t & AFg b Gadmi
Pl 9gM & U BIs Oy FRYNET §99 &1 fooR wadt §; afe 921, a1 s9&
PR T 572

ST WA & g HA (G ggoia fa8): (@) A @) TR 991 9ed w®
g e T B

faregeor

(@) 3R (@) TR U, AR S, Thol SIS &%, I wred Adhda],
e & Fae H AT ST (3TSIT), SR SIS (7SS TAT 31 ARSI
GHEl S AG fdbr Fadih] bl Jacdd AT BT &IRT 3rey H e drfererali
# fe @R Raw) 71 ey | far M Ser g Swiar § 6 fawd anf |
31O, 3R NSO, & AFG b Gadidl § IR gl 7, Blclifh, gTdh AT ;MY
AHIRTS THEl & did gabiel ¥ R I i e 81 39 3R $ g BRUI
TR IR SH@T g8k, FReRTl, qaar Joigdl 5™ W fiRar, onfe € iR SRaR
fafdrsr wraTiTe-anfde fGer HripHl & AT | gdb] FHEN PR el &l

() e SR, e Sl 3R = AEIId Gel § A1a [
GaABTH F AT B HH AT 1D e e Ny a5t grem mafiear & ¥
IR PR 39F YT ga-99g &l sAb U Ugal & I bs HRIHH TaTed § & iR
gIP eI FET AFAE0 R URGRIAT & AFH A HrAIT Bl JgaR G ©
arfe srférd @iew ur fhy < |l

WHR gR1 fafva arfore, dferes, snfde, Safiar iR stk faerT drisH]
% ATETH ¥ qUT HT HRIGH & d8d (Sl & Ifde Bl 9rdx A9, 31X 3151
& Y A9 fABN gaBihl B GURA & Y ggd 81 e U fBy S W8 T
315 3R IS & oY 0 FU A U Faq HRIHA 4 & R e qmie
R 3R AYBIRAT AT TAT STFRNT BT F3Ted §RT wraffad fowar S 2
ET barg HATEA AR fIUEN T 9 <31, 3R AL P HA g e
3fee fry & e <R d€i g g9ie 2017-18 # 319 & forg faavor 10 # eiR
SIS & foIT 109 H IUAL Bl “3I.SM. & Bl &g e FHI WU 2016-17
H 38833 BRIS ©UY (4.31.) A GgHY 2017-18 H 52393 HRIe wUY (d.31.) & TIAT &
AT 3HH 35% Bl gl B ol S YR, AL & B & Y Pl AEe
2016-17 H 24005 BRIS ©IY (d.31.) A GBI 2017-18 H 31920 HRI$ ©UY (4.31.) &I
AT B AT $AH 33% Bl ghg 8s Bl 2016-17 T, AN AR A.SLSIL & oy Ifw
B TS FHH-GR/AFATGI-IR A w1 <RT @9 9oic @s- & fJaR 21 iR 21-%
H HHR: YA ST ST (TN 3R SN Sugiol (Elgdn) &
SESEENIRIES IS
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WRBR T 2016-17 H TP 31 el 8 U8l & AR W e-IAT SfedT WhiH
I B & s ofawia eRd & sem (fmfor, Jard srear R &) @ nfid o
& forg, ufir d e, sr™gfe ST QT gYgfad SIS & $H-9-$H Udh Al
B 10 A HIY A U IS ©UI ddb BT 96 k0 &A1 Sl 2

39
INIE] STFYIT, RG] G¥, ¥l SISIST GN, [AfvE waveyd Hadaadl, e &

Haer 7 SIgferd Sfadl (31.57.), ST ST (3.57.571.,) T
8= IR THEl P A [APIe BB Bl

gorTTHE [RIIT T &iNT
drferepr-1 fafea arifore wqel 4 IRIe &1 Argadr
AHID e IrHioT N

2004-05 2009-10 2011-12 2004-05 2009-10 2011-12

34—:1?1&‘?‘ St 53.53 42.26 31.50 40.56 34.11 21.70
62.28 47.37 45.30 35.52 30.38 24.10

SESIESASESIIRE

T 41.79 33.80 25.40 25.68 20.09 13.70

FIT: AT AT



qdiferepT-2 ArEIfSTe gl & [o7y wreed Hadd

qy TAUHTATH-1 (1992-93) TAUHTATH-2 (1998-99) TAUHTATH-3 (2005-06)
q& ApaId/AMINTD THE ST SLSLSL P ARG A P SIS ACAC Ea
ﬁTgl I R 107.0 90.5 86.3 83.0 84.2 73.0 66.4 62.1 57.0
T g & 63.1 54.6 52.7 53.2 533 47.7 46.3 39.9 39.0
I g 46.9 49.1 355 39.5 46.3 30.6 23.2 35.8 18.4
g 99 q B9 g 3 g & 149.0 135.2 118.8 119.3 126.6 101.4 88.1 95.7 74.3
FIT: 1992-93 | 2005-06 TP B I TRIR AR AAeToy|

drlerepT-3 IS gl Pl HIERTl &Y
ARG e 1981 1991 2001 2011
@ﬂﬁlﬁ St 21.38 37.41 54.69 66.07
SR TR 16.35 29.60 47.10 58.96
P 43.57 52.21 64.84 74.00
HIeT: SO Sl

SLOMSUY [DA()

[L10T Areniqoq 9]

6 suonsan(y oj
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TIerdT-4 RIS YR &N U% ATHIoid g8l & fory
¥pol SIU3TSS TV (PET IX-X)

el 1990-91  2000-01  2009-10  2013-14
I-v 49.4 45.2 29.3 16.6
e.rtﬂif%m STy [-VIII 67.8 63.6 52 38.8
[-X 85 72.7 59 50.1
I-v 62.5 523 345 313
srtﬁij%m NENIIG [-VIII 78.6 68.7 57.8 48.2
I-X 85 81.2 75.2 62.4
I-v 42.6 40.7 30.3 19.8
P [-VIII 60.9 53.7 42.5 36.3
I-X 71.3 68.6 52.7 47.4

Fig: ferp 3fibs Tb TR H, 2014 TG GATEF fabrd F3rerd]

dIferbT-5 qfer RISTIN IV JRISTIR] e (Je9%) & gR 15 a9 X 3ied
31 & lFRTgl Bl RIS &Y (F3IIR)

CINHRI!

SIEINEANE GENT 3YU TN SYUE T $YU9 gfdt e

(W-QOH) (3TFgaR-2012) (ﬁW?O‘IS) (3MRKT-2016)

aﬂ%ﬁ[ SIIG] 32 4.5 4.6 5.0
aﬂ%ﬁ TSI 2.6 3.6 4.5 4.4
o 3.8 4.7 4.9 5.0

wIT: 5 R, &7 AR ISR w3merd (@ va Rl gdies efesin)
*34. [The questioner was absent.]
Human Development Index of SCs and STs
1*34. SHRI P. L. PUNIA: Will the Minister of PLANNING be pleased to state:

(a) whether it is a fact that Human Development Index of Scheduled Castes
(SCs) and Scheduled Tribes (STs) is less as compared to that of the country, if so,
the details thereof;

(b) the details of indicators wherein SCs and STs lag behind in Human

Development Index alongwith the reasons therefor; and

+ Original notice of the question was received in Hindi.
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(¢) whether Government proposes to formulate any special action plan to enhance

the Human Development Index of SCs and STs, if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERJIT SINGH): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) and (b) The details of comparative picture of Human Development Indices
(HDIs) of Scheduled Castes (SCs), Scheduled Tribes (STs) and other Social Groups
with respect to poverty ratio, literacy rate, school dropout rate, various health indicators,
etc. are given in respective tables in Annexure (See below). The data in the Annexure
show that there has been improvement in the Human Development Indices of SCs
and STs over the years, even if the gap in the indices remains between them and
other social groups. The main reasons for the gap are poverty, and its vicious circle,
illiteracy, dependence largely on wage labour etc., which the Government has been

addressing through various socio-economic development programmes.

(¢) Reduction of gap in the HDIs amongst SCs, STs and other social groups
has always been the priority of socio-economic development policy and Government
is committed to it. A large number of programmes are already in operation and the
aim is to improve implementation through close monitoring and transparency so that

desired objectives are achieved.

There are major on-going programmes exclusively for SCs and STs implemented
respectively by the Ministry of Social Justice and Empowerment and Ministry of
Tribal Affairs. The concerned Central Ministries and Departments also have earmarked
“Allocations for the welfare of SCs and STs”, details of which are available in
Statement 10-A for SCs and 10-B for STs in the Union Expenditure Budget 2017-18.
The total “Allocation for the welfare of SCs” has increased from I 38833 crore (BE)
in 2016-17 to X 52393 crore (BE) in 2017-18 i.e. an increase of 35%. Similarly,
the total allocation for the welfare of STs has increased from I 24005 (BE) crore
in 2016-17 to ¥ 31920 crore (BE) 2017-18 i.e. an increase of 33%. Up to 2016-17
Scheme-wise/Ministry-wise funds earmarked for SCs and STs were shown in Statement
21 and 21-A of the Expenditure Budget Volume-I under Scheduled Castes Sub-Plan
(SCSP) and Tribal Sub-Plan (TSP) respectively.

An important new initiative taken by the Government is launching of Stand-Up
India Scheme, in 2016-17 under which bank loans between I 10 lakh to ¥ 1 crore
is given to at least one Scheduled Caste (SC) or Scheduled Tribe (ST) borrower,
per bank branch, for setting up a Greenfield enterprise (manufacturing, services or

the trading sector).
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Annexure

Details of comparative picture of Human Development Indices (HDIs) of
Scheduled Castes (SCs), Scheduled Tribes (STs) and other Social Groups
with respect to poverty ratio, literacy rate, school dropout rate and

various health indicators, etc.

Table-1: Incidence of Poverty across Social Groups

Social Rural Urban

Groups 2004-05  2009-10  2011-12  2004-05  2009-10  2011-12
SCs 53.53 42.26 31.50 40.56 34.11 21.70
STs 62.28 47.37 45.30 35.52 30.38 24.10
TotaL 41.79 33.80 25.40 25.68 20.09 13.70

Source: Planning Commission.



Table-2: Health Indicators for social groups S
Year NFHS-1 (1992-93) NFHS-2 (1998-99) NFHS-3 (2005-06) :;
Key Indicators/Social groups SCs STs Total SCs STs Total SCs STs Total %
Infant Mortality 107.0 90.5 86.3 83.0 84.2 73.0 66.4 62.1 57.0 )
Neo-Natal Mortality 63.1 54.6 52.7 532 53.3 47.7 46.3 39.9 39.0
Child Mortality 46.9 49.1 35.5 39.5 46.3 30.6 232 35.8 18.4
Under Five Mortality 149.0 135.2 118.8 119.3 126.6 101.4 88.1 95.7 74.3
Source: National Family Health Survey, from 1992-93 to 2005-06.

Table-3: Literacy rate of Social Groups ;

Social Groups 1981 1991 2001 2011 g
SCs 21.38 37.41 54.69 66.07 N
STs 16.35 29.60 47.10 58.96 =
TotaL 43.57 52.21 64.84 74.00

Source: Census data.

€S suonson() oy
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Table-4: School Dropout Rate for Social Groups on All India (Class-1X-X)

Classes 1990-91 2000-01 2009-10  2013-14

I-v 494 45.2 293 16.6
SCs I-VIII 67.8 63.6 52 38.8
I-X 85 72.7 59 50.1
I-v 62.5 523 34.5 313
STs [-VIII 78.6 68.7 57.8 48.2
[-X 85 81.2 75.2 62.4
I-v 42.6 40.7 30.3 19.8
ToraL [-VIII 60.9 53.7 42.5 36.3
I-X 71.3 68.6 52.7 47.4

Source: Educational Statistics at Glance 2014, MHRD.

Table-5: Unemployment Rate (UR) of persons aged 15 years and above
according to Annual Employment and Unemployment Survey (UES)

(in percent)

Social Groups 2nd EUS 3rd EUS 4th EUS 5th EUS
(July, 2011) (October. 2012) (December, 2013) (August, 2016)

SCs 32 4.5 4.6 5.0

STs 2.6 3.6 4.5 4.4

TotaL 3.8 4.7 4.9 5.0

Source: Labour Bureau, M/o Labour and Employment (Usual Principal Status UPS approach).

MR. CHAIRMAN: Question No. 34. Shri Punia; not present. Are there any

supplementaries?

DR. NARENDRA JADHAV: Mr. Chairman, Sir, I have a comment and a

supplementary question.
MR. CHAIRMAN: Question only please.

DR. NARENDRA JADHAV: Okay, Sir. My supplementary question is: Is it not
true that funds amounting to I 12,000 crores meant for post-matric scholarships for
Dalits and Adivasis were not spent last three years? This is a very serious situation,
Sir. If it is true, I would like to know from the Hon. Minister why this amount of

money was not spent. Thank you.
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RAO INDERIJIT SINGH: Sir, it is a specific question which does not have

relevance to this one, I will let the Member know later on.
MR. CHAIRMAN: Thank you. Shri Husain Dalwai.

#t g9 Toas: 9l weley, o) WAl S 9 Sff SR fean B, 98 die e B
HERTE, H A1 9gd 91 Uleard &1 718 7, g8 ) Tl 3R TSt & RN &l TWhleRfr
TEI fyercll §, ARSI & AN Bl U8al Sl IR JUIT & SHM F &1 ST off,
SH W g AR TR d€ R 1 TS 81 39D aR H YOl 11 8, Al 3Udb gRI
SR T ST TTAd Bl Db IR H MIBT RIT Hgl 8, 98 dl &9 I

@ Soolid Rig: W), PR ASRTE &1 qdTd 81 81 Y<des HRSH 3R
YSYcS aIsed &b Human Development Indices & 3fax gfg g3 & T 78l 83 8, DI
ART RT3 fogar T & 21 &R odd Ay 97 e ara & afiRed 39 &)
ATl 91T Bl T, F U e T TR &l 8, T 7Tel o &l 8, 39 &I 5G|
F foy g AR FaEeE T8 Bl

SHRI JAIRAM RAMESH: Sir, how can the hon. Minister answer like this?

HDI is dependent on education; education is dependent on scholarships. And he is

saying that it does not apply to this question. This is a most irresponsible way of

answering a question, Sir.
MR. CHAIRMAN: You made your point.

RAO INDERJIT SINGH: Sir, there are various schemes under which the
Government of India empowers State Governments. Over hundred heads Departments
that are there, there has been an increase of 35 per cent for Scheduled Castes
and there has been a 33 per cent increase for Scheduled Tribes over the previous
Budget Estimates. Now, these Schemes are not implemented directly by the Central
Government. It is left to the State Government to implement them. So, there has
been a provision in all Departments of the Central Government, and I can say for
the Budget Estimates, 2017-18, say in a Department like Agriculture, in the actuals
of 2015-16, it was ¥ 1,463 crores for the Scheduled Castes and the Scheduled
Tribes. In the Budget Estimates, 2017-18, it has increased to ¥ 6,668 crores. Like
that, there are hundred heads/Departments. In every Department, there has been an
increase. Each Department passes on its schemes to the State Governments concerned

and the State Governments are the implementing agencies.

SHRI ANANDA BHASKAR RAPOLU: Respected Chairman, the reply of the
Union Minister has rightly established the fact that during the UPA’s ten-year period,
the interventions by the UPA Government has enabled to reduce the school dropout

levels among the Scheduled Castes and Scheduled Tribes to a great extent.



56 Oral Answers [RAJYA SABHA] to Questions

MR. CHAIRMAN: Question, please.

SHRI ANANDA BHASKAR RAPOLU: Yes, coming to that, Sir. For Scheduled
Castes, it was earlier, when we, the UPA, assumed office, at 72 per cent wherein
that has reduced to 50 per cent, and in the case of Scheduled Tribes, which was

at 81 per cent, it has reduced to 62 per cent.
MR. CHAIRMAN: You are not asking a question.

SHRI ANANDA BHASKAR RAPOLU: In the same manner, the unemployment
rate has been greatly addressed by the UPA policies.

MR. CHAIRMAN: No, no, you are not asking a question. ...(Interruptions)...

Look, please ask the question or I go on to the next one. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Mr. Chairman, Sir, why by August, 2016
the unemployment rate has increased from 4.6 to 5 among the Scheduled Castes?
Have you studied it? Since this question pertains to the Human Development and
Human Poverty Indices which are greatly impacting the living standards of those
communities, I would like to know whether the Union Ministry has studied why there

is a jump in the unemployment rate among the Scheduled Castes. Thank you, Sir.

MR. CHAIRMAN: I think questions can be asked without an aalaap period.

...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Sir, at times, it is required.

...(Interruptions)...
MR. CHAIRMAN: Please.

RAO INDERJIT SINGH: Sir, the unemployment rate, I think this is what the
question is all about, the Scheduled Tribes’ unemployment rate in 2011 July was 2.6.

It has increased, as have the other indices, to 4.4 in August, 2016. ...(Interruptions)...

MR. CHAIRMAN: Please don’t interrupt. ...(Interruptions)... Please.
...(Interruptions)... Please. ...(Interruptions)... No, no, Mr. Rapolu. Please sit down.
...(Interruptions)... Please sit down. ...(Interruptions)... Let the hon. Minister answer.
...(Interruptions)... Please.

RAO INDERJIT SINGH: Sir, as I have understood, he is asking about the
unemployment rate. If he had been more specific, I would have answered more
specifically. He rambled around everything and then hasn’t asked a question. So, what
I have been able to understand, I am trying to answer. You can ask a supplementary,
if you are not satisfied. But what I have understood so far, Mr. Chairman, Sir,

...(Interruptions)...
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MR. CHAIRMAN: Let us not get into a controversy. ...(Interruptions)... Please.

...(Interruptions)... Will you please sit down?

RAO INDERIJIT SINGH: Sir, I would just like to let the hon. Member as well
as the House know that the unemployment rate for the Scheduled Castes in 2011
was 3.2 per cent. Today it has gone to 5 per cent. For STs, it was 2.6 per cent and
it has gone to 4.4 per cent. Total unemployment rate in the country has also gone
up. It was 3.8 per cent in July, 2011, and has become 5 per cent today. As far as
reserved categories are concerned, the highest incidence of unemployment today is of

OBCs. It was 3.2 per cent in 2011 and has become 5.2 per cent in August, 2016.

SHRIMATI JAYA BACHCHAN: Sir, I would like to know whether statistics
that the hon. Minister has read out now indicate increase in employment or increase

in unemployment.
MR. CHAIRMAN: The answer is about unemployment.
Making Aadhaar cards mandatory under MGNREGS

*35. SHRI D. RAJA: Will the Minister of RURAL DEVELOPMENT be pleased

to state:

(a) whether Government is considering a proposal to make Aadhaar cards
mandatory for the Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS); and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) and (b) A Statement is laid on the Table of

the House.
Statement

(a) and (b) In pursuance of the provisions of Section 7 of the Aadhaar (Targetted
Delivery of Financial and other Subsidies, Benefits and Services Act, 2016 (18 of
2016), the Central Government in the Ministry of Rural Development has notified on
3rd January, 2017 that any individuals registered under the Mahatma Gandhi NREGA
who is not yet enrolled for Aadhaar shall have to apply for Aadhaar enrolment by
31st March, 2017, and in case, she or he is entitled to obtain Aadhaar as per the
provisions of section 3 of the said Act, such individuals may visit any Aadhaar
enrolment centre to get enrolled for Aadhaar. Till the time Aadhaar is assigned to
the individual, she or he shall be allowed to work under the Mahatma Gandhi NREG
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Act, 2005 subject to the production of the following documents, namely:—
(A) job card issued under Mahatma Gandhi NREGA;
(B) (i) if he has enrolled, his Aadhaar Enrolment ID slip; or
(i) a copy of his request made for Aadhaar enrolment.
(C) (i) the voter identity card issued by the Election Commission of India; or
(i1) ration card; or

(iii) the driving licence issued by the Licencing Authority under the Motor
Vehicles Act, 1988; or

(iv) the certificate of identity having photo of such member issued by a

Gazetted Officer or a Tehsildar on an official letter head; or
(v) the Kisan passbook with photo; or

(vi) any other document specified by the State Government.

SHRI D. RAJA: Sir, the MGNREG Act, 2005, is an Act of Parliament. This
Act allows rural poor to seek employment and get their wages. But, now, under the
proposed Aadhaar (Targeted Delivery of Financial and other Subsidies, Benefits and
Services) Act, 2016, Aadhaar Card is made mandatory. Sir, Aadhaar Card is made
mandatory for rural poor to go and seek employment and get wages. Why is the
Government doing this? The MGNREG Act itself is an Act of Parliament. It gives
right to citizens to seek employment under that Act. Why are you making Aadhaar

mandatory to deny opportunities for rural poor?

# I FUE FEq: W, AT GG 1 I8 PEl § [ FRAT H Sl UgA 4
srRfdeg © a1 frgm 8, S98 Bl 99y fhar 1 ¥8T § iR J T # SN Bre
ARt wY | ST S|

IR, H 3MYP AEgH F AT G | 979 AT ww {3 Afead dk w
Pl 7 FHal gid g1 VAT DI Wl MR &l 7 3R 7 & Ut I srfardar a9 18
2, U8 fUopa W g1 W IR A Wt I8 91d Noga W< 2, St 89 g9a fafaad #
fear 81 H b Aem| Q@ g' Gied w1 A 6 HA I J Aa w9 F sneR
BIS b HAIH U PIs FOIGX] of, VA Hel blg Faer el fha1 T gl

SHRI D. RAJA: Sir, the hon. Minister should know the ground reality. People
are compelled to produce Aadhaar Card. Even the reply says:

‘(A) job card issued under Mahatma Gandhi NREGA;
(B) (i) if he has enrolled, his Aadhaar Enrolment ID slip; or

(i1) a copy of his request made for Aadhaar enrolment.’
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Actually, when people go, they are asked to produce Aadhaar Card. This is
number one. Secondly, it is in violation to the Supreme Court's directive. The
Supreme Court has issued order in this regard which has made it very clear that
Aadhaar Card should not be made compulsory or mandatory. This is the directive of
the Supreme Court. And, the Government is violating the directive of the Supreme
Court! The Government is violating the MGNREG Act of Parliament! And, the
Government is making Aadhaar Card mandatory! Sir, the other saddest thing is that
people are asked whether they have toilets in their houses. If they don't produce any
certificate indicating they have toilets, they are not given jobs. What is happening?
On the one hand, you claim to have increased allocation for NREGA and, on the

other, you are denying people jobs and wages!
MR. CHAIRMAN: Mr. Minister, will you clarify this, please?

%t YW HUIA IEd: FEISd, §H A GUH BIC BT QRT FHE B & AR
AR AR Al A g1 TR, AEG G PIC $ AR B g AR 81T A gl F498
$ AEH A S B a1 8, 961 THAE Al TART IRPR IR 2] 8 § 7T G
DI Y HETH I I8 BRI o1 A b ST 80% ANN 7 YR Bls A D[
H eI B B BT B A SR §H I P Dls Wl T I a7 fF a8t 4
W 35 Riergd ura gs 2, O 397 agR &1 & 899 &M 781 & 21 9y
Wﬁﬁﬁﬁﬁ@exampleW%Igﬂﬂﬁﬁwﬁﬂmﬁiﬁﬁﬁm
f Rreprad uray 781 o 81 {6 vo afax 7 9§ Rrera 781 <1 81 § 91 95w
¥ ffegd R W Ry w6 afe =f 315 Riead 2, @ 84 example T

MR. CHAIRMAN: Fair enough. Shrimati Renuka Chowdhury.

SHRIMATI RENUKA CHOWDHURY: Sir, I appreciate the Minister’s clarification
given on the floor of this House, but the ground reality is f& </ g et & forg
T8l 9 &, 1 IT9 YT S &1 1 37 Sdl Bl Ul &1 el & [P A Ig el
fpar & fb "R @ SRd Tl 21 M § R WeR H A1 I8! 91 9 &l 7 B
YR HTS BN ol MBI ISR e, &l al 81 el Y g9dT FiRfthder,
e I HifSyT  gR1 < <INY iR g4 I8 wwesy & R @Is Sifhar 37 =
S BT 6 MR BIe 1ell, 99 Sd $HUR MY FIT YR oil? Please give us

that clarification.

3t YW HUTA F1ET: AT FHIRT ST, H IS ATFH  F&q Bl IR-IR AT
&1 BT § 5 oM &1 srfvard g B H g aw e o) e g 5 Wi o 9
BIs RIEIT T2l 81 3R Bl RUHad HA1 8, a1 § I S, AR M9 919
gl 3 U gF SR AT 8, U JEd ORI $1 7 SR fMfve R W S9 w31 W
P ST T DI TS B, TR I PIs 31 41 qP MUR Bls Tl I g1 2, A 8

SR ST goM W IR |
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FHIT ST, | D! a1 A1 fh 80 eI @l o WesT | 37U+ U] LR
BIS F Sled BT HM a1 g1 g4 3l d& Bl Ribrrd ua 81 gs 2l Wl Bl
SffariaT &1 81 H GiH BIC 3R WG Bl 4G Bl bs DI gU g [dad HRAT
Edl € 5 & o wR W, furdie & A1egd 9 991 B Sied] IR gera
g 8k RIfR &R &1 T A1er 5 BRI ASIGRI 7 AU MYD! MR PIS &b AL
H Sire &1 B a1 g1 sdfely AR, I8 91d [depd 9gfae & fF MR o€ &
IR HOIgRI BI H &1 &A1 571 R8T 81 WR, I8 9 [egpd g1 21 ...(aum)...

St Yot AeRt: R, AT IR R B2 . (FALH). ..

MR. CHAIRMAN: Shri Ripun Bora. ...(Interruptions)...

SHRI D. RAJA: Sir, they are not being given jobs... (Interruptions)...
MR. CHAIRMAN: All right. Mr. Bora.

SHRI RIPUN BORA: Sir, I have a specific question to the hon. Minister. The
Minister has stated in his reply that 31st March, 2017 has been fixed as the target
for enrollment of Aadhaar Cards for those who have not yet enrolled themselves.
My question pertains to the State of Assam. In Assam, there is an exemption from
enrollment in Aadhaar because of the ongoing process of updating of the NRC.
In Assam, the National Register of Citizens is under preparation. So, till the final
publication of this Register, people have been exempted from holding an Aadhaar
Card in Assam. In spite of that, officials from the Department of Rural Development
in Assam and bank officials insist upon job card-holders to produce Aadhaar cards.
My question is: Will the hon. Minister issue a specific instruction to the State

Government in this regard?

YR IS #E (f Re Rig aR): A 9wl weied, @9 | oS 99
ST R Soe 81 R8T 21 H o ATemd § R GeT Bl 59 YR IMYIRT BT AR
g & 77 3 ongR @l Afard T8 fHar w21 4R Seaad ey 4 9
JAUAT MM AT o1, TG I9 A H W F F fofQ "SeR" ST STANT fHam S,
gqD! ITIART STaqH IRTAd 1 W &l g Tae St sfear 7 St Aifefheea o
fpaT, I8 AT STadd <R & a9 3R SMYUR Ude 2016, 9 QM &I 9T
F AU B SR fBan S e §, 9 Fewr # g s far w1 7 6 |9 dn
MR & S, FIfP "R TRANAT & oy, gieerdpe & w9 &=+ & oy, 9d
$ fog smawysd §1 VAT qdadi] ARPR $ e H Al AT o1, 59 S 99 Hihal
BI IRY fHar a1 &9 I8 YRR =7 o @ € % 39 W 3P TR 4§ 3Hd @
3R QX RE I AT AU 'l 9% 31 A/ BT WA 7, § A 9 9 I8
HEAT AT g b I8 BIs 3ifcH @1 8l 81 G IR R R ff gurard] wed
$ oIy 59 B15 3UE fBar Srar &, @ HeT ol § 6 A9 39 ST Ih ISl
3R 5T I Pl b 89 AT 39 e § dM T8 w) U g, a1 9 Iy @1 of
IEIAT AT
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AR QUTART WRI, § oud A1Egd | U8 FEAl 9redl § [P IRd IR
TeT HA Sfl & Sged g8 GAREd R b1 g a1 8 {6 59 g & Aegq
A &9 U Soilad # QX dRE ¥ GUR ANl g9 g we fhueE @ ff 9
BT S B, HAAN & goic HI Wl TS AT 8l MU Uod goie d <=1 81 {6 s
A 38 TR BRIS BT BT s &1 AT o1, olfhT 47 TR PBRIS U W9 gY 3MR
AT 39 R goC H 48 BOIR BRI$ BUY T W @ T 81 § 31y #reaq
Wﬁﬂgqﬁmwﬁﬁ?wﬁmﬂ?ﬁ&?ﬂ@ﬁmﬂﬁgeo-tagging
PP AP PR AT TAT 1 AR $ A1H F ORI BIRET 8 6 &R Toxaws
DI ISR fHel, AT BT ol 81 3R qogR o1 ISR @7ed 8, g8 el 9 yaR
H W o W) T e, ISR T gifead s

sl frera o1gpv: A Wl Sft, § = S & S =l |, S sl
AU S F W H FET § [P gARM BHRE B dle, FRfAT A™ad Alfe-3fe,
Qfs HAM A HE SYIET M P AN S I8 & 3R MG DI ARAN FIH SITa]
AR H B A &, S W W S § 3R IS RIRRARE I &9 weelt €, 89
QA B A & Y d=9mad Gl 7, 19 BT Bl ol § 3R YEd b1 ger Al
TETId & S diel Bl B, 98 U9 BX JASH! Bl UEA 8, Sd U IRE FS
g, fhR 39 Wa qral &1 R )T 72 J AR HEl | B J AR Aol g,
Safh FE SITGT BTH 9 B &) AV S9 d¥g Bl ol 8l B a1y, wiife
TR IFH YR 8, AT Sl IGDI dIS] 8, IAb 9 B M HRaAdl ST & AR
e ol § e Bl

MR. CHAIRMAN: Thank you.

St faea S1gR: 9 AT S AR A AR Wold §, S9P SMUR W) & U
ey oI 81 F wwerch g f5 3 9 ad S €, 9 9e €, S afeasi o e
PR B SR AT TOlved & 9 IT VA Al b BT I YeRTIrge 814 dTell dTd 81
S €, g¥fely 391 W) IR fbar Syl

# W pUTA Aed: FUMIRT HEIGY, Y8 Sl IR Bl G Dl TS B, U IS
T B @ T8l B, TN Al BT UEYE B, ol SR WK wY 9 91T AT Bl
SEH Sl W IR ¥ AogR] Bl B el 8, 98 9 dre ¢ AER R e 2
AR AR 7 S A AT D1 AT BT 2, TN DI MgSdAs—d & JJAR 33 TRIT
AR BT ST Bred & AT A B e, TH Uag™ gl H AMqdh AdH A AeH
DI A BT AT 6 sH@! g1 Rl 757 FRPHRI 7 W B § IR Afgatrdl &
AT S AR B B folg O @ €, S99 SAdT Uferd 56 Uiea 8 T gl
Al gF oANT ARt Bl WicdTed R BT B R g 7, WS S BT B B
R B W, ¥ Uh 99 9% 6 S AER brs, s a=t 81 & 8, o A
T S T BE, SR TS AT 8, o [9UR ¥ 3R W-I@uRT B ... (FAUH). ..
YR HIS & HEIH A I Yb gl B ST Y& 81 ] WRPR - SHbI ol
PR BT B fHAT T 3R AR WRBR 39 R Y B Bl B (haT g1 W, §
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MBI IS 6 S 19 HTSH T8l 13 BRI 4 o I AR SF A MR & AETH
I B UNY {HA1, 3G BEEH TRY B, 9P Sl Hox o, JhTs &I, dl ol H
AR IR AN B W H Y A9 o [ 99 T R U @I, W9l F 99 $ e @
SRl 2, B9 YT A S $99 13 BRI 4 AR AN IS ¥, 39 AN & a8 12
PRIS 48 TG T 99 U &1 AT o9 56 <IRG @R & =19 WR U U9 forg < <=
J, RI®! 48 A B BM &A1 a1 B ... (FIEF)....

s faera SgpR: WR, H I8 Harel T8l gul gl ...(@agn). .

MR. CHAIRMAN: Please, that is enough. ...(Interruptions)... Please, sit down.

...(Interruptions)...

3l IM FUTA IEa: TR ABR BT I§ W AT & 6 S99 IR AT
Sl ¢ T R ST Bred F A W RE § I g 9 ¥, 99 I @Y qc '
g HAT IR 21 39S oY & I8 M fBar gl LL(au). ..

et fera S1gR: W, A 9aTd ®&1 T &R HA S 1 S@E T W@ 2
...(TaYT)...

#t IM FUE Ted: 9 WA & U Bl ged el <l L. (@aH)... TREl B
U1 TRl & didhe H SN, GG [y 80 BF &R T2 T ...(FaHH)... ST &1 9
T 7O B BT dH R Bl

MR. CHAIRMAN: May I make a simple suggestion? The question was specific.
To the best of my understanding, the answer would have been 'yes' or 'no'. The

more English you write, or, the more Hindi you write, the more you complicate it.

THE MINISTER OF STATE OF THE MINISTRY OF POWER, THE MINISTER
OF STATE OF THE MINISTRY OF COAL, THE MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY AND THE MINISTER OF
STATE OF THE MINISTRY OF MINES (SHRI PIYUSH GOYAL): Sir, may I say
something? Then, the Opposition says that we don't answer fully.

MR. CHAIRMAN: No; you answer the question as it is put to you. Question
No. 36.

#t I pU Aed: W, H Sa9 T § A0 2 L (@Em)...

MR. CHAIRMAN: Mr. Raja, you have taken your time. ...(Interruptions)... Can

I now go to the next question? I want to take one more question.

sft e vl W), 9 "EIey 7 Il I8 del fb MNREGA & T allocation
JAMMER HTS 4 e IS Bl
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MR. CHAIRMAN: That question is over now, Sharmaji.

it 9= I W SBIT BT b IR 9aT AT AT § IR AT 9 FOIR PRIS
T T B

MR. CHAIRMAN: That is a different matter. Take it up separately.

#t T ¥ TR, WX, WRT URA B, 3fF H W GERI WATd el M9, fF
IPR & 3R Aicdel & 918 o T4l bl oic TV &, SAfIT I8 HH 93T 2l

MR. CHAIRMAN: Thank you. Question No. 36. ...(Interruptions)... Questioner

not present. ...(Interruptions)...

sft e Il aRAfddar I8 8, SRl 39! WIHR BT a1yl

Yt I FUE AGa: W, UF e, § AT G99 F U B reply B IET B
..(FFET)....

it Ui wiiSl, 39 |9 98 S8yl ... (Iag™). .

SHRI PIYUSH GOYAL: Sir, that question should not go on record.

...(Interruptions)...

SHRI ANAND SHARMA: What is this? How can he direct the Chair?

...(Interruptions)...
SHRI PIYUSH GOYAL: Then, let him answer the question. ...(Interruptions)...

3t IM FUE FEd: W, Ud A ... (FAUF)... W, J§ YEgH sl 9 A
oA ...(FAYM)... AT GUH DIC o Ig W@e™ Usel 9 PR @ AT b U BT
...(TIIH)... BT 38,500 BRIS BT YL @ T, ...(FAL)... TAT IADI IGT B
47,000 BRI B BT B fHAT Bl ... (TIIH)...

SHRI ANAND SHARMA: Sir, how can a Minister direct the Chair? And, he
is not even the concerned Minister. ...(Inferruptions)... He is directing the Chair on

what to do. ...(Interruptions)...
sft [Tl 379 98 SRl ...(AUM)... 39 98 S1SY ... (FIYTH)...
# IM PUE FME: W, R H AT G b T B GGG T 37

MR. CHAIRMAN: Please, sit down. Let me take Question No. 36.
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*36. [The questioner was absent.]
Encouragement to States to generate solar power

*36. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a) whether it is fact that Gujarat, Rajasthan and Andhra Pradesh are far ahead

in solar power generation in comparison to other States;

(b) what are the reasons that other States are lagging behind in solar power

generation;

(c) the details of existing solar power generation capacity of each State and
their future projection till 2022; and

(d) what support Government proposes to give to the States lagging behind to

increase solar power generation?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) to (d) A Statement is laid on the Table
of the House.

Statement

(a) Yes, Sir. As on 31.12.2016, the States of Gujarat (1.16 GW), Rajasthan
(1.32 GW), and Tamil Nadu (1.6 GW) have crossed 1 GW solar installations in
their respective States, while Andhra Pradesh (0.98 GW), Telangana (0.97 GW) and
Madhya Pradesh (0.84 GW) are close to these States.

(b) The solar power development varies from State to State depending upon solar
irradiance in the State, availability of conducive State policy for solar, availability of
land, cost of financing and business environment such as willingness of DISCOMS

to purchase the solar power, power evacuation infrastructure etc.

(c) State-wise details of solar power installations as on 31.12.2016 are given at
Annexure-I (See below). As per long term growth trajectory of Renewable Purchase
Obligations (RPO) issued by Ministry of Power, the State-wise details of required

solar capacity addition upto 2021-22 are given at Annexure-1I (See below).

(d) The Government is promoting solar energy through fiscal and promotional
incentives such as capital and/or interest subsidy, tax holiday on the earnings for
10 years, generation based incentive, accelerated depreciation, Viability Gap Funding
(VGF), financing solar rooftop systems as part of home loan, concessional excise

and custom duties, preferential tariff for power generation from renewables, and
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Foreign Direct Investment up to 100 per cent under the automatic route etc. This
apart, the Government has been supporting solar manufacturing by way of various
mechanisms such as Modified Special Incentive Package Scheme (M-SIPS) of Ministry
of Electronics and Information Technology (MeitY).

Annexure-I

State-wise details of Commissioning Status of Solar Power Projects
as on 31.12.2016

Sl. No. State/UT Total capacity till 31.12.16 (MW)
1. Andaman and Nicobar Islands 5.40
2. Andhra Pradesh 979.65
3. Arunachal Pradesh 0.27
4. Assam 11.18
5. Bihar 95.91
6. Chandigarh 16.20
7. Chhattisgarh 135.19
8. Dadra and Nagar Haveli 0.60
9. Daman and Diu 4.00
10.  Delhi 38.78
11. Goa 0.05
12. Gujarat 1158.50
13. Haryana 53.27
14.  Himachal Pradesh 0.33
15. Jammu and Kashmir 1.00
16. Jharkhand 17.51
17.  Karnataka 327.53
18.  Kerala 15.86
19. Lakshadweep 0.75
20.  Madhya Pradesh 840.35

21. Mabharashtra 430.46
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SI. No. State/UT Total capacity till 31-12-16 (MW)
22. Manipur 0.01
23.  Meghalaya 0.01
24.  Mizoram 0.10
25.  Nagaland 0.50
26.  Odisha 77.64
217. Puducherry 0.03
28.  Punjab 545.43
29.  Rajasthan 1317.64
30.  Sikkim 0.01
31. Tamil Nadu 1590.97
32. Telangana 973.41
33. Tripura 5.02
34.  Uttar Pradesh 239.26
35.  Uttarakhand 45.10
36.  West Bengal 23.07
37.  Others/MoR/PSU 61.70

TortaL 9012.66

Annexure-I1

State-wise details of required solar capacity addition upto 2021-22

SI. No. State/UT Projected Capacity required as per RPO
@ 12% (2021-22) (in MW)

1 2 3

L. Andhra Pradesh 5197
2. Arunachal Pradesh 55
3. Assam 1027
4. Bihar 4451
5. Chhattisgarh 2607
6. Delhi 2256

to Questions
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1 2 3
7. Goa 438
8. Gujarat 9997
9. Haryana 4068
10. Himachal Pradesh 83
11. Jammu and Kashmir 1049
12. Jharkhand 1783
13.  Karnataka 4451
14. Kerala 1227
15.  Madhya Pradesh 5434
16.  Maharashtra 14091
17. Manipur 97
18. Mizoram 55
19.  Meghalaya 43

20.  Nagaland 59
21.  Odisha 1640
22.  Punjab 3178
23. Rajasthan 6222
24.  Sikkim 11
25. Tamil Nadu 10493
26. Telangana 5171
27. Tripura 79
28.  Uttarakhand 473
29. Uttar Pradesh 11433
30.  West Bengal 4824
31. Chandigarh 56
32. Daman and Diu 213
33. Dadra and Nagar Haveli 546
34.  Puducherry 299

TotaL 103106
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1.00 p.Mm.
MR. CHAIRMAN: Question No. 36. Questioner is not present. Any supplementaries?

SHRIMATI RAJANI PATIL: Sir, since long, the Government has been promoting
to increase the solar energy in our country through various ways, like they have
stated - promotional incentives such as capital and/or interest subsidy, tax holiday
and Modified Special Incentive Package Scheme (M-SIPS). Sir, through you, I would
like to ask from the hon. Minister whether the reason for the less generation of solar
power is the drastic decrease in the cost of solar energy, which is being purchased
by the Government and the other private companies. If it is so, what are be the

steps that the Government will be taking for that?

SHRI PIYUSH GOYAL: Mr. Chairman, Sir, I thought the hon. Member would
be delighted that in the last two-and-a-half years, we have almost quadrupled the
solar energy generation in the country. I thought that was something that would be
appreciated, but since the hon. Member has said that it is less, I am delighted to
share with the hon. Member that our Government has set up a target which has
revised the National Solar Mission target by 2022 from 20,000 MW to 100,000
MW. It has been increased by five times. By 2022, every State has been given a
particular target, which is also available. Every State has been given a trajectory, by
which they will increase their solar generation, and this 9012.66 MW that we see
today on the record is going to go up. That is given in Annexure-II. In each State,
we have set specific target, and I am delighted to share with you that in all the
States, now that the solar prices are around I 4.5 per unit, these are expected to go
down further. New technologies are coming. We have prepared a whole transmission
network and how the grid integration will take place between the renewable and the
existing. So, we are confident that the States will benefit immensely. It will add to
the energy security of the country. Clean energy will reduce the green-house gases

and it is a win-win situation for the States and the country as a whole.

#ft TRV ST GARAT: S, WR ol SAed B e I oA 99 H AR
S R Bl BRI Ry HAT St 7 IRy &9 @R 1,317 Jmdie ¥ A e Ied ¥
o 81 AT |HlT S, § AEEE HE ST W G Jedd ¥ ST dredi g
e gl & foay IWeR 7 K9 Gl &1 o] fear 2, S99 8 71 WK
1 | @ B e R woal 3 9k ool Sared @t R @ orafie w fear '
1 3l BRI A1 2, I Al Bl $o Afde glagnd & Sr?

MR. CHAIRMAN: I am afraid, Question Hour is over. You can give him the

answer privately. The House is adjourned till 2.00 p.m.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Households covered under MGNREGS

*37. SHRI DEREK O’BRIEN: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) the number of households covered under the Mahatma Gandhi National Rural

Employment Guarantee Scheme (MGNREGS) as on January, 2017, State-wise;

(b) average number of days guaranteed to each household per month during last

year, State-wise; and

(¢c) whether the Ministry is taking any steps to enhance employment opportunities
under MGNREGS and if so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR) (a) and (b) State/UT-wise details of households provided employment under
the Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) during
2016-17 (as on 31.01.2017) are given in Statement-I (See below). The State/UT-wise
details of average days of employment provided per household under MGNREGA

during last year are given in Statement-II (See below).

(¢) The Government is actively engaged with State Government in establishing
systems that ensure provision of work as per demand, transparency and accountability.
To generate awareness about the provisions of the Scheme and to provide adequate
employment opportunities to rural households under Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGS), all States/UTs have been requested for
the following:

(i) to initiate appropriate Information Education and Communication (IEC)
campaigns including wall paintings for wide dissemination of the provisions
of the Act.

(i1) to expand scope and coverage of demand registration system to ensure that

demand for work under MGNREGA does not go unregistered.

(iii) to organize ‘Rozgar Diwas’ periodically to capture latent demand under
the programme and to disseminate awareness about the provisions of
the Act.
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Statement-I

State/UT-wise details of households provided employment under MGNREGA during

2016-17 (as on 31.01.2017)

(In lakh)

Sl.  State HHs provided employment in
No. FY 2016-17 (till 31st Jan., 2017)
1 2 3

1.  Andhra Pradesh 36.94

2. Arunachal Pradesh 1.85

3. Assam 12.63

4. Bihar 17.59

5. Chhattisgarh 19.26

6. Goa 0.06

7.  Gujarat 5.99

8. Haryana 2.47

9. Himachal Pradesh 4.54

10.  Jammu and Kashmir 3.92

11.  Jharkhand 15.22

12.  Karnataka 14.87

13. Kerala 13.83

14. Madhya Pradesh 21.20

15. Maharashtra 12.81

16. Manipur 5.03

17. Meghalaya 3.68

18.  Mizoram 1.89

19. Nagaland 4.18

20. Odisha 17.19

21. Punjab 5.11

22. Rajasthan 41.98

23.  Sikkim 0.63

24. Tamil Nadu 60.58

25. Telangana 23.74
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1 2 3
26. Tripura 5.74
27. Uttar Pradesh 46.34
28. Uttarakhand 4.94
29.  West Bengal 50.18
30. Andaman and Nicobar Islands 0.07
31. Lakshadweep 0.00003
32. Puducherry 0.31

TotaL 454.77
Statement-11

State/UT-wise details of average days of employment provided per household under
MGNREGA during last year

Sl. No. State Average Days 2015-16
1. Andhra Pradesh 55
2. Arunachal Pradesh 28
3. Assam 32
4. Bihar 45
5. Chbhattisgarh 47
6. Gujarat 40
7. Haryana 29
8. Himachal Pradesh 42
9. Jammu and Kashmir 48
10.  Jharkhand 52
I1. Karnataka 48
12.  Kerala 49
13.  Madhya Pradesh 46
14.  Maharashtra 60
15.  Manipur 16
16.  Meghalaya 54
17.  Mizoram 69
18.  Nagaland 52
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S1. No. State Average Days 2015-16
19.  Odisha 45
20.  Punjab 30
21.  Rajasthan 55
22.  Sikkim 67
23. Tamil Nadu 61
24.  Telangana 55
25.  Tripura 94
26.  Uttar Pradesh 34
27.  Uttarakhand 41
28. West Bengal 47
29. Andaman and Nicobar Islands 28
30. Goa 18
31.  Lakshadweep 22
32.  Puducherry 17

ToraL 49

Demand to withdraw Bill for creation of port authority

*38. SHRI V. VIJAYASAI REDDY: Will the Minister of SHIPPING be pleased

to state:

(a) whether it is a fact that Water Transport Workers Federation of India (WTWFI)
in its 9th National Conference passed a resolution demanding to withdraw the new
Major Port Trusts Bill;

(b) whether the Bill is likely to open floodgates to corporates to snatch ports

which have huge assets and also impact employees and pensioners; and
(c) if so, how the Ministry is planning to address these concerns?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING
(SHRI MANSUKH L. MANDAVIYA): (a) Ministry of Shipping has not received
any resolution passed in the 9th National Conference of Water Transport Workers
Federation of India for withdrawing the new Major Port Authorities Bill, 2016.

(b) and (c) No, Sir. The Bill does not propose to convert the Major Ports into
corporate companies. There is no provision in the Bill which will impact the interests

of the existing employees and pensioners.
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Contamination in groundwater in Punjab

*39. SHRI PARTAP SINGH BAJWA: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) the prescribed World Health Organisation (WHO) limits for chemicals
like Aluminium, Arsenic, Lead, Uranium, Mercury and Chromium in groundwater,

chemical-wise;

(b) whether any of the districts in Punjab have higher concentration of the
aforementioned chemicals in groundwater and if so, the details thereof and the reasons

therefor; and

(c) whether any study has been undertaken/completed to gauge the potential

health impact of these chemicals in groundwater and if so, the findings thereof?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION (SUSHRI UMA BHARATI): (a) As per the World Health Organisation
(WHO) document ‘Guidelines for drinking water quality, Fourth edition’ published in 2011,
the WHO limits for the different chemicals in drinking water are as follows:

Sl. No. Contaminant in drinking water WHO limits in mg/l
1. Aluminum -
2 Arsenic 0.01
3 Lead 0.01
4. Uranium 0.015
5 Mercury 0.006
6 Chromium 0.05

(b) The surveys and the ground water quality studies carried out by Central
Ground Water Board (CGWB) and State Departments have shown sporadic occurrence
of Arsenic in ground water above the permissible limit of 0.01mg/l in 10 districts
of Punjab. Chromium in ground water has been found in parts of 10 districts of the
State and Lead in excess of permissible limit has been reported from 6 districts of
Punjab. The names of the districts which are partly affected by different contaminants

in ground water in Punjab are given in the Statement (See below).

Department of Water Supply and Sanitation, Government of Punjab, had analyzed
7332 ground water samples from various tube-well based water supply schemes in
different districts of Punjab for presence of Uranium during the period 2009-13. Out
of these 7332 samples, 1120 samples in 18 districts had shown Uranium concentration

above the permissible limit of WHO.
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The likely source of Arsenic, Uranium and Chromium can be both geogenic and

anthropogenic. Lead is mostly anthropogenic in nature.

(¢) The Government of Punjab has reported that no study has been undertaken
to gauge the potential health impact of these chemicals in ground water. They
have further reported that wherever heavy metals are found more than the
permissible limits, treatment technologies like Reverse Osmosis (RO) Plants are being
installed. They have already installed 2300 RO Plants and 673 RO plants are in
the pipeline.

Statement

Names of districts partly affected by different contaminants in ground water

in Punjab

Arsenic Lead Chromium Uranium
Mansa, Amritsar, Amritsar, Bathinda, Amritsar, Amritsar, Bathinda,
Gurdaspur, Ferozepur, Bathinda, Barnala, Faridkot,
Hoshiarpur, Gurdaspur, Gurdaspur, Fatehgarh Sahib,
Kapurthala, Muktsar, Ropar Kapurthala, Ferozepur, Gurdaspur,
Ropar, Faridkot, Mansa, Ropar, Hoshiarpur, Kapurthala,
Nawashahar, Barnala, Jalandhar, Ludhiana,
Sangrur, Taran Sangrur, Mansa, Moga, SBS
Taran Sasnagar, Nagar, Patiala, Ropar,

Taran Taran Sangrur, Taran Taran

Solar powered dual pump water supply scheme in Telangana

*40. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(a) whether it is a fact that solar power based dual pump water supply scheme

is being implemented in Khammam district of Telangana;

(b) if so, the number of habitations in the above district which are expected to

get water supply;

(¢) whether no habitation has been covered since implementation of the scheme
ie. 2013;

(d) if so, the reasons therefor;

(e) by when all the identified habitations in the above district would be covered

under the scheme; and
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(f) what is the status of other districts with regard to solar power based dual

pump water supply scheme in Telangana?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI NARENDRA
SINGH TOMAR): (a) Yes, Sir.

(b) In all, ninety eight (98) habitations are covered and getting water supply in

the erstwhile Khammam district of Telangana State.
(¢) No, Sir.
(d) and (e) Do not arise.

(f) As reported by the State Government, a total of 761 habitations in 8 erstwhile
districts of the State of Telangana are expected to get water supply from Solar power
based dual pump water supply scheme by 31.03.2017. As on date, 614 habitations
are already covered with solar power based dual pump water supply schemes and

the works in remaining habitations are in progress.
Construction of houses for rural poor

t*41. SHRI AMAR SHANKAR SABLE: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether any target has been fixed for providing houses to all rural poor by
the year 2022;

(b) if so, the details of the number of people, out of the total population of the
country, who have been identified for coverage under this scheme, State-wise; and

(c) the number of housing units proposed to be constructed by the year 2019
and the total number of housing units constructed or proposed to be constructed
during the last three years and the current year, State-wise?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) to (c) As per provisional figures of Socio Economic and Caste Census
(SECC) 2011, approximately 4 crore rural households face housing deprivation. After
accounting for the houses that were constructed under IAY and State sponsored
housing schemes since 2011, it has been estimated that 2.95 crore more houses,
with an anticipated variation of £ 10%, would need to be constructed to achieve the
objective of ‘Housing For All’ by the year 2022. In the first phase from (2016-17 to
2018-19) one crore houses are targeted for construction under PMAY-G. State-wise/
UT-wise targets of houses to be constructed during the period 2016-17 to 2018-19

and during the current financial year is given in the Statement-1 (See below).

+ Original notice of the question was received in Hindi.
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Targets for the remaining period (till 2022) will be decided after verification and
finalisation of permanent wait lists, based on SECC 2011 data, by all States/UTs.

Details indicating houses constructed during the last three years and current

financial year, State-wise/UT-wise, under PMAY-G/IAY are given in Statement-II.

Statement-I

State/UT-wise targets for hous to be constructed during three years

(2016-17 to 2018-19) and during current financial year under PMAY-G

(units in Nos.)

Sl. No. State Physical target for three Physical target for
years (2016-17 to 2018-19) the year 2016-17

1 2 3 4

1. Andhra Pradesh 145271 75054
2. Bihar 1629170 637658
3. Chhattisgarh 623824 232903
4. Goa 650 761
5. Gujarat 275401 113595
6. Haryana 38953 25556
7. Jharkhand 480783 230855
8. Karnataka 158045 93065
9. Kerala 42431 32559
10.  Madhya Pradesh 1177482 448147
11. Mabharashtra 456245 230422
12.  Odisha 1029259 396102
13.  Punjab 31084 24469
14.  Rajasthan 675989 250258
15.  Tamil Nadu 393611 176338
16.  Telangana 70674 50959
17.  Uttar Pradesh 1198827 575258
18.  West Bengal 1132431 436512
19. Himachal Pradesh 7590 4874
20.  Jammu and Kashmir 65753 17020
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1 2 3 4
21.  Uttarakhand 15776 10861
22.  Arunachal Pradesh 11221 9034
23.  Assam 259814 219695
24.  Manipur 9740 11315
25.  Meghalaya 20745 17030
26. Mizoram 6600 4806
27.  Nagaland 8481 9149
28.  Sikkim 1289 1957
29.  Tripura 24989 23730
30.  Andaman and Nicobar 792 210

Islands
31.  Dadra and Nagar 2426 304
Haveli
32. Daman and Diu 83 54
33.  Lakshadweep 42 57
34.  Puducherry 4531 429
ToTAL 10000000 4360997
Statement-11

Details of houses constructed under Pradhan Mantri Awaas Yojana-Gramin/IAY

during the last three years and during current financial year

Units in Nos.

SI. No. State 2013-14~  2014-15~  2015-16%  2016-17*
1. Andhra Pradesh 206075 46722 2299 370
2. Arunachal Pradesh 454 110 1 0
3. Assam 75103 99704 71866 137919
4. Bihar 275869 493874 279013 513097
5. Chhattisgarh 29895 27274 24272 38122
6. Goa 616 1093 27 533
7. Gujarat 37126 65355 39887 25370
8. Haryana 4532 7196 13114 9019
9. Himachal Pradesh 6565 1620 3034 3154
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SI. No. State 2013-14~  2014-15~  2015-16*  2016-17*
10.  Jammu and Kashmir 429 1736 1989 216
11.  Jharkhand 46651 30681 29948 107558
12.  Karnataka 92575 104098 156538 34084
13.  Kerala 55996 46448 51170 36532
14, Madhya Pradesh 47391 45465 19470 286153
15.  Maharashtra 189602 45082 122472 44244
16.  Manipur 416 1248 96 271
17.  Meghalaya 6374 10076 863 981
18. Mizoram 521 276 378 364
19.  Nagaland 0 1114 638 1
20.  Odisha 109844 11474 276399 63012
21.  Punjab 1417 2120 0 4
22.  Rajasthan 82446 92069 64892 77387
23.  Sikkim 798 1538 214 409
24.  Tamil Nadu 69955 28869 29394 38218
25. Telangana State was 57437 84242 0

part of
Andhra
Pradesh
26.  Tripura 0 23056 6248 5088
27.  Uttar Pradesh 157012 220739 159917 443107
28.  Uttarakhand 2396 4196 7748 5560
29.  West Bengal 92071 182128 359537 317379
30.  Andaman and Nicobar 238 148 0 0
Islands
31. Dadra and Nagar 0 0 0 0
Haveli
32. Daman and Diu 0 0 0 0
33.  Lakshadweep 0 0 0 0
34.  Puducherry 0 0 0 0
ToTAL 1592367 1652737 1805666 2188152

~ Figures reported by States/UTs in their Monthly Progress Reports
* Figures reported by States/UTs on Awaasoft as on 02.02.2017
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Definition of an electrified village

*42. SHRI MD. NADIMUL HAQUE: Will the Minister of POWER be pleased
to state:

(a) what is the definition of an electrified village;

(b) whether around 18,000 villages have been electrified as per Government

estimates in the country;

(c) what is the percentage of households which need to have electricity connections
in a village, the minimum hours of electricity supply and the minimum hours of
electricity usage, etc. as per the definition of electrified village given by Government;

and

(d) whether Government is planning to specify these parameters in the definition

of electrified village, if they are not specified now and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (d) A village is declared ‘electrified’ if:

(i) Basic infrastructure such as Distribution Transformer and Distribution Lines
are provided in the inhabited locality, as well as the Dalit Basti/hamlet,
where it exists (for electrification through Non-Conventional Energy Sources,

a Distribution Transformer may not be necessary);

(i1) Electricity is provided to public places like schools, Panchayat Office, Health
Centres, Dispensaries, Community Centres etc; and

(iii) The number of households electrified should be at least 10% of the total
number of households in that village.

Mandatory certification from Gram Panchayat regarding the completion of village

electrification is also required.

As reported by the States, there were 18,452 un-electrified villages in the country
as on 01.04.2015. Out of these, 11,931 villages have been electrified as on 30.01.2017.
Remaining villages are targeted to be electrified by May, 2018.

Encroachment of mangrove land for public toilets

*43. SHRIMATI VANDANA CHAVAN: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) the number of cases of illegal toilets constructed on mangrove land recorded;

(b) whether Government is keeping a check on encroachment of mangrove land

for construction of public toilets under the Swachh Bharat Abhiyan; and
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(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) to (c) As per the
information received from the State Government of Maharashtra, three cases of illegal
toilets have been recorded in Mumbai. The State Government of Maharashtra has
reported that they maintain strict vigil on encroachments on mangrove land, including

illegal construction of public toilets.

The illegal toilets on Reserve Forest Land in Mumbai as identified were demolished
on 14 and 15 March, 2016.

Besides this, illegal excavation for construction of community toilets at Charkop,
Laxmi Nagar was also detected and work was stopped and appropriate legal action

has been taken.
Development of economic corridors

*44, SHRIMATI VIJILA SATHYANANTH: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that Government proposes to come up with an ambitious
¥ 3 lakh crore economic corridor project to develop 35,000 kms. of highways for

faster movement of freight;

(b) whether a study on economic corridors by a global consultancy firm has

identified 40 such economic corridors totalling about 35,000 kms;

(c) whether the project is aimed at faster movement of cargo and to undertake
developing economic corridors with a length of about 21,000 kms., but also developing

14,000 kms. of feeder routes i.e. providing connectivity to logistic hubs; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (d) Under the World Bank
Technical Assistance program, the Ministry of Road Transport and Highways got a
study conducted on Logistics Efficiency Enhancement. The Study Report has made
several recommendations including, inter alia, development of Economic Corridors,
feeder routes and removal of choke points, along with development of Logistics
Parks on National Highways. The recommendations have been accepted and the
work of developing Logistics Parks at identified locations in partnership with State
Governments and other stakeholders in a phased manner, has been entrusted to the
National Highways Authority of India (NHAI).
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Impact of demonetization on road cargo revenues

*45. SHRI KAPIL SIBAL: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the details of cargo booked by road since 2014 till date;

(b) whether there has been revenue loss to the road cargo companies after the
8th November, 2016 and if so, the details thereof;

(c) the details of the problems faced by the truck drivers who were on road

when demonetisation was announced, State/UT-wise; and

(d) the details of fall in the road cargo bookings and business contracts by

various cargo companies in the country post demonetisation?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (d) Data regarding
cargo booking by road and business contracts entered into by cargo companies are

not maintained by the Central Government.

To mitigate the problems faced by the transporters, a decision was taken to
waive user fee collection on National Highways from 9th November, 2016 to 1st
December, 2016. On resumption of user fee collection from 2nd December, 2016,

Ministry facilitated to collections by introducing e-tolling and other digital solutions.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Plan to end dependency on coal imports

317. SHRI K. R. ARJUNAN:
SHRI MD. NADIMUL HAQUE:

Will the Minister of COAL be pleased to state:

(a) whether Government is working on a plan to end dependency on coal imports
in the next 3-4 months to facilitate consumption of the surplus fossil fuel produced
by Coal India Limited (CIL);

(b) if so, the details thereof;

(c) whether it is a fact that the CIL is facing problems to liquidate its surplus

coal; and

(d) if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) and (b) The coal demand has been on the lower side due to less
demand for higher grade coal available with ECL and SECL, high level of pithead
stock with CIL on account of lower demand, comfortable coal stock with Thermal
Power Plants (TPPs) and occasional regulated lifting by some TPPs who preferred
to use the stock as available with them. CIL has taken up the issue with power
utilities for import substitution. Coal is also offered under Special Forward e-Auction
for TPPs not having FSA with CIL sources. TANGEDCO, NTPC, NTECL-Vallur, and
NTPL-Tuticorin have agreed for import substitution by using higher grade domestic
coal with suitable blending of higher and lower grade coal. Import by power sector
has declined to 50.02 Million Tonnes (MT) during Apr-Dec’16 as against 61.73 MT

during the corresponding period of last year.

(¢) and (d) Further, coal stock at power plants had also increased from 26.10 MT
as on 01.04.2015 to 38.87 MT as on 01.04.2016. The build-up in stock is mostly on
account of regulated lifting by power utility sector which got impacted due to power

demand dynamics arising out of merit order dispatch rules of discoms.

In 2016-17 coal stock of CIL has declined from 57.64 MT as on 01.04.2016
to 48.45 MT as on 01.02.2017 and the coal stock of TPPs has declined from 38.87
MT as on 01.04.2016 to 22.27 MT as on 01.02.2017. The less rate of reduction in
stock of coal mines as against that of TPPs is on account of preference of some
TPPs to consume coal from their own stocks by regulating coal lifting. Heavy rains
in coal fields during Aug’16 and Sep’l6 hampered coal transportation and wagon

loading, thereby impacting stock liquidation.
Impact on operation of ECL due to absence of CMD
318. SHRI SANJIV KUMAR: Will the Minister of COAL be pleased to state:
(a) whether it is a fact that there is no regular CMD of ECL and if so, since when;

(b) whether it is also a fact that absence of regular CMD of ECL has made
the company handicapped in dealing with issues of safety and other key areas for

coalfield operations at the level of top management;

(c) whether the Ministry has made a determination of responsibility given the

nature of the accident;
(d) what action has been taken against the delinquent officers of ECL; and
(e) what action has been taken against the outsourcing company?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
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GOYAL): (a) Regular appointee in the post of Chairman cum Managing Director (CMD)
of Eastern Coalfields Ltd., (ECL) was there till 31.05.2015. After his superannuation
the additional charge of CMD, ECL was given to Director (Finance), Coal India
Ltd., (CIL) w.e.f. 01.06.2015. Subsequently w.e.f. 22.11.2016, CMD, WCL has been
entrusted with the additional charge of CMD, ECL.

(b) Safety is not compromised due to absence of regular CMD. Statutory provisions
as laid down in the Mines Act, 1952, the Mines Rules-1955, the Coal Mine Regulations-
1957 and Byelaws and Standing Order framed there-under, are being complied with.
ECL has a structured multi-disciplinary Internal Safety Organization (ISO) to assist the

line management at various levels in matters related to mine safety.

(c) and (d) On the basis of enquiry conducted by Internal Safety Organisation
of ECL, Manager of Rajmahal Opencast Project has been suspended and charge
sheet has been issued to two other Officers namely Assistant Manager of the shift
and general shift of the project. Further, enquiry is being conducted by DGMS and
a high power committee has also been constituted by Coal India Limited (CIL) to
enquire into the accident and actions will be taken against the persons responsible
based on the findings of the enquiry.

(e) Action against the outsourcing company will be taken based on the findings
of the enquiries.

Action taken in Lalmatia coal mine accident

319. DR. PRADEEP KUMAR BALMUCHU:
SHRI D. RAJA:
SHRI SANJIV KUMAR:

Will the Minister of COAL be pleased to state:

(a) whether a coal mine had caved in at Lalmatia mines in Jharkhand on
December 29, 2016 wherein 23 workers were buried, if so, the details thereof along

with the number of casualties;

(b) whether there has been laxity on the part of mine management, which resulted

in country's worse mine disasters;

(¢) whether any investigation has been conducted and if so, the details and

action taken thercon and status of rescue operations;
(d) the details of compensation paid to dependents of deceased; and

(e) the number of employees of ECL and outsourcing agency and locals who
were killed/missing?
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THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) Coal mine accident due to unprecedented movement of solid bench
had occurred at Rajmahal Opencast Project on 29.12.2016 where 23 workmen were
reported to be buried under the Overburden (OB)/Slide out of which till now 18

bodies could be recovered.

(b) Prompt action was taken by the mine management with co-operation from
District Authorities, Local Joint Consultative Committee (JCC) members, teams of
National Disaster Relief Force (NDRF) and rescue teams of the coal company. Rescue
and recovery work was started at the shortest possible time under the guidance of
senior management of Eastern Coalfields Limited (ECL) and 18 dead bodies could be
recovered within three days’ time. Further recovery operations were to be suspended
due to movement in strata. A detailed plan has been drawn to remove the top
overburden through benching. This plan has been put up to experts for vetting. After
vetting by experts, approval of Director General of Mines Safety (DGMS) will be

taken for resuming the recovery operations.

(¢) On the basis of enquiry conducted by Internal Safety Organisation of ECL,
Manager of Rajmahal Opencast Project has been suspended and charge sheet has
been issued to two other Officers namely Assistant Manager of the shift and general
shift of the project. Further, enquiry is being conducted by DGMS and a high power
committee has also been constituted by Coal India Limited (CIL) to enquire into
the accident and actions will be taken against the persons responsible based on the

findings of the enquiry.

(d) Workmen compensation with amount ranging from ¥ 07.5 lakhs to
% 08.96 lakhs has been deposited with Employee Compensation Commissioner Cum
Presiding Officer, Labour Court Deogarh. In addition to this amount, ECL will pay
a compensation of ¥ 5 lakhs each to the next of the kin of the deceased. Further
Jharkhand Government has also declared a compensation of I 2 lakhs each to the

next of the kin of the deceased.

(e) 23 employees of M/s Maha Laxmi Infra Pvt. Ltd., who were reportedly
engaged in the workings at the time of incident, were reported to be trapped in the

overburden slide. No employee of ECL was involved in the accident.
Steps taken to prevent coal mine accidents
320. SHRI RAJEEV SHUKLA: Will the Minister of COAL be pleased to state:

(a) whether Government is aware about the accidents in coal mines and loss of

human lives in those accidents;
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(b) if so, the details thereof, including the number of people killed in coal mine
accidents during 2015 and 2016;

(¢) whether any step has been taken by the Ministry to prevent coal mine

accidents; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) Yes, Sir.

(b) As per the information furnished by the office of Directorate General of
Mines Safety (DGMS), the company-wise, State-wise and year-wise number of fatal
accidents and fatalities and serious accidents and serious injuries during the years
2015 and 2016 are given in the Statement (See below).

(c) and (d) The provisions of Mines Act, 1952, Subordinate Rules and Regulations
made thereunder are being administered for ensuring the safety in coal mines by
DGMS. Coalmine owners are responsible for implementing these provisions. These
provisions are reviewed from time to time by DGMS taking inputs from experience
of officials of DGMS, industry and academic institutions and the recommendations

of the tripartite committees.

To check the recurrence of such incidents in future the following steps have

been taken by the Government:
(1) Safety audit of all the coalmines has been taken up.

(i)  Strengthening of Internal Safety Organisations (ISO) in coalmines/coal

companies.

(iii)) To promote and propagate safety awareness in mines, National Safety
Awards (Mines), National Conference on Safety in Mines is organized by
DGMS. The recommendations of National Conference on Safety in Mines

is very helpful in suggesting measures required for safety of mine workers.

(iv) Workers participation and sensitization in matters of safety are ensured
through training in safety and by initiatives like celebration of safety week

and safety campaigns, etc.
(v)  Safety training programmes are organized for Managers and Supervisors

for improving safety standards in mines.

(vi) CIL has taken up a training programme with “Safety in Mines Testing
and Research Station (SIMTARS)”, Government of Queensland, Australia

for training of trainers.
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(vii)

(viii)

(ix)

x)

(xi)

(xii)

DGMS facilitates introduction of Risk Assessment Techniques aimed at

elimination of risks and to ensure safety of workmen.

DGMS facilitates introduction of standard operating procedures to avoid

unsafe practices in mines.

A special safety awareness campaign has been launched to increase awareness

of mine workers with the motto: ‘Safety is My Responsibility’.

From time to time, DGMS issues guidelines for safer operations in identified

thrust areas.

Risk based inspection system through Shram Suvidha Portal has been

implemented for coal mines.

Adoption of online safety monitoring systems, establishment of geo-technical
cells, installation of gas chromatographs for monitoring and analysing
underground mine gases, installation of proximity warning devices to avoid
collision of heavy earth moving machinery, environmental tele-monitoring
systems in all degree-III gassy mines, slope monitoring systems for
overburden benches and OB dumps etc. are some of the other important
steps taken by coal companies for improving safety of miners and mining

operations in the coal mines.



Statement

Details of number of accidents in coal mines in the country during the years 2015 and 2016

State Company Year Fatal Serious
No. of Fatal  Fatalities S/Inj. No. of S/Inj.
Accidents Serious
Accidents
1 2 3 4 5 6 7 8
Andhra Pradesh Singreni Collieries Co. Ltd. 2015 4 4 0 185 185
2016 10 12 1 169 170
Chhattisgarh South Eastern Coalfields Ltd. 2015 8 8 2 9 9
2016 2 2 0 7 7
HINDALCO 2015 0 0 0 1 1
Gujarat Gujarat Mineral Development 2015 3 3 1 0 0
Corporation
2016 0 0 0 1 3
Jharkhand Bharat Coking Coal Ltd. 2015 7 7 1 10 12
2016 12 12 0 5 5
Central Coalfields Limited 2015 3 3 0 9 9
2016 7 7 0 7 7
Eastern Coalfields Limited 2015 1 1 0 1 1
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1 2 3 4 5 6 7 8

2016 2 19 0 0 0

Indian Iron and Steel Co. 2016 1 1 0 0 0

Tata Iron and Steel Co. 2015 0 0 0 3 3

2016 2 2 2 1 1

ELCA LTD 2016 0 0 0 1 1

Madhya Pradesh  Northern Coalfields Limited 2015 1 1 0 12 13
2016 3 3 0 9 9

South Eastern Coalfields Limited 2015 2 2 0 5 6

2016 8 9 1 6 6

Western Coalfields Limited 2015 2 2 0 4 4

2016 1 1 0 3 3

SASAN 2015 1 2 1 0 0

2016 1 1 0 0 0

PRISM 2015 1 1 1 0 0

JPASSOC 2016 0 0 0 2 2

Mabharashtra Western Coalfields Limited 2015 S 5 3 13 13
2016 5 5 0 13 13

Odisha Mahanadi Coalfields Limited 2015 2 2 0 4 4
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2016

Rajasthan VSLPL 2015
Telangana Singreni Coalfields Company Ltd. 2015
2016

Tamil Nadu NLC India Limited 2015
2016

Uttar Pradesh Northern Coalfields Limited 2016
West Bengal Eastern Coalfields Limited 2015
2016

Indian Iron and Steel Co. 2016

Sova 2015

—_—
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S O W kA N O s
S O W A NN O s
0] SAoMSUE UINLLH

S O O O N O O o o o o

Note: Data for the year 2016 are provisional.

[L10T Areniqoq 9]

68 SUOLSING PaLIDISUN



90 Written Answers to [RAJYA SABHA] Unstarred Questions

Special spot e-auction of coal by CIL
321. SHRI T. RATHINAVEL: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that the Coal India Limited (CIL) has announced a one
time offer of 20 million tonne of coal under special spot e-auction in the ongoing

fiscal;
(b) if so, the details thereof;

(c) whether it is also a fact that the relevant modalities, coal company-wise
tentative offer, registration modalities, schedule dates of the auction and other details

will be available on the website of CIL; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) and (b) Coal India Limited (CIL) announced and conducted Special
Spot E-auction for around 20 million tonnes as one time offer in the current fiscal.
The objective was to facilitate the coal availability to unorganized and seasonal coal

buyers and also liquidation of pithead stock especially from high stock mines.

(c) and (d) The relevant modalities, coal company-wise tentative offer, registration
modalities, schedule dates of the auction and other details were notified in the website

of CIL, Coal Companies and Service Providers.
CAG report on shortcomings in coal allocation by auction
322. SHRI T. RATHINAVEL: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that the Comptroller and Auditor General (CAG) in its
report on the first two rounds of auctions, pointed out undervaluation to the tune of

T 382 crore in upfront payment that successful bids make to Government;

(b) whether it is also a fact that allowing multiple bids by corporate via joint

ventures have hit competition;

(¢) whether the CAG has pointed out many shortcomings in the coal allocation

by auction; and
(d) if so, the details thereof and the steps taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) Comptroller and Auditor General of India in its Report No. 20 of
2016 on ‘e-Auction of Coal Mines’ has made an observation that undervaluation of

15 coal mines resulted in under determination of upfront amount by I 381.83 crore.
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The Ministry has disputed these findings on several grounds including factual

inaccuracies and inadequate understanding of the auction process.

(b) With regard to the provision of allowing the companies to submit multiple
bids through joint ventures and group subsidiaries, the Comptroller and Auditor
General (CAG) in its report on e-auction of coal mines has observed that it could
not draw an assurance that the potential level of competition was achieved during
the Stage-II bidding of 11 coal mines auctioned in the first two tranches. This is
however, not in conformity with the findings of the Hon'ble High Court of Delhi

which has pronounced its Judgement in the matter.

(¢c) and (d) CAG had made certain observations in its Audit Report No. 20 of
2016 on ‘e-Auction of Coal Mines’. As per procedure the Ministry had uploaded
Action Taken Notes (ATNs) in the web portal of Controller General of Accounts
(CGA). The vetting remarks against the ATNs have been uploaded in the said web
portal by CAG which after examination in the Ministry are submitted to Ministry

of Finance.
Coal mine accident in Jharkhand and Bihar
323. SHRI AJAY SANCHETI: Will the Minister of COAL be pleased to state:
(a) the details of the recent coal mine accident in Jharkhand and Bihar;
(b) whether mining is still the most dangerous profession in the country;

(c) if so, the details of coal mine and non-coal mine accidents during the last

three years; and

(d) the steps taken by Government to strengthen safety mechanism in mining

operations in the country?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) Company-wise brief details of the recent coal mine accident in CIL in

Jharkhand State is given below. However, there is no coalmine in the State of Bihar.

Company Accident Date Mine Cause Place  Fatalities

ECL 12.28.2016  Rajmahal OCP OB Dump Slide oC 18

BCCL 2.22.2016 Salanpur Non Transport ocC 1
Colliery M/C

BCCL 2.29.2016  AKWMC Dumper oC 1

BCCL 3.22.2016 Bastacolla Side Fall UG 1

Colliery
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Company Accident Date Mine Cause Place  Fatalities
BCCL 4.22.2016 Block II OCP Non Transport M/C  OC 1
BCCL 5.25.2016 Amalgamated Fall of Person oC 1
NT-ST
Jeenagora
ocCp
BCCL 8.5.2016 Dobari OCP  Non Transport M/C ~ OC 1
CCL 4.9.2016 Amlo Project Dumper oC 1
CCL 6.1.2016 Gidi "A" Trucks ocC 1
Colliery
CCL 8.30.2016 AKK OCP Trucks Surface 1
CCL 9.5.2016 Ashok OCP Non Transport M/C ~ OC 1

Note: Figures are provisional and subject to reconciliation with DGMS.

(b) Coal mining is a hazardous profession and therefore, poses considerable

safety challenges to the coal mine workers.

(¢) As per the information furnished by the office of Directorate General of
Mines Safety (DGMS), the details of coal mine and non-coal mine accidents during

the last three years are as under:

Year No. of mines where fatal Persons Persons seriously
accidents occurred killed injured

Coal

2014 59 62 3

2015 53 54 9

2016 69 90 6

Non-Coal

2014 39 45 10

2015 46 49 13

2016 41 51 8

Note: Data for the year 2016 are provisional.

(d) To strengthen safety mechanism in mining operation the following steps have

been taken by the Government.—

(i) Safety audit of all the coalmines has been taken up.
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(i)  Strengthening of Internal Safety Organisations (ISO) in coalmines/coal companies.

(iii)) To promote and propagate safety awareness in mines, National Safety
Awards (Mines), National Conference on Safety in Mines is organized by
DGMS. The recommendations of National Conference on Safety in Mines

is very helpful in suggesting measures required for safety of mine workers.

(iv) Workers participation and sensitization in matters of safety are ensured
through training in safety and by initiatives like celebration of safety week

and safety campaigns, etc.

(v)  Safety training programmes are organized for Managers and Supervisors

for improving safety standards in mines.

(vi) CIL has taken up a training programme with “Safety in Mines Testing
and Research Station (SIMTARS)”, Government of Queensland, Australia

for training of trainers.

(vil) DGMS facilitates introduction of Risk Assessment Techniques aimed at

elimination of risks and to ensure safety of workmen.

(viii) DGMS facilitates introduction of standard operating procedures to avoid

unsafe practices in mines.

(ix) A special safety awareness campaign has been launched to increase awareness

of mine workers with the motto: ‘Safety is My Responsibility’.

(x)  From time to time, DGMS issues guidelines for safer operations in identified

thrust areas.

(xi) Risk based inspection system through Shram Suvidha Portal has been

implemented for coal mines.

(xii) Adoption of online safety monitoring systems, establishment of geo-technical
cells, installation of gas chromatographs for monitoring and analysing
underground mine gases, installation of proximity warning devices to avoid
collision of heavy earth moving machinery, environmental tele-monitoring
systems in all degree-III gassy mines, slope monitoring systems for
overburden benches and OB dumps etc. are some of the other important
steps taken by coal companies for improving safety of miners and mining

operations in the coal mines.
Coal linkages to private companies for power projects
324. SHRI PARIMAL NATHWANI: Will the Minister of COAL be pleased to state:

(a) whether Government is planning to provide coal linkages to private companies

for new and upcoming power projects;
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(b) if so, the details thereof; and

(c) the price at which Government proposes to sell coal to these companies,

company-wise and the period stipulated for the sale of coal at this price?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) and (b) As per New Coal Distribution Policy (NCDP), 2007, Standing
Linkage Committee (Long-Term) [SLC (LT)] is authorized to recommend the Letters
of Assurance (LoAs) for supply of coal. Based on the SLC (LT)’s recommendation,
so far 177 LoAs have been issued to various power plants including Central/State
Government Sector as well as IPPs (Independent Power Producers i.e., private
companies) covering capacity of 1,08,000 MW. Out of this 1,08,000 MW capacity, the
competent authority in 2013 had approved signing of Fuel Supply Agreements (FSAs)
in respect of 78,000 MW capacity power plants which have been commissioned or
are likely to be commissioned by 31.03.2015. A Presidential Directive to this effect
was issued to Coal India Limited (CIL) on 17.07.2013. The power projects of the
remaining capacity of 30,000 MW are yet to be authorized for signing of FSAs.
Keeping in view the negative coal balance reported by subsidiary coal companies
of CIL, new linkages/Letters of Assurance (LoA) have not been granted to any of

the sectors since 2010.

(¢) The coal linkages/LoAs issued to the Power Producers are converted into
Long Term Fuel Supply Agreements after achievement of prescribed milestones. The
consumers under the FSA are supplied coal at the price notified by CIL from time
to time. This applies to the regulated sectors (like Power Utilities including IPPs,
Fertilizers, and Defence). For non-regulated sectors (like sponge iron, cement, steel,
captive power plants and other industries), CIL charges a price which is about

20% higher than the notified price of power sector.
Sharing of clean environment cess with State Governments

325. SHRI NARENDRA KUMAR SWAIN: Will the Minister of COAL be

pleased to state:

(a) whether it is a fact that coal mining adversely affects the environment in

the coal mining areas and causes other negative externalities;

(b) whether any State Government has requested the Central Government to share

the 'Clean Environment Cess' with the State in which the cess has been collected;
(¢) if so, what decision has been taken on such requests; and

(d) how much amount has been collected in different States as 'Clean Environment

Cess' and for which States this amount has been sanctioned/utilised with State-wise details?
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THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) Coal mining, like any other developmental activity, does have impacts
on Environment. However, such impacts in case of coal mining is generally contained
within the project area itself. The impact of coal mining on the environment is assessed
during EIA process, on project to project basis. Appropriate mitigation measures
are planned in the EMP document to take care of the impact of coal mining on
the surrounding environment and implemented. Due to various mitigation measures
undertaken, the coal mining projects do not cause other negative externalities. For all
the coal mining projects, composite EIA/EMP are prepared and prior environmental
monitoring mechanism, for assessing the efficacy of mitigation measures undertaken is
also proposed in the EIA/EMP Report. All the pollutants are kept within the prescribed

limit and the compliance report is submitted to regulatory agencies on routine basis.

(b) to (d) As informed by Budget Division, Ministry of Finance, Department of

Revenue has not received such request from any State Government.
Transfer of upfront payments for auctioned coal mines in Bengal
326. SHRI VIVEK GUPTA: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that the entire amount received by the Centre on auctioning
of coal mines in the State of Bengal has not been transferred to the State and if

so, the details thereof;

(b) the details of amount received on auctioning coal mines in Bengal region-

wise and also the respective amount transferred to the State; and

(¢) the details regarding the life period of the above mines and the estimated

revenue that it will generate?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) and (b) The revenue which would accrue to the coal bearing State
Government concerned from the auction of coal mines under the provisions of the Coal
Mines (Special Provisions) Act, 2015 comprises of Upfront Amount as prescribed in
the tender document, Auction proceeds and Royalty on per tonne of coal production,
which shall be devolving entirely to the State Government. Out of the 31 coal mines
auctioned under the provisions of the said Act, 2015 and the Rules made thereunder, 3
coal mines namely Sarisatolli, Trans Damodar and Ardhagram are located in the State
of West Bengal. The revenue generated till December, 2016 from the auction of these

3 coal mines is approximately I 270.70 crores (excluding Royalty, Cess and Taxes).

Further, payments on account of monthly payment calculated on the quantity of

coal produced as well as second and third instalments of Upfront Amount are now
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deposited by the successful bidders directly with the host States where the coal mine

is located.

An amount of I 268.15 crores (approx.) has been transferred/deposited directly

by the allocatee company to the State Government of West Bengal.

(c) The estimated revenue which would accrue to the State of West Bengal during

the life of mine/lease period from the auction of 3 coal mines is ¥ 13,354 crore.

The extractable reserves and the peak rated capacity of these coal mines are as under:

Name of the coal mine Balance extractable reserves  Peak Rated Capacity
as on 31.03.2014 (in million tonnes)

(in million tonnes)

Sarisatolli* 51.03 3.50
Ardhagram 18.93 0.40
Trans Damodar 47.32 1.00

*Sarisatolli coal mine is an operational coal mine.
Report of study group on enhancing coal royalty

327. SHRI DILIP KUMAR TIRKEY: Will the Minister of COAL be pleased

to state:

(a) whether the study group constituted by the Ministry to consider revision of

rates on royalty, has submitted its report to Government;

(b) if so, whether Government is considering a proposal for enhancing the royalty

on coal; and
(c) if so, by when this decision will be taken?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) to (c) The study group, constituted to consider the revision of rate of
royalty has submitted its report and the same is under consideration in the Ministry.

The decision in this respect would be taken in due course.
Impact of global coal prices on overseas Indian assets

328. SHRIMATI VIJILA SATHYANANTH: Will the Minister of COAL be

pleased to state:

(a) whether it is a fact that the spurt in global coal prices in the past six months
is likely to put Indian companies’ overseas coal assets back in focus, with talks over

fresh plans for these assets now underway;
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(b) if so, the details thereof;

(c) whether it is also a fact that the coal mines abroad are more attractive than

the blocks allocated in India in terms of quality of coal, viability and economy; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) to (d) Coal India Limited (CIL) has surrendered two prospecting licenses
held by its subsidiary Coal India Africana Limited in Mozambique and presently
does not hold any foreign coal assets. Further, CIL is scouting for acquiring coking
coal assets abroad, as India is faced with constraints of techno-commercially viable
domestic coking coal reserves. The recent spurt in global coal prices, particularly for

coking coal, is expected to create an encouraging scenario for such acquisition process.

Since CIL, at present does not have any assets abroad, the comparative analysis

between coal mines in India and coal mines abroad can not be ascertained.
Decline in coal supply to power sector
329. SHRI A. K. SELVARAJ: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that coal supply to power sector declined by 2.9 per
cent to 184.9 million tonnes in the first six months of the current fiscal even as

demand for the fossil fuel has started picking up;

(b) whether it is also a fact that the dispatch of dry fuel by Coal India Limited
(CIL) in the corresponding period of financial year was at 190.6 MT;

(¢) whether in September CIL's coal supply declined by 11.4 per cent to 27.1
MT as against 30.6 MT the same month last fiscal; and

(d) if so, the reason therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) and (b) Coal supply to power sector under Fuel Supply Agreement
(FSA) from CIL sources during the first six months of the current fiscal (Apr-Sep’16)
declined by 2.8% to 185.34 Million Tonnes (MT) as against 190.63 MT during

corresponding period last year.

(c) and (d) Coal supply to power sector under FSA from CIL sources during
Sep’16 declined by 10.4% to 27.43 MT as against 30.62 MT during same month last
year. However, during the period of April to December 2016, the coal based power
generation grew by 6.18% to 674.492 BU as compared to the same period in the

previous year. Keeping this in view, decline could be attributed primarily to regulated
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lifting by power plants which preferred to consume from their stocks apart from
heavy rains in coal fields in Aug’16 and Sep’16. Intermittent law and order problems

in Jharkhand and Odisha also hampered coal transportation and despatch to TPPs.
Aligning domestic coal prices with international rates
330. SHRI A. K. SELVARAIJ: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that Government favours aligning domestic coal prices

with international rates;

(b) whether it is also a fact that there has been severe opposition as they don't

want markets to determine prices of coal in India;

(c) whether due to combination of lower international prices and inadequate
domestic production, the value of India's coal imports touched a high of US § 17.8

billion in financial year 2015;

(d) whether higher domestic production in financial year 2016 lowered imports
to US $ 13.7 billion; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) Coal prices are not determined by the Government. After complete decontrol
of coal prices w.e.f. 01.01.2000, Coal India Limited (CIL) fixes the basic prices of raw
coking and non-coking coal produced by CIL and its subsidiary companies. The coal

companies fix the coal price based on input costs, inflation index, market trends etc.

Coal India Limited has informed that the prices of higher grades coal are fixed
by CIL from time-to-time keeping in view the recommendation of Integrated Energy
Policy of Government of India, 2006, which provides that-High quality coking and
non-coking coal which are exportable should be sold at export parity prices as

determined by import price at the nearest port minus 15%”.
(b) No such instances has come to the notice of this Ministry.

(c) to (e) Coal being under Open General Licence as per Import Policy of the
Government, is imported by various traders and consuming industries. The details of

coal imports for the period 2014-15 and 2015-16 is as under:-

Year Import (Mte.) Value (in Million )

2014-15 217.78 1045066
2015-16 199.88 845035
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Import of coal is not solely dependent on the domestic production of coal and
international prices. It also depends on other factors like demand, power plant designed
on imported coal, insufficient domestic availability of coking coal of required grade,
distances between coal production and consumption centres, imposition of local levies

like royalty/cess etc. which gives price advantage to imported coal.
Further, CIL has also taken various steps for promotion of import substitution.
NRDWP allocation for Punjab

331. SHRI PARTAP SINGH BAJWA: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) the quantum of funds allocated to Government of Punjab under the National

Rural Drinking Water Supply Programme (NRDWP) during the last three years, year-wise;

(b) the quantum of funds utilised by the State Government for the implementation

of NRDWP in the last three years, year-wise; and

(c) whether any irregularities in the utilisation of funds or implementation of

the programme been noted, if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b) As reported
by State Government of Punjab on the online Integrated Management Information
System (IMIS) of the Ministry, the year-wise quantum of funds allocated to and
utilized by Government of Punjab under the National Rural Drinking Water Supply
Programme (NRDWP) during the last three years are as under:-

Financial Year Amount allocated Amount utilized
® in crores) (X in crores)*
2013-14 96.89 159.05
2014-15 93.88 90.23
2015-16 39.77 36.57

*Amount utilized also include the previous year carry over funds.

(¢) The Government of India implements National Rural Drinking Water
Programme (NRDWP), the Centrally Sponsored Schemes to facilitate States in
accelerating rural drinking water coverage. Drinking water supply is a State subject
and the implementation of the programme lies with the States. The role of Government
of India is to provide technical and financial support. Irregularities, if any, noted
regarding utilization of funds or implementation of the programme, concerned State

Governments are immediately informed for appropriate corrective measure.
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Chemical contamination of water in villages

332. SHRI RIPUN BORA: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) whether it is a fact that 40 per cent of the villages in the country are

affected by chemical contamination of water;
(b) if so, State and district-wise report therein; and

(c) the action taken and proposal details of Government to provide safe supply

of domestic water?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER
AND SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b) As
reported by the States into the Integrated Management Information System (IMIS)
of the Ministry as on 31st January, 2017, out of 17,14,556 rural habitations, 13,334
habitations are affected by fluoride, 14,755 habitations are affected by arsenic (more
than 0.01mg/L), 20,599 habitations are affected by iron, 13,893 habitations are affected
by salinity, and 2,011 habitations are affected by nitrate. State-wise number of water
quality (chemical) affected habitations as reported by the States into IMIS of the
Ministry as on 31st January, 2017 is given in Statement-I (See below). State-wise
number of rural districts affected by water quality (chemical) as reported by the
States into IMIS of the Ministry as on 03rd February 2017 is given in Statement-II
(See below).

(c) Rural Drinking Water Supply is a State subject. This Ministry supplements
the efforts of the States by providing them with technical and financial assistance
through the Centrally sponsored National Rural Drinking Water Programme (NRDWP)
for improving the coverage of clean drinking water to rural population. It is the
State Governments who plan, design, execute and operate schemes for providing safe

drinking water.

Upto 67% fund allocated to the States under NRDWP can be utilized for coverage
of water quality affected habitations and for tackling water quality problems. Further,
5% of the NRDWP funds are earmarked for Water Quality and allocated to those
States with habitations affected by excess chemical contamination and with high
priority districts affected by Japanese Encephalitis/Acute Encephalitis Syndrome. In
addition to this, 3% NRDWP fund is also provided for water quality monitoring
and surveillance, which inter alia include taking up works relating to setting up of
new/up-gradation of districts/sub district water quality testing laboratories, providing
chemicals and consumables to laboratories, providing field test kits/refills to Gram
Panchayats etc. Further, up to 10% of NRDWP funds allocated to States could
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be utilized for sustainability of drinking water sources through artificial recharge
of ground water and other methods, which inter alia may also dilute the level of

contamination in aquifers.

States have been asked to focus for piped water supply schemes from safe and
perennial surface water source for sustainability of the schemes in water quality
affected habitations. As an immediate measures, States have been provided 100%
funds from NITI Aayog to mitigate arsenic and fluoride contamination through
community water purification plants/last mile connectivity for which execution has
started in 2016-17.

In addition to this, the Ministry has formulated a National Water Quality Sub-
Mission for focus funding to schemes meant for mitigating arsenic and fluoride
contamination on cost sharing basis between Centre and State. Under this Mission,
the goal is to provide safe drinking water to arsenic and fluoride affected habitations

from sustainable water sources.
Statement-1

State-wise number of water quality (chemical) affected habitations as reported
by the States into IMIS of the Ministry as on 31st January, 2017

S1. States/UTs Contamination-wise number of Habitations
No. Fluoride Arsenic Iron Salinity  Nitrate
(More than
0.01mg/L)
Habs Habs Habs Habs Habs
1 2 3 4 5 6 7
1. Andaman and Nicobar 0 0 0 0 0
Islands
2. Andhra Pradesh 447 0 0 71 4
3. Arunachal Pradesh 0 343 47 0 0
4.  Assam 155 3726 6348 0 0
5. Bihar 1013 1077 2498 1 4
6. Chandigarh 0 0 0 0 0
7. Chhattisgarh 75 0 774 3 1
8. Dadra and Nagar Haveli 0 0 0 0 0
9. Daman and Diu 0 0 0 0 0
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1 2 3 4 5 6 7
10. Goa 0 0 0 0 0
11.  Gujarat 0 0 0 0 0
12. Haryana 197 45 0 8 0
13.  Himachal Pradesh 0 157 0 0 0
14.  Jammu and Kashmir 0 7 4 0 0
15.  Jharkhand 997 130 2046 1 6
16. Karnataka 962 21 101 75 508
17. Kerala 73 3 223 103 37
18. Lakshadweep 0 0 0 0 0
19. Madhya Pradesh 109 418 5 12 0
20. Maharashtra 93 1 20 150 105
21.  Manipur 0 0 0 0 0
22. Meghalaya 0 1 10 0 0
23.  Mizoram 0 0 0 0 0
24. Nagaland 0 0 43 0 0
25.  Odisha 62 2 1628 127 3
26. Puducherry 0 0 0 0 0
27. Punjab 282 492 238 17 152
28. Rajasthan 6589 3 6 12862 1034
29.  Sikkim 0 0 0 0 0
30. Tamil Nadu 0 0 204 50 1
31. Telangana 1041 0 36 184 151
32. Tripura 0 1 2587 0 0
33. Uttar Pradesh 200 262 1 82 1
34. Uttarakhand 0 0 14 0 3
35.  West Bengal 1039 8066 3766 147 1

TotaL 13334 14755 20599 13893 2011
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Statement-I11

State-wise number of rural districts affected by water quality (chemical)
as reported by the States into IMIS of the Ministry as on 3rd February, 2017

SI. Name of the Total Number Arsenic Fluoride Iron Salinity Nitrate
No. State/UTs of rural districts
1 2 3 4 5 6 7 8
1.  Andaman and 3 0 0 0 0 0
Nicobar Islands
2. Andhra Pradesh 13 0 11 3 8 2
3. Arunachal Pradesh 16 0 0 4 0 0
4. Assam 27 12 8 25 0 0
5. Bihar 38 9 12 15 1 1
6. Chandigarh 1 0 0 0 0 0
7. Chhattisgarh 27 0 7 15 2 1
8. Dadra and Nagar 1 0 0 0 0 0
Haveli
9. Daman and Diu 2 0 0 0 0 0
10. Goa 2 0 0 0 0 0
11. Gujarat 33 0 0 0 0 0
12. Haryana 21 0 10 1 4 0
13.  Himachal Pradesh 12 0 0 0 0 0
14. Jammu and 22 0 0 1 0 0
Kashmir
15.  Jharkhand 24 9 23 19 1 2
16. Karnataka 30 2 22 19 12 20
17. Kerala 14 0 5 12 11 6
18. Lakshadweep 1 0 0 0 0 0
19. Madhya Pradesh 51 0 5 2 2 0
20. Maharashtra 34 0 12 13 12 12
21. Manipur 9 0 0 0 0 0
22. Meghalaya 11 0 0 1 0 0
23. Mizoram 8 0 0 0 0 0
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1 2 3 4 5 6 7 8
24. Nagaland 11 0 0 1 0 0
25. Odisha 30 0 9 24 7 1
26. Puducherry 4 0 0 0 0 0
27. Punjab 22 10 17 20 6 15
28. Rajasthan 33 1 32 5 31 27
29. Sikkim 4 0 0 0 0 0
30. Tamil Nadu 31 0 0 2 2 1
31. Telangana 9 0 9 6 7 8
32. Tripura 8 0 0 8 0 0
33. Uttar Pradesh 75 10 28 5 3 1
34. Uttarakhand 13 0 0 1 0 1
35. West Bengal 19 7 6 18 4 1

TotaL 659 60 216 220 113 99

Piped drinking water supply to rural households

333. SHRI KIRANMAY NANDA: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) the State-wise details of piped drinking water connected to rural Indian
households; and

(b) the State-wise details of households to be connected during the next three
years?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) As per information
provided by States on the online Integrated Management Information System (IMIS)
of the Ministry, the State-wise details of piped drinking water connection to rural

Indian households are given in the Statement (See below).

(b) Drinking water supply is a State subject. The States have been vested with
the power to plan, approve and implement drinking water supply projects and the
Ministry assists them through National Rural Drinking Water Programme (NRDWP)
for this. States have been asked to focus on piped water supply schemes. Based on
allocation of funds, the targets are fixed on yearly basis. The States have also been
advised to encourage households to take household connections through extensive

IEC (Information Education and Communication). The details of households to be
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connected with piped drinking water supply during next three years have not been

ascertained.
Statement

State-wise details of piped drinking water connection to rural Indian households

SI. State Number of total rural household
No. connections with piped water supply
as on (01.02.2017)

1 2 3

1. Andaman and Nicobar Islands 6604

2. Andhra Pradesh 1956529

3. Arunachal Pradesh 9917

4. Assam 109091

5. Bihar 107184

6. Chhattisgarh 293399

7. Goa 0

8. Gujarat 4717385

9. Haryana 1359546

10. Himachal Pradesh 728873

11. Jammu and Kashmir 459173

12.  Jharkhand 184274

13. Karnataka 3034641

14. Kerala 781502

15. Madhya Pradesh 925097

16. Maharashtra 4767101

17.  Manipur 16527

18. Meghalaya 3301

19. Mizoram 11705

20. Nagaland 16144

21. Odisha 205584

22. Puducherry 40358

23. Punjab 1337994
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1 2 3
24. Rajasthan 1008066
25. Sikkim 69004
26. Tamil Nadu 2665061
27. Telangana 1758031
28. Tripura 12453
29. Uttar Pradesh 41501
30. Uttarakhand 205474
31. West Bengal 94317

ToTAL 26925836

Source: IMIS Format C-36.
Recycling of water under drinking water schemes

1334. SHRI AMAR SHANKAR SABLE: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) whether there is any provision of recycling of water under drinking water

schemes; and

(b) if so, the State-wise details of the plants installed for recycling of water in

rural arecas of Maharashtra including Marathwada?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b) Water
being a State subject, State Governments are vested with the power to design and
implement the drinking water supply schemes. To assist them for this, the Ministry
provides financial and technical assistance through centrally sponsored National Rural
Drinking Water Programme (NRDWP). However, as per Information, Education and
Communication (IEC) guidelines of NRDWP, States are advised to focus on reuse/

recycling of water.
Status of installation of Amrit technology in Uttar Pradesh and Bihar

335. SHRI NEERAJ SHEKHAR: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) the reasons for not installing Amrit technology (Arsenic and Metal Removal
Indian Technology) in worst affected States of Uttar Pradesh and Bihar for treatment

of arsenic and fluoride in drinking water, so far;

+ Original notice of the question was received in Hindi.
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(b) by when Government would equip each district of Uttar Pradesh and Bihar
with Amrit technology particularly, Ballia district; and

(c) the details of fund released and utilized for Amrit technology during current

financial year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) Rural Drinking Water
Supply is a State Subject. The Ministry of Drinking Water and Sanitation assists the
States technically and financially in providing safe drinking water through the Centrally
sponsored National Rural Drinking Water Programme. State Governments including
UP and Bihar are free to the use the best technology suited to their requirement and

situation for removal of arsenic and fluoride.

(b) and (c) Government of India has not made any plan for installation of specific
technology like ‘Amrit Technology’ in U.P. and Bihar. Thus, no funds have been

released to State Governments specially for adopting the specific ‘Amrit’ technology.
Steps taken to reduce water borne diseases

336. DR. VIKAS MAHATME: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) the reduction in the water borne diseases during the last three years, in view

of article 21 which entitles every Indian citizen right to get safe drinking water;
(b) the statistics related to water borne diseases; and

(c) action taken by Government to reduce the water borne diseases that is a

leading cause of morbidity and mortality in India?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) to (c) As per the
information provided by the Ministry of Health and Family Welfare diseases such as
Cholera, Acute Diarrhoeal Diseases (Dysentery and Diarrhea), Enteric Fever (Typhoid)
and Viral Hepatitis A and E are caused by consumption of contaminated drinking
water. State/UT-wise details of number of cases reported due to these diseases during
2014 to 2016 as per data compiled by the Central Bureau of Health Intelligence
(CBHI) are given in the Statement (See below).

Provision of safe drinking water and health services primarily falls within the
ambit of the State/UT Governments. However, the Government of India has taken steps
both for facilitating availability of safe drinking water as also for ensuring effective

surveillance of outbreaks of such diseases and their prevention and management.
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Ministry of Health and Family Welfare, through its Integrated Disease Surveillance
Programme, helps the States/UTs to effectively detect and respond to disease outbreaks
including water borne diseases by providing additional manpower, strengthening of
laboratories, Information and Communication Technology (ICT) equipment and funds.
The National Centre for Disease Control (NCDC) also helps the States/UTs through
surveillance, investigation, laboratory and other facilities. It also helps States in

capacity building through training and developmental activities.

Health System strengthening support being given to the State Governments under
National Health Mission (NHM) also enhances capacity of the Health Institutions, up

to the district level, to treat and manage water borne diseases.
Statement

State/UT-wise details of number of cases reported due to diseases caused by

contaminated drinking water during 2014-2016

(A) State-wise cases due to cholera in India 2014-2016

SL.No. State/UT 2014 2015 2016 (Prov.)
I. Andhra Pradesh 0 0 0
2. Arunachal Pradesh 0 0 9
3. Assam 0 0 0
4. Bihar 0 0 0
5. Chbhattisgarh 20 46 3
6. Goa 0 0 0
7. Gujarat 158 52 75
8. Haryana 7 0 0
9. Himachal Pradesh 0 0 0
10. Jammu and Kashmir 0 0 0
11. Jharkhand 0 36 5

12. Karnataka 32 14 29
13. Kerala 3 0 7
14. Madhya Pradesh 17 104 50
15. Mabharashtra 252 289 44
16. Manipur 0 0 0

17. Meghalaya 1 0 0
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SL.No. State/UT 2014 2015 2016 (Prov.)
18. Mizoram 0 26 13
19. Nagaland 0 0 6
20. Odisha 0 0 0
21. Punjab 0 0 0
22. Rajasthan 56 54 2
23. Sikkim 0 0 0
24, Tamil Nadu 14 15 8
25. Telangana NA 0 0
26. Tripura 0 0 0
27. Uttarakhand 0 0 0
28. Uttar Pradesh 0 47 106
29. West Bengal 173 131 119
30. Andaman and Nicobar 0 0 0

Islands
31. Chandigarh 15 5 10
32. Dadra and Nagar Haveli 28 10 15
33. Daman and Diu 0 0 0
34. Delhi 65 59 121
35. Lakshadweep 0 0 0
36. Puducherry 3 1 0

ToTAL 844 889 622

Note: 1. 2014 Andhra Pradesh Excludes data of 10 districts of Telangana from July, 2014.
2. 2015 and 2016 Data is different for different reference period.
3. NA stands for Not Available.

Source: National Health Profile brought out by CBHI, Directorate General of Health Services.

(B) State-wise cases due to Acute Diarrhoeal Diseases reported during 2014-2016

SI.No. State/UT 2014 2015 2016 (Prov.)
1. Andhra Pradesh 1332145 1019612 823644
2. Arunachal Pradesh 12657 7062 10348

3. Assam 83373 128392 67008
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SL.No. State/UT 2014 2015 2016 (Prov.)
4. Bihar 550038 438314 305918
5. Chbhattisgarh 115561 131956 124409
6. Goa 16097 13204 9902
7. Gujarat 504857 567123 463429
8. Haryana 197898 187770 154780
9. Himachal Pradesh 350459 334168 216927
10. Jammu and Kashmir 515013 472843 402986
11. Jharkhand 81451 71887 72431
12. Karnataka 810781 827942 731702
13. Kerala 402106 428837 221194
14. Madhya Pradesh 768021 728261 539756
15. Mabharashtra 664014 822737 768991
16. Manipur 29954 29159 26921
17. Meghalaya 197024 75641 58328
18. Mizoram 14201 14215 11546
19.  Nagaland 22301 11050 13005
20. Odisha 767575 692484 584501
21. Punjab 170438 179211 151579
22. Rajasthan 676832 767794 624967
23. Sikkim 39983 25283 31599
24. Tamil Nadu 250264 310734 273887
25. Telangana NA 963573 700417
26. Tripura 80388 70300 74017
27. Uttarakhand 90428 108974 85452
28. Uttar Pradesh 754582 774832 682876
29. West Bengal 1896182 1663793 1588658
30. Andaman and Nicobar 23947 20841 16434
Islands

31. Chandigarh 39277 45284 34354
32. Dadra and Nagar 63337 50907 33118

Haveli
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SI.No. State/UT 2014 2015 2016 (Prov.)
33.  Daman and Diu 12831 13261 9082
34.  Delhi 120618 148734 103750
35. Lakshadweep 6750 4029 3129
36.  Puducherry 87248 83172 74562

TotaL 11748631 12233379 10095607

Note: 1. 2014 Andhra Pradesh Excludes data of 10 districts of Telangana from July, 2014.
2. 2015 and 2016 Data is different for different reference period.
3. NA stands for Not Available.

Source: National Health Profile brought out by CBHI, Directorate General of Health Services.

(C) State-wise cases due to Enteric Fever (Typhoid) reported during 2014-2016

SI.No.  State/UT 2014 2015 2016 (Prov.)
1. Andhra Pradesh 186446 131657 103802
2. Arunachal Pradesh 4512 3563 4355
3. Assam 5328 10049 13539
4. Bihar 283679 251818 158793
S. Chhattisgarh 32617 47838 54369
6. Goa 573 1603 607
7. Gujarat 29505 35362 31540
8. Haryana 29990 31559 22845
9. Himachal Pradesh 48786 40630 25123
10. Jammu and Kashmir 57537 52359 35297
11. Jharkhand 36663 26333 25912
12. Karnataka 92959 85376 69866
13. Kerala 2269 2860 1328
14. Madhya Pradesh 155190 124244 82879
15. Mabharashtra 102299 128839 100894
16. Manipur 10636 5422 3881
17. Meghalaya 10395 3665 9626
18. Mizoram 2758 2804 2201

19. Nagaland 11604 5701 7247
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SI.No.  State/UT 2014 2015 2016 (Prov.)
20. Odisha 90363 80658 53160
21. Punjab 34651 34867 28252
22. Rajasthan 83540 68323 77875
23. Sikkim 716 174 411
24. Tamil Nadu 29937 41125 21605
25. Telangana NA 163747 99467
26. Tripura 10553 4022 3335
27. Uttarakhand 28939 32034 26908
28. Uttar Pradesh 225829 280746 312552
29. West Bengal 90086 107949 108868
30. Andaman and Nicobar 881 803 796

Islands
31 Chandigarh 6021 12447 6384
32. Dadra and Nagar Haveli 2439 1406 2738
33. Daman and Diu 167 158 136
34. Delhi 27339 24069 20740
35. Lakshadweep 3 29 44
36. Puducherry 1477 1738 1484

ToTAL 1736687 1845977 1518859

Note: 1. 2014 Andhra Pradesh Excludes data of 10 districts of Telangana from July 2014.
2. 2015 and 2016 Data is different for different reference period.

3. NA stands for Not Available.

Source: National Health Profile brought out by CBHI, Directorate General of Health Services.

(D) State-wise cases due to Viral Hepatitis (All Causes) reported during 2014-2016

SL.No.  State/UT 2014 2015 2016 (Prov.)
1. Andhra Pradesh 3716 2531 1736
2. Arunachal Pradesh 378 267 237
3. Assam 2033 917 1858
4. Bihar 20670 25808 22308
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SINo.  State/UT 2014 2015 2016 (Prov.)
S. Chbhattisgarh 548 532 423
6. Goa 182 156 104
7. Gujarat 4808 3736 2598
8. Haryana 1934 5020 3612
9. Himachal Pradesh 2808 1739 2350
10. Jammu and Kashmir 5110 4028 2974
11. Jharkhand 1052 1230 1088
12. Karnataka 6402 6478 4149
13. Kerala 5567 3894 3929
14. Madhya Pradesh 16145 12938 8580
15. Mabharashtra 6753 8386 7774
16. Manipur 443 88 116
17. Meghalaya 643 253 73
18. Mizoram 194 138 216
19. Nagaland 113 57 84
20. Odisha 5069 4309 2262
21. Punjab 4525 9330 5906
22. Rajasthan 9719 3305 1468
23. Sikkim 556 43 384
24. Tamil Nadu 880 1066 510
25. Telangana NA 1735 2183
26. Tripura 177 130 141
27. Uttarakhand 9243 10242 7725
28. Uttar Pradesh 16037 11088 8898
29. West Bengal 4444 3865 2121
30. Andaman and Nicobar 262 80 102

Islands
31. Chandigarh 766 1249 793

32. Dadra and Nagar Haveli 32 48 3
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SINo.  State/UT 2014 2015 2016 (Prov.)
33. Daman and Diu 65 64 20
34. Delhi 6965 8362 6081
35. Lakshadweep 16 10 6
36. Puducherry 299 503 350

ToTAL 138554 133625 103162

Note: 1. 2014 Andhra Pradesh Excludes data of 10 districts of Telangana from July, 2014.
2. 2015 and 2016 Data is different for different reference period.
3. NA stands for Not Available.

Source: National Health Profile brought out by CBHI, Directorate General of Health Services.
Pilot project for drinking water security

337. SHRIMATI VIPLOVE THAKUR: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) whether people are getting contaminated water supply for quenching their

thirst in many States;
(b) if so, the details thereof;

(c) whether Government has set up any pilot project for water security in water

stressed and quality affected areas, if so, the details thereof;

(d) whether Government proposes to include more blocks/units under the pilot

project for providing drinking water security;

(e) if so, the details thereof and the funds earmarked for the purpose, State/

UT-wise including Himachal Pradesh; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER
AND SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b)
As reported by the States into the Integrated Management Information System
(IMIS) of the Ministry as on 31st January, 2017, out of 17,14,556 rural habitations,
66,663 habitations are there wherein one or more number of sources are affected
by chemical contaminants. To make the available safe water to rural population,
the State Government have been directed to make available the safe drinking water
by under taking immediate measures like community water purification plants. They
have also been asked to go for piped water supply schemes from alternative safe

sources. States have been directed to ban the consumption of water from such
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contaminated schemes/hand pumps for the purpose of drinking through extensive

awareness programme.

(c) to (f) Yes, Sir. The Government has taken up water security projects in
15 selected blocks on pilot basis which are over exploited as per Central Ground
Water Board assessment. As these projects are taken up on pilot basis, there is
no proposal at present to include blocks/units under the National Rural Drinking
Water Security pilot projects. The list of such blocks is given in the Statement
(See below).

However, under the National Rural Drinking Water Programme (NRDWP) there
is a sustainability component which is 10% of the total programme fund to be used
for creating sustainability structures to ensure water security. The funding for the

pilot project is made from the sustainability and support component of NRDWP.
Statement

List of over-exploited blocks with among the highest levels of
groundwater development selected by States for pilot
projects as on 17.1.2012

Name of the State Name of the District Name of the Block

Andhra Pradesh 1. Anantapur Gorantalu

2. Nalgonda Moothey

3. Chittoor Pileru
Gujarat 4. Mahesana Kheralu
Haryana 5. Kaithal Kaithal
Karnataka 6. Kolar Mulbagal
Mabharashtra 7. Amravati Warud

8. Amravati Morshi
Madhya Pradesh 9. Ratlam Piploda

10.  Satna Rampur Baghelan
Punjab 11.  Sangrur Dhuri
Rajasthan 12.  Bhilwara Raipur
Tamil Nadu 13.  Dharmapuri Morappur
Uttar Pradesh 14. Agra Barauli Ahir

15.  Jhansi Mauranipur
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Adoption of waste disposal models under SBM

338. SHRI PARIMAL NATHWANI: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) whether Government has proposed to adopt the waste disposal models of
States like Jharkhand and Gujarat under Swachh Bharat Mission (SBM);

(b) if so, the details thereof;

(c) whether Government proposes to incentivize these States while adopting their

waste disposal models; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b) Under
Swachh Bharat Mission (Gramin), the good practices in Solid and Liquid Waste
Management undertaken by any State is shared with other States. However, the
SBM (G) guidelines give freedom to the States to choose Solid and Liquid Waste

Management model suitable to their local needs.

(¢) and (d) The World Bank support to Swachh Bharat Mission (Gramin) project
aims to incentivize the States on the basis of their performance in the Swachh
Bharat Mission (Gramin). The performance of the States will be gauged through an
independent verification agency on the basis of certain performance indicators, called
the Disbursement-Linked Indicators (DLIs). One of the DLI is “Increase in percentage
of rural population served by improved Solid and Liquid Waste Management (SLWM)”.

Arsenic contamination in drinking water

1339. DR. VINAY P. SAHASRABUDDHE: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(a) the steps taken by Government to resolve the problem of drinking water in

cities/towns/areas where water is found to be contaminated with arsenic;

(b) the policy decisions taken by Government for its eradication during the year
2014-2016 and the steps taken by Government for creating country-wide awareness

about the same;

(c) the details of the States/Union Territories/districts/towns/cities/areas that are

in the grip of arsenic contamination; and

(d) the details thereof?

+ Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b) Drinking
water supply is a State subject. This Ministry supplements the efforts of the States by
providing technical and financial assistance through the Centrally sponsored National
Rural Drinking Water Programme (NRDWP) for improving the coverage of clean

drinking water to rural population.

As per the information received from the Ministry of Urban Development, urban
water supply is a State subject and it is the responsibility of the State Governments/
Urban Local Bodies etc. to plan, design, execute and operate schemes for providing
safe drinking water in the urban areas of the country. Ministry of Urban Development
facilitates in framing broad policies, advisories and guidelines on water supply systems
and provides additional central assistance under various programmes taken up from

time to time.

In respect of rural areas, up to 67% fund allocated to the States under NRDWP
can be utilized for coverage of water quality affected habitations and for tackling
water quality problems. Further, 5% of the NRDWP funds are earmarked for water
Quality and allocated to those States with habitations affected by excess chemical
contamination and with high priority districts affected by Japanese Encephalitis/Acute
Encephalitis Syndrome. In addition to this, 3% NRDWP fund is also provided for
water quality monitoring and surveillance, which inter alia include taking up works
relating to setting up of new/up-gradation of districts/sub-district water quality testing
laboratories, providing chemicals and consumables to laboratories, providing field test
kits/refills to Gram Panchayats etc. Further, up to 10% of NRDWP funds allocated to
States could be utilized for sustainability of drinking water sources through artificial
recharge of groundwater and other methods, which infer alia may also dilute the

level of contamination in aquifers.

States have been asked to focus for piped water supply schemes from safe and
perennial surface water source for sustainability of the schemes in water quality affected
habitations. As immediate measures, States have been provided 100% funds from
NITI Aayog to mitigate arsenic and fluoride contamination through community water

purification plants/last mile connectivity for which execution has started in 2016-17.

In addition to this, the Ministry has formulated a National Water Quality Sub-
Mission for focus funding to schemes meant for mitigating arsenic and fluoride
contamination on cost sharing basis between Centre and State. Under this Mission,
the goal is to provide safe drinking water to arsenic and fluoride affected habitations

from sustainable water sources.
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5% of NRDWP funds on a 60:40 sharing pattern (Central: State) are used for
different support activities including information, communication and education activities

by the State Governments.

(¢) and (d) As regards urban areas, as reported by Ministry of Urban Development,
State and cities are responsible to provide water supply as per IS: 10500:2012 under
Atal Mission for Rejuvenation and Urban Transformation (AMRUT) since 2015 for
taking up the water supply projects in the urban areas of the country. Under the
mission it is aimed to achieve 100% coverage with water supply in all the 500

mission cities across the country.

As regards rural areas of the country, as reported by the States into the Integrated
Management Information System (IMIS) of the Ministry as on 02 Feb., 2017, the
areas of 66 districts of 8 States are in the grip of arsenic contamination. Details are

given in the Statement.
Statement

List of districts affected with arsenic as on 02.02.2017

State District State District

Assam Baksha Bhagalpur
Barpeta Buxar
Cachar Darbhanga
Darrang Gaya
Dhubri Khagaria
Goalpara Lakhisarai
Golaghat Munger
Jorhat Nawada
Kokrajhar Patna
Morigaon Samastipur
Nagaon Saran
Nalbari Jharkhand Garhwa
Sivasagar Giridih
Sonitpur Godda

Bihar Begusarai Hazaribag
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State District State District
Jamtara Rajasthan Sikar
Pakur Uttar Pradesh Ambedkar Nagar
Palamu Ballia
Ranchi Deoria
Sahibganj Gorakhpur
Karnataka Gadag Kheri
Raichur Lucknow
Yadgir Sambhal
Punjab Amritsar Sant Kabeer Nagar
Bathinda Siddharth Nagar
Fazilka Sonbhadra
Firozepur West Bengal Bardhaman
Gurdaspur Hooghly
Hoshiarpur Maldah
Kapurthala Murshidabad
Patiala Nadia
Rupnagar North 24 Paraganas
Tarn Taran South 24 Paraganas

Schemes for providing drinking water to households by 2030

340. SHRI D. KUPENDRA REDDY: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) whether Government proposes to implement any new scheme to provide

drinking water to all households by 2030 in the country; and

(b) if so, the details thereof along with the details of existing schemes for
providing drinking water to households and their implementation status so far, scheme/

State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b) Drinking



120 Written Answers to [RAJYA SABHA] Unstarred Questions

water supply is a State subject. The States have been vested with the power to
plan, design, approve and implement schemes and the Ministry assists them through
National Rural Drinking Water Programme (NRDWP) to provide safe drinking water
supply to entire rural population on sustained basis. The schemes do not come to
this Ministry for approval. This Ministry has prepared a Strategic Plan for providing
drinking water supply in rural areas of the country for the period 2011-2022. By
2022, the goal is to cover 90% of rural households with piped water supply. States
have been asked to focus on piped water supply schemes. The States have also been
advised to encourage households to take household connections through extensive IEC

(Information Education and Communication).

For achieving the goal, as on date, there are 51,606 nos. of ongoing schemes
as reported by the States on Integrated Management Information System (IMIS) of
this Ministry. State-wise details of such schemes along with stage of their physical

progress as on date 01.02.2017 are given in the Statement.



State-wise details of schemes to provide piped water supply to rural households along with stage of their

Statement

physical progress as on 01.02.2017

Sl.  State No. of Schemes 75 to 50 to 25 to 0 to 0% No. of
No. Total physically < 100% < 75% < 50% < 25% Physically Schemes
Ongoing 100% Physically ~ Physically  Physically = Physically Completed  where %
Schemes complete Completed  Completed Completed Completed of Physical
but Progress not
financially updated on
incomplete IMIS
1 2 3 4 5 6 7 8 9 10
1.  Andhra Pradesh 151 6 13 6 1 117 0 8
2. Arunachal Pradesh 485 4 70 2 10 121 278 0
3. Assam 2778 831 515 228 245 689 269 1
4.  Bihar 453 56 67 97 66 167 0 0
5. Chhattisgarh 3061 248 199 244 135 1216 934 85
6. Goa 2 0 0 1 0 1 0 0
7. Gujarat 1317 409 215 160 150 139 240 4
8. Haryana 262 29 49 36 21 55 26 46
9. Himachal Pradesh 496 21 49 57 79 230 59 1

0] SUdIMSUY UDJILAY
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1 2 3 4 5 6 7 8 9 10
10. Jammu and 1993 165 274 470 331 687 52 14
Kashmir
11.  Jharkhand 2395 72 155 9 9 2119 28 3
12.  Karnataka 12696 1775 1512 1703 1091 2943 3082 590
13. Kerala 215 21 64 17 10 36 67 0
14. Madhya Pradesh 5606 877 414 388 119 642 3081 85
15.  Maharashtra 8025 162 425 448 453 907 1251 4379
16. Manipur 321 40 61 53 23 137 6 1
17.  Meghalaya 906 592 197 56 12 15 34 0
18.  Mizoram 3 0 0 0 0 1 2 0
19.  Nagaland 100 0 10 7 44 39 0 0
20. Odisha 4652 399 576 188 115 1265 2103 6
21. Puducherry 1 0 0 1 0 0 0 0
22. Punjab 27 10 7 1 0 8 0 1
23. Rajasthan 1208 435 35 46 75 389 151 77
24.  Sikkim 10 7 1 0 1 1 0 0
25.  Tamil Nadu 29 10 8 7 2 2 0 0

0] StomSuy uapLiy 7zl
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26. Telangana 294 108 83 33 14 52 4

27. Tripura 2008 395 122 35 54 65 0

28.  Uttar Pradesh 1084 44 486 125 134 258 2

29.  Uttarakhand 152 19 40 37 30 23 0

30. West Bengal 876 172 172 61 64 392 0
TotaL 51606 6907 5819 4516 3288 12716

0] SUdIMSUY UDJILAY
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Boron and arsenic contamination in groundwater in NCR/Uttar Pradesh

1341. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:

Will the Minister of DRINKING WATER AND SANITATION be pleased to state:

(a) whether it has come to light in a research that the high contents of boron
element and arsenic are found in groundwater of National Capital Region (NCR) and
various parts of western Uttar Pradesh and their level is continuously increasing;

(b) whether according to experts industrial waste and waste coming through

drains are main reasons of increase in rising levels of boron;

(c) the steps taken to purify drinking water supplied to NCR and western Uttar
Pradesh so that the quantity of this element remains within permissible limits in

drinking water; and
(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b) This Ministry
has not conducted any study for boron and arsenic. However the State Governments
is conducting water quality testing for drinking water sources under National Rural
Drinking Water Programme (NRDWP). Further, as per the study taken up during 2015
by Central Ground Water Board (CGWB), Ministry of Water Resources, arsenic is
reported in Budaun, Pilibhit, Shahjahanpur, Bijnor and Kannauj districts of western
Uttar Pradesh above the permissible limit (10 ppb). Arsenic in ground water was
mostly found around 11.37 ppb in these districts. Out of these, only two samples
had considerably high arsenic content 60 and 103 ppb respectively (Madanpur in
Shahjahanpur district and Kuisumkhor in Kannauj district).

Boron in ground water is not being monitored by them as reported by CGWB.
Moreover, CGWB informed that, in the same survey, arsenic in ground water was
reported in east and north east districts of Delhi. Uttar Pradesh Jal Nigam has reported
that no such study has been carried out in Western Uttar Pradesh. However, no such
report/study has been brought to the notice of the Ministry of Drinking Water and
Sanitation by experts.

(c) and (d) Rural drinking water supply is a State subject. The Ministry of
Drinking Water and Sanitation assists the States technically and financially in providing
safe drinking water through the Centrally sponsored National Rural Drinking Water
Programme. Upto 67% of funds provided to the States under NRDWP can be utilized

+ Original notice of the question was received in Hindi.
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for coverage and tackling water quality problems with priority to arsenic and fluoride
affected habitations. Further, 5% of the NRDWP funds are earmarked for water
quality and allocated to those States with habitations affected by excess chemical
contamination and with high priority districts affected by Japanese Encephalitis/Acute
Encephalitis Syndrome. In addition, up to 10% of NRDWP funds allocated to States
could be utilized for sustainability of drinking water sources through artificial recharge
of ground water and other methods, which inter alia may also dilute the level of

contamination in aquifers.

Government of Uttar Pradesh has informed that wher ever required, suitable
treatment units capable of removing contamination are being installed. Piped water
supply schemes are being implemented to ensure contamination free water. Delhi Jal
Board is supplying drinking water to the citizens of Delhi from all available sources
as per drinking water specifications published by Bureau of Indian Standards (BIS):
10500.

Provision of safe drinking water at public places under

Panchayats in Maharashtra

342. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) whether it is fact that under National Rural Water Drinking Programme
(NRDWP), it was envisaged that safe drinking water shall be provided at all public

places under each Panchayat;
(b) if so, the details thereof; and

(c) the number of Panchayats in Maharashtra that have been provided with the
facility of safe drinking water at public places under the scheme and what special

efforts are being made to achieve the target by 2017?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b) Yes, Sir.
As per the National Rural Drinking Water Programme (NRDWP) guidelines, drinking
water is to be provided to every public place including school, anganwadi, public
building, Panchayat office, community halls, temples, other religious institutions, market
places, mela-ground, cremation ground etc. The programme will also address the

needs of floating population by installing street stand posts at convenient locations.

(¢) The Ministry monitors the coverage of drinking water supply in terms of
habitations and not villages or Gram Panchayat. There are 27895 Gram Panchayats,
40995 villages and 100066 habitations in the State of Maharashtra. As reported
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by the State Government of Maharashtra the target for 2016-17 coverage is 1891
habitations, out of which 1761 habitations are partially covered and 130 habitations
are quality affected. The present status of coverage of habitations as provided by

State Government of Maharashtra is as under:—

Total No. of Habitations 100066

Fully Covered Habitations (i.e. getting more than 40 litre 87814
per capita per day safe drinking water)
Partially Covered Habitations (i.e. getting less than 40 litre 11854
per capita per day safe drinking water)

Quality Affected Habitations (i.e. containing chemical and 398

bacteriological contaminant)

As reported by State Government of Maharashtra, the public places in these

habitations are considered for coverage through water supply scheme.

Providing drinking water supply to the rural population is a dynamic and
continuous process. This Ministry thrives on effective and prudent monitoring of its
various schemes to provide safe drinking water to each and every household. The
physical and financial progress of NRDWP is monitored through periodic National/
Regional/State level review meetings, conferences and video-conferences. During the
financial year 2016-17, an amount of ¥ 252.71 crores has been provided to the State
Government of Maharashtra for providing drinking water supply to rural habitations

where public places are also located.
Chemical contamination in drinking water

343. SHRI DARSHAN SINGH YADAYV:
SHRIMATI RAJANI PATIL:

Will the Minister of DRINKING WATER AND SANITATION be pleased to state:

(a) the names of those 100 districts of India where drinking water is highly

contaminated;
(b) the States to which these districts belong;

(c) whether the water in these districts is not suitable for drinking due to natural

factors or due to excess use of pesticides, GM seeds, fertilizers, etc. in those areas;

(d) the chemicals which have been found in excess quantity in drinking water

in these districts; and

(e) the steps taken to purify the contaminated water?
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THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER
AND SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b) As
reported by the States into the Integrated Management Information System (IMIS)
of the Ministry as on 3 Feb., 2017, the names of 100 districts belong to 13 States
where high incidence of drinking water contamination found is given in the Statement
(See below).

(¢) Yes. Presence of contaminants like fluoride, arsenic, iron, nitrate, salinity
and heavy metals in drinking water generally occur due to geogenic reasons (natural
factors). However, no specific study has been carried out by this Ministry for the
causes of drinking water contamination due to excess use of pesticides, GM seeds,

fertilizers etc.

(d) In these districts, various contaminants viz. fluoride, arsenic, iron, nitrate,
salinity and heavy metals in rural drinking water are reported by State Governments

into the Integrated Management Information System (IMIS) of this Ministry.

(e) Upto 67% fund allocated to the States under National Rural Drinking
Water Programme (NRDWP) can be utilized for coverage of water quality affected
habitations and for tackling water quality problems. Further, 5% of the NRDWP
funds are earmarked for water quality and allocated to those States with habitations
affected by excess chemical contamination and with high priority districts affected by
Japanese Encephalitis/Acute Encephalitis Syndrome. In addition to this, 3% NRDWP
fund is also provided for water quality monitoring and surveillance, which inter
alia include taking up works relating to setting up of new/upgradation of districts/
sub-district water quality testing laboratories, providing chemicals and consumables
to laboratories, providing field test kits/refills to Gram Panchayats etc. Further, up
to 10% of NRDWP funds allocated to States could be utilized for sustainability of
drinking water sources through artificial recharge of groundwater and other methods,

which inter alia may also dilute the level of contamination in aquifers.

States have been asked to focus for piped water supply schemes from safe and
perennial surface water source for sustainability of the schemes in water quality affected
habitations. As immediate measures, States have been provided 100% funds from
NITI Aayog to mitigate arsenic and fluoride contamination through community water

purification plants/last mile connectivity for which execution has started in 2016-17.

In addition to this, the Ministry has formulated a National Water Quality Sub-
Mission for focus funding to schemes meant for mitigating arsenic and fluoride
contamination on cost sharing basis between Centre and State. Under this mission,
the goal is to provide safe drinking water to arsenic and fluoride affected habitations

from sustainable water sources.



List of top 100 quality affected districts as reported by the States into IMIS of the Ministry as on 03.02.2017

Statement

SI. No. State District Arsenic  Fluoride Iron Salinity Nitrate ~ Heavy Metals Total
1. Rajasthan Barmer - 638 - 8,845 5 - 9,488
2. Rajasthan Jodhpur - 984 - 2,687 125 - 3,796
3. West Bengal Hooghly 8 - 2,264 - - - 2,272
4, Rajasthan Nagaur - 1,073 - 113 167 - 1,353
5. Jharkhand Garhwa 1 393 693 - - - 1,087
6. Assam Udalguri - 22 1,045 - - 6 1,073
7. West Bengal Dakshin Dinajpur - 701 351 - - - 1,052
8. Jharkhand Dumka - 6 946 - - - 952
9. Assam Nagaon 1 1 933 - - - 935
10. West Bengal Paschim Medinipur - - 840 - - - 840
11. Assam Sonitpur - - 817 - - - 817
12. Jharkhand Pakur 2 59 718 - - - 779
13. Bihar Saharsa - - 770 - - - 770
14. Bihar Supaul - - 766 - - - 766
15. Tripura South Tripura - - 755 - - - 755
16. West Bengal North 24 Paraganas 411 - 248 85 - - 744

[VHEVS VAIVY] 0} siomsuy uanLiy 871

suonysangy paLivisun



17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.

West Bengal
Tripura
West Bengal
Assam
Jharkhand
Rajasthan
Bihar
Assam
Rajasthan
Assam
Tripura
Punjab
Rajasthan
West Bengal
Rajasthan
West Bengal
Tripura
Tripura

Tripura

Coochbehar

Khowai

South 24 Paraganas

Baksha

Paschim Singhbhum

Bharatpur
Araria
Dhemaji
Jalor
Tinsukia
Sepahijala
Patiala
Jaipur
Maldah
Tonk
Purba Medinipur
Gomati
Dhalai

West Tripura

715
709
643
675
662

625
617

585
559
65

458

464
466
462
462

102

33

715
709
697
675
665
632
629
617
590
585
559
557
522
502
486
472
466
462
462
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SI. No. State District Arsenic  Fluoride Iron Salinity Nitrate Heavy Metals Total
36. Odisha Koraput - - 460 - - - 460
37. Jharkhand Sareikela and - 5 451 - - - 456

Kharsawan
38. Odisha Cuttack - 2 446 - - - 448
39. West Bengal Purulia - 229 200 - 1 - 430
40. Assam Golaghat 102 - 321 - - - 423
41. Jharkhand Ranchi 1 113 304 - - - 418
42. West Bengal Bankura - 43 366 - - - 409
43. Jharkhand Deoghar - 6 396 - 1 - 403
44. Karnataka Chik Ballapur - 347 18 - 37 - 402
45. Assam Jorhat 118 - 268 - - - 386
46. Assam Kokrajhar 1 - 384 - - - 385
47. Rajasthan Jaisalmer - 360 1 2 18 - 381
48. Punjab Rupnagar 6 - 106 - 10 257 379
49. Jharkhand Jamtara 1 30 347 - - - 378
50. Karnataka Kolar - 223 3 5 145 - 376
51. Bihar Purnia - - 364 - - - 364
52. Punjab Firozepur 5 7 109 3 40 195 359
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53.
54.
55.
56.
57.
58.
59.
60.
61.
62.
63.
64.
65.
66.
67.
68.
69.
70.
71.

Assam

West Bengal
Telangana
West Bengal
Odisha
Telangana
Punjab
Rajasthan
Bihar
Rajasthan
Assam
Bihar
Odisha
West Bengal
Tripura
Bihar

Tamil Nadu
Assam

Punjab

Sivasagar
Nadia
Warangal(21)
Bardhaman

Nayagarh

Mahaboobnagar(14)

Hoshiarpur
Rajsamand
Gopalganj
Banswara
Darrang
Munger
Kendrapara
Darjeeling
North Tripura
Kishanganj
Nagapattinam
Barpeta

Amritsar

300

17

16
117

277

15
143

249

288

19

349
56
19

323

320
55

159

322

320
220
279
299
297
295
273
265
127

25

357
356
354
340
335
334
333
332
327
326
323
318
301
299
297
295
295
282
281
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SI. No. State District Arsenic  Fluoride Iron Salinity Nitrate Heavy Metals Total
72. Rajasthan Churu - 177 - 54 42 - 273
73. Punjab Gurdaspur 41 3 70 - - 154 268
74. Rajasthan Alwar - 207 - 60 - - 267
75. Jharkhand Palamu 1 130 133 1 - - 265
76. Assam Dibrugarh - - 263 - - - 263
77. Jharkhand Ramgarh - 33 229 - - - 262
78. Assam Kamrup - 3 257 - - - 260
79. Bihar Begusarai 5 - 253 - - - 258
80. Bihar Banka - 249 6 - - - 255
81. Assam Morigaon 2 - 239 - - - 241
82. Bihar Katihar - - 237 - - - 237
83. Rajasthan Dungarpur - 203 1 1 29 - 234
84. Karnataka Mandya - 44 72 - 107 - 223
85. Punjab Moga - 1 52 - 1 166 220
86. Telangana Nalgonda (23) - 176 3 28 9 - 216
87. Tripura Unakoti - - 215 - - - 215
88. Rajasthan Karauli - 130 - 39 43 - 212
89. Chbhattisgarh Dhamtari - - 210 - - - 210
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90.
91.
92.
93.
94.
95.
96.
97.
98.
99.

100.

Andhra Pradesh Anantapur(12)

Odisha
Assam
Assam
Rajasthan
Punjab

West Bengal
Assam
Rajasthan
Karnataka

Rajasthan

Puri

Dhubri
Nalbari
Chittaurgarh
Ludhiana
Howrah
Lakhimpur
Bikaner
Tumkur

Dausa

209

93
17
126

16
75
151

173
88
181

50

191

191

26

60
45

111
37
29

209
207
202
199
199
197
192
191
187
183
183
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Supply of pure drinking water and sanitation for all

1344. DR. SATYANARAYAN JATIYA: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) the State-wise, rural and urban area wise and year-wise details of the target
set and achieved during the last three years including year 2016-17 for supply of

pure drinking water and sanitation in the country; and

(b) the action plan and effective measures for making sources of drinking water

pollution free and targets set for providing pure drinking water to all?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b) In respect
of urban area, as per information furnished by the Ministry of Urban Development,
urban water supply and sanitation including solid waste management is a State subject
and it is the responsibility of the State Governments to plan, design, execute and
operate water supply and sanitation schemes including solid waste management schemes
in the urban areas of the country. The Ministry of Urban Development facilitates
in framing broad policies, advisories and guidelines on water supply and sanitation
systems including solid waste management systems and provides Additional Central

Assistance (ACA) under various programmes taken up from time-to-time.

As per the Census 2011 household amenities data, 92% urban household are having
water supply within 100 m. of their premises and the rest of 8% are having sources
of water supply located beyond 100 m. from their premises. Out of those households
which are having drinking water supply within 100 meters of their premises, 70.6%
is having tap water supply and another 22.4% is having other improved water supply

such as covered wells, hand pumps, tube wells and bore wells.

Government of India has launched “Atal Mission for Rejuvenation and Urban
Transformation (AMRUT)” on 25th June, 2015 under which the first priority is to
provide universal coverage of tap water supply to all 500 Mission cities/towns with
a population of 1 lakh and above. AMRUT also aims to support States in providing

100% treated water supply in the above mentioned Mission cities/towns.

Rural Water Supply is also State subject and for improving coverage, this Ministry
assists the states by providing technical and financial assistance under Centrally
sponsored National Rural Drinking Water Programme (NRDWP). State-wise details
of the target and achievement for the coverage of habitations under NRDWP in this

respect for last three years including 2016-17 are given in Statement-I.

+ Original notice of the question was received in Hindi.
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Ministry has advised the States to plan and sustain drinking water schemes from
safe sources. In case of pollution coming to water sources, they are advised to go

for necessary and suitable water treatment.

Swachh Bharat Mission (Gramin) has been launched from 2.10.2014 to accelerate
Sanitation facilities in the rural areas. Swachh Bharat Mission (Gramin) is demand-
driven scheme, hence no State-wise targets are fixed. However, State/UT-wise, number
of Individual Household Latrines (IHHLs) constructed during last 3 years and current
year under SBM (G) as per the information on the online Integrated Management
Information System (IMIS) of SBM(G) is given in Statement-II.



Statement-1

State-wise details of the target and achievement for the coverage of habitations under NRDWP for last three years

Sl State 2013-14 2014-15 2015-16 2016-17 (as on 01.02.2016)
No. Target  Achievement  Target  Achievement Target  Achievement Target Achievement

1. Andaman and 0 0 4 0 5 0 5 0

Nicobar Islands

2. Andhra Pradesh 5798 6379 2744 2819 980 1905 1005 1269

3. Arunachal Pradesh 304 369 248 214 217 143 188 40

4.  Assam 7175 6552 9938 6399 3993 1659 1752 188

5. Bihar 13832 12787 13000 12236 5692 7189 7777 931

6.  Chhattisgarh 10700 11832 10900 12173 3894 3670 4169 756

7.  Goa 0 0 0 0 2 0 2 0

8. Gujarat 1050 4085 1075 2509 961 1193 32 1206

9. Haryana 818 702 534 523 248 317 263 157

10. Himachal Pradesh 2500 2587 2500 2560 1115 1536 1300 722

11.  Jammu and Kashmir 955 901 803 642 359 233 380 66

12.  Jharkhand 12132 12546 16535 9185 7307 1868 1430 2246

13. Karnataka 10378 17522 10003 15398 4551 19791 12000 7527

14. Kerala 924 356 1000 221 429 432 463 225
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15. Madhya Pradesh 13050 13858 10876 12378 5421 11478 338 5539
16. Maharashtra 4713 4064 4200 3747 1611 1566 1955 506
17.  Manipur 250 260 200 224 52 80 50 81
18.  Meghalaya 616 549 200 285 280 242 110 28
19. Mizoram 45 57 52 51 31 28 35 9
20. Nagaland 85 155 120 190 24 168 54 148
21.  Odisha 13500 18447 13500 20521 8620 15224 9300 6542
22.  Puducherry 23 0 23 0 5 0 5 0
23.  Punjab 1939 1227 1850 570 261 251 779 446
24. Rajasthan 2990 4244 3173 3513 1963 2763 2039 990
25.  Sikkim 200 87 200 128 45 81 40 14
26. Tamil Nadu 6000 5742 4805 8622 1494 1390 3269 1698
27. Telangana 2057 2143 802 1669 915 573
28.  Tripura 1178 1120 1382 1538 525 938 565 257
29. Uttar Pradesh 25000 22666 24500 10461 2334 4300 1354 44
30. Uttarakhand 1083 988 1056 976 473 479 495 377
31.  West Bengal 4600 3347 4620 5891 2497 5295 4766 3473

TotaL 141838 153429 142098 136117 56191 85888 56835 36058
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State/UT-wise details of Individual Household Latrines (IHHLs) constructed under
SBM(G) during last three years and current year as on 02.02.2017

Sl. State/UT 2013-14  2014-15  2015-16 2016-17
No. (Upto 02.02.2017)
1 2 3 4 5 6
1. Andaman and Nicobar 0 0 0 941
Islands
2. Andhra Pradesh 138721 213867 354996 565442
3. Arunachal Pradesh 14433 12902 19439 18850
4. Assam 160602 148237 465545 574545
5. Bihar 161646 165457 427038 375788
6. Chhattisgarh 67457 39128 357107 1004884
7. Dadra and Nagar Haveli 0 0 0 0
8. Goa 0 0 28637 0
9. Gujarat 155268 335762 922728 1200511
10. Haryana 116426 107765 132661 42481
11. Himachal Pradesh 9170 54265 66632 80801
12. Jammu and Kashmir 70884 8496 64665 48346
13.  Jharkhand 76818 98512 315130 556832
14. Karnataka 505697 791687 533011 532464
15. Kerala 39601 34101 11752 194955
16. Madhya Pradesh 515583 521739 1022566 1219257
17. Maharashtra 559042 500897 889170 1145147
18.  Manipur 35442 27860 47636 34696
19. Meghalaya 29012 42002 44129 32520
20. Mizoram 4524 534 6026 2311
21. Nagaland 20102 0 22617 1906
22. Odisha 33759 130925 1329832 956188
23.  Puducherry 0 0 0 1598
24. Punjab 3912 9887 71543 81001
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1 2 3 4 5 6
25. Rajasthan 266197 653306 2164590 2162710
26. Sikkim 3443 3562 3707 0
27. Tamil Nadu 313402 378162 948287 522904
28. Telangana 180682 130725 240168 324680
29. Tripura 6077 24869 61173 33043
30. Uttar Pradesh 789092 515427 694487 1287238
31. Uttarakhand 91084 57833 64030 311903
32. West Bengal 608218 847080 1432065 1953327

TotaL 4976294 5854987 12741367 15267269

Estimates and enquiries on forest fires

345. DR. T. SUBBARAMI REDDY: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) the number of forest fires, the area affected in hectares and the loss in terms

of money, during the last three years, State-wise;

(b) whether frequency of forest fires in States like Uttarakhand, Himachal Pradesh

have increased, if so, the outcome thereof;

(¢) whether an enquiry has pointed out that miscreants purposefully caused fire

to encroach upon forest land, if so, the outcome thereof;

(d) whether there is any proposal to constitute an independent agency to estimate

the loses in real terms and earmark budget for compensation; and
(e) if so, the details of Government’s response?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) This Ministry does
not maintain the details in respect of number of forest fires, the area affected in
hectares and the loss in terms of money. However, the State/UT-wise number of
forest fire alerts reported by Forest Survey of India, Dehradun in the last three years

is given in the Statement (See below).

(b) As per the available information, there was an increase in number of forest

fire alerts in the year 2016 in comparison to year 2014 and year 2015.

(¢) The Ministry is not in receipt of any enquiry report indicating that miscreants

purposefully caused fire to encroach upon forest land.
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(d) and (e) This Ministry has no proposal to constitute an independent agency

to estimate the losses in real terms and earmark budget for compensation.
Statement

Details of State/UT-wise number of forest fire alerts in last three years

S1. No. States/UTs 2014 2015 2016
L. Andaman and Nicobar Islands 96 1 24
2 Andhra Pradesh 2,458 1,075 1,699
3 Arunachal Pradesh 535 358 293
4 Assam 2,536 1,656 1,766
5. Bihar 140 45 321
6 Chandigarh - - -
7 Chhattisgarh 1,018 1,272 2,808
8 Dadra and Nagar Haveli 1 - -
9 Daman and Diu - - -
10.  Delhi - - 2
11.  Goa 3 - 10
12.  Gujarat 74 117 262
13. Haryana 5 6 43
14.  Himachal Pradesh 32 22 199
15.  Jammu and Kashmir 74 13 217
16.  Jharkhand 202 457 740
17.  Karnataka 424 295 831
18.  Kerala 114 91 165

19.  Lakshadweep - - -

20.  Madhya Pradesh 534 294 2,675
21. Mabharashtra 702 721 1,874
22. Manipur 1,774 1,286 1,105
23.  Meghalaya 1,123 1,373 966
24, Mizoram 2,189 2,468 1,318
25.  Nagaland 886 722 678

26.  Odisha 1,904 1,467 2,763
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SI. No. States/UTs 2014 2015 2016

27.  Puducherry - - -

28.  Punjab 20 7 45
29.  Rajasthan 53 90 66
30.  Sikkim - 3 -
31.  Tamil Nadu 284 95 113
32. Telangana - 1,052 1,154
33.  Tripura 1,160 476 346
34.  Uttar Pradesh 218 130 691
35.  Uttarakhand 379 207 1,501
36.  West Bengal 116 138 142

GranD ToTAL 19,054 15,937 24,817

Environmental impact of destruction of forest cover

1346. SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be

pleased to state:

(a) whether a number of research studies have proved a point that an indiscriminate
destruction of forest cover has led to two billion tonnes of extra carbon dioxide
getting released into environment each year and resulting in a massive depletion of

Ozone layer;

(b) the action plan formulated by the Ministry to deal with the looming threat
over various Indian cities, in the wake of melting glaciers and steadily rising sea

water level, owing to the phenomenon of global warming; and
(c) the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) No, Sir. Available
studies do not indicate any impact of Carbon dioxide emissions, irrespective of

source, on the Ozone layer.

(b) and (c¢) The National Action Plan on Climate Change (NAPCC) was

formulated in 2008 to infer alia advance objectives of adaptation and mitigation of

+ Original notice of the question was received in Hindi.
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Climate Change. The NAPCC has been implemented through eight national missions
which incorporate multi-pronged, long-term and integrated strategies for achieving
India’s key goals in the context of Climate Change. The National Mission for
Sustaining the Himalayan Eco-system (NMSHE) strengthens the system for observing
and monitoring the Himalayan glaciers. A research centre on Himalayan Glaciology
has also been established at Wadia Institute of Himalayan Geology, Dehradun to
undertake comprehensive glacier research in the country. The National Mission on
Sustainable Habitat (NMSH) includes measures to make habitats sustainable through
improvements in energy in buildings, management of solid waste and modal shift

to public transport.

A common framework has been developed for preparation of State Action Plan
on Climate Change (SAPCC) in line with the objectives of NAPCC. 32 States/UTs
have prepared their SAPCC.

Further, the Coastal Regulation Zone Notification, 2011, issued under the
Environment (Protection) Act, 1986, restricts setting up and expansion of industries,
operations and processes in Coastal Regulation Zone. The Integrated Coastal Zone
Management (ICZM) programme builds capacity for implementation of comprehensive
coastal management and mapping and demarcation of coastal hazard lines for

development of emergency response plans in all the Coastal States and Union Territories.
Dumping of sewage and dead bodies in rivers

347. SHRI B. K. HARIPRASAD: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that one billion litres of raw, untreated sewage and
hundreds of dead bodies are dumped in rivers on a daily basis, and the level of

Coliform bacteria is over 2800 times the level considered safe by the WHO; and

(b) if so, the details of its present condition and by when Government would

improve the same?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FOREST AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) Discharge
of untreated domestic sewage and disposal of dead bodies in rivers contribute to
coliform contamination in the river. As per the report of Central Pollution Control
Board (CPCB) published in March 2015, sewage generation from urban areas is
estimated at around 62,000 mld, whereas the total treatment capacity available is only
23,277 mld (37% of the sewage generation). CPCB, in association with State Pollution

Control Boards/ Pollution Control Committees is assessing the river water quality at
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1275 locations in the country. Total and Faecal coliforms, which indicate presence
of pathogens in water, are conforming to the desired levels in 47% observations and

62% observations respectively in river water samples.

(b) Pollution abatement of rivers is a continuous and ongoing process. It is the
responsibility of the State Governments/concerned local bodies to set up facilities for
collection, transportation and treatment of sewage as well as proper disposal of dead
bodies for abatement of pollution of rivers. This Ministry has been supplementing
the efforts of the State Governments in abatement of pollution in identified stretches
of various rivers under National River Conservation Plan (NRCP). NRCP (excluding
Ganga and its tributaries which is handled by Ministry of Water Resources, River
Development and Ganga Rejuvenation) has covered polluted stretches of 31 rivers
in 75 towns spread over 14 States at a sanctioned cost of ¥ 4517.82 crore. So far,
sewage treatment capacity of 2373 million litres per day (mld) has been created

under the NRCP Programme (excluding Ganga and its tributaries).

State Governments, apart from their own budgetary allocation, are also accessing
financial assistance for creation of sewerage infrastructure, including sewage treatment
plants, in various cities/towns under Atal Mission for Rejuvenation and Urban
Transformation (AMRUT) Programme of Ministry of Urban Development and the
Namami Gange Programme (under NGRBA) of MoWR, RD&GR.

Ban on diesel vehicles in Delhi-NCR area

348. SHRI HARIVANSH: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a) whether the Ministry has any plans to ban old diesel vehicles in Delhi-NCR

area to address air pollution problem;

(b) if so, whether any study has been done to determine that diesel vehicles are

more polluting than petrol and CNG vehicles; and
(c) if so, what are the details in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) Government has no
such proposal under consideration. However, the National Green Tribunal (NGT) vide
directions dated 07.04.2015 in the matter of Vardhman Kaushik Vs. Union of India

and others, has restrained diesel vehicles older than 10 years from plying in Delhi.

(b) and (c) According to available studies, a diesel vehicle is known to emit
more particulate matter and oxides of Nitrogen as compared to petrol vehicles.

Further, Delhi Government along with IIT Kanpur has carried out a study of load
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estimation of various pollutants from different categories of vehicles. The study
has indicated that there is a significant contribution of diesel vehicles to PM,, and
PM, in Delhi.

Air pollution in places other than mega cities

349. SHRI HARIVANSH: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a) what steps are being taken by the Ministry to address the problem of air

pollution in places other than mega cities like Delhi;

(b) whether Government would consider setting up of an environmental police
to take immediate action against barbecues, garbage incineration, burning of wood

and other biomass;

(c) whether any official study has been done on air pollution in various parts

of the country other than Delhi; and

(d) if so, what are the recommendations and how many of them have been

implemented?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) Major steps taken
by Government to address the problem of air pollution in cities of the country, inter
alia, include notification of National Ambient Air Quality Standards; formulation of
environmental regulations/statutes; setting up of monitoring network for assessment
of ambient air quality; introduction of cleaner/alternate fuels like gaseous fuel (CNG,
LPG etc.), ethanol blending; promotion of cleaner production processes; launching of
National Air Quality Index; universalization of BS-IV by 2017; leapfrogging from
BS-IV to BS-VI fuel standards by 1st April, 2020; comprehensive amendments to
various Waste Management Rules and notification of Construction and Demolition
Waste Management Rules; banning of burning of leaves, biomass, municipal solid
waste; promotion of public transport and network of metro, e-rickshaws, promotion of
car pooling, Pollution Under Control Certificate, lane discipline, vehicle maintenance;
regular co-ordination meetings at official and Ministerial level with Delhi and other
State Governments within the NCR; issuance of directions under Section 18(1)(b) of Air
(Prevention and Control of Pollution) Act, 1981 and under Section 5 of Environment
(Protection) Act, 1986; installation of on-line continuous (24x7) monitoring devices
by major industries; collection of Environmental Protection Charge on more than
2000 CC diesel vehicles; and ban on bursting of sound emitting crackers between
10 PM to 6 AM; notification of Graded Response Action Plan for different levels
of air pollution in NCR etc.
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(b) Presently, Government has no such proposal for setting up of an environmental

police.

(¢) Ambient Air Quality is regularly studies/monitored at 680 monitoring stations
located in 300 cities/towns including mega cities covering 29 States and 6 Union
Territories under National Air Monitoring Programme (NAMP) by the Central Pollution
Control Board (CPCB) in association with concerned State Pollution Control Boards
(SPCBs)/Pollution Control Committees (PCCs) in terms of Sulphur Dioxide (SO,),
Nitrogen Dioxide (NO,) and PM, (particulate matter having size equal to or less
than 10 micron) across the country. In view of this, no study is required.

(d) Question does not arise in view of (c) above.
Air pollution due to cutting of trees

1350. SHRI AMAR SHANKAR SABLE: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether increase in air pollution due to emissions from factories, and cutting

of trees poses a serious threat to human life;

(b) if so, the number of poeple who have died due to air pollution in cities

and metro cities during the last three years;
(c) the details thereof, State-wise; and

(d) the steps taken by Government to check and reduce air pollution in cities

and metro cities?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) Air pollution is known
to be one of the aggravating factors for many respiratory ailments and cardio-vascular
diseases which impairs quality of human life besides other factors such as lifestyle,

obesity, hypertension, smoking, food habits etc.

(b) and (c) No credible and scientifically rigorous methodology has been established
to quantify number of deaths directly as a result of air pollution.

(d) The major steps taken by Government to check and reduce air pollution
in cities and metro cities, inter alia, include notification of National Ambient Air
Quality Standards; formulation of environmental regulations/statutes; setting up of
monitoring network for assessment of ambient air quality; introduction of cleaner/
alternate fuels like gaseous fuel (CNG, LPG etc.), ethanol blending; promotion of
cleaner production processes; launching of National Air Quality Index; universalization

+ Original notice of the question was received in Hindi.
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of BS-IV by 2017; leapfrogging from BS-IV to BS-VI fuel standards by 1st April,
2020; comprehensive amendments to various Waste Management Rules and notification
of Construction and Demolition Waste Management Rules; banning of burning of
leaves, biomass, municipal solid waste; promotion of public transport and network
of metro, e-rickshaws, promotion of car pooling, Pollution Under Control Certificate,
lane discipline, vehicle maintenance; regular co-ordination meetings at official and
Ministerial level with Delhi and other State Governments within the NCR; issuance
of directions under Section 18(1)(b) of Air (Prevention and Control of Pollution)
Act, 1981 and under Section 5 of Environment (Protection) Act, 1986; installation
of on-line continuous (24x7) monitoring devices by major industries; collection of
Environmental Protection Charge on more than 2000 CC diesel vehicles and ban on

bursting of sound emitting crackers between 10 p.m. to 6 a.m.
Release of funds to States under CAMPA

351. DR. K. V. P. RAMACHANDRA RAO: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether the Central Government is due to release funds to States under

Compensatory Afforestation Fund Management and Planning Authority (CAMPA);
(b) if so, the details thereof; and

(¢c) how the States are utilising the funds released under CAMPA and expenditure

against the releases, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) to (c¢) No funds
have so far been released to States/UTs in terms of the Compensatory Afforestation
Fund Act, 2016. However funds have been released to the States/UTs by the Ad-hoc
CAMPA and the details are given in the Statement (See below). The funds are utilized
for afforestation and ancillary activities, in terms of the Annual Plans of Operation

drawn up as per the State CAMPA guidelines.
Statement

Details of the funds released to the States/UTs by the Ad-hoc CAMPA

SI. No. State/UT Amount (In %)
1. Andaman and Nicobar Islands 57,687,000.00
2. Andhra Pradesh 8,497,015,000.00

3. Arunachal Pradesh 3,583,684,000.00
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SI. No. State/UT Amount (In %)
4. Assam 808,858,100.00
5. Bihar 1,168,443,400.00
6. Chandigarh 27,222,000.00
7. Chbhattisgarh 10,132,440,000.00
8. Dadra and Nagar Haveli 3,218,000.00
9. Daman and Diu
10. Delhi 176,748,000.00
11. Goa 454,665,000.00
12. Gujarat 2,838,332,000.00
13. Haryana 1,769,550,000.00
14. Himachal Pradesh 4,774,689,400.00
15. Jammu and Kashmir 1,377,835,000.00
16. Jharkhand 9,191,239,300.00
17. Karnataka 4,393,833,000.00
18. Kerala 76,558,000.00
19. Lakshadweep 0
20. Madhya Pradesh 6,615,347,000.00
21. Mabharashtra 9,096,865,000.00
22. Manipur 587,369,000.00
23. Meghalaya 167,264,000.00
24, Mizoram 232,252,000.00
25. Nagaland 0
26. Odisha 15,811,525,050.00
27. Puducherry 0
28. Punjab 2,614,663,872.00
29. Rajasthan 3,814,817,000.00
30. Sikkim 704,826,000.00
31. Tamil Nadu 174,029,000.00
32. Telangana 2,000,001,000.00
33. Tripura 429,036,300.00
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SI. No. State/UT Amount (In %)
34, Uttar Pradesh 4,318,385,400.00
35. Uttarakhand 7,323,890,000.00
36. West Bengal 374,153,000.00

ToTAL 103,596,440,822.00

IT enabled monitoring of river pollution

352. SHRI K. K. RAGESH: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) whether Government has any concrete plans for IT enabled monitoring of

the river pollution in the country; and
(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) Central
Pollution Control Board (CPCB) in association with the State Pollution Control
Boards/Pollution Control Committees is assessing the water quality of surface and
ground water at 2500 locations in the country under the National Water Quality
Monitoring Programme. The monitoring data is stored in a server in CPCB and
transmitted through electronic mode in Environmental Water Quality Data Entry
System (E-WQ-DES) by 143 laboratories through web-portal developed by CPCB

for data entry of water quality of aquatic resources.

Monitoring of water quality is also carried out through Real Time Water
Quality Monitoring System on river Ganga and Yamuna at 10 locations in the
States of Uttarakhand, Uttar Pradesh, Bihar, West Bengal and Delhi. The network
of monitoring stations are assessing the water quality for ten parameters through
sensors with a programmed frequency of 15 minutes and transmitting the data to
Central receiving station server in CPCB for visualization of water quality of river
Ganga at eight locations-Haridwar, Kannauj, Kanpur, Allahabad, Varanasi (upstream
and downstream), Patna and Kolkata and river Yamuna at two locations—Wazirabad
and Okhla.

Information technology is embedded in the real time monitoring system for
temporary storage of data in data logger and transmitted through mobile network
technology to the computer server for permanent storage and visualization in public

domain through web portal.
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Reduction in use of plastic

353. DR. VIKAS MAHATME: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) the steps taken to reduce unnecessary use of plastic and promote increase
in the use of bio-degradable plastic;

(b) the details and statistics of use of plastic and the magnitude of garbage
creation by plastic during the last three years; and

(c) the percentage that was recycled during the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) The Ministry has
notified the Plastic Waste Management Rules, 2016, which provide ways and means
for waste reduction and environmentally sound management of plastic waste. The
generators of waste are mandated to take steps to minimize plastic waste generation.
The conditions for using plastic for packaging, wrapping and carrying commodities
have been specified in the rules. The Rules prohibit use of plastic for packaging
gutkha, pan masala and tobacco. The provisions related to sale and marketing of
compostable plastic have been incorporated in the Rules.

(b) and (c) As per information available with Central Pollution Control Board,
the total plastic waste generation in 60 major cities is approximately 4060 tons/day.
The share of recyclable and non-recyclable plastic waste is 7% approx. of the total
Municipal Solid Waste (MSW) generation. The statistics on magnitude of garbage
creation by plastic in last three years is not readily available. As per the estimate
of Central Pollution Control Board, about 60% of the total plastic waste generation

is recycled.
Industrial garbage in major rivers

1354. SHRI SANJAY SETH: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) the details regarding abundant industrial garbage in major rivers of the
country;

(b) the names of the States which are affected with problem of garbage in the

rivers;

(¢) whether Government is giving any guidelines to the States to deal with the
problem of such garbage affected rivers; and

+ Original notice of the question was received in Hindi.
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(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) As per the
existing environmental regulations, disposal of industrial garbage is permitted only
at authorized sites. Rivers in the country are mainly polluted due to discharge of
untreated and partially treated sewage from cities/towns and industrial effluent. Non-
point sources of pollution like agricultural runoff, open defecation, runoff from solid
waste dump sites etc., also contribute to this pollution. Central Pollution Control
Board (CPCB) has identified 920 grossly polluting Industries discharging effluent into
rivers across the country. These industries are required to meet the prescribed effluent
quality norms before discharging their treated effluent into water bodies. CPCB has
also identified 302 polluted river stretches in the country. State-wise details of Polluted

River Stretches are given in the Statement (See below).

(c) and (d) CPCB issued directions under Section 18 1(b) of the Water (Prevention
and Control of Pollution) Act, 1974 in April, 2015 to all the State Pollution Control
Boards/Pollution Control Committees in the country, for setting up of sewage treatment
plants in their respective States. CPCB also issued directions in October, 2015 to
69 municipal authorities of metropolitan cities and State capitals, under Section 5 of
the Environment (Protection) Act, 1986 to ensure proper treatment and disposal of

sewage generated for abatement of pollution of rivers.

The Government has also comprehensively revised and notified the various Waste
Management Rules such as (i) The Hazardous and other Wastes (Management and
Transboundary Movement) Rules, 2016, (ii) The Solid Waste Management Rules, 2016,
(iii) The Plastic Waste Management Rules, 2016, (iv) The E-waste (Management)
Rules, 2016, (v) The Bio-Medical Waste Management Rules, 2016 and (vi) The
Construction and Demolition Waste Management Rules, 2016. State Pollution Control
Boards/Pollution Control Committees are the designated authorities for monitoring and

compliance under these rules.
Statement

Details of State-wise number of Polluted River Stretches and Cities/Towns

State Cities/Towns along Number of Polluted
Polluted River Stretches River Stretches
1 2 3
Andhra Pradesh 8 06

Assam 49 28




Written Answers to

[6 February, 2017]

Unstarred Questions 151

1 2 3
Bihar 8 05
Chhattisgarh 12 05
Daman and Diu 2 01
Delhi 1 01
Goa 9 08
Gujarat 38 20
Haryana 7 02
Himachal Pradesh 14 08
Jammu and Kashmir 18 09
Jharkhand 16 08
Karnataka 24 15
Kerala 22 13
Madhya Pradesh 37 21
Mabharashtra 161 49
Manipur 17 12
Meghalaya 12 10
Nagaland 4 03
Odisha 20 12
Punjab 5 02
Rajasthan 20 08
Sikkim 11 05
Tamil Nadu 23 07
Telangana 18 07
Tripura 4 02
Uttar Pradesh 37 13
Uttarakhand 6 05
West Bengal 47 17
TotaL 650 302
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Kasturirangan report on Western Ghats

355. SHRI TIRUCHI SIVA: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) the salient features and recommendations made by the High Level
Working Group under Dr. Kasturirangan on the eco-sensitive areas in the Western
Ghats;

(b) whether Government has decided to proceed with the recommendations

of the report presented by the Committee; and

(c) if so, the details of the recommendations that have been adopted, along

with the proposed timelines for the implementation of the same?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FOREST AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) Salient
features and recommendations of the Report of the High Level Working Group
(HLWG) headed by Dr. K. Kasturirangan relate to definition and delimitation of
the Western Ghats Region, identification and demarcation of Ecologically Sensitive
Areas (ESA) in the Western Ghats, and regulation/prohibition of certain activities
which have maximum interventionist and damaging impacts on ecosystems in the
Western Ghats ESA.

(b) and (c¢) The Government has issued Directions under Section 5 of the
Environment (Protection) Act, 1986 on 13th November 2013 to provide immediate
protection to the Western Ghats and to maintain its environmental integrity. As per
the Directions, the five categories of new and/or expansion projects/activities e.g.
(i) Mining, quarrying and sand mining (ii) Thermal Power Plants (iii) Building
and construction projects of 20,000 sq. m. area and above (iii) Township and
area development projects with an area of 50 ha. and above and/or with built up
arca of 1,50,000 sq.m. and above and (v) Red category of industries identified
in the HLWG Report as having maximum impacts on ecosystems are not to be
considered for granting Environmental Clearance in the Ecologically Sensitive
Areas (ESA) of Western Ghats.

Further, the Ministry of Environment, Forest and Climate Change has issued
a draft Notification on 04.09.2015 declaring an area of 56,825 sq. km. spread
over six States of Kerala, Tamil Nadu, Goa, Karnataka, Maharashtra and Gujarat
in the Western Ghats region as Ecologically Sensitive. A time-limit of 545 days

has been provided for finalisation of the draft Notification.
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Utilisation of forest land by Karnataka Government

356. SHRI K. C. RAMAMURTHY: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) the proposal received from Karnataka Government under Section 2 of Forest
(Conservation) Act for utilizing forest land to provide electricity connections to 23
forest villages/hamlets and construction of Upper Tunga Project; and

(b) if so, the action taken by the Ministry, so far, to give forest clearance?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) The details
of the proposal from Karnataka Government under Section 2 of Forest (Conservation)
Act, 1980 for utilizing forest land to provide electricity connection to forest village/
hamlets are given in the Statement-1 (See below).

The forest clearance under Forest (Conservation) Act, 1980 to Upper Tunga

Project has been accorded approval vide letter dated 13.12.2004.
Statement

Details of proposals approved under Forest (Conservation) Act, 1980 for

village electrification in Karnataka State since 1980

Sl.  Name of the Proposal Area diverted Approval No.

No. (in Ha.) and Date

1 2 3 4

1. Release of 13.14 ha. of forest land in 13.14 No.8-363/82-
Haliyal Taluk for Rural Electrification FRY(Cons)
Programme in five villages - (i) Gund, dated
(i1) Shevalli (iii) Yermukh (iv) Nandigunda 30.11.1982
and (v) Kariyadi.

2. Release of 2.54 ha. of forest land in favour 2.54 No.8-284/82-
of Karnataka Electricity Board for laying FRY (Cons)
of High Tension Line from Kaggundi to dated
Nuz village for electrification of Kaggundi 24.01.1983

village, Uttara Kannada District under Rural
Electrification Scheme

3. Diversion of 5.56 ha. of forest land for 5.56 No.8-436/83-
laying 11 KV power line to electrify FRY (Cons)
remote village of Kallalli in Uttara Kannada dated

District. 24.01.1984
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1 2 3 4

4. Diversion of 0.749 ha. of forest land for 0.749 No.4-KRB
construction of KPTCL 66/11 KV sub- 365/2007-
station at Kumbalgodu extension of forest BAN dated
of Bidadi Hobali of Ramanagar taluk for 27.03.2008

facilitating electricity to the surrounding

villages of Bidadi.

Regulation of pet business

357. SHRIMATI RENUKA CHOWDHURY: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether the Government has formulated any plan to reign in growing pet

business which is mushrooming with little or no accountability;
(b) if so, the details thereof; and

(c) the steps taken by Government to have a regulatory framework for the pet
business including defining of space requirements for various pets kept in pet shops

in order to save these animals from cruelty?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) to (c¢) Government
has notified the draft Prevention of Cruelty to Animals (Pet Shop Rules), 2016 on
16.12.2016. These rules have been notified for regulating the pet shops and laying
down norms for preventing cruelty inflicted on animals kept in pet shops, if any.

The Rules also include provision for space requirement.
Installation of air quality forecasting systems by PCBs

358. SHRI VIVEK K. TANKHA: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) whether Government proposes to instruct various Pollution Control Boards
(PCBs) in the country to install air quality forecasting systems in various cities of
the country, falling under their jurisdiction, so that people could know about the level

of the quality prevalent in that city at a particular time;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) to (c) There is
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currently no proposal to instruct various Pollution Control Boards to install air quality
forecasting systems. However, for effective communication of air quality status to
people in easily understandable terms, Air Quality Index (AQI) has been developed
by Central Pollution Control Board which rates the quality of ambient air in six
categories with colour code. The six AQI categories are namely Good, Satisfactory,
Moderately Polluted, Poor, Very Poor, and Severe. Each of these categories is decided
based on ambient concentration values of air pollutants and their likely health impacts.
Further, System of Air Quality and Weather Forecasting and Research (SAFAR-India),
Indian Institute of Tropical Meteorology, Ministry of Earth Sciences has installed air

quality forecasting systems for 1 to 3 days in Delhi, Mumbai and Pune.
Schemes for managing unproductive and stray animals

359. DR. KANWAR DEEP SINGH: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether the Animal Welfare Board is implementing schemes for managing

unproductive and stray animals;
(b) if so, the details thereof; and

(c) the reasons as to why it is under the purview of this Ministry and not the

Department of Animal Husbandry?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FOREST AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b)
The Government implements through the Animal Welfare Board of India various
Central sector schemes under which Grant-in-aid is provided to animal welfare
organizations/NGOs, local bodies, non-profitable institutions including Gaushalas/
Pinjrapoles recognized by the Board for welfare of animals including unproductive
and stray animals. Such schemes infer alia include grants for the maintenance of
old and sick animals being sheltered and treated at the organisations’ shelter house,
cattle rescue maintenance grant for the maintenance of animals rescued from illegal
transportation and slaughterhouses, establishment and maintenance of shelter houses
for care and protection of uncared animals, animal birth control and immunization

of stray dogs and ambulance services to animals in distress.

(¢) As the Ministry of Environment, Forest and Climate Change administers
the Prevention of Cruelty to Animals Act, 1960 and rules made thereunder for
preventing infliction of unnecessary pain or suffering to the animals, the Ministry
is also assigned the responsibility of implementing schemes for welfare of animals

including unproductive and stray animals.
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Data on recyclable waste in metro cities

360. DR. KANWAR DEEP SINGH: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that data regarding recyclable waste generated in metro
cities is not available;

(b) if so, the reasons therefor;

(c) in the absence of this data how an effective waste management planning is
possible; and

(d) the details of steps being taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) As per the
information of Central Pollution Control Board, majority of local bodies in the country
have not mandated segregation at source. Requisite infrastructure also does not exist
in most of the cities to collect and segregate the waste. Hence, the data regarding
recyclable waste generated in metro cities is not readily available.

(¢) and (d) The Waste Management Rules, 2016 notified by the Ministry under
Environment (Protection) Act, 1986 mandate the generators of waste to segregate waste
at source. The State Governments/Union Territory Administrations are responsible for
ensuring implementation of the Rules by the local bodies. The States/Union Territories

have been advised to ensure implementation of the Rules.

Environment clearance of projects pending

in Andhra Pradesh and Telangana

361. SHRI C. M. RAMESH:
SHRI PALVAI GOVARDHAN REDDY:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be

pleased to state:

(a) whether it is a fact that 16 projects from Andhra Pradesh and 9 projects

from Telangana are pending for environment clearance in the Ministry;

(b) if so, the details of each of the projects, submitted for clearance, since when
they are pending, the reasons for such pendency and the efforts made to clear the
projects, project-wise;

(c) whether clearance of cases has come down now to 192 days against earlier
600 days;



Written Answers to [6 February, 2017] Unstarred Questions 157

(d) if so, the details of projects pending for more than 200 days; and
(e) by when the above projects are going to be cleared by the Ministry?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) There are 33
and 15 projects respectively from Andhra Pradesh and Telangana under consideration
for grant of Environmental Clearance. Details of the projects are given at Statement-I
and II. While all necessary steps are taken in accordance with the established procedure
to accord clearance to projects within the shortest possible time, delays take place in
some cases inter alia due to inadequate information furnished by the proponents, time
taken by the Expert Appraisal Committees in consideration of all aspects, withdrawal
or delisting of project, and absence of recommendations from other statuary or relevant

agencies/bodies. Above mentioned projects fall under such categories.

(¢) The average time taken for granting environmental clearance was 192 days

in May, 2016 for projects granted environmental clearance in the previous two years.

(d) 13 projects from Andhra Pradesh and 5 from Telangana State are pending
for more than 200 days. Such projects are listed at serial nos. 21-33 of Statement-I

and serial nos. 11-15 of Statement-II (See below).

(e) The proposals are processed for approval as per the provisions under the
Environment Impact Assessment Notification, 2006. The cases are appraised by Expert
Appraisal Committee (EAC) on specific and pre-determined parameters. The projects
are considered and approval is granted, keeping the stipulated framework in view,

after receiving requisite documents and information.
Statement-1

Details of projects pending from the State of Andhra Pradesh

Sl.  Proposal Name Date of  Project Sector
No. Submission
1 2 3 4

1. Enhancement of Phosphoric Acid production 24 Jan., 17 Industrial
from 700 MTPD to 1000 MTPD P205 Projects-2
and other auxiliary facilities within the
existing Fertilizer Complex, Sriharipuram,

Vishakhapatnam district, Andhra Pradesh
by M/s Coromandel International Limited
(Formerly M/s Coromandel Fertilizer Limited)

by M/s Coromandel International Limited
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1 2 3 4
2. Vensar Laboratories Pvt. Ltd. 24 Jan., 17 Industrial
Projects-2

3.  Establishment of Sea Front Facilities with 23 Jan., 17 Infrastructure and
Sea Water Collection System, Pamanji and Miscellaneous
Vagarau near Nellore, Andhra Pradesh, by Projects + CRZ
M/s National Institute of Ocean Technology

4. Additional Exploratory Drilling of 15 Wells 18 Jan., 17 Industrial
in NELP-1 Offshore Block KG-DWN-98/2, Projects-2
KG Basin, Andhra Pradesh by M/s Oil and
Natural Gas Corporation

5. TOR for the Change of Port Facility within 18 Jan., 17 Infrastructure and
the SEZ by M/s Kakinada SEZ Private Miscellaneous
Limited Projects + CRZ

6.  Environmental Clearance for Development 17 Jan., 17 Infrastructure and
of Green Field Airport at Oravakallu, Miscellaneous
District-Kurnool, Andhra Pradesh by Projects + CRZ
M/s Bhogapuram International Airport
Corporation Ltd.

7. Proposed Industrial Park, Gollapuram (V), 10 Jan., 17 New
Hindupur (M), Anantapur (D) by Andhra Construction
Pradesh Industrial Infrastructure Corporation Projects and
(APIIC) by M/s Andhra Pradesh Industrial Industrial Estates
Infrastructure Corporation

8.  Divis Laboratories Limited, Unit-IV by 05 Jan., 17 Infrastructure and
M/s Divis Laboratories Limited Miscellaneous

Projects + CRZ

9.  Sentini Bioproducts Private Limited by 21 Dec., 16 Industrial
M/s Sentini Bioproducts Private Ltd. Unit II Projects-2

10. Naidupeta Industrial Park at Menakuru 21 Dec., 16 Infrastructure and

and Konetirajupalem Villages, Naidupeta
Mandal of District S.P.S.R. Nellore (Andhra
Pradesh) by Andhra Pradesh Industrial
Infrastructure Corporation Limited by M/s
Andhra Pradesh Industrial Infrastructure

Corporation

Miscellaneous
Projects + CRZ
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1 2 3 4

11.  Extension of Runway at Rajahmundry Airport 10 Nov., 16 Infrastructure and
by M/s Airports Authority of India Miscellaneous

Projects + CRZ

12.  NPK Complex Fertilizer Plant by 08 Nov., 16 Industrial
M/s Krishak Bharati Cooperative Limited Projects - 2

13. Vensub Laboratories Pvt. Ltd. by M/s Vensub 03 Nov., 16 Industrial
Laboratories Pvt. Ltd. Projects - 2

14. Captive Limestone Mining Project by 23 Oct., 16 Non-Coal Mining
M/s ACC Limited

15. Deccan Fine Chemicals (India) Pvt. Ltd. by 22 Oct., 16 Industrial
M/s Deccan Fine Chemicals India Pvt. Ltd. Projects - 2

16. Limestone Mine by M/s Emami Cement Ltd. 27 Aug., 16 Non-Coal Mining

17. V. Narasimha Rao Quartz Mine by 11 Aug., 16 Non-Coal Mining
M/s V. Narasimha Rao Quartz Mining

18. Ramco Budawada Limestone Mine The 10 Aug., 16 Non-Coal Mining
Ramco Cements Limited (Formerly Madras
Cements Ltd.,) by M/s P. B. Gopala Krishna

19. M/s Divis Laboratories Limited, Unit 4 by 01 Aug., 16 Industrial
M/s Divis Laboratories Limited Projects-2

20. Exploratory Drilling(6) Wells (IA/AP/ 24 Jul., 16 Industrial
IND2/57103/2009) by M/s Oil India Limited Projects-2

21.  Exploratory Drilling(6) Wells in NELP-II 05 Jul.,, 16 Industrial
Block KG-ONN-2004/1at East Godavari Projects-2
District of Andhra Pradesh by M/s Oil India
Limited Environmental Clearance reg. by
M/s Oil India Limited

22.  Development Drilling of 22 Wells in East 16 Jun., 16 Industrial
Godavari District, A.P. by M/s Oil and Projects-2
Natural Gas Corporation

23.  Exploratory and Appraisal Drilling of Ten 14 Jun., 16 Industrial
Wells in Hydrocarbon Leads off the Coast Projects-2

of Nellore District, Andhra Pradesh in PR-
OSN-2004/1 (Palar Block), Bay of Bengal
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24.  M/s Sri Kumaraswamy Silica Mines 04 May, 16 Non-Coal Mining
25.  VBC by M/s VBC Fertilizers and Chemical 11 Mar., 16 Industrial
Ltd. Projects-2
26. TOR proposal for Cement Plant Unit-Il 12 Jan., 16 Industrial
with Clinker Production Capacity-2.5 MTPA Projects-1
and Cement Production Capacity-2.5 MTPA
at Yanakandla Village, Kurnool Distt.,
Andhra Pradesh by M/s Sree Jayajyothi
Cement
27. Proposed Industrial Park at Attivaram 12 Jan., 16 Infrastructure and
Village by M/s APIIC Miscellaneous
Projects + CRZ
28. Beach Resort at Visakhapatnam by 07 Jan., 16 Infrastructure and
M/s Bajaj Hotels Pvt. Ltd. Miscellaneous
Projects + CRZ
29. Installation of Proposed Sulphuric Acid 07 Nov., 15 Infrastructure and
(2*12500 MT) and Phosphoric Acid Miscellaneous
(2*¥*10000 MT) Storage Tanks along with Projects + CRZ
Unloading Facilities and Pipelines at the
existing Fertilizer Wharf of Coromandel
International Limited, Visakhapatnam by
M/s Coromandel International Limited
30. Exploratory/Appraisal Drilling in KG- 07 Sep., 15 Industrial
OSN-2009/3 Block in Offshore KG Basin, Projects - 2
Prakasam and Guntur Districts, Andhra
Pradesh by M/s Cairn India Limited
31. Sadanandapuram Manganese Mine-Increase 07 May, 15 Non-Coal Mining
of Manganese Ore Production from 0.022
MTPA To 0.1 MTPA by M/s RBSSDFN Das
32.  Vishwaksen Industries Pvt. Ltd. 28 April, 15 Non-Coal Mining
33. Installation of Water Pipelines and Coal 10 Dec., 14 Infrastructure and

Transportation System for the 1980 MW
Coal Based Thermal Power Project of
Kineta Power Private Limited

Miscellaneous
Projects + CRZ
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State of Telangana

SI.  Proposal Name State Date of Project
No. Submission Sector
1 2 3 4 5
1. NATCO Pharma Limited Telangana 18 Jan., 17 Industrial
Projects-2
2. SVR Laboratories Pvt. Ltd. Telangana 02 Dec., 16 Industrial
Projects-2
3. Granules India Limited Telangana 28 Nov., 16 Industrial
Projects-2
4. FMC India Private Limited Telangana 29 Sep., 16 Industrial
Projects-2
5. Optimus Drugs Private Telangana 24 Sep., 16 Industrial
Limited Projects-2
6. V. J. Sai Chem by M/s Telangana 06 Sep., 16 Industrial
Telangana State Industrial Projects-2
Infrastructure Corporation
7. Balaji Amines Limited Telangana 01 Sep., 16 Industrial
Projects-2
8. Balaji Formulations Pvt. Telangana 29 July, 16 Industrial
Ltd., Unit-III by M/s Balaji Projects-2
Formulations Pvt. Ltd.
9. Astrica Laboratories Pvt. Telangana 28 July, 16 Industrial
Ltd. Projects-2
10. M/s. S. M. Labs Pvt. Ltd. Telangana 27 July, 16 Industrial
Unit-1IT Projects-2
I1. 5 X 800 MW Yadadri Telangana 01 July, 16 Thermal
Thermal Power Station Projects
12. Kistaram Opencast Project Telangana 05 May, 16 Coal
by M/s The Singareni Mining

Collieries Company
Limited
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1 2 3 4 5
13. Manuguru Thermal Power Telangana 08 April, 16 Thermal
Project (4x270 MW) Projects

at Manuguru Mandal,
Khammam District,

Telangana State

14. Bellampalli Opencast Coal Telangana 07 April, 15 Coal
Mine Extension-II Project Mining
by M/s The Singareni

Collieries Company

Limited
15. VSR Life Sciences Pvt. Telangana 25 Nov., 14 Industrial
Ltd. Projects-2

Research work on GM medicinal herbs

362. SHRI ANUBHAV MOHANTY: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether any research work has been carried out to genetically modify the

medicinal herbs that have proven to be beneficial in the treatment of terminal illness;
(b) if so, the details thereof; and

(c) if not, whether the Minister would consider initiating research work in the
line of medicinal herbs for the benefit of millions suffering due to non-availability

of suitable medicine?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) No, Sir.

(b) Does not arise.

(¢) The Ministry of Environment, Forest and Climate Change has no scheme

for such projects.
GM Mustard varieties

363. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) the basis on which the Ministry says that GM Mustard will not cause any

ecological damage and is superior to conventional mustard varieties;
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(b) whether it is a fact that three different GM varieties have been developed
by Delhi University;

(c) if so, the details thereof and the basis on which the Ministry is coming to
the conclusion that GM varieties could give better yield than the conventional one;

and

(d) what are the reasons that a fixed format has been given to public for giving
their feedback?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FOREST AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) Under
Rules for the manufacture, use/import/export and storage of hazardous micro-
organisms/genetically engineered organisms or cells (Rules 1989) of Environment
Protection Act 1986, all genetically engineered products have to undergo a
step-by-step food and environmental safety assessment in accordance with the
technical guidelines published from time to time. Following this process, the GE
mustard has been assessed over a period of 10 years for safety to environment
and human health under the oversight of three-tier statutory regulatory committees
with external experts from laboratory to confined bio-safety research field trials.
The MoEF&CC on its website published a detailed assessment of food and
environmental safety document of GE Mustard for written public comments. This
document explains in detail the basis for ecological safety of GE mustard based
on molecular characterisation and evaluation of weediness potential, crossability
and gene flow studies, studies on soil microbial community and pest disecase and

beneficial organisms.

(b) The Delhi University has not developed three varieties but through genetic
engineering produced two male sterile and restorer parental lines and resultant hybrid

produced by crossing them.

(¢) The GE Mustard technology is to produce new generation better hybrids
with higher yields compared to traditional varieties and convention hybrids. There
is adequate evidence in the data generated and monitored by Indian Council of
Agricultural Research (ICAR) - Directorate of Mustard Research Centre, over a period

of time for superior performance over the parents used.

(d) The format for written public comments is to facilitate specific concerns
on each chapter of assessment document with adequate provision for expression
of general comments. Further, it was not compulsory to follow the format. As a
result, many comments have also been received in detail beyond the scope of the

format.
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Views of stakeholding States on Kasturirangan Report

364. SHRI JOY ABRAHAM: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) whether all the stakeholding States in the Western Ghat region have submitted

their final views on the draft Notification regarding Kasturirangan Report;

(b) if not, the names of States which have not submitted their final views on
the draft Notification yet; and

(c) the proposed date for issuance of the Central Government's final notification
on the said Report?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) to (c) While views
have been received from the State Governments of Kerala, Maharashtra, Karnataka,
Goa and Gujarat, the State of Tamil Nadu has not submitted their views on the
draft notification regarding Kasturirangan Report for declaring eco-sensitive areas in
Western Ghats. A time limit of 545 days has been provided for finalisation of draft

Notification for declaring ecologically sensitive areas of Western Ghats.
Non-release of funds to Similipal Biosphere Reserve

365. SHRI NARENDRA KUMAR SWAIN: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) what are the reasons for non-release of funds in favour of Similpal Biosphere
Reserve in Odisha during 2013-14, 2014-15, and 2015-16 and whether an adverse
impact would be created on protection and conservation of wildlife and livelihood

of local inhabitants; and
(b) if so, how it would be mitigated?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) Funds
in favour of Similipal Biosphere Reserve in Odisha could not be released during
2013-14, 2014-15 and 2015-16 due to non-submission of documents as per the
guidelines. However, besides, Biosphere Reserves, there are other complementary
schemes like Integrated Development of Wildlife Habitats, Project Tiger, Project
Elephant and Compensatory Afforestation Fund Management and Planning Authority
(CAMPA) wherein activities like providing safe drinking water, supply of improved
chullah, LPG, Solar cookers, apiculture, sericulture and pisciculture, promoting

community based eco-tourism programme etc. are taken up.
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Transfer of ad-hoc CAMPA funds to States

366. SHRI VIVEK GUPTA: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) whether Government has received annual plans of operation from all States/

UTs over the last two years;

(b) the details of funds that have been released to all States/UTs including West

Bengal during the last two years;

(c) whether the Central Government has any specific plans to earmark a certain
amount from this ad-hoc CAMPA fund directly to the local communities, like tribals

living in forests; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) Funds are
released to CAMPAs in States/UTs constituted in terms of the State CAMPA Guidelines
approved by the Hon’ble Supreme Court of India, on receipt of the Annual Plans
of Operation drawn up in terms of these Guidelines. Details of funds released to
various State/UT CAMPAs including the West Bengal during the last two years are

given in the Statement (See below).

(c) and (d) The State CAMPA Guidelines approved by the Hon’ble Supreme Court
of India do not have provision for direct earmarking of any of the funds managed
by the Ad-hoc CAMPA, to local communities like tribals living in the forests; the
Guidelines contemplate expenditure in terms of the Annual Plans of Operation drawn

up in terms of the Guidelines.



Statement

Details of funds released to various State/UT CAMPAs including the West Bengal during last two years

Sl State/UT 2015-16 2016-17
No. Date Amount (in %) Date Amount (in )
1 2 3 4 5 6
1. Andaman and Nicobar Islands 11.01.2016 10,000,000.00
2. Andhra Pradesh 02.07.2015 850,000,000.00 22.08.2016 890,000,000.00
15.02.2016 17.01.2017
3. Arunachal Pradesh 07.01.2017 1,500,000,000.00
4.  Assam 04.08.2016 150,000,000.00
5. Bihar 21.12.2015 270,200,000.00 01.06.2016 279,800,000.00
05.02.2016 31.08.2016
01.06.2016
6.  Chandigarh 15.06.2015 10,400,000.00
05.02.2016
7. Chhattisgarh 15.09.2015 2,390,000,000.00
05.02.2016
8. Dadra and Nagar Haveli
9. Daman and Diu
10. Delhi 18.03.2016 54,000,000.00
13.10.2016
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12.
13.
14.

15.
16.
17.

18.
19.
20.
21.

22.

23.
24.

25.

Goa

Gujarat

Haryana

Himachal Pradesh

Jammu and Kashmir

Jharkhand

Karnataka

Kerala
Lakshadweep
Madhya Pradesh
Mabharashtra

Manipur

Meghalaya

Mizoram

Nagaland

04.01.2016
04.03.2016

22.06.2015
09.05.2016
03.11.2016

08.12.2015
09.11.2015

09.11.2015
04.03.2016
07.01.2017

23.11.2016

22.05.2015
06.04.2016

05.02.2016
15.03.2016

07.12.2015
04.10.2016

330,000,000.00
450,000,000.00
956,000,000.00

310,000,000.00
1,410,000,000.00
711,200,000.00

1,400,000,000.00
1,720,000,000.00

250,000,000.00

67,300,000.00

24.11.2016

10.06.2016

26.10.2016
23.09.2016

18.10.2016
07.01.2017

15.06.2016
17.01.2017

18.10.2016

04.10.2016

450,000,000.00

440,000,000.00

310,000,000.00
1,490,000,000.00
670,000,000.00

1,760,000,000.00

150,000,000.00

34,000,000.00
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1 2 3 4 5 6

26. Odisha 22.08.2016 4,260,000,000.00
06.01.2017

27. Puducherry

28. Punjab 18.09.2015 490,000,000.00 23.08.2016 490,000,000.00

24.11.2016

29. Rajasthan 07.12.2015 970,000,000.00 15.06.2016 320,000,000.00
15.06.2016

30. Sikkim 11.12.2015 110,000,000.00 26.10.2016 90,000,000.00

31. Tamil Nadu 25.11.2016 40,000,000.00 13.10.2016 50,000,000.00

32. Telangana 16.06.2015 850,000,000.00 15.06.2016 800,000,000.00
21.01.2016 02.01.2017
04.07.2016

33. Tripura 14.07.2015 110,000,000.00 28.06.2016 120,000,000.00
19.12.2015 02.01.2017

34. Uttar Pradesh 05.10.2015 1,500,000,000.00 01.12.2016 270,000,000.00
31.08.2016
01.12.2016

35. Uttarakhand 18.09.2015 1,442,800,000.00 27.12.2016 1,244,300,000.00
27.12.2016

36. West Bengal 17.01.2017 50,000,000.00

ToraL

21,161,900,000.00

11,358,100,000.00
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Deaths due to air pollution

367. SHRI SANJAY RAUT: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that there are 20 most polluted cities in the country,
where nearly 12 lakh deaths take place every year, due to air pollution and none of
the 168 cities, assessed complies with air quality standards prescribed by the World
Health Organization (WHO);

(b) if so, Government's views and reaction thereto; and

(c) the details of steps taken or proposed to be taken by Government for

controlling the air pollution in the country?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) Greenpeace India,
an NGO has published a report titled ‘Airpocalypse’ in January, 2017, based on
secondary information on air quality collected through Right to Information (RTI),
annual reports of SPCBs and literature review, in which a claim has been made that

nearly 12 lakh deaths take place every year due to air pollution.

(b) There are no conclusive data available in the country to establish direct
correlationship of death exclusively with air pollution. Health effects of air pollution
are synergistic manifestation of factors which include food habits, occupational habits,
socio-economic status, medical history, immunity, heredity etc. of the individuals. Air
Pollution could be one of the triggering factors for respiratory associated ailments

and diseases.

(c¢) Major steps taken by Government to curb air pollution in the country inter
alia include notification of National Ambient Air Quality Standards; formulation of
environmental regulations/statutes; setting up of monitoring network for assessment
of ambient air quality; introduction of cleaner/alternate fuels like gaseous fuel (CNG,
LPG etc.), ethanol blending; promotion of cleaner production processes; launching of
National Air Quality Index; universalization of BS-IV by 2017; leap frogging from
BS-IV to BS-VI fuel standards by 1st April, 2020; comprehensive amendments to
various Waste Management Rules and notification of Construction and Demolition
Waste Management Rules; banning of burning of leaves, biomass and municipal solid
waste; promotion of public transport and network of metro, e-rickshaws, promotion of
car pooling, Pollution Under Control Certificate, lane discipline, vehicle maintenance;

regular co-ordination meetings at official and Ministerial level with Delhi and other
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State Governments within the NCR; issuance of directions under Section 18(1)(b) of Air
(Prevention and Control of Pollution) Act, 1981 and under Section 5 of Environment
(Protection) Act, 1986; installation of on-line continuous (24x7) monitoring devices by
major industries; collection of Environmental Protection Charge on more than 2000
CC diesel vehicles in Delhi; notification of Graded Response Action Plan (GRAP)

for different levels of air pollution in NCR.
Inventory of flora and fauna of Western Ghats

368. DR. R. LAKSHMANAN: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) whether Government would initiate complete documentation on the inventory
of flora and fauna of the entire 1,500 km. stretch of Western Ghats so that its rich

biological diversity can be preserved and protected; and

(b) whether Government would also initiate and collect exact specific data of

the forest cover of Western Ghats to prevent its decline?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) Organisations
such as the Botanical Survey of India (BSI), the Zoological Survey of India (ZSI)
and the Forest Survey of India (FSI) undertake surveys for documenting flora and
fauna and forest cover across the country including areas falling under Western
Ghats. The Government of India has undertaken several steps for the conservation
and protection of the biodiversity of Western Ghats, which includes establishment
of Protected Arcas (PAs) comprising 16 National Parks, 54 Wildlife Sanctuaries, 6
Conservation Reserves, 1 Community Reserves, 9 Tiger Reserves and 2 Elephant
Reserves to provide stringent protection to both flora and fauna under the provisions
of the Wildlife (Protection) Act, 1972. In addition, the Ministry of Environment, Forest
and Climate Change (MoEF&CC) has issued a draft notification dated 04.09.2015
for declaring an area of 56,825 square kilometres as ecologically sensitive covering
six States in the Western Ghats.

Environmental impact of cyclone Vardah

369. DR. T. SUBBARAMI REDDY: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether Government has made any study to assess the environmental impact
on Chennai city and its neighbouring areas, due to cyclone Vardah which devasted

the whole area;
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(b) if so, the details thereof and if not, the reasons therefor; and

(c) the details of steps taken or proposed to reduce the environmental impact

and to sustain the environment like planting of trees?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) to (c) The Ministry
of Environment, Forest and Climate Change has not made any study to assess the
environmental impact of cyclone Vardah on Chennai city and its neighbouring areas.
However, the India Meteorological Department, Ministry of Earth Sciences had issued
detailed warnings in respect of Vardah cyclone. Measures to reduce adverse impact
of cyclone are regularly undertaken as part of coastal protection programmes which,

inter alia, include plantation of suitable species along the coast as wind breaks.
Rehabilitation of families living in Wayanad Animal Reserve

370. SHRI C. P. NARAYANAN: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) whether Government is aware that a few hundred families living in Wayanad

Animal Reserve area being rehabilitated in areas outside it;

(b) whether a comprehensive proposal to this effect was submitted to the Central

Government for cooperation, approval and help; and

(¢) whether Government would give its approval and render assistance to shift
people from interior forests to areas outside by sanctioning equal area of land outside

and the amount needed for rehabilitation as proposed by the State Government?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) Yes, Sir.

(b) A proposal has been received from the State Government of Kerala on
3.7.2010 seeking financial assistance for the voluntary relocation of 14 settlements
having 800 eligible families from Wayanad Wildlife Sanctuary under the Centrally
Sponsored Scheme-‘Integrated Development of Wildlife Habitats’.

(¢) The proposal of State Government did not have the provision for sanctioning
equal area of land outside the sanctuary. The Ministry has approved the proposal
of rehabilitation of the families in a phased manner depending upon the availability
of funds under the Centrally Sponsored Scheme-‘Integrated Development of Wildlife
Habitats’. The State Government had proposed the package of ¥ 10.00 lakh/family
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as per the guidelines without involving any rehabilitation/relocation process by the
Forest Department as the families living in Wayanad Wildlife Sanctuary had accepted
this package.

Pollution mitigation in cities of Rajasthan

371. SHRI RAM NARAIN DUDI: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) the average pollution level prevailing in major cities of Rajasthan i.e. Jaipur,

Jodhpur, Kota, Ajmer, Udaipur and Bikaner;

(b) the steps being taken by the Central Government to make the said cities of

Rajasthan pollution-free; and

(c) the total number of deaths which have occurred due to pollution in the said

cities during the last three years, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) The Central Pollution
Control Board (CPCB) along with State Pollution Control Boards (SPCBs) regularly
assesses the status of pollution in States including Rajasthan. The Ambient Air Quality
(AAQ) is monitored at 29 locations in Rajasthan by the State Pollution Control
Board under National Air Quality Monitoring Programme (NAMP). The details of
ambient air quality data for five cities viz. Alwar, Jaipur, Jodhpur, Kota and Udaipur
during 2011-2015 are given in the Statement (See below). Ajmer and Bikaner are
not covered under NAMP.

(b) Major steps taken by the Government to address the issues of air pollution
in the country including cities of Rajasthan inter alia, include notification of National
Ambient Air Quality Standards; formulation of environmental regulations/statutes;
setting up of monitoring network for assessment of ambient air quality; introduction
of cleaner/alternate fuels like gaseous fuel (CNG, LPG etc.), ethanol blending;
promotion of cleaner production processes; launching of National Air Quality index;
universalization of BS-IV by 2017; leapfrogging from BS-IV to BS-VI fuel standards
by Ist April, 2020; comprehensive amendments to various Waste Management Rules
and notification of Construction and Demolition Waste Management Rules; banning
of burning of leaves, biomass, municipal solid waste; promotion of public transport
and network of metro, e-rickshaws, promotion of car pooling, Pollution Under Control

Certificate, lane discipline, vehicle maintenance; regular co-ordination meetings at

+ Original notice of the question was received in Hindi.
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official and ministerial level with Delhi and other State Governments within the
NCR; issuance of directions under Section 18(1)(b) of Air (Prevention and Control
of Pollution) Act, 1981 and under Section 5 of Environment (Protection) Act, 1986;
installation of on-line continuous (24x7) monitoring devices by major industries and

ban on bursting of sound emitting crackers between 10 PM to 6 AM.

(¢) No credible and scientifically rigorous methodology has been established to

quantify number of deaths directly as a result of air pollution.
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Details of status of Ambient Air Quality in Rajasthan during the years 2011-2015

(Annual average concentration is in ug/m’)

State Cities 2011 2012 2013 2014 2015
SO, NO, PM, SO, NO, PM, SO, NO, PM, SO, NO, PM, SO, NO, PM,
W Alwar 12 22 214 10 22 151 10 21 266 11 23 240 10 26 180
Jaipur 7 42 147 9 52 187 7 40 160 7 43 150 7 36 171
Rajasthan/ Jodhpur 5 23 168 6 24 189 5 23 176 7 31 190 6 24 152
Kota 7 31 139 8 32 156 7 33 122 7 35 127 6 34 134
Udaipur 6 32 171 6 31 155 6 32 141 6 32 112 6 33 156

J

NB. NAAQS of 50 pg/m* for SO,, 40 pg/m* for NO, and 60 pg/m’ for PM  for residential/industrial/rural and other area.
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Loss of tigers and cubs in the country

372. SHRIMATI AMBIKA SONI: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) the loss of tigers including cubs in the country, State-wise and year-wise

during the last three years;

(b) whether it is a fact that Madhya Pradesh lost maximum tigers in 2016 which

is double the average figure;

(c) if so, whether any study or analysis was made for the high mortality and
if so, the details thereof; and

(d) the steps taken to conserve wild animals including tigers and to reduce
mortality by various measures including anti-poaching drive, vigil on killing tigers

through poisoning or electrocution, etc., with details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) The details of tiger
deaths including cubs in the country, State-wise and year-wise during the last three

years are given in Statement-I (See below).
(b) Yes, Sir.

(c) Yes, Sir. Analysis of the tiger mortality taken place in the State of Madhya
Pradesh has been done. As per the said analysis, in the State of Madhya Pradesh,
most of the mortality is owing to natural causes, which ranges from 56 to 81%.

Tiger deaths due to poaching ranges between 3-6 in the last three years.

(d) The Government of India through the National Tiger Conservation Authority
has taken a number of milestone initiatives for conservation and protection of tiger

and other wild animals, and the details are given in Statement-II.



Statement-1

Details of tiger deaths including cubs in the country, State-wise and year-wise during the last three years

Sl.  States 2014 2015 2016
No. Under Confirmed  Natural Under Confirmed  Natural Under Confirmed  Natural
Scrutiny ~ poaching and Other  Scrutiny  poaching and Other  Scrutiny  poaching and Other
including cases including cases including cases
seizure seizure seizure
1. Andhra Pradesh 0 3 0 0 0 0 0 0 0
2. Arunachal 0 0 0 0 0 0 1 0 0
Pradesh

3. Assam 5 0 1 4 1 0 4 2 1

4. Bihar 0 0 3 0 0 2 1 3 0

5. Chhattisgarh 0 2 0 0 1 0 0 2 0

6. Delhi 0 0 0 0 0 0 0 2 0

7. Jharkhand 0 0 0 0 0 0 0 0 0

8. Karnataka 2 0 5 1 3 11 6 2 9

9. Kerala 2 1 1 0 0 6 3 1 1
10. Madhya Pradesh 0 3 13 3 3 9 8 6 18
11. Mabharashtra 1 4 5 7 1 4 8 1 7
12.  Mizoram 0 0 0 0 0 0 0 0 0
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Statement-I11

Details of Milestone initiatives taken by the Government of India through the

National Tiger Conservation Authority for conservation and protection of

tiger and other wild animals

Legal steps

1.

Amendment of the Wild Life (Protection) Act, 1972 in 2006 to provide
enabling provisions for constituting the National Tiger Conservation Authority
under section 38 IV B and the Tiger and Other Endangered Species Crime

Control Bureau under section 38 IV C.

Enhancement of punishment for offence in relation to the core area of a
tiger reserve or where the offence relate to hunting in the tiger reserves or

altering the boundaries of tiger reserves, etc.

Comprehensive guidelines under section 380 1 (c) of the Wildlife (Protection)
Act, 1972 issued for Project Tiger and Tourism in Tiger Reserves on 15th
October, 2012.

Administrative steps

4.

Constitution of the National Tiger Conservation Authority (NTCA) with effect
from the 4th September, 2006, for strengthening tiger conservation by, inter
alia, ensuring normative standards in tiger reserve management, preparation
of reserve specific tiger conservation plan, laying down annual audit report
before Parliament, constituting State level Steering Committees under the
Chairmanship of Chief Ministers and establishment of Tiger Conservation

Foundation.

Constitution of a multidisciplinary Tiger and Other Endangered Species Crime
Control Bureau (Wildlife Crime Control Bureau) with effect from the 6th
June, 2007 to effectively control illegal trade in wildlife.

Strengthening of antipoaching activities, including special strategy for monsoon
patrolling, by providing funding support to tiger reserve States, as proposed
by them, for deployment of antipoaching squads involving ex-army personnel
or home guards, apart from workforce comprising of local people, in addition

to strengthening of communication and wireless facilities.

In-principle approval has been accorded by the National Tiger Conservation
Authority for creation of new tiger reserves, and the sites are: Ratapani
(Madhya Pradesh), Sunabeda (Odisha) and Guru Ghasidas (Chhattisgarh).
The State Governments have been advised to send proposals for declaring

the following areas as tiger reserves: (i) Suhelwa Wildlife Sanctuary
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10.

11.

12.

(Uttar Pradesh), (ii)) Mhadei Wildlife Sanctuary (Goa), (iii) Srivilliputhur
Grizzled Giant Squirrel/Megamalai Wildlife Sanctuaries/Varushanadu
Valley (Tamil Nadu), (iv) Dibang Wildlife Sanctuary (Arunachal Pradesh),
(v) Cauveri-MM Hills Wildlife Sanctuary (Karnataka) and (vi) Nandhaur
Wildlife Sanctuary (Uttarakhand).

Rajaji National Park (Uttarakhand), Orang National Park (Assam) and Kamlang
Wildlife Sanctuary (Arunachal Pradesh) have been declared/notified as 48th,
49th and 50th Tiger Reserves. Besides the recently notified tiger reserves
include: Kawal (Telangana), Sathyamangalam (Tamil Nadu), Mukandra
Hills (Rajasthan), Nawegaon-Nagzira (Maharashtra), Amrabad (erstwhile
Nagarjunasagar Srisailam Tiger Reserve portion) (Telangana), Pilibhit (Uttar
Pradesh) and Bor (Maharashtra).

The revised Project Tiger guidelines have been issued to State Governments
for strengthening tiger conservation, which apart from ongoing activities, inter
alia, include financial support to States for enhanced village relocation or
rehabilitation package for people living in core or critical tiger habitats (from
T 1 lakh per family to ¥ 10 lakhs per family), rehabilitation or resettlement
of communities involved in traditional hunting, mainstreaming livelihood
and wildlife concerns in forests outside tiger reserves and fostering corridor

conservation through restorative strategy to arrest habitat fragmentation.

A scientific methodology for estimating tiger (including co-predators, prey
animals and assessment of habitat status) has been evolved and mainstreamed.
The findings of this estimation and assessment are bench marks for future

tiger conservation strategy.

The 18 tiger States have notified the core/critical tiger habitat (40145.30 sq.
km.), and the buffer/peripheral area (31362.45 sq.km.) of all the 50 tiger
reserves in the country, under section 38V of the Wild Life (Protection) Act,
1972, as amended in 2006.

Regional Offices of the National Tiger Conservation Authority are operational
at Nagpur, Bengaluru and Guwahati headed by an Inspector General of

Forests.

Financial steps

13.

Financial and technical help is provided to the State Governments under
various Centrally Sponsored Schemes, such as “Project Tiger” and
“Integrated Development of Wildlife Habitats” for enhancing the capacity
and infrastructure of the State Governments for providing effective protection

to wild animals.
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International Cooperation

14.

15.

16.

17.

18.

19.

20.

India has a bilateral understanding with Nepal on controlling trans-boundary
illegal trade in wildlife and conservation, apart from a protocol on tiger

conservation with China.

A protocol has been signed in September, 2011 with Bangladesh for

conservation of the Royal Bengal Tiger of the Sunderban.

A sub-group on tiger and leopard conservation has been constituted for

cooperation with the Russian Federation.

India is the founder member of the Global Tiger Forum of Tiger Range

Countries for addressing international issues related to tiger conservation.

During the 14th meeting of the Conference of Parties to CITES, which was
held from 3rd to 15th June, 2007 at The Hague, India introduced a resolution
along with China, Nepal and the Russian Federation, with direction to Parties
with operations breeding tigers on a commercial scale, for restricting such
captive populations to a level supportive only to conserving wild tigers.
The resolution was adopted as a decision with minor amendments. Further,
India made an intervention appealing to China to phase out tiger farming
and eliminate stockpiles of Asian big cats body parts and derivatives. The
importance of continuing the ban on trade of body parts of tigers was

emphasized.

Based on India’s strong intervention during the 62nd meeting of the Standing
Committee of the Convention on International Trade in Endangered Species
of Wild Fauna and Flora (CITES) at Geneva from 23-27 July, 2012, the
Convention on International Trade in Endangered Species of Wild Fauna
and Flora Secretariat has issued a notification No. 2012/054 dated the 3rd
September, 2012 to Parties to fully implement Decision 14.69 and report to
the Secretariat by 25 September, 2012 (Progress made on restricting captive
breeding operations of tigers etc.).

The 3rd Asia Ministerial Conference (3 AMC) was organized in New Delhi
from 12-14 April 2016. Inspired by the statement of Prime Minister of India,
Narendra Modi, during this conference that “conservation of tigers is not a
choice, it is an imperative”, to achieve the concrete results of ensuring the
conservation of tigers in the wild and their habitats by 2022, the representatives

of the Governments of the Tiger Range Countries resolved to:

e Accelerate implementation of the Global Tiger Recovery Programme
(GTRP)/National Tiger Recovery Programme (NTRP) and agreed actions

from the above-mentioned declarations, review and update priority
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and differentiated action plans, and track progress through mutual and

systematic reporting and evaluation.

e Align development and tiger conservation in a mutually complementary
manner by re-orienting development strategies to mainstream the concerns
of tiger conservation, such as by integrating tiger and wildlife safeguards
in infrastructure at the landscape level, developing partnerships with

business groups, and strong engagement with local stakeholders.

e [Leverage funding and technical support from international organisations,
bilateral and multilateral financial institutions, foundations, civil society
organisations, private sector, and climate funds, in addition to TRC

Governments.

e Recognise and enhance the importance of tiger habitats by promoting
them as providing ecosystem services, as engines of economic growth

and helping to address climate change.

e Emphasize recovery of tiger populations in areas with low tiger densities
and restoration in areas from which they have been extirpated by using
successful programs of tiger reintroduction and rehabilitation of their

habitats and prey.

e Strengthen co-operation at the highest levels of Government to combat
wildlife crime, address the demand for tiger products, and increase formal

and informal transboundary coordination.

e Enhance knowledge sharing and capacity development for all stakeholders
and increase the use of technology, including smart tools, monitoring

protocols, and information systems, to improve management effectiveness.

Other Miscellaneous Steps

21.

22.

Creation of Special Tiger Protection Force (STPF): The Special Tiger Protection
Force (STPF) has been made operational in the States of Karnataka (Bandipur),
Maharashtra (Pench and Tadoba-Andhari) and Odisha (Similipal), out of 13
initially selected tiger reserves, with 60% Central assistance under the ongoing
Centrally Sponsored Scheme of Project Tiger. In-principle approval has
been accorded for creation of the said force in Nawegoan-Nagzira, Melghat
(Maharashtra), Kawal and Amrabad (erstwhile Nagarjunasagar Srisailam Tiger

Reserve portion) Tiger Reserves (Telangana).

In collaboration with TRAFFIC-INDIA, an online tiger crime data base has
been launched, and Generic Guidelines for preparation of reserve specific

Security Plan has been evolved.
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23.

24.

25.

26.

27.

28.

29.

30.

31.

Implementing a tripartite Memorandum of Understanding (MoU) with tiger
States, linked to fund flows for effective implementation of tiger conservation
initiatives.

Steps taken for modernizing the infrastructure and field protection, besides
launching ‘Monitoring System for Tigers’ Intensive Protection and Ecological
Status (M-STrIPES)’ for effective field patrolling and monitoring.

Steps taken for no-cost involvement of Non-Governmental Experts in the all

India tiger estimation.

Initiatives taken for improving the field delivery through capacity building
of field officials, apart from providing incentives.

As a part of active management to rebuild Sariska and Panna Tiger Reserves
where tigers have become locally extinct, reintroduction of tigers and tigresses
have been done. The successful reintroduction of wild tigers in Sariska is a
unique exercise and is the first of its kind in the world. The reintroduced
tigresses are breeding. The tiger reintroduction initiative at Panna (MP) has

been very successful.

Special advisories issued for in-situ build up of prey base and tiger population
through active management in tiger reserves having low population status of

tiger and its prey.
All India Tiger, Co-predators and Prey Estimation, 2014:- The third round

of country level tiger status assessment completed in 2014, with the findings
indicating an increase with a tiger population estimate of 2226 (lower and
upper limits being 1945 and 2491 respectively), as compared to the last
country level estimation of 2010, with an estimate of 1706 (lower and upper
limits being 1520-1909 tigers), and 2006 estimation, with an estimate of
1411 (lower and upper limits being 1165 and 1657). At present, India has
around 70% of tiger population and its source areas amongst the 13 tiger
range countries in the world, owing to its long history of conserving the
species through Project Tiger (2.21% of country’s geographical area spread
out in 50 tiger reserves in 18 States).

Management Effectiveness Evaluation (MEE): A report on Management
Effectiveness Evaluation (MEE) of Tiger Reserves was released on January,
2015, containing the third round of independent assessment based on refined
criteria done in 2013-14 for 43 tiger reserves. Out of 43 tiger reserves, 17

were rated as ‘very good’, 16 as ‘good’ and 10 as ‘fair’.

Providing special assistance for mitigation of human-tiger conflicts in

problematic areas.
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Standard Operating Procedures (SOPs)

32.

33.

34.

35.

36.

37.

38.

39.

40.

41.

42.

A ‘Standard Operating Procedure’ for dealing with tiger deaths has been
issued, based on advisories of Project Tiger/National Tiger Conservation
Authority, with inputs from Wildlife Crime Control Bureau, State officials
and experts, fine tuned to meet the present challenges.

A ‘Standard Operating Procedure’ for dealing with straying tigers in human
dominated landscape has been issued.

A ‘Standard Operating Procedure’ for disposing tiger/leopard carcass/body
parts has been issued.

A Standard Operating Procedure has been issued to deal with orphaned/
abandoned tiger cubs and old/injured tigers in the wild.

A ‘Standard Operating Procedure’ has been issued to deal with tiger depredation
on livestock.

A ‘Standard Operating Procedure’ has been issued for active management
towards rehabilitation of tigers from source areas at landscape level.

Launching of Phase-IV tiger reserve level, continuous monitoring of tigers using
camera traps and building up data on photo captures of individual tigers.

Launching the creation of a national repository of camera trap photo IDs of
individual tigers.

In-principle approval for use of CAMPA funds towards village relocation

from core areas.

Under active management, permission accorded for translocation of wilded/
straying tigers/tigresses from high to low density reserves within States.

Field level workshops for capacity building of field officers to deal with
straying tigers.

Recent Steps

43.

44,

45.

On completion of e-surveillance project in Corbett Tiger Reserve (Uttarakhand),
Central assistance (100%) has been provided for installing 24X7 e-surveillance
at Kaziranga Tiger Reserve (Assam) and fringe of Ratapani Wildlife Sanctuary
(Madhya Pradesh).

Economic Valuation of six tiger reserves done in collaboration with the
Indian Institute of Forest Management. Similar exercise is being done for

10 more tiger reserves.

Trial of Unmanned Aerial Vehicle for monitoring done in the Panna Tiger
Reserve (Madhya Pradesh), in collaboration with the Wildlife Institute of

India and now has plan to extend to other tiger reserves too.
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46.

47.

48.

49.

50.

51.

52.

53.

54.

55.

Assessment of Status, Density and Change in Forest Cover in and around
tiger reserves of the Shivalik Gangetic Plain Landscape done in collaboration

with the Forest Survey of India.

A Rhino Task Force has suggested measures to strengthen rhino protection

in the Kaziranga Tiger Reserve.

In-principle approval has been accorded for creation of Rhino Protection

Force at Kaziranga Tiger Reserve.

Supporting a health insurance scheme for forest guards in Kaziranga Tiger

Reserve.

Fostering a voluntary group “Friends for Rhino” for eliciting public support
for rhino conservation with active local participation around Kaziranga Tiger

Reserve.

Initiative taken for collaboration with National Remote Sensing Agency
(NRSA) towards evolving an alert system in tiger reserves prone to natural

disasters.

A joint report with Nepal and Bangladesh has been brought out on the

assessment of tiger status in the terai arc landscape.

Initiative taken for collaboration of National Tiger Conservation Authority
and Wildlife Crime Control Bureau towards an online tiger/wildlife crime

tracking/reporting system in tiger reserves.

Guidelines for security audit of the tiger reserves have been finalised and

is getting validated.

Tiger rich areas outside tiger reserves are being monitored for bestowing
CA/TS certification.

Animals barred from exhibition in public

373. SHRI A. VIJAYAKUMAR: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) whether Government has any proposal to review the list of animals that are

not allowed to be exhibited in public;

(b) if so, the details thereof;

(¢c) whether there is any proposals to include elephants in the lists as so much

cruelty is being done to that animal; and

(d) if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) No, Sir.

(b) Question does not arise.
(c) At present, no such proposal is under consideration in this Ministry.
(d) Question does not arise.

Air pollution in metro cities

374.SHRI DARSHAN SINGH YADAV:
SHRI P. BHATTACHARYA:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be

pleased to state:

(a) the level of air pollution in all the metro cities of the country as on December,
2016;

(b) the names of the metro cities which are following the basic guidelines to

prevent further pollution of the air;

(c) the details of steps being taken to contain various types of pollution taking

place in the cities; and
(d) what action is being stipulated to contain pollution?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) Central Pollution
Control Board (CPCB) and State Pollution Control Boards (SPCBs)/Pollution Control
Committees (PCCs) monitors the ambient air quality at 680 monitoring stations
located in 300 cities/towns covering 29 States and 6 Union Territories across the
country under National Air Quality Monitoring Programme (NAMP). The ambient air
quality data for metro cities during 2014-2016 is given in the Statement (See below).
CPCB has issued directions to non-attainment cities for implementation of measures

to mitigate air pollution in 2016.

(c) and (d) The major steps taken by Government to contain various types of
pollution taking place in the cities, inter alia, include notification of National Ambient
Air Quality Standards; formulation of environmental regulations/statutes; setting up
of monitoring network for assessment of ambient air quality; introduction of cleaner/
alternate fuels like gaseous fuel (CNG, LPG etc.), ethanol blending; promotion of
cleaner production processes; launching of National Air Quality index; universalization
of BS-IV by 2017; leapfrogging from BS-IV to BS-VI fuel standards by Ist April,
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2020; comprehensive amendments to various Waste Management Rules and notification
of Construction and Demolition Waste Management Rules; banning of burning of
leaves, biomass, municipal solid waste; promotion of public transport and network
of metro, e-rickshaws, promotion of car pooling, Pollution Under Control Certificate,
lane discipline, vehicle maintenance; regular co-ordination meetings at official and
Ministerial level with Delhi and other State Governments within the NCR; issuance
of directions under Section 18(1)(b) of Air (Prevention and Control of Pollution) Act,
1981 and under Section 5 of Environment (Protection) Act, 1986; installation of on-
line continuous (24x7) monitoring devices by major industries and ban on bursting

of sound emitting crackers between 10 PM to 6 AM.



Statement

Details of Air quality status of million plus cities for 2014, 2015 and 2016
(Annual average (ug/m’)

State Cities No. of 2014 2015 2016
Stations g0 NO, PM, SO NO, PM,, SO, NO, PM,

1 2 3 4 5 6 7 8 9 10 11 12
Uttar Pradesh Agra 6 5 19 178%* 4 22 186%* 4 26 227*
Gujarat Ahmedabad 8 13 20 84%* 13 21 89%* 17 28 100*
Uttar Pradesh Allahabad 5 4 28 250* 4 26 250* 2 39 276*
Punjab Amritsar 2 11 31 145%* 11 30 148* 18 49% 216%
Mabharashtra Aurangabad 4 12 39 85%* 13 40 83* 22 52% 119*
Karnataka Bangalore 9 13 30 139%* 6 20 119* 3 32 103*
Madhya Pradesh Bhopal 6 2 21 160* 3 23 158* 3 18 103*
Tamil Nadu Chennai 11 13 22 57 13 20 59 8 19 54
Tamil Nadu Coimbatore 3 5 25 49 4 25 47 4 24 67*
Delhi Delhi 11 5 61%* 217% 5 65%* 220% 7 65%* 260%*
Jharkhand Dhanbad 3 14 36 166* 12 37 168* 15 37 226%*
Haryana Faridabad 2 14 26 199%* 15 74%* 105%* - - -
Uttar Pradesh ~ Ghaziabad 2 27 39 242% 23 37 260%* 14 28 239%
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1 2 3 4 5 6 7 8 9 10 11 12
Madhya Pradesh Gwalior 2 11 17 144%* 10 14 125% 10 13 119*
West Bengal Howrah 4 9 35 111* 15 43* 123%* 10 57* 103*
Telangana Hydrabad 10 5 24 95* 4 23 93* 4 23 102*
Madhya Pradesh Indore 3 11 20 143%* 11 20 97* 11 20 101*
Madhya Pradesh Jabalpur 2 2 23 73* 9 28 90* 10 21 72%
Rajasthan Jaipur 6 7 43* 150%* 7 36 171%* 9 37 224%*
Rajasthan Jodhpur 6 7 31 190* 6 24 152%* 5 24 170*
Mabharashtra Kalyan Dombivali 2 40 77* 141* 20 53%* 104* 25 74* 138*
Uttar Pradesh Kanpur 9 6 34 199* 6 36 201%* 7 36 220
West Bengal Kolkata 10 9 70* 122% 7 56* 105% 4 50* 109%*
Rajasthan Kota 3 7 35 127% 6 34 134* 7 39 155%
Uttar Pradesh ~ Lucknow 8 8 28 174* 8 28 169%* 8 35 262%
Punjab Ludhiana 4 10 26 146%* 11 27 139%* 17 28 173%*
Tamil Nadu Madurai 3 13 26 46 13 25 64* 15 24 80*
Uttar Pradesh ~ Meerut 2 8 48* 154%* - - - 7 56* 158*
Mabharashtra Mumbai 3 4 20 96* 4 25 107* 5 25 130*
Maharashtra Nagpur 7 11 25 103* 10 25 90* 13 28 95*
Mabharashtra Nashik 4 25 26 72% 15 23 78%* 31 21 162*
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Maharashtra
Maharashtra
Maharashtra
Chhattisgarh
Gujarat
Jharkhand
Gujarat
Maharashtra
Gujarat

Uttar Pradesh

Navi Mumbai
Pimpri Chinchwad
Pune

Raipur

Rajkot

Ranchi

Surat

Thane

Vadodara

Varanasi

Andhra Pradesh Vijaywada
Andhra Pradesh Vishakhapatnam

—

N W W

coO W Wh W W W

18
22
23
16
13
18
15
18
15
19
5
13

40
41%
45+
41%
19
34
20
60*
21
32
24
20

151*
93*
92

329%
82
197*
89*
109*
87+
139*
100*
64*

18
23
23
13
13
19
14
28
14
19

42%
52
62
36
19
36
20
58
20
33
37
19

125%*
102*
99%*
188*
83*
220%
89%*
117*
87*
145%*
110*
61%*

20
40
34
12
14
22
12
23
15
14

48+
82*
85*
32
21
37
18
68*
20
34
445
18

151*
152%
132%
155*
114*
206%*
97*
173%*
119*
265*
102*
ks

Note -’ data not received

*Concentration exceeding NAAQS of 50 pg/m’ for SO,, 40 pg/m’ for NO, and 60 ng/m’® for PM  for Residential/industrial/other area and 20 pg/m* for SO,,
30 pg/m’ for NO,, and 60 pg/m® for PM,  Ecologically sensitive area. The data furnished in the table for year 2016 is as available on date.
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Ratification of international protocols concerning

environmental liabilities

375. SHRI HUSAIN DALWAI: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) whether India has not yet ratified the Doha Amendment to the Kyoto Protocol

and if so, the reasons therefor;

(b) whether chronologically, India should have ratified the Doha Amendment before
ratifying the Paris Agreement as Doha Amendment governs liabilities of countries till

2020 and Paris Agreement beyond that;

(c) if so, whether India is considering to ratify the Amendment anytime soon;

and

(d) what international agreement would govern India’s emissions between the
period 2015-2020 if India does not ratify Doha Amendment and how does it hope

to fulfil its obligations under the Paris Agreement?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) to (¢) Government
of India has decided to ratify the Second Commitment Period of Kyoto Protocol on
24th January, 2017. The Kyoto Protocol entails legally binding emission cuts for
the Annex—I Parties (developed countries) to the Kyoto Protocol of United Nations
Framework Convention on Climate Change (UNFCCC). They are also responsible
for providing financial resources and technology transfer to developing countries.
Developing countries including India have no mandatory mitigation obligations or
targets under the Kyoto Protocol. As such there is no chronological sequence of
ratification regarding the Doha Amendment to the Kyoto Protocol and the Paris

Agreement.

(d) India has declared a voluntary goal of reducing the emissions intensity of its
GDP by 20-25%, over 2005 levels, by 2020, despite having no binding mitigation
obligations as per the UNFCCC and the Kyoto Protocol including its Doha Amendment.
India’s obligations during the period 2015-2020 are covered by this voluntary goal

and are not impacted by the Doha amendment to the Kyoto Protocol.

India has signed the Paris Agreement on 22nd April, 2016 and ratified it on
2nd October 2016. It mandates that developed countries should continue to take the
lead and undertake economy-wide absolute targets. India’s Nationally Determined

Contributions under the Paris Agreement will be achieved by programs under the
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National Action Plan on Climate Change (NAPCC) and its 8 missions supported by

international financial, technological and capacity building support.
Minerals used in cement manufacturing

376. DR. VINAY P. SAHASRABUDDHE: Will the Minister of MINES be

pleased to state:

(a) whether it is a fact that minerals for manufacturing of cement are available
in abundance in Meghalaya, if so, the names of those minerals mined along with

their quantity;

(b) to what extent such minerals are exported and to which countries and the

quantity of such minerals being exported to Bangladesh; and

(¢) whether there is a policy to promote greater use of such minerals for
manufacturing cement within the country and if so, what has been its impact, so
far?

THE MINISTER OF STATE OF THE MINISTRY OF MINES (SHRI PIYUSH
GOYAL): (a) As per the information available with Indian Bureau of Mines (IBM)
a subordinate office of this Ministry, Limestone is the only major mineral produced
in Meghalaya used for manufacturing of cement. The production details of limestone

and its reserves/resources available in the State are given below:
Production of limestone during last three years

(Qty in ‘000’ tonnes)

State 2013-14 2014-15 (P) 2015-16 (P)
Meghalaya 3616 3691 3847
(P): Provisional
Source: 1BM

Reserves/Resources of limestone (as on 1.04.2010)
(Units ‘1000’ tonnes)

Mineral Reserves Remaining Resources  Total Resources

Limestone 232666 17273022 17505688
Source: 1BM

(b) The export details of limestone to other countries (including Bangladesh)

during last three years are given below:
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Export of limestone during last three years

(Qty. in tonnes, Value in I '000)

Country Name 2013-14 2014-15 (P) 2015-16 (P)
Qty. Value Qty. Value Qty. Value
All Countries 2779074 3432311 3812679 4671420 3236010 4694273
Bangladesh 2668993 2512744 3684066 3542496 3063174 2929791
U K 28388 271311 35929 351812 71891 751802
Bhutan 35453 131283 28510 177263 27482 215400
USA 1631 76809 4036 65859 6015 185042
Ireland 4410 40264 6869 59323 8168 79831
Belgium 5973 64027 6024 64558 6302 67549
France 2895 36215 4329 41332 6317 64978
Nepal 9042 42911 16054 66801 16342 46285
Korea Republic 1038 10146 1837 21276 3233 41791
Japan 1786 19206 2489 32522 2094 34473
Other Countries 19465 227395 22536 248178 24992 277331

P: - Provisional.
Source: DGCIS, Kolkata

(¢) The National Mineral Policy 2008 provides for uninterrupted supply of the
mineral raw material from domestic sources to encourage the user industry. The Mines
and Minerals Development and Regulation Act, 1957 (MMDR) has been amended
through the MMDR Amendment Act, 2015 to provide for, inter alia, auction through
competitive bidding as the procedure for grant of mineral concessions. Further, State
Governments have been empowered to reserve a mineral block put to auction for any
particular end use including for use in cement plant. So far, 21 auctions for grant of
mineral concession have taken place in the various States, out of which in respect
of limestone 7 mineral blocks have been auctioned for grant of mining lease and 2
have been auctioned for grant of Prospecting License-cum-Mining Lease.

Encouragement of roof-top solar systems

377. SHRIMATI SASIKALA PUSHPA: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a) whether Government has formulated any plan and earmarked any funds to
encourage individuals to install roof-top solar system in the their houses and utilize
the power generated from it for exclusively house hold requirement;



Written Answers to [6 February, 2017] Unstarred Questions 193

(b) if so, the details thereof; and
(c) if not, the reasons thereof?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) and (b) Yes, Sir. The Ministry is promoting
“Grid Connected Rooftop and Small Solar Power Plants Programme” to encourage
individual households to install rooftop system in their houses. CFA upto 30% of
benchmark cost in General Category States and up to 70% of benchmark cost in
Special Category States, North Eastern States, Lakshadweep, Andaman and Nicobar
Islands is being provided for installation of grid connected solar rooftop PV Systems
for individual households. ¥ 5000 crore has been earmarked for the programme upto
year 2019-20.

(¢) Question does not arise.
Setting up of solar energy plants

378. SHRIMATI RAJANI PATIL: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) the details of solar energy plants set up or being set up along with their
installed capacity during the last three years and the current year in the country,
State/UT-wise;

(b) the details of funds sanctioned/released and spent for the purpose during the

above period, scheme-wise and State/UT-wise;

(c) whether Government proposes to grant certain incentives to the private sector

who have shown interest in this project;
(d) if so, the details thereof; and

(e) the steps taken by Government to popularize the utilization of solar energy

in the country?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) State/UT-wise details of solar power installed
capacity during the last three years and the current year are given in Statement-I
(See below).

(b) State-wise budgetary allocation is not made under the schemes/programmes.
However, details of amount released by this Ministry for promotion of solar energy

during last three years and current year are given below:—
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Year Total funds released for utilisation (X crore)
2013-14 692.28
2014-15 1158.19
2015-16 3146.24
2016-17 (as on 23.1.2017) 1788.09

State-wise details of funds released during the last three years and current year

under few Schemes are given in Statement-II (See below).

(¢) and (d) The Government is promoting solar energy through fiscal and
promotional incentives such as capital and/or interest subsidy, tax holiday on the
earnings for 10 years, generation based incentive, accelerated depreciation, Viability
Gap Funding (VGF), financing solar rooftop systems as part of home loan, concessional
excise and custom duties, preferential tariff for power generation from renewables,
and Foreign Direct Investment up to 100 per cent under the automatic route etc. This
apart, the Government has been supporting solar manufacturing by way of various
mechanisms such as Modified Special Incentive Package Scheme (M-SIPS) of Ministry
of Electronics and Information Technology (MeitY).

(e) The Ministry releases display advertisements from time to time for promoting
and popularising the use of solar energy. A Radio Sponsored Programme on renewable
energy systems and devices including solar rooftops titled ‘Akshay Urja Aur Hum’
is broadcast by the Ministry. Ministry has also prepared video spots on renewable
energy systems and devices including solar rooftops for electronic media campaign.
In addition, the Ministry has also launched a Mobile App to facilitate popularisation

of solar rooftop systems.
Statement-1

State/UT-wise details of solar energy generation capacity installed during the last

three years and the current year
(As on 31.12.16)

Sl.  State/UT Installed  Installed Installed Installed Total
No. Capacity  Capacity  Capacity Capacity cumulative
during during during during capacity
2013-14  2014-15  2015-16  2016-17 till
(in MW) (in MW) (in MW) (in MW) 31.12.16
(MW)
1 2 3 4 5 6 7

1. Andhra Pradesh 108.69 126.77 435.11 406.68 979.65
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1 2 3 4 5 6 7

2. Arunachal Pradesh 0.00 0.00 0.24 0.00 0.27
3. Bihar 0.00 0.00 5.10 90.81 95.91
4. Chhattisgarh 3.10 0.50 85.98 41.61 135.19
5. Gujarat 58.50 83.65 119.12 39.32 1158.50
6. Haryana 2.50 2.50 2.59 37.88 53.27
7. Jharkhand 0.00 0.00 0.19 1.33 17.51
8. Karnataka 17.00 46.22 68.24 182.06 327.53
9. Kerala 0.00 0.00 13.02 2.81 15.86
10. Madhya Pradesh 309.85 205.00 217.79 63.98 840.35
11. Mabharashtra 149.25 82.23 25.01 44.70 430.46
12. Odisha 17.50 2.26 35.16 10.72 77.64
13. Punjab 7.52 168.75 219.79 140.37 545.43
14. Rajasthan 178.95 228.85 327.83 47.71 1317.64
15. Tamil Nadu 81.76 54.12 919.24 529.15 1590.97
16. Telangana 0.00 61.25 360.80 445.57 973.41
17. Tripura 0.00 5.00 0.00 0.02 5.02
18. Uttar Pradesh 3.70 42.16 72.24 95.76 239.26
19. Uttarakhand 0.00 0.00 36.15 3.95 45.10
20. West Bengal 5.00 0.00 0.56 15.30 23.07
21. Andaman and 0.00 0.00 0.00 0.30 5.40

Nicobar Islands

22. Delhi 2.14 0.32 8.82 24.50 38.78
23. Lakshadweep 0.00 0.00 0.00 0.00 0.75
24. Puducherry 0.00 0.00 0.00 0.00 0.03
25. Chandigarh 2.00 2.50 2.31 9.40 16.20
26. Daman and Diu 0.00 0.00 4.00 0.00 4.00
27. Jammu and Kashmir 0.00 0.00 1.00 0.00 1.00
28. Himachal Pradesh 0.00 0.00 0.20 0.13 0.33

29. Mizoram 0.00 0.00 0.10 0.00 0.10
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1 2 3 4 5 6 7
30. Assam 0.00 0.00 0.00 11.18 11.18
31. Others data from 0.00 0.00 58.31 4.57 62.88

rooftop division

cumulative

TotAL 947.46 1112.08 3018.88 2249.81 9012.69

Statement-I11

State/UT-wise details of funds released under national solar mission during

the last three years and current year

(I) Payment Security Scheme

® in crore)

2013-14 2014-15 2015-16 2016-17
(as on 31.12.2016)

Released Utilised Released Utilised Released Utilised Released Utilised

23.47 23.47 0 0 58.32 58.32 126.39 126.39

Note: State-wise break-up is not possible as the funds under the Scheme are being released to NTPC
Vidyut Vyapar Nigam Limited (NVVN) for implementing Payment Security Mechanism for solar power
plants being implemented through NVVN under Phase-1 of National Solar Mission.

(II) Pilot-cum-Demonstration Project for Development of Grid-Connected
Solar PV Power Plants on Canal Banks and Canal Tops

Funds released (by MNRE to SECI) and Utilised

® in crore)

FY 2014-15 FY 2015-16 FY 2016-17

Released Utilised Released Utilised Released Utilised

69.0 0 0 43.46 0 31.14

State-wise details are given below:



CFA released by SECI to Project Implementing Agencies under Canal Top and Canal Bank Solar PV Scheme

Sl.  State Implementing Agency Project Details CFA Released (X in crore)
No. Project Type Capacity FY 2015-16 FY 2016-17 Total
(MW)  in crore)

1 2 3 4 5 6 7 8

1.  Andhra Pradesh New and Renewable Energy CT 1 0.58 0.32 0.90
Development Corporation of
Andhra Pradesh (NREDCAP)
Andhra Pradesh Power Generation CB 5 1.50 1.50 3.00
Corporation Limited (APGENCO)

2. Gujarat Sardar Sarovar Narmada Nigam CT & CB 10 & 15 10.50 10.32 20.82
Limited (SSNNL)

3. Karnataka Krishna Bhagya Jal Nigam CT 10 4.82 3.39 8.21
Limited (KBJNL)

4. Kerala Kerala State Electricity Board CT&CB 2 &1 1.50 1.21 2.71
Limited (KSEB)

5. Punjab Punjab Energy Development CT 20 12.00 3.00 15.00
Agency (PEDA)

6. Uttar Pradesh Uttar Pradesh Irrigation CT 35 & 2.5 2.83 0.0 2.83

Department
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1 2 3 4 5 6 7 8
7. Uttarakhand Uttarakhand Jal Vidyut Nigam CT & CB 1 & 19 6.30 6.30 12.60
Limited
8. West Bengal West Bengal State Electricity CB 10 3.00 4.80 7.80
Distribution Company Limited
(WBSEDCL)
9. Sub-Total of CFA to States CT& CB 50 + 50 43.03 30.83 73.86
10. SECI’s Administrative Charges @ 1% of CFA released 0.43 0.31 0.74
(approx.) (approx.) (approx.)
TotaL (CFA + SECI’s Admn Charges) 43.46 31.14 74.60
(approx.) (approx.) (approx.)

*CFA released by MNRE to SECI is ¥ 69.0 crores but CFA released by SECI to States is ¥ 73.86 crores (approx.), as the interest earned by SECI on the CFA
released by MNRE has also been released as CFA to Project Implementing Agencies in States.

CT: Canal Top

CA : Canal Bank.
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® in lakhs)
(as on 31.01.2017)
SI. No. States/UTs 2013-14 2014-15 2015-16 2016-17
1. Andhra Pradesh 29 3205 10368 3953
2. Arunachal Pradesh 428 261 57 38
3. Assam 304 57 439 895
4. Bihar 350 648 1541 0
5. Chhattisgarh 1115 3014 3327 6543
6. Delhi 0 102 124 0
7. Gujarat 7 1689 1797 0
8. Haryana 0 624 1922 2608
9. Himachal Pradesh 2098 1628 4100 0
10.  Jammu and Kashmir 3697 1915 4395 2650
11.  Jharkhand 0 651 1551 2466
12. Karnataka 840 834 66 0
13.  Kerala 0 2370 965 3886
14. Lakshadweep 645 0 375 2359
15. Madhya Pradesh 0 1570 41 0
16. Mabharashtra 0 3431 2442 0
17.  Manipur 369 147 1160 0
18. Meghalaya 502 573 312 0
19. Mizoram 394 702 753 520
20. Nagaland 425 350 555 914
21.  Odisha 0 1294 195 1129
22. Puducherry 0 26 0 0
23.  Punjab 203 1024 824 0
24.  Rajasthan 1248 11489 20063 0
25. Sikkim 820 141 28 6711
26.  Tamil Nadu 2029 2939 8262 151
27. Telangana 0 2232 1502 0
28. Tripura 0 113 347 0
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SI. No. States/UTs 2013-14 2014-15 2015-16 2016-17
29.  Uttarakhand 4057 115 2510 0
30. Uttar Pradesh 17 4481 3851 373
31. West Bengal 0 167 34 1861
32. Chandigarh 0 276 0 0
33.  Others/NABARD/ 13059 13411 26515 1053

Channel Partners etc.
ToTAL 32636 61479 100421 38110

(IV) Development of Solar Parks and Ultra Mega Solar Power Projects

® in crore)
(as on 31.01.2017)

Sl.  State Name of Solar 2014-15  2015-16  2016-17

No. Park

1 2 3 4 5 6

1.  Andaman and Solar Park in 0 0.2525 0

Nicobar Islands Andaman and

Nicobar Islands

2. Andhra Pradesh Ananthapuramu 73.5775 63.015 0
Solar Park

3. Andhra Pradesh Kurnool Solar 50.7525 40.4 0
Park

4. Andhra Pradesh Kadapa Solar 0 0 10.35
Park

5. Andhra Pradesh Ananthapuramu-II 0 0 5.3
Solar Park

6.  Arunachal Pradesh Lohit Solar Park 0 0.25 0.824665

7.  Chhattisgarh Solar Park in 0 0.25 0
Chhattisgarh

8.  Gujarat Radnesada Solar 2.7775 30.667135 0
Park

9. Haryana Solar Park in 0 0.25 0
Haryana

10. Himachal Pradesh Solar Park in HP 0 0.2525 0
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1 2 3 4 5 6

11. Jammu and Kashmir Solar Park in 0 0 0.25
Jammu and
Kashmir

12.  Karnataka Pavagada Solar 0 90.5 80.8
Park

13.  Kerala Kasargode Solar 0 2.27 0
Park

14. Madhya Pradesh Neemuch- 1.515 0 0
Mandsaur Solar
Park

15. Madhya Pradesh Rewa Solar Park 1.515 31.98 30.3

16. Madhya Pradesh Rajgarh-Morena 0 0 0.25
Solar Park

17. Madhya Pradesh Chhatarpur Solar 0 0 0.25
Park

18. Madhya Pradesh Agar-Shajapur 0 0 0
Solar Park

19. Mabharashtra Sai Guru Solar 0 0.25 5.05
Park

20. Mabharashtra Patoda Solar Park 0 0.25 5.05

21.  Mabharashtra Dandoicha Solar 0 0.25 0
Park

22. Meghalaya Solar Park in 0 0.25 0
Meghalaya

23.  Nagaland Solar Park in 0 0.25 0
Nagaland

24.  Odisha Solar Park in 0 0 0.25
Odisha

25.  Punjab* Solar Park in 3.03 0 0
Punjab

26. Rajasthan Bhadla Ph-II 33.7775 28.272 0
Solar Park

27.  Rajasthan Bhadla Ph-III 0 46.2525 4.5

Solar Park
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1 2 3 4 5 6
28. Rajasthan Bhadla Ph-1V 0 0.25 15.15
Solar Park
29. Rajasthan Phalodi-Pokaran 0 0.25 0
Solar Park
30. Rajasthan Fatehgarh 1B 0 0.25 0
Solar Park
31. Rajasthan RVPN(External 0 0 50.81451
Transmission for
Bhadla Ph-II, III
and 1V)
32.  Rajasthan** Jaisalmer Ph-I 0 10.3525 0
33. Telangana Gattu Solar Park 2.7775 0 0
34. Uttar Pradesh UP Solar Park 2.7775 18.261 0
35.  Uttarakhand Siidcul Solar Park 0 0.25 2.3558249
36. West Bengal Solar Park in 0 0.2525 2.121

West Bengal

TotaL

172.5 365.7276

213.616

*3 crore of Punjab Solar Park and 1.57 crore of interest accrued by SECI against CFA released in 2014-
15 was adjusted in Rewa Solar Park, MP
** 10.25 crore of Jaisalmer Ph I was adjusted in Pavagada Solar Park, Karnataka



(V) Grid connected solar rooftops

R in crore)

SI.  State/UTs 2012-13 2013-14 2014-15 2015-16 2016-17
No. (as on 31.12.16)

Sanctioned Released Sanctioned Released Sanctioned Released Sanctioned Released Sanctioned Released

Amount Amount Amount Amount Amount Amount Amount Amount Amount Amount

1 2 3 4 5 6 7 8 9 10 11 12
1. Andhra Pradesh 15.00 0.00 18.85 241 8.64 3.87 67.50 9.15
2. Assam 128.20 12.82

3. Andaman and

Nicobar Islands

4.  Chhattisgarh 13.50 1.48 3.60 13.95 5.50
5. Delhi 21.60 5.76 194.67

6.  Gujarat 17.25 1.03 0.00 0.04 4.50 129.30 18.72
7. Goa 5.40 1.44

8. Haryana 13.69 3.60

9. Jammu and Kashmir 36.75 2.62
10.  Jharkhand 127.00

11. Kerala 3.84 0.00 13.50 10.80 4.68 4.05
12. Karnataka 25.20 2.52
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1 2 4 5 6 7 8 9 10 11 12

13.  Lakshadweep

14. Madhya Pradesh 15.00 0.00 1.24 247.50 2.25

15.  Mabharashtra 231.75 23.17

16. Odisha 10.80 2.88

17. Puduchhery 11.63 1.10

18.  Punjab 15.00 0.00 9.22 45.00

19.  Rajasthan 18.00 0.00 4.26

20. Tamil Nadu 20.02 0.51 13.50 0.46 8.23 675.00 67.50

21. Telangana 10.80 3.52 3.08 157.50 20.11

22.  Tripura 0.59

23.  Uttarakhand 15.00 0.00 5.42 0.01 56.00 22.13 54.07 14.22

24.  Uttar Pradesh 6.00 0.00 13.50 0.02 5.86 11.58

25. West Bengal 13.81 0.74 3.09 1.54 0.17

26. Chandigarh 5.03 8.43 0.62 12.57 6.12 9.79 27.99 6.71

27.  Manipur 9.18 0.91 27.00

28. Himachal Pradesh 1.07 54.07 5.40
SuB TotaL 5.03 133.54 2.16 167.53 8.54 91.95 98.14  2267.20 196.01

[VHEVS VAIVY] 0} siomsuy udanLiy +0T
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29.  PSU/Government 0.00 0.00 0.00 0.00 116.05 0.00 392.70 18.52 243.04 53.45
Department

30. SECI 70.90 42.68 140.44 0.00 148.92 0.00 1185.00 128.00 0.00 250.00

31. NISE 8.34 2.62

32. TERI 0.17 0.22 0.09
Others 0.02 11.03 9.38
TotaL 70.90 47.70 273.98 2.16 432.66 8.54 1678.21 247.38  2521.26 508.84
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Family size bio-gas plants under NBMMP

379. SHRIMATI RENUKA CHOWDHURY: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a) the number of family size bio-gas plants set up under the National Biogas

and Manure Management Programme (NBMMP) during the last three years;

(b) whether Government provides any financial and technical assistance for setting

up family size bio-gas plants;

(c) if so, the details thereof along with the nodal agencies to be approached for

the purpose, State-wise; and

(d) the fresh steps taken by Government to set up such bio-gas plants at large

scale especially in rural areas of the country?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) About 2.43 lakh family type biogas plants
have been set up under the National Biogas and Manure Management Programme
(NBMMP) during the last three years i.e. from 2013-14 to 2015-16.

(b) and (c¢) Yes, Sir. The Ministry of New and Renewable Energy (MNRE)
provides Central Financial Assistance (CFA) as subsidy to the beneficiaries of biogas
plants and also technical assistance through the State Nodal Agencies (SNAs) /State
Nodal Departments (SNDs), Khadi and Village Industries Commission (KVIC) and
Biogas Development and Training Centres (BDTCs) for setting up of family size

biogas plants.

The details of the CFA being provided as subsidy for setting up of family size

bio-gas plants are given in Statement-I (See below).

The State-wise details of SNAs/SNDs, KVIC and BDTCs involved in the
implementation and who can be approached for setting up of biogas plants, are given

in Statement-II (See below).

(d) The NBMMP Scheme provides for setting up of family type biogas plants
particularly in remote and rural areas of the country. In order to increase the pace
of setting up of biogas plants, use of alternative materials such as ferro-cement, high
density polyethylene, fibre reinforced plastics and polyvinyl chloride for making pre-
fabricated biogas plants has been notified. In addition, solid-state fixed dome biogas
plant has been approved during the current year for its dissemination in the areas

which are drought prone and have scarcity of water.
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Statement-I

Details of subsidy being provided by the Government for setting up of family
size biogas plants under National Biogas and Manure Management Programme
(NBMMP) in the country

Sl.  Particulars of Central Financial Assistance Family Type Biogas Plants under
No. (CFA) and States/Regions and Categories NBMMP (1 to 6 cubic metre
capacity per day)

Central Subsidy Rates Applicable (in ) 1 Cubic Metre 2-6 Cubic Metre

1. NER States, Sikkim (except plain areas of 15,000 17,000
Assam) and including SC and ST Categories
of NE Region States.

2. Plain areas of Assam. 10,000 11,000

3. Jammu and Kashmir, Himachal Pradesh, 7,000 11,000
Uttarakhand, Nilgiris of Tamil Nadu, Sadar
Kurseong and Kalimpong Sub-Divisions of
Darjeeling, Sunderbans (W.B.) and Andaman
and Nicobar Islands.

4. Scheduled Castes/Scheduled Tribes of all 7,000 11,000
States other than NE Region States including
Sikkim and other Hilly States/regions as

given in Sl. No.3 above.

5. All Others 5,500 9,000

Statement-I11

State-wise details of SNAs/SNDs, KVIC and BDTCs involved in the
implementation of National Biogas and Manure
Management Programme (NBMMP)

Sl.  Name of the State Nodal Agencies (SNAs)/State Nodal Departments
No. State (SNDs), Khadi and Village Industries Commission (KVIC)
and Biogas Development and Training Centres (BDTCs)

1 2 3

1.  Andhra Pradesh Vice-Chairman and Managing Director, New and Renewable
Energy Development Corporation of Andhra Pradesh
(NREDCAP) Ltd., 5.8.207/2, Pisgah Complex Nampally,
Hyderabad-500001 (Andhra Pradesh)
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2

3

Arunachal
Pradesh

Assam

Chbhattisgarh

Goa

Gujarat

Haryana

Himachal
Pradesh

Jammu and
Kashmir

Jharkhand

Karnataka

Director, Arunachal Pradesh Energy Development Agency
(APEDA) (A State Government Agency), Urja Bhawan,
Tadar Tang Marg, Post Box No. 124, Itanagar-791111
(Arunachal Pradesh)

State Nodal Officer, FDA-Cum-Principal Chief Conservator
of Forests, Social Forestry, Assam, Basistha, Indira Nagar,
Guwahati-781029 (Assam)

CEO-cum-Director, Chhattisgarh State Renewable Energy
Development Agency (CREDA), V.I.P. Road (Airport Road),
Near Energy Education Park, Raipur, C.G.

Director of Agriculture, Government of Goa, Krishi Bhavan,
Tonca, Caranzalem, Goa

Managing Director, Gujarat Agro Industries Corporation
Ltd. (GAIC Ltd.), Gujarat State Civil Supplies Corporation
Building, 2nd Floor, B-wing, CH-Road, Sector-10/A, Gandhi
Nagar-382010 (Gujarat)

Joint Director (Agriculture Engg.)
Directorate of Agriculture, Krishi Bhawan, Sec.21, Panchkula
(Haryana)

Director, Department of Agriculture, Government of Himachal
Pradesh, Krishi Bhawan, Boileauganj, Shimla-171005

For Winter:

Chief Executive Officer, Jammu and Kashmir Energy
Development Agency, Science and Technology Department,
16-New Rehri, Jammu-180004

For Summer:

Chief Executive Officer, Jammu and Kashmir Energy
Development Agency, Science and Technology Department,
Tawanai Ghar, Iqra colony, Bemina, Srinagar

Director, Jharkhand Renewable Energy Development Agency
(JREDA), 3rd Floor, SLDC Building, Kusai, Doranda,
Ranchi-834002

Director (Rural Infrastructure-1I), E/o- Joint Secretary
to Government, Rural Development and Panchayati Raj
Department, Karnataka, Government Secretariat, M.S.
Building, Bangalore-560001
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12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

Kerala

Madhya Pradesh

Maharashtra

Meghalaya

Mizoram

Nagaland

Odisha

Punjab

Sikkim

Tamil Nadu

Additional Secretary (Agriculture) South Block, Secretariat,
Thiruvananthapuram-695033

Director, Agency for Non-Conventional Energy and Rural
Technology (ANERT), PMG Law College Road, Vikash
Bhawna, Thiruvanathapuram-695033, Kerala

Managing Director, Madhya Pradesh State Agro Industries
Development Corporation Ltd., Panchanan, 3rd Floor,
Malviya Nagar, Bhopal-462003, MP.

Dy. Secretary to Government of Maharashtra, Rural
Development and Water Conservation Department,
P.W.D. Building, Marzban Road, 25, Fort, Mantralaya,
Mumbai-400001 (Maharashtra)

Director, Meghalaya Non-conventional and Rural Energy
Development Agency (MNREDA), Lower Lacheaumiere,
Opp. P&T Dispensary, Near BSF Camp 9, Mawpat,
Shillong-793012 (Meghalaya)

Director, Animal Husbandry and Veterinary Department.
Government of Mizoram, Bungakawn Road, Aizwal-
Mizoram-796001

Director, Directorate of New and Renewable Energy, Old
Industries and Commerce Office Building, Upper Chandmari,
Kohima, Nagaland-797001

Chief Executive, Odisha Renewable Energy Development
Agency (OREDA) (Under Deptt. of Science and Technology)
Government of Odisha, S/59, Mancheswar Industrial Estate,
Bhubaneswar-751010 (Odisha)

Chief Executive, Punjab Energy Development Agency
(PEDA), Solar Passive Complex, Plot No. 1&2, Sector
33-D, Chandigarh-160034

Director, Sikkim Renewable Energy Development Agency
(SREDA), Government of Sikkim, SREDA Bhawan, DPH
Road (near Janta Bhawan), Gangtok-737101, East Sikkim.

Director, Rural Development and Panchyat Raj, Government
of Tamil Nadu, Panagal Building-1, Jenis Road, Saidapet,
Chennai-600015
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22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

Telangana

Tripura

Uttarakhand

Uttar Pradesh

KVIC, Mumbai

BDTC, Guwahati

BDTC,

Bangalore

BDTC, Indore

BDTC, Ludhiana

BDTC, Udaipur

VC and Managing Director

Telengana New and Renewable Energy Development
Corporation Ltd. (TNREDCL), 5.8.207/2, Pisgah Complex
Nampally, Hyderabad-500001, Andhra Pradesh.

Director and Chief Executive Officer, Tripura Renewable
Energy Development Agency (TREDA), Vigyan Bhawan, 2nd
Floor, Pandit Nehru Complex, Gorkhabasti, Agartala-799006
(Tripura)

Director, Uttarakhand Renewable Energy Development
Agency (UREDA), Urja Park Campus, Industrial Area,
Patel Nagar, Dehradun-248001

Deputy Commissioner (Prog.), Rural Development Department,
Directorate of Rural Development, Uttarakhand, Pauri-246001

Director, Uttar Pradesh New and Renewable Energy
Development Agency (UPNEDA), Vibhuti Khand, Gomti
Nagar, Lucknow-226010 (UP)

Dy. Director (In-charge Biogas), Khadi and Village Industries
Commission, Gramodaya, 3-Irla Road, Vile Parle (West)
Mumbai-400056

Assistant Professor and Head, Department of Mechanical
Engineering, Indian Institute of Technology, Guwahati, North
Guwahati, Guwahati-781039

Coordinator, Biogas Development and Training Center,
Department of Agricultural Engineering, University of
Agricultural Sciences, GKVK, Bangalore-560065

Director, Biogas Development and Training Centre, Centre
of Energy Studies and Research (CESR), Devi Ahilya
Vishwavidyalaya, Khandwa Road, Indore-452017

Research Engg. and In charge BDTC
Dept. of Civil Engg., Punjab Agricultural University,
Ludhiana-141004, Punjab

Head, Deptt. of Renewable Energy Engineering, Coordinator,
Biogas Development and Training Centre, College of
Technology and Agricultural Engineering, Maharana Pratap
University of Agriculture and Technology, Udaipur-313001
(Rajasthan)
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32. BDTC, Prof. and Head, Dept. of Bioenergy and Coordinator,
Coimbatore Biogas Development and Training Centre, Agricultural

Engineering College and Research Institute, Tamil Nadu

Agricultural University, Coimbatore-641003

33. BDTC, Delhi Professor and Programme Coordinator, Biogas Development
and Training Centre, Center for Rural Development and
Technology (CRDT), IIT, Hauz Khas, New Delhi-110016

34. BDTC, Odisha  Associate Professor and PI, Biogas Development and
Training Centre, School of Biotechnology, Kalinga Institute
of Industrial Technology (KIIT), Bhubaneswar-751024, Odisha

Development of Solar Cities Programme

380. SHRI C. M. RAMESH: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) the aims and objectives of ‘Development of Solar Cities Programme’;

(b) whether it is a fact that Mahabubnagar in Telangana has been identified

under the programme;

(c) to what extent a solar city helps in reducing consumption of energy from

fossil fuels; and

(d) how much money was sanctioned, released and spent on the above city since

its declaration as solar city?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) Development of Solar Cities Programme
aims at minimum 10% reduction in projected demand of conventional energy in five
years, through a combination of enhancing supply from renewable energy sources and

energy efficiency measures in the solar city.
(b) Yes, Sir.

(c) A solar city aims to reduce fossil fuel based energy consumption by 10%

in the city.

(d) No proposal has been received from the State so far and, therefore, no funds

have been sanctioned and released.
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Waste-to-energy plants at Visakhapatnam

381. SHRI V. VIJAYASAI REDDY: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether it is a fact that waste-to-energy plants with a proposed capacity of
15 MW at Visakhapatnam is under construction;

(b) if so, the details and progress of the construction;

(c) whether there are any other such plants in Andhra Pradesh under construction;
and

(d) if so, the details thereof with anticipated date of completion of the projects?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) Yes, Sir.

(b) The developer has entered into an agreement with Visakhapatnam Greater
Municipal Corporation for supply of Municipal Solid Waste (MSW) and requisite land
has been allotted to the developer on lease rent basis. The developer has also entered
into Power Purchase Agreement with the Eastern Power Distribution Company of
Andhra Pradesh Limited (APEPDCL). The developer is also obtaining other statutory
clearances as per MSW Rules 2000. The project is expected to be completed within
28 months from the date of agreement.

(c) and (d) Eight Waste to Energy Plants of 47 MW cumulative capacities have
also been sanctioned by the New and Renewable Energy Development Corporation
of Andhra Pradesh Ltd. (NREDCAP) and these projects have also entered into the
Concession Agreement with the concerned Urban Local Bodies. Details of such Waste
to Energy Plants in Andhra Pradesh are given in the Statement (See below). These
plants are expected to be completed within 28 months from the date of agreement.

Statement

Details of Waste to Energy Plants in Andhra Pradesh

Sl. Name of Developer Name of lead Quantity Capacity
No. Urban Local of MSW of Plant
Bodies (TPD) (MW)
1 2 3 4 5
1. M/s JITF Urban Infrastructure Limited, Visakhapatnam 1220 15
New Delhi
2. M/s JITF Urban Infrastructure Limited, Guntur 1202 15

New Delhi
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3. M/s JITF Urban Infrastructure Limited, Tirupati 374 6
New Delhi
4. M/s. Essel Infraprojects Limited Mumbai Tadepalligudem 342 5
5. M/s. Essel Infraprojects Limited Mumbai Kadapa 317 5
6. M/s. Essel Infraprojects Limited Mumbai Ananthapur 283 4
7. M/s. Essel Infraprojects Limited Mumbai Machilipatnam 196 4
8. M/s. Essel Infraprojects Limited Mumbai Vizianagaram 203 4
9. M/s. Envikare LLP, Hyderabad Nellore 296 4
ToTAL 4433 62

TPD= Tons Per Day; MW= Megawatt
Different types of new and renewable energy projects

382. DR. V. MAITREYAN: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether Government has conducted any studies on introduction of different
types of new and renewable projects with foreign collaboration and funding during

the last three years;
(b) if so, the details thereof?

(¢) whether Government has any plan to introduce latest state of the art technology

in harnessing the new and renewable energy sources in the country;

(d) if so, the details thereof and the list of NRE projects implemented during

the last three years in various States/UTs of the country; and
(e) the details of funds provided to such projects, year-wise and State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) and (b) Yes, Sir. Government of India has
undertaken several projects in collaboration with various foreign Governments on
various Renewable Energy applications for Energy Access and improvement. The

details of the study/project are given in Statement-I (See below).

(c) to (e) Ministry of New and Renewable Energy (MNRE) has been incessantly
working to introduce various technologies and application for harnessing New and

Renewable Energy resources by financing various R&D projects on state-of-art
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technology and applications. The detailed list of such R&D projects financed by

MNRE during last 3 years are given in Statement-II.

Statement-1

Details of the study/projects taken in collaboration with foreign Governments

Sl. No. Project

Grant Agency

1. Offshore Wind Power (FOWIND): 4.0 million EU
(i) Facilitating India’s transition towards Euro
low carbon development by supporting
implementation of national policies and 500,000 GPCL
programme for offshore wind power Euro
(i1) Installation of LIDAR —
2. First Offshore Wind farm Project of India 1.8 million EU
(FOWPI) Euro
Statement-I1
Details of the R&D projects financed by MNRE during last 3 years
Sl.  Name of the Name of Date of Expected Sanction and MNRE
No. Project the PI and Sanction Date of contribution (Lakh)
Institution completion
1 2 3 4 5 6
1. Development of Dr. Atheshamul 20.03.2014 19.03.2017 Total cost: 106.31
novel, efficient Haque, Jamia Release
and cost effective =~ Milia Islamia 50.00 (20.03.2014)
power electronics University, New 47.38 (07.08.2015)
based single phase Delhi
system to convert
Solar Energy
from solar PV to
Electric Energy.
2. Design and Dr. Rajneesh 23.07.2014 22.07.2016 Project cost = 29.39

development of

an efficient soft-
switching converter
with adaptive
Maximum Power
point Tracking
(MPPT) controller

Kumar, (Extension Release: 12.00
Associate Requested) (19.01.2015)

Professor Birla
Institute of

Technology and
Science Pilani,

Rajasthan




Written Answers to

[6 February, 2017]

Unstarred Questions 215

1 2

for a standalone
photovoltaic power

generation system.

3. Development of
improved DS
process for mc-Si
wafers and their
application to Solar
Cells

4. Development of
High Efficiency
selective large area
N-Type crystalline

silicon solar cell.

5.  Determination of
Wind Forces on
Solar Photovoltaic
Panels Mounted
on Different Types
of Roof and on/
above Ground
in India Using
Computational
Fluid Dynamics

Techniques

6. Facilitating the
target of 100 GW
Solar by 2022:
An Inclusive
Analysis towards

achievement

Prof. P. 15.01.2015 14.01.2019
Ramasamy,

SSN College

of Engineering,

Kalavakkam,

Tamil Nadu

Prof. Utpal 31.12.2015 01.01.2018
Gangopadhyay

Megnad Saha

Institute of

Technology,

Nazirabad

Kolkata

Dr. Hassan 28.09.2016 28.09.2018
Irtaza,

Department

of Civil

Engineering,

Aligarh Muslim

University,

Aligarh.

Dr. Shaibal
Chakravarty.

26.9.2016  26.05.2017
National

Institute of

Advanced

Studies, Indian

Institute of

Science,

Bangalore

Project cost=468.42
MNRE
Share=468.42
Duration=4 Year
Release

50.00 (15.1.2015)
235.00 (18.12.2015)

Project cost=298.40
MNRE
Share=298.40
Duration=3 Year
Release

225.00 (15.1.2015)

Project cost=38.59
MNRE share=100%
Duration=2 Years
Release

amount=7.00

Project cost=20.00

MNRE share=100%
Duration=8 months
Release

amount=9.00
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1 2 3 4 5 6
7. National Centre Prof. B G 15.06.2016 15.06.2021 Project cost=6235
for Photovoltaic Fernandes MNRE share=100%
Research and and Prof C S Duration=5 Years
Education Solanki, Indian Release amount= 600
(NCPRE) Phase-Il  Institute of (15.06.2016) for
Technology creation of capital
Mumbai asset
400 (15.06.2016)
for Grant in aid
8. Development and Dr. O S 19.04.2016 19.04.2019 Project cost=320.14
field testing of Shastry, MNRE share=214.22
Solar powered National (X 108.31 lakhs for
clean drinking Institute of NISE and ¥ 105.91
water systems Solar Energy lakhs for M/s
for communities and M/s Saurya Saurya Enertech)
without piped Enertech, M/s Saurya
water line and Gurgaon Enertech Share:
electricity 105.91 lakh -
Duration=3 Years
Release amount=
100.00 to NISE
towards creation
of capital assets
Release date:
06.05.2016
9. Development of Dr. M. 17.05.2016 17.05.2019 Project cost=1117
Electrode Materials Sasidharan, MNRE share=505.56
for High Energy Professor, Duration=3 Years
Density Lithiumion SRM Research Release amount=250
Batteries and Institute, SRM Release date:
Computational University, 17.05.2016
Studies of Solar Kattankulathur
Absorber layers
10. From Cell towards Dr. Shaibal K.  31.03.2016 31.05.2019 Project cost=318.00

Module using low
cost Organo-Metal
Halide Perovskite

Materials

Sarkar Indian
Institute of
Technology
Bombay, Powai,
Mumbai-

MNRE share=100%
Duration=3 years
Release amount=
74 (31.03.2016)

76 (11.05.2016)
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2. Design,
Construction and
Demonstration
of zero energy
building for Solar
Decathlon Europe
2014

3. “High Energy
Density Thermal
Energy Storage for
Concentrated Solar
Plant”

Institute of
Technology,
(RGPV) Bhopal

Prof. Rangan
Banerjee,
Department of
Energy Science
and Engineering,
Indian Institute
of Technology
Bombay

Dr. V K Sethi,
Vice Chancellor,
Ram Krishna
Dharmarth
Foundation
University,
(RKDF) Bhopal

25.09.2014 24.09.2016

21.07.2015 21.01.2017

1 2 3 4 5 6
11. Development of Dr. YB.K. 31.03.2015 31.03.2018 Project cost=2982
Solar PV and wind Reddy, Sr. MNRE share=50%,
hybrid power plant Manager (PV), 1491
with large scale Solar Energy Duration=3 Years
battery storage at Corporation Release amount=
Kaza, Himachal of India, New 50.00 (31.03.2015)
Pradesh Delhi 850.00 (09.06.2016)
Solar Thermal
Sl.  Project Title Name of PI and Date of Actual/ Total and MNRE
No. Organization Sanction Expected share (Lakh)
Date of
completion
1 2 3 4 4 5
1. 30 kW cross liner- Dr. Mukesh 25.03.2014 24.03.2016 Total cost: 970.18
CSP System Test Panday Rajiv Extended =~ MNRE Share:
Unit Gandhi upto Sept  223.66 Releases
Proudyogiki 2017 22.00 L
Vishwavidyalaya, (31.03.2014) 28.00
University L (06.05.2014)

91,66,916/-
(06.05.2015)

Total cost: 301.17
MNRE Share:
30.00 Releases:
15.00 (25.09.2014)

Total cost: 41.00
lakhs

MNRE Share:

36.00 Rensselaer
Polytechnic Institute,
NY, USA

(RPT) share: X 5 lakhs
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1 2 3 4 4 5
Releases: 20.00
lakhs
(21.07.2015)

4. “Development Mr. Shirish 11.02.2016 11.02.2018 Total cost:

of a monitoring Garud, The % 2190.5 lakhs
system for the Energy and MNRE Share:
energy reception Resources % 410 lakhs

elements in Solar
Thermal Plants” by
under Indo-Spanish
Joint Programme
for Technological
co-operation in

Renewable Energy

5. Design Development
and Proto Building
a Solar Energy
Driven Desiccant
and Ejector based
Environmental
Friendly Air
Conditioning

System

6. Development of
fully automatic
double axis
tracking of
Scheffler
Dish System
for enhanced

performance

Institute (TERI),
IHC Complex,
Lodi Road,
New Delhi.

Prof. Anitha
A Nene,

Department

30.06.2016 30.06.2018

of Mechanical
Engineering,
MAEERS’s
Mabharashtra
Institute of
Technology,
Kothurd, Pune

Prof. Jyotirmoy  28.09.2016 28.09.2018
Mathur,

Mechanical

Engg. Deptt.

Malviya

National

Institute of

Technology,

Bhopal

TERI share: ¥ 173
lakhs Spain Share:
% 1606 lakhs in
which X 1204
lakhs is as loan @
Rs. 84 per euro
under Indo-Spanish
Joint Programme
for Technological
co-operation in
Renewable Energy.
Releases: 100 lakhs
(11.02.2016)

Total cost: ¥ 9.37
lakhs

MNRE Share: 100%
Released Amount
and Date: I 4.68
Lakhs towards
Creation of

Capital Assets on
30.06.2016

Total project cost:
% 37.07 lakhs
MNRE share: 100%
Released amount:

% 1.50 lakhs
towards Grants-in-
Aid ¥ 14.5 Lakh
towards Capital

Assets
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3

4 4

5

7.  Studies on
utilization of
Solar Energy
in Tasar Post

Cocoon Technology

Operations

8. Development of

high efficiency
receiver for
supercritical
CO, integrated

with static focus

parabolic dish

Dr. ZMS

Khan, Central
Tasar Research
and Training
Institute, Ranchi

Prof. Pradip
Dutta, IISc
Bangalore

and Dr. B

K Jaysimha,
World Renewal
Spiritual Trust
(WRST),
Bombay

30.09.2016 30.09.2019

28.06.2016 28.06.2019

Total project cost:
% 50.73 lakhs
MNRE share:
3 38.73 lakhs
Released amount:
T 16.23 lakhs
towards Grants-in-
aid 30.09.2016

Project cost=

3 342.49 lakhs
MNRE share=100%
(X 223.49 lakhs

for IISc Bangalore
and I 119

lakhs for M/s
WRST, Mumbai)
Duration=3 Years
Release amount= I
30,00,000/- to TISc
towards Grants-
in-aid Release

date: 28.06.2016
and ¥ 120 Lakh
towards Grants for
creation of capital
assets Release date:
28.06.2016

383. DR. T. SUBBARAMI REDDY:

Popularization of solar plants

SHRIMATI AMBIKA SONI:

Will the Minister of NEW AND RENEWABLE ENERGY be pleased to state:

(a) whether a recent study made by Centre for Science and Environment has

found that cost of using solar plants is less than half of diesel generation set;

(b) if so, steps taken by Government to popularize more and more solar power

generation in the country;

(c) whether publicity campaign in the media, including SMS messages would be

considered for using solar rooftop units in large apartment complexes in metropolitan

cities; and
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(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) Yes, Sir.

(b) The Government is promoting solar energy through fiscal and promotional
incentives such as capital subsidy, tax holiday on the earnings for 10 years, generation
based incentive, accelerated depreciation, Viability Gap Funding (VGF), financing
solar rooftop systems as part of home loan, concessional excise and custom duties,
preferential tariff for power generation from renewables, and Foreign Direct investment
up to 100 per cent under the automatic route etc. This apart, the Government has
been supporting solar manufacturing by way of various mechanisms such as Modified
Special Incentive Package Scheme (M-SIPS) of Ministry of Electronics and Information
Technology (MeitY).

(¢) and (d) The Ministry releases display advertisements from time to time for
promoting the use of solar rooftops. A Radio Sponsored Programme on renewable
energy systems and devices including solar rooftops titled ‘Akshay Urja Aur Hum’
is broadcast by the Ministry. Ministry has also prepared video spots on renewable
energy systems and devices including solar rooftops for electronic media campaign.

In addition, the Ministry has also launched a Mobile App for solar rooftop systems.
Repowering of wind energy projects

384. SHRIMATI VANDANA CHAVAN: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a) whether Government has launched a framework policy for repowering of existing

wind energy projects to optimally utilize the wind energy resources in the country;

(b) whether Government has analyzed the capacity of the grid to accommodate
higher power evacuation with repowering of wind sites, if so, the details thereof, and

(c) whether Government has plans to introduce new incentives for wind energy
sector to achieve 60 GW by 2022, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) Yes, Sir. A Repowering Policy for existing

wind turbines has been issued in August 2016.

(b) The Repowering Policy provides for augmentation of transmission system
from pooling station onwards, if required, to be carried out by the respective State

Transmission Utility.

(¢) No Sir.
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Current solar power generation cost and possibility of its reduction

385. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a) whether it is a fact that the present solar power cost has reduced substantially
in comparison to that in 2010;

(b) if so, what is the current cost on solar power generation and distribution;

(c) what steps Government plans to take to reduce the generation and distribution
cost further; and

(d) whether Government has tied up with other countries to borrow latest
technology in solar power sector?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) Yes, Sir.

(b) The tariff determined by Central Electricity Regulatory Commission (CERC)
in case of Solar Photo Voltaic Projects is I 5.68 per kWh and ¥ 5.09 per kWh
without and with Accelerated Depreciation benefit respectively. However, in a bidding
in the State of Rajasthan, the tariff discovered has come to ¥ 4.34 per kWh.

(¢) The Government is promoting solar energy through fiscal and promotional
incentives such as capital and/or interest subsidy, tax holiday on the earnings for
10 years, generation based incentive, accelerated depreciation, Viability Gap Funding
(VGF), financing solar rooftop systems as part of home loan, concessional excise
and custom duties, preferential tariff for power generation from renewables, and
Foreign Direct Investment up to 100 per cent under the automatic route etc. This
apart, the Government has been supporting solar manufacturing by way of various
mechanisms such as Modified Special Incentive Package Scheme (M-SIPS) of Ministry
of Electronics and Information Technology (MeitY).

(d) No, Sir. However, Ministry has tied up with bilateral/multilateral agencies to
support research and development, development of solar parks and rooftop systems.

Training and capacity building of elected members of PRIs

1386. SHRI RAM VICHAR NETAM: Will the Minister of PANCHAYATI RAJ
be pleased to state:

(a) the steps taken by Government for the training and capacity building of
elected members of Panchayati Raj Institutions (PRIs) of Chhattisgarh and other
States of the country;

+ Original notice of the question was received in Hindi.
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(b) the details of amount spent by Chhattisgarh and other States for this purpose

during the current year and the last three years; and

(¢) whether steps have been taken to measure the effectiveness of training

programmes initiated by Government?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ
(SHRI PARSHOTTAM RUPALA): (a) and (b) Under the Scheme of Rashtriya Gram
Swaraj Abhiyan (RGSA) [erstwhile Rajiv Gandhi Panchayat Sashaktikaran Abhiyan
(RGPSA)], this Ministry has provided financial assistance to the States including
Chbhattisgarh for the Capacity Building and Training (CB&T) of different stakeholders of
Panchayati Raj’s (PRs) including elected members. Details of funds released to States/
UTs for CB&T and expenditure incurred on CB&T during last three years (2013-14 to
2015-16) and current year under RGPSA/RGSA are given in Statement-I
(See below).

Under the erstwhile Scheme of Backward Region Grant Funds (BRGF), funds
were also provided to States for capacity building of ERs and Panchayat Functionaries
(PFs) under capacity building component. The BRGF programme delinked from
budgetary support of the Central Government w.e.f 2015-16. Details of funds released
and expenditure incurred under Capacity Building Component under BRGF during
the year 2013-14 and 2014-15 are given in Statement-II (See below). No funds were
released to Chhattisgarh.

(¢) The training programmes conducted by States/State Training Institutions viz.
State Institute of Rural Development (SIRDs) etc. for the stakeholders of Panchayats
under the RGPSA/RGSA are reviewed in the strategic consultations/workshops, meeting
of Central Executive Committee (CEC) of RGSA while considering the CB&T plan
of respective States and feedback/advice are provided. Ministry on its part provide
necessary support to States/State training Institutions for improvement of quality
of training for the stakeholders of Panchayat such as development and sharing of
suitable training module, handholding support and trainings of master trainers for
various aspects of Panchayati Raj as per request of State Governments, funds for
impact assessment/training need assessment as included in the CB&T Plan Proposal
of States under RGSA/RGPSA etc.

For the erstwhile Scheme of BRGF, an independent review-cum-evaluation was
undertaken by the World Bank in eight States in 2009. The World Bank in its report
noted that the BRGF has stimulated a process of strengthening of Panchayati Raj
Institutions/ULBs, particularly in backward States and districts, and laid the foundation
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for achieving several of its objectives. NITI Aayog (erstwhile Planning Commission)
had also undertaken an evaluation study of BRGF covering the period 2006-07 to
2010-11 in 16 States. The evaluation study looked into various aspects of the
Programme including financial and physical progress, role of PRIs, convergence of
resources from various schemes, accrued benefits to the target group/area, training,
monitoring mechanism, etc., and assessed the impact of the Programme on the

beneficiaries.



Statement-1

Details of total funds released to States/UTs including Capacity Building and Training (CB&T) and expenditure incurred
on CB&T during the FY 2013-14 to 2016-17 under Rajiv Gandhi Panchayat Sashaktikaran Abhiyan (RGPSA)/RGSA

Sl.  State/UTs FY 2013-14 FY 2014-15 FY 2015-16 FY 2016-17
No. Released*  Expenditure Released* Expenditure Released* Expenditure Released*  Cumulative
incurred in incurred in incurred in Expenditure
CB&T CB&T CB&T including
CB&T
1 2 3 4 5 6 7 8 9 10
1.  Andhra Pradesh 41.6 8.28 24.19 1.82 12.50 19.21 91.61 -
2. Arunachal Pradesh 8.71 0.22 7.72 0 - 1.29 0 -
3. Assam 16.65 5.50 26.04 2.70 17.08 9.08 49.08 16.43
4. Bihar 8.61 - 63.67 - - - -
5. Chhattisgarh 25.73 2.63 11.4 - 14.64 4.51 42.62 16.24
6. Gujarat 31.65 12.79 1.06 1.33 - - 33.38 -
7. Haryana 2.93 18.78 1.54 - - -
8. Himachal Pradesh 15.84 2.00 15.26 0.18 2.48 2.54 -
9. Jammu and Kashmir 9.45 0.89 8.58 0.64 - 1.45 -
10.  Jharkhand 16.45 - 16.2 1.74 9.49 8.37 20.9 -
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I1.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.

Karnataka
Kerala
Madhya Pradesh
Maharashtra
Manipur
Mizoram
Odisha
Punjab
Rajasthan
Sikkim

Tamil Nadu
Telangana
Tripura

Uttar Pradesh
Uttarakhand
West Bengal

Dadra and Nagar

Haveli

25.56
16.58
42.83
83.17

1.6

28.73
7.97
15.45
3.15
58.14
34.64
9.09
42.37
5.47
8.23

3.68

12.15

0.46

1.09

4.16

0.40

5.99

6.17

6.30

46.8
14.49
37.46
34.76

5.42

2.48

32.92

11.56
6.85
20.16
29.94
2.36

13.04
27.71
1.09

5.78
2.00
33.21
19.15
1.70

2.39

1.50
0.45
0.90
13.18

32.71

10.80
4.50
5.40

2.69
4.48
1.26
8.96
13.13
1.35
11.00
3.09
9.91

9.96
8.96
19.53
1.29
1.32
0.59
1.63

0.47

6.64
2.77
18.96
7.18
13.15

15.08
8.55
41.83
21.17
9.82
6.22

20.01

22.27
2.33
27.32
43.38
53
39.87
13.21
21.85

30.33

4.81

4.33

6.42

14.48
4.08
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1 2 3 4 5 6 7 8 9 10
28. Daman and Diu - 1.51 - - - -
29. Goa - - 1.06 0.24 1.38 -
30. Chandigargh - - 0.29 - -
31. Lakshadweep - - - 1.65 - -

ToTAL 560.60 72.70 481.45 92.48 168.47 139.14 544.20 97.12

* released denotes total released for CB&T, institutional infrastructure, HR for institutional infrastructure, PESA, e.governance, Programme Management and IEC.

[VHEVS VAIVY] 0} SdoMSUy UMY 97T

suonysangy paLivisun



Written Answers to

[6 February, 2017]

Statement-I11

Unstarred Questions 227

State-wise details of releases and utilization reported by States under the Capacity

Building component of BRGF Programme

(Amount: X in crores)

SIL. State 2013-14 2014-15 2015-16 2016-17
No.
Funds Utilisation Funds Utilisation Funds  Utilisation
Released Reported Released Reported Released Reported
1 2 3 4 5 6 7 8
1. Andhra Pradesh 0.00 0.00 0.00 0.00 BRGF Programme
2. Arunachal Pradesh 000 000 000 000 delinked from the
budgetary support
3. Assam 8.41 0.00 0.00 0.00 of the Central
Bihar 0.00 0.00 0.00 0.00  Government w.e.f.
5. Chhattisgarh 0.00 0.00 0.00 0.00 2015-16.
6. Gujarat 0.00 0.00 5.04 0.00
7. Haryana 1.16 0.00 0.00 0.00
8. Himachal Pradesh 0.00 0.00 0.00 0.00
9. Jammu and 0.00 0.00 0.00 0.00
Kashmir
10. Jharkhand 0.00 0.00 20.58 0.00
11. Karnataka 0.00 0.00 0.00 0.00
12. Kerala 0.00 0.00 0.00 0.00
13. Madhya Pradesh 0.00 0.00 0.00 0.00
14. Maharashtra 10.00 7.85 6.33 0.00
15. Manipur 1.90 1.90 1.95 1.95
16. Meghalaya 0.87 0.87 2.56 2.35
17. Mizoram 0.00 0.00 1.25 0.25
18. Nagaland 0.00 0.00 4.20 0.00
19. Odisha 0.00 0.00 11.61 0.00
20. Punjab 0.00 0.00 0.69 0.00
21. Rajasthan 0.00 0.00 0.00 0.00
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1 2 3 4 5 6 7 8
22. Sikkim 0.00 0.00 0.85 0.00
23. Tamil Nadu 0.00 0.00 0.00 0.00
24. Telangana 0.00 0.00 0.00 0.00
25. Tripura 0.14 0.14 0.00 0.00
26. Uttar Pradesh 0.00 0.00 0.00 0.00
27. Uttarakhand 0.00 0.00 2.53 0.00
28. West Bengal 8.08 8.08 0.00 0.00
TotaL 30.56 18.84 57.59 4.55

Transfer of powers to Panchayats

1387. SHRI PRABHAT JHA: Will the Minister of PANCHAYATI RAJ be pleased

to state:

(a) whether States have been given discretionary powers with regard to transfer
of powers to Panchayats due to which there is no uniformity in schemes prepared

by Government along with implementation and monitoring of these schemes;
(b) if so, the details thereof;

(¢) whether the Central Government is taking any initiative to bring about
uniformity in formulation, implementation and monitoring of schemes related to

development of Panchayats in States; and
(d) if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ
(SHRI PARSHOTTAM RUPALA): (a) and (b) ‘Panchayats’ being ‘Local Bodies’ is
a State subject mandated under Part IX, and List II (State List) of Seventh Schedule
(Article 246) of the Constitution of India. Article 243G of Part IX of the Constitution
allows discretion to State Legislatures to endow, to the Panchayats with powers and
authority to enable them to function as institutions of local self-governance including
in areas illustratively listed in the Eleventh Schedule of the Constitution which is
given in Statement-I (See below). There is wide variation in the extent of devolution
of powers to Panchayats to plan, implement and monitor schemes for economic
development and social justice. The status of devolution of functions to Panchayats

by various States/UTs is given in Statement-II (See below).

+ Original notice of the question was received in Hindi.
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(¢) and (d) The Ministry of Panchayati Raj (MoPR) has finalised and shared with
States the guidelines for Gram Panchayat Development Plan (GPDP), which envisages
that the States where the Constitutional provisions of Panchayats apply, should set
up empowered committees at States, District and Block level for monitoring and
facilitation of convergent planning by the Gram Panchayats under their respective
GPDP guidelines. All Part-IX States have finalized their respective GPDP guidelines,
thereby putting in place the above arrangements which has helped in bringing synergy
between different Government schemes in terms of their planning, implementation

and monitoring.
Statement-1

Details of Eleventh Schedule of the Constitution (Article 243G)
1. Agriculture, including agricultural extension.

2. Land improvement, implementation of land reforms, land consolidation and

soil conservation.

Minor irrigation, water management and watershed development.
Animal husbandry, dairying and poultry.

Fisheries.

Social forestry and farm forestry.

Minor forest produce.

Small scale industries, including food processing industries.

N

Khadi, village and cottage industries.
10. Rural housing.

11. Drinking water.

12. Fuel and fodder.

13. Roads, culverts, bridges, ferries, waterways and other means of

communication.
14. Rural electrification, including distribution of electricity.
15. Non-conventional energy sources.
16. Poverty alleviation programme.
17. Education, including primary and secondary schools.
18. Technical training and vocational education.
19. Adult and non-formal education.

20. Libraries.
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21. Cultural activities.
22. Markets and fairs.
23. Health and sanitation, including hospitals, primary health centers and
dispensaries.
24. Family welfare.
25. Women and child development.
26. Social welfare, including welfare of the handicapped and mentally retarded.
27. Welfare of the weaker sections, and in particular, of the Scheduled Castes
and the Scheduled Tribes.
28. Public distribution system.
29. Maintenance of community assets.
Statement-11
Status of devolution of departments/subjects with functions to the
Panchayati Raj Institutions in States/UTs
Sl.  State/UT No. and names of the Departments/subjects
No. Transferred to Panchayats
Functions
1 2 3
1. Andaman and All the functions (29 subjects) have been transferred
Nicobar Islands to the PRIs
2. Andhra Pradesh 22 Government Orders (GOs) issued during
1997-2002.
Further, 10 line departments have devolved certain
powers to PRIs.
3. Arunachal Pradesh 29 subjects have been devolved. GOs covering 20
departments have been issued, but not yet implemented.
PRIs can exercise the powers of supervision and
monitoring the implementation of plans in respect of
all subjects coming under their respective jurisdiction.
4. Assam Activity-mapping done for 23 subjects. But GOs have
been issued only for 7 subjects by 6 departments.
5. Bihar Activity Mapping of 20 Departments have been

completed regarding the 29 subjects listed in the
11th Schedule of the Constitution and accordingly, all
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3

10.
11.

12.

13.

14.

15.

16.

17.

18.
19.

Chhattisgarh

Goa

Gujarat

Haryana
Himachal Pradesh

Jammu and Kashmir

Jharkhand

Karnataka

Kerala

Madhya Pradesh

Maharashtra

Manipur

Odisha

Punjab

concerned Departments have issued orders delegating

powers to the Panchayats.

Activity Mapping of 27 matters has been undertaken.
GOs not issued.

18 matters have been devolved to GPs, while 6

matters devolved to ZPs.

14 functions have been completely devolved and 5

are partially devolved.
GOs have been issued for 10 deptts.
27 out of 29 subjects have been devolved to PRIs.

State Government has issued GO notifying activity
mapping. Funds have been devolved in a limited sense.
Functionaries have been identified in the Activity
Mapping document who will assist Panchayats in
carrying out assigned functions but have not been

transferred.

Three departments, namely, Agriculture, Social Welfare
and Primary Education have devolved functions to
PRIs by Departmental Notification.

Karnataka has delegated all 29 subjects to PRI by
notifying Activity Mapping.
Activity mapping for all 29 functions done and

activities devolved to Panchayats.

GOs containing the Activity Mapping in respect
of 25 matters pertaining to 22 Deptts. have been

issued.

11 subjects have been fully devolved. For 18 subjects,

schemes are implemented by PRIs.

GOs have been issued devolving functions related to

22 Departments.
11 Departments have devolved 21 subjects.

The Devolution of 7 key Departments relating to 13

subjects approved.
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2

3

20.

21.

22.

23.

24.

25.

26.

27.

28.

29.
30.

Rajasthan

Sikkim

Tamil Nadu

Telengana

Tripura

Uttar Pradesh

Uttarakhand

West Bengal

Daman and Diu

Puducherry
Lakshadweep

Five Departments have transferred all functions up
to district level to PRIs. Fresh Activity Mapping of

above 5 Departments has been done.

All 29 subjects have been devolved as per legislation.
Activity Mapping has been conducted for 20 subjects

covering 16 Departments.

Government of Tamil Nadu has delegated supervision

and monitoring powers of 29 subject to PRIs

Certain Powers have been delegated to PRIs in respect
of 10 Departments namely: Agriculture and Agriculture
Extension, Animal Husbandry Dairy and Poultry,
Fisheries, Rural Development, Drinking Water and
Sanitation, Primary Secondary and Adult Education,
Health PHC Dispensaries and Family Welfare, Social
Welfare, Backward Class Welfare and Women and
Child Development.

So far GOs have been issued devolving irrigation
schemes, primary schools and activities related to
adult and non-formal education, women and child

development and social welfare.

16 subjects relating to 12 Departments have been
devolved to PRIs.

Master GO on transferring financial and administrative

powers on 14 subjects has been issued in 2003.

State Government agrees with transfer of 28 subjects.
14 Departments have so far issued matching GOs

transferring 27 subjects.

12 subjects have been fully devolved and 10 subjects
have been partially devolved.

22 functions have been devolved to the PRIs.

All Schemes and programmes being implemented by
five major departments, viz Education, Medical and
Health Services, Fisheries, Animal Husbandry, and
Agriculture have been transferred to the PRIs w.e.f
Ist April, 2010.
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1 2 3

31. Chandigarh A Committee constituted by the Chandigarh
Administration recommended transfer of some
functions of 12 Departments. However, the State
Government felt that such an exercise of devolving
the functions to PRIs would only be an interim
measure because fast urbanization would result in
villages becoming part of Municipal Corporation in

near future.

Note: Mizoram, Meghalaya and Nagaland are exempted from Part-IX.
* Delhi has no Panchayats.

Development support to successor States of Andhra Pradesh

388. DR. K. V. P. RAMACHANDRA RAO: Will the Minister of PLANNING

be pleased to state:

(a) whether NITI Aayog has prepared any report on development support to

successor States of Andhra Pradesh under the Andhra Pradesh Reorganisation Act;
(b) if so, the details thereof; and

(c) the present status of implementation of recommendations made by NITI
Aayog in the report?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) to (c¢) NITI Aayog has prepared a report on developmental support
to successor State of Andhra Pradesh under Andhra Pradesh Reorganisation Act,
2014 on 01.12.2015 and submitted to the Prime Minister’s Office. Based on the
provisions of the Andhra Pradesh Reorganisation Act, 2014, Report of the Fourteenth
Finance Commission, Statement of the then Prime Minister before the Parliament on
20.02.2014 and Report dated 01.12.2015 of Vice-Chairman, NITI Aayog, the Ministry
of Finance, Government of India has announced the Central Assistance to Andhra
Pradesh on 08.09.2016.

The important details in the announcement of Central Assistance to Andhra

Pradesh by Ministry of Finance are as follows:-
(i) A part of revenue gap compensation amounting to I 3979.50 crore has

already been paid and balance is being paid in annual instalments.

(i1) ¥ 2500 crore has already been paid as support for creation of new capital
of State of Andhra Pradesh and a balance of I 1000 crore would be paid

in due course.
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(iii) Providing 100% of the remaining cost of the irrigation component only of
the Polavaram Irrigation Project for the period starting from 1.4.2014, to the

extent of the cost of the irrigation component on that date.

(iv) An amount of ¥ 700 crore has already been disbursed to Andhra Pradesh
as Special Package for backward areas and further amount of I 1400 crore

would be disbursed in the coming years.

(v) In respect of educational and other institutions, the Petroleum University has
already been established. The Indian Institute of Technology, National Institute
of Technology and Indian Institute of Information Technology have already
been functioning from the temporary campuses and their main campuses are
being constructed. The Indian Institute of Science Education and Research
and the Indian Institute of Management have been established at Tirupati
and Visakhapatnam respectively. An All India Institute of Medical Sciences
has been approved at Guntur. A National Institute of Disaster Management is
being established in the State of Andhra Pradesh. A new terminal at Tirupati

airport has already been inaugurated.
Regional imbalances in the country
1389. SHRI SANJAY SETH: Will the Minister of PLANNING be pleased to state:

(a) whether Government has conducted or intends to conduct any study to find

out the regional imbalances in the country;

(b) whether regional imbalances prevalent among various States of the country
have not been removed in spite of several Central and Centrally sponsored schemes;

and

(c) if so, whether Government proposes to increase the funds allocations in those

schemes for the backward districts of these States?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERJIT SINGH): (a) and (b) The sub-continental dimensions of India, with
inherent differences in geographical parameters and historical developments, have
led to regional disparities in the levels of development of different areas, owing to
the differences in resource endowment, levels of infrastructure and socio-economic
parameters. To redress growing regional imbalances, an Inter-Ministerial Task Group
was constituted in August, 2004, which submitted its recommendation in January,
2005. This group identified 170 Districts as backward including 55 extremists affected

districts. It was also recommended for setting up a Backward District Grant Fund

+ Original notice of the question was received in Hindi.



Written Answers to [6 February, 2017] Unstarred Questions 235

over and above the then existing mechanisms. Further in May, 2013, a Committee
under the Chairmanship of the then Chief Economic Adviser Dr. Raghuram G. Rajan
was constituted to consider backwardness of the States and to suggest a Composite
Development Index for States. This Committee submitted its report on 26th September,
2013. The Committee suggested a multi-dimensional index of backwardness, which

is an average of 10 sub-components.
The details of the findings of the studies are given in the Statement.

(c) In view of the background of Regional Disparities, the Union Government’s
aim has been to promote inclusive and balanced growth. The Government has
already accepted the recommendations of the Fourteenth Finance Commission (FFC)
for increasing the share of the States in the net proceeds of Union taxes which has
significantly been enhanced from 32% to 42% which is the biggest ever increase
in vertical tax devolution/share of States in the Central divisible pool. Thus, the
recommendations of FFC will enhance the availability of funds at the disposal of
States. The higher tax devolution will allow States greater autonomy in financing
and design of schemes as per the needs and requirements including for filling the

development gap in the deficit regions.

Further, as per the recommendations of the Sub-Group of Chief Ministers and
consultations with various Ministries/Departments and other stakeholders, Government
of India have decided to rationalize the existing 66 Centrally Sponsored Schemes
(CSSs) into 28 Umbrella Schemes. The funding pattern for 8 North Eastern States
and Himalayan States of Uttarakhand, Himachal Pradesh and Jammu and Kashmir
has been kept at Centre 90% and State 10% whereas for the rest of the States this
ratio has been raised from the current level of 10% to 25% for States and 30% for
UTs of the overall annual allocation under each Scheme so that the implementation
can be better attuned to the needs of individual States/UTs.

Statement
Details of the findings of the studies conducted by Inter-Ministerial task group

Inter Ministry Task Force observed that the concept of regional disparities can
be understood in terms of unequal resource endowments, uneven human development,
inadequate infrastructure and poor budgetary resources. This Task Force in its
recommendation focused on creating a backward district fund, integrated with a district
level budget/Plan developed from below through a system of villages plans based
on the perceived needs and real capacities of these arca. This Task Force adopted
a backwardness criteria based on resource endowment and human developments

parameters related to per capita income, health indicators, education indicators physicals
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infrastructure and capacity to raise revenue etc. this Task Force identified 170 districts
of various States as backward districts and recommended for setting up a Backward
District Grant Fund over and above the then existing mechanisms for allocation of
funds. This included 8 districts of Andhra Pradesh, 8 districts of Assam, 36 districts
of Bihar, 9 districts of Chhattisgarh, 1 district of Gujarat, 17 Districts of Jharkhand,
20 districts of Madhya Pradesh, 4 districts of Maharashtra, 2 districts of Manipur, 3
districts of Meghalaya, 3 districts of Nagaland, 15 districts of Odisha, 9 districts of
Rajasthan, 30 districts of Utter Pradesh and 5 districts of West Bengal.

The Dr. Raghuram G. Rajan Committee had evolved a under development
index, which included the ten sub-components: (1) monthly per capita consumption
expenditure, (ii) education, (iii) health, (iv) household amenities, (v) poverty rate,
(vi) female literacy, (vii) per cent of SC- ST population, (viii) urbanization rate, (ix)
financial inclusion, and (x) connectivity. This report recommended that the States
that score 0.6 and above on the index are ‘least developed’ States, while States that
score below 0.6 and above 0.4 ‘less developed’ States, while State that score below
0.4 are ‘relatively developed’ States. Ten States namely, Arunachal Pradesh, Assam,
Bihar, Chhattisgarh, Jharkhand, Madhya Pradesh, Meghalaya, Odisha Rajasthan and

Utter Pradesh have been classified as “Least Development” by the Committee.
Mapping of skill requirements and gaps in training
390. SHRI SANJAY RAUT: Will the Minister of PLANNING be pleased to state:

(a) whether NITI Aayog proposes to map skill requirement and gaps in training
in the country;

(b) if so, the details of sectors that have been identified for the purpose;

(¢) whether more than 10 crore work force would enter the labour market and
would require skill training by 2022 as per 68th round of National Sample Survey;
and

(d) if so, the details thereof and the measures taken by Government in this

regard?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERJIT SINGH): (a) and (b) NITI Aayog constituted three Sub-Groups for
identifying the skill requirements/gaps in the infrastructure sectors of Power and Energy,
Transport and Telecommunication alongwith the Ministry of Skill Development and
Entrepreneurship. Subsequently, this activity was taken up as part of the Skill Plan
exercise by the Ministry of Skill Development and Entrepreneurship which included

the above infrastructure sectors also.
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(¢) and (d) Based on the 68th Round National Sample Survey on Employment-
Unemployment, the National Policy on Skill Development and Entrepreneurship, 2015
estimated that 10.4 crore fresh entrants will be entering the labour market during the
period 2015 to 2022. To improve the employable skills of the new entrants, the Ministry
of Skill Development and Entrepreneurship is implementing flagship Schemes namely
Pradhan Mantri Kaushal Vikas Yojana (PMKVY), Pradhan Mantri Kaushal Kendra
(PMKK) and Pradhan Mantri YUVA Yojana (PM-YUVA) on a pan-India basis. PMKVY
enables large number of prospective youth to take up short-term fresh training and
Recognition of Prior Learning (RPL) through accredited and affiliated training partners/
training centers. PMKVY during 2016-20 targets to provide skilling to one crore people
(60 lakh under Fresh Training and 40 lakh under RPL. Under PMKK the Government
intends to establish a model skill centre in every district for imparting skill training
to aspirational youth. The PMYY is an entreprencurship education scheme which aims
to educate and equip potential and early stage entrepreneurs; connect entrepreneurs in
enabling networks of peers, mentors, funds and business services; support entrepreneurs

through Entrepreneurship Hubs and catalyze a culture shift to encourage entrepreneurship
Criteria for identification of people below poverty line

391. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:

Will the Minister of PLANNING be pleased to state:

(a) whether the Ministry is working on any action plan to prescribe criteria for
identification of people living below poverty line, after considering all aspects, to
bring schemes to the poor;

(b) if so, the aspects covered therein and by when it's report is likely to be
presented so that benefit of schemes could be provided to poor persons by identifying
them;

(c) whether it is also a fact that Government is shying away from identifying

people living below poverty line due to which the matter is being delayed; and
(d) the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERJIT SINGH): (a) to (d) The Government of India conducted the “Socio
Economic and Caste Census (SECC), 2011” for collecting socio-economic data of
households in the rural and urban areas of the country. SECC, 2011 was carried out

by the respective State/Union Territory Governments with the financial and technical

+ Original notice of the question was received in Hindi.
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support of Government of India. Ministry of Rural Development has published data
for rural areas and decided to use SECC, 2011 data for selecting beneficiaries under
its programmes. The use of SECC data will improve the efficiency and effectiveness

of the programmes.
Financial allocation for programmes and schemes

392. SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of PLANNING be pleased to state:

(a) the steps being taken for financial allocation for various programmes and

schemes prior to the end of Twelfth Five Year Plan;

(b) the extent of success achieved in fulfilling the targets set under Twelfth Five

Year Plan during the last three years; and
(¢) the details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERJIT SINGH): (a) Financial allocation under different schemes are provided
on the basis of funds requirement estimated by the respective Ministry/Department
where the scheme rests, guidelines of individual scheme/programme, utilization of
previous release and availability of gross budgetary support etc. On the basis of the
recommendation of B.K. Chaturvedi Committee, Centrally Sponsored Schemes (CSSs)
were restructured and significantly reduced from 147 schemes to 66 schemes, included
in Central Assistance to State and UT Plan (CASP) and its mode of transfer changed
from existing different channels to be only routed through State Consolidated Fund
since financial year 2014-15. Some more changes have been witnessed after the 14th
Finance Commission’s recommendations in the area of Transfer of Resources to States.
Devolution of Central Pool of sharable taxes to the States’ has been increased to
42% from the earlier 32% and subsequently, the transfer through discretionary grants
like Special Plan Assistance (SPA), Special Central Assistance (SCA-Untied) etc. have
been discontinued with effect from financial year 2015-16. CSSs have been further
restructured to 28 umbrella schemes with effect from financial year 2016-17 and funding
pattern of these schemes has also been revised on the basis of recommendations of

the Sub-Group of Chief Ministers on rationalization of CSSs.

(b) and (c) The details of targeted allocation under Twelfth Five Year Plan for
various schemes/programmes and expenditure against them during the entire Twelfth

Plan period are given in the Statement.

+ Original notice of the question was received in Hindi.
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Details of targeted allocation under 12th Five Year Plan for various schemes/programmes and expenditure against them

during the entire 12th Plan period

® in crore)

Sectors Schemes/Programmes Allocation/Estimation ~ 2012-13 2013-14 2014-15 2015-16 2016-17
for 12th Five Year Actual Actual Actual Actual RE
Plan (2012-17)
1 2 3 4 5 6 7 8
State Development Normal Central Assistance 1,78,739 24,063 25,642 25,470 Discontinued*
Plan
Special Category Special Plan Assistance 36,436 5,523 6,480 7,287 Discontinued*
States Special CA (Untied to 63,858 10,950 10,771 9,671 Discontinued*
any project)
Central Pool for North 6,218 775 850 705 604 650
East and Sikkim
Agriculture Rashtriya Krishi Vikas 63,246 8,400 7,053 8,443 4,159 3,670
Yojana#
Special Central Border Area 10,122 1,265 1,270 1,020 990 990

Assistance

Development
Programme/ Hill Area

Development
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1 2 3 4 5 6 7 8
Irrigation Programme/North East 6,108 727 675 549 604 500
Council
Urban/Local Area  Accelerated Irrigation 91,435 6,492 4,630 3,261 3,199 1,228
Development Benefit Programme
Jawaharlal Nehru Urban 1,01,917 3,420 7,559 4,078 5,673 14,496
Renewal Mission
MPs’ Local Area 19,775 3,722 3,937 3,350 3,502 3,950
Development Programme
Balanced Regional Backward Region Grant 76,677 9,058 7,540 7,636 Discontinued*
Development Fund
Bodoland Territory 340 16 17 41 Discontinued*
Council
Elderly and National Social 48,642 7,825 9,046 7,035 8,616 9,500
Weaker Section Assistance Programme
Infrastructure Roads and Bridges 12,410 2,272 2,567 2,065 2,166 2,350
Externally Aided Various EAPs 81,912 13,914 13,353 15,445 15,270 21,300
Projects (EAP)
E-Governance National e-Governance 3,537 90 243 666 Optional scheme

Action Plan
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Tribal Development Tribal Sub-Plan 7,787 853 1,050 1,040 1,132 1,123
Grants-in-aid under 6,924 820 1,097 1,133 1,392 1,061
Article 275 (1)

UT Plans## 41,073 4,688 5,248 6,104 5,139 5,547
TotAL 8,57,786 1,04,872 1,09,027 1,04,999 52,445 66,363

*In view of increased untied funds by the 14th Finance Commission, the Union Budget with effect from 2015-16 has discontinued to provide funds under certain schemes
like Normal Central Assistance, Special Central Assistance, Backward Region Grant Funds etc.

# Rashtriya Krishi Vikas Yojana (RKVY): For the financial years 2015-16 and 2016-17, also includes

Paramparagat Krishi Vikas Yojana.

## UT Plans: For the financial years 2015-16 and 2016-17 excluding UTs without legislature.

Source: Table 3.14 of Twelfth Five Year Plan Document (Volume 1) and Union Expenditure Budget Document of different years.
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Increase in power generation
1393. SHRI MAHESH PODDAR: Will the Minister of POWER be pleased to state:

(a) whether there has been substantial increase in generation of thermal, solar,
nuclear and hydro-power during the last five years and if so, the details thereof,
year-wise; and

(b) whether various development oriented schemes have been proposed for these
power sectors at national level and if so, the details of the schemes proposed towards

generation of Power, State-wise, source-wise and capacity-wise?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) Yes, Sir. There is an overall increase in generation of Thermal, Solar,
Nuclear and Hydro power during the last five years. The details are given in the
Statement (See below).

(b) The following generation development oriented Schemes are in progress at

national level:

(i) Presently, 71000 MW Coal Based Thermal Power Plants, 13267.5 MW Hydro
Capacity, 7700 MW Nuclear Capacity (Central Sector) are under various
stages of construction. In the case of Gas Based Thermal Stations, 956.03
MW Capacity is being added.

(i) To revive and improve utilization of the stranded gas based power generation
capacity in the country, Government of India has sanctioned a scheme
supported with PSDF (Power System Development Fund) for utilization of
gas based power generation capacity for the years 2015-16 and 2016-17.
The scheme envisages supply of imported Re-gasified Liquefied Natural
Gas (RLNG) to the stranded gas based plants as well as plants receiving
domestic gas, selected through a reverse e-bidding process.

(i) UDAY (Ujwal DISCOM Assurance Yojana), a scheme for the Financial
turnaround and operational improvement of Power Distribution Companies
(DISCOMs), has been approved by the Government of India with an objective
to improve the operational and financial efficiency of the State DISCOMs,

which may enable them to procure more power from the generators.

(iv) With "24x7 Power for All" initiative taken jointly with the State Governments,
the access to electricity would increase and accordingly the electricity demand
would also increase leading to increased utilisation of power generation.
Plan for 35 States/UTs out of 36, have already been prepared and are under
implementation.

+ Original notice of the question was received in Hindi.



Statement

Details of Increase in Power Generation Report from 2010-11 to 2015-16

Category Monitored All India Actual Generation
Capacity
2015-16 % 2014-15 % 2013-14 % 2012-13 % 2011-12 % 2010-11  Overall
as on
31.12.2016 increase increase increase increase increase Iincrease
(MW) as as as as as in 2015-
compared compared compared compared compared 16 w.rt
to to to to to base
previous previous previous previous previous year
year year year year year 2010-11
Thermal 214578.06  943787.70 7.45 878320.01 10.83 792477.11 4.18 760675.80 7.32 708805.94 6.59 665008.13 41.92
Nuclear 5780  37413.62 3.63 36101.54 5.47 34227.79 4.14 32866.11 1.80 32286.56 2292  26266.40 42.44
Hydro 43139.42  121376.75 -6.09 129243.68 -4.16 134847.52 18.58 113720.29 -12.86 130509.52 14.22 114257.36 6.23
Solar 7447.92 61.95  4599.02
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Progress of rural electrification
1394. SHRI MAHESH PODDAR: Will the Minister of POWER be pleased to state:

(a) whether there has been remarkable progress in electrification of rural arcas
in the country during the last two and a half years and if so, the details thereof

vis-a-vis preceding three years; and

(b) the details of progress made, targets fixed regarding electrification in rural arcas
of Jharkhand during last two and a half years and the future plans in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) Yes, Sir. The progress of electrification of un-clectrified villages during

the last two and half years, as informed by the State Power Utilities, is as under:

SI. No. Year Target Achievement
1. FY 2014-15 1900 1405 (73%)
2. FY 2015-16 5686 7108 (125%)
3. FY 2016-17 8360 4423 (53%)

(upto 31.12.2016)

The progress of electrification of un-electrified villages during the preceding three

years are as under:

SI. No. Year Target Achievement
1. FY 2011-12 14500 7285 (50%)
2. FY 2012-13 6000 2587 (43%)
3. FY 2013-14 3300 1197 (36%)

(b) As reported by the Government of Jharkhand, there were 2,525 un-electrified
villages as on 01.04.2015. Out of these, 1,446 villages have been electrified as on
31.12.2016. Electrification of the remaining villages is targeted to be completed by
May, 2018.

As informed by the State Power Utility, the progress of rural electrification of

un-electrified villages in Jharkhand during the last two and half years is as under:

Sl. No. Year Target Achievement
1. FY 2014-15 759 161
2. FY 2015-16 1232 750
3. FY 2016-17 (upto 31.12.2016) 1314 696

+ Original notice of the question was received in Hindi.
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Estimates of electrical energy consumption
395. SHRI KIRANMAY NANDA: Will the Minister of POWER be pleased to state:

(a) whether Government has estimated the State-wise consumption of electrical

energy if all households of the country are connected to grid power;
(b) if so, the details of power required, State-wise and year-wise; and
(¢) the details of the plan to meet the targeted requirement of electrical energy?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) Yes, Sir. Government has estimated the State/UT-wise power
consumption of electrical energy under 19th Electric Power Survey (EPS). The details
of power required, State-wise and Year-wise from 2016-17 to 2021-22 are given in
the Statement (See below).

(¢c) As per the Draft National Electricity Policy (NEP), the expected Generation
capacity would be around 523 GW by March 2022 (inclusive of 175 GW of capacity
from Renewable Energy Sources). This is expected to meet the Peak Demand and
Energy Demand of 2021-22.

Statement
Details of power required State-wise and year-wise from 2016-17 to 2021-22

(A) State/UT-wise Electrical Energy Requirement (ex-bus) from 2016-17 to
2021-22 (Utilities) (MU)

State/UT 2016-17  2017-18  2018-19  2019-20 2020-21  2021-22
Delhi 31937 33070 34201 35380 36573 37778
Haryana 48991 51254 54062 57083 60336 63618
Himachal Pradesh 9726 10116 10523 10949 11394 11866
Jammu and Kashmir 14871 15543 16283 17109 18017 18819
Punjab 54118 57548 61076 64730 68502 72392
Rajasthan 73222 76569 79485 83168 87051 91216
Uttar Pradesh 108070 115688 123951 132476 141426 150797
Uttarakhand 13712 14766 15880 17007 18181 19406
Chandigarh 1876 1997 2070 2145 2223 2304
Northern Region 356521 376550 397530 420047 443704 468196
Goa 4236 4529 4802 5068 5332 5593

Gujarat 98376 105823 113187 120693 128368 136159
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State/UT 2016-17  2017-18  2018-19  2019-20 2020-21  2021-22
Chhattisgarh 27167 29171 31383 33463 35559 37840
Madhya Pradesh 68588 75209 81732 88022 94301 99871
Maharashtra 145396 153331 161926 171313 180338 189983
Dadra and Nagar Haveli 6550 7100 7653 8210 8775 9343
Daman and Diu 1991 2179 2327 2449 2577 2712
Western Region 352304 377343 403010 429217 455250 481501
Andhra Pradesh 54673 58846 63290 68034 73090 78540
Telangana 52695 61102 67680 75164 80700 84603
Karnataka 66146 69808 73636 77532 81622 85932
Kerala 24622 25875 27184 28535 29924 31371
Tamil Nadu 105923 111583 117505 123724 130189 136643
Puducherry 2990 3121 3254 3387 3521 3664
Southern Region 307047 330336 352549 376376 399047 420753
Bihar 21599 27352 28637 31017 35152 38416
Jharkhand 22847 24266 25880 27488 29052 30649
Odisha 26028 27575 29124 30302 31224 32164
West Bengal 57342 59148 61485 63979 66634 69361
Sikkim 484 520 548 577 607 638
Eastern Region 128300 138862 145674 153363 162669 171228
Assam 8997 9870 10831 11894 12959 14051
Manipur 1240 1419 1592 1769 1925 2103
Meghalaya 2094 2168 2242 2378 2470 2566
Nagaland 815 866 930 992 1059 1129
Tripura 1265 1328 1394 1456 1525 1595
Arunachal Pradesh 886 982 1089 1210 1345 1498
Mizoram 580 628 681 737 799 866
North Eastern Region 15876 17261 18758 20437 22083 23809
Andaman and Nicobar 329 356 385 414 446 475
Islands

Lakshadweep 52 54 55 57 59 62

ALl Inpia (ELectricaL  11,60,429 12,40,760 13,17,962 13,99,913 14,83257 15,66,023

ENERGY REQU[REMENT)
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(B) State/UT-wise Peak Electricity Demand (ex-bus) from 2016-17 to 2021-22
(Utilities) (MW)

State/UT 2016-17  2017-18  2018-19 2019-20  2020-21 2021-22
Delhi 6318 6541 6764 6997 7233 7471
Haryana 9428 9861 10397 10975 11596 12222
Himachal Pradesh 1555 1618 1683 1751 1822 1898
Jammu and Kashmir 2278 2414 2565 2733 2920 3095
Punjab 11551 12283 12914 13559 14216 14886
Rajasthan 11535 12070 12540 13133 13761 14435
Uttar Pradesh 16067 17379 18821 20334 21948 23664
Uttarakhand 2153 2338 2536 2739 2953 3180
Chandigarh 400 425 441 457 474 491
Northern Region 55596 58899 62279 65919 69766 73770
Goa 624 674 721 767 813 858
Gujarat 15373 16558 17734 18937 20172 21429
Chhattisgarh 4348 4697 5080 5442 5809 6208
Madhya Pradesh 10766 11805 12829 13816 14802 15676
Maharashtra 20446 22491 23953 25544 27148 28866
Dadra and Nagar Haveli 861 943 1026 1112 1201 1291
Daman and Diu 313 343 366 385 405 426
Western Region 50141 54673 58654 62728 66847 71020
Andhra Pradesh 8245 8874 9544 10259 11021 11843
Telangana 8300 10011 11262 12712 13757 14499
Karnataka 10895 11517 12169 12834 13534 14271
Kerala 4131 4341 4561 4788 5021 5263
Tamil Nadu 15412 16299 17230 18213 19240 20273
Puducherry 476 497 518 539 561 583
Southern Region 44782 48635 52171 56007 59581 62975
Bihar 3607 4733 4904 5308 6016 6576
Jharkhand 3905 4175 4378 4656 4915 5193
Odisha 4306 4560 4816 5016 5176 5340
West Bengal 10383 10817 11267 11724 12191 12688
Sikkim 129 139 146 154 162 170

Eastern Region 20883 22849 23868 25130 26633 28046
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State/UT 2016-17  2017-18  2018-19  2019-20 2020-21 2021-22
Assam 1550 1906 2091 2297 2502 2713
Manipur 232 267 303 339 372 410
Meghalaya 399 413 427 453 470 488
Nagaland 166 177 191 204 219 234
Tripura 297 315 333 351 371 391
Arunachal Pradesh 164 182 202 224 249 278
Mizoram 118 127 137 148 159 171
North Eastern Region 2810 3252 3537 3856 4170 4499
Andaman and Nicobar 67 73 78 84 91 97
Islands

Lakshadweep 10 10 10 11 11 11
ALL InpiA (PEAK 161,834 176,897 188,360 200,696 213,244 225,751

ELECTRICITY DEMAND)

Payment of outstanding dues for works under RGGVY
396. SHRI NEERAJ SHEKHAR: Will the Minister of POWER be pleased to state:

(a) whether Government is aware that contracts awarded under RGGVY had been
distributed on sublet basis vide letter no. FLCL/MPMKVVCL/ERECTION/2010-11, to
smaller companies for erection of material/equipments of various materials for HVDS
work in MPMKVVCL-Bhopal circle under Pipariya;

(b) if so, the details thereof;

(¢) whether Government is aware that awardee companies have arbitrarily withheld
the outstanding dues of smaller companies for the said site in spite of completion

of work; and

(d) if so, the details of the action Government would take in this regard against

the erring companies?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (d) As per information furnished by Madhya Pradesh Madhya Kshetra
Vidyut Vitaran Co. Ltd. (MPMKVVCL), no contract for erection of material/equipments
of various materials for HVDS work in MPMKVVCL-Bhopal circle under Pipariya
has been awarded to smaller companies under Rajiv Gandhi Grameen Vidyutikaran
Yojana (RGGVY) now subsumed under Deen Dayal Upadhyaya Gram Jyoti Yojana
(DDUGIJY).
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Power generation in the country

397. SHRI P. BHATTACHARYA:
SHRIMATI RAJANI PATIL:

Will the Minister of POWER be pleased to state:

(a) the total power generated from various sources in the country during the

last three years, source-wise, year-wise and State/Union Territory-wise;

(b) whether there has been acute shortage of power in various parts of the

country resulting in various industries being at the verge of closure;

(c) if so, the details thereof along with the reasons therefor, State and Union

Territory-wise; and
(d) the steps taken or being taken to meet the situation?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) The details of total power generated from various sources in the country
during the last three years’ source—wise, year-wise and State/Union Territory-wise are

given in the Statement (See below).
(b) and (¢) No, Sir.

(d) The following steps have been taken to augment power availability in the

country:

(1)  During the 12th Plan period (2012-17), a capacity addition of about 92,415
MW against the target of 88,537 MW from the conventional sources and
about 22,279 MW as against the target of 30000 MW from renewable

sources have been achieved, till 31st December, 2016.

(i1))  Adequate supply of the domestic coal to power plants has been ensured.
The growth of domestic coal supply to power plants has been around 1.6%
during the period April-December, 2016 over the corresponding period

during the previous year.

(iii) During the 12th Plan period (2012-17), 1,04,640 ckm as against the target
of 1,07,440 ckm of transmission lines and 2,96,933 MVA as against the
target of 2,82,750 MVA of transformation capacity have been completed,
till 31st December, 2016.

(iv) The Government of India has taken an initiative to prepare State specific
Action Plans for providing 24X7 Power For All (PFA) in partnership with
the States.
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)

(vi)

(vii)

(viii)

(ix)

Two new Schemes have been launched by the Government of India, namely,
Deendayal Upadhyaya Gram Jyoti Yojana (DDUGJY) and Integrated Power
Development Scheme (IPDS) for strengthening of sub-transmission and
distribution networks and for segregation of agricultural feeders to give

adequate and reliable supply and reduce line losses.

The Government of India has taken several steps to promote energy

conservation, energy efficiency and other demand side management measures.

The Central Government has notified Ujjwal Discom Assurance Yojana
(UDAY) Scheme on 20.11.2015 for Operational and Financial Turnaround
of DISCOMs.

Government of India has taken steps for expeditious resolution of issues
relating to Environmental and forest clearances for facilitating early

completion of generation and transmission projects.

The Government of India has launched a scheme by providing support
from Power System Development Fund (PSDF) for operationalisation of

stranded gas based generation.



Details of Source-wise and State-wise generation of Power from 2013-14 to 2016-17 (up to Dec. 2016)

Statement

Category State Monitored Generation (MU)
Capacity as on 2016-17 2015-16 2014-15 2013-14
31.12.2016 (MW) (upto-Dec. 16)*
1 2 3 4 5 6 7
Hydro BBMB 2866.3 8767 11818.9 10599.78 12125.01
Himachal Pradesh 6733.02 24559.41 27087.49 23319.13 21680.66
Jammu and Kashmir 3119 12749.74 15136.15 14485.02 12426.79
Punjab 1051 2859.22 4327.84 4039.07 3913.52
Rajasthan 411 601.48 1033.8 863.33 1059.98
Uttar Pradesh 501.6 915.77 935.08 1247.69 1241.73
Uttarakhand 3756.35 11246.34 12765.92 11439.22 11025.01
SuB TotaL 18438.27 61698.96 73105.18 65993.24 63472.7
Chbhattisgarh 120 148.08 3233 258.18 251.51
Gujarat 1990 3462.25 2951.85 3811.58 7106.29
Madhya Pradesh 2395 5842.68 4869.82 6299.75 9215.93
Maharashtra 2887 3934.62 4700.37 5287.88 6255.03
SuB TotaL 7392 13387.63 12845.34 15657.39 22828.76
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2 3 4 5 6 7
Andhra Pradesh 1100 638.01 671.33 1862.48 2026.57
Karnataka 3657.4 4417.27 7479.37 13160.29 13026.82
Kerala 1881.5 3223 6363.75 6852.65 7708.18
Tamil Nadu 2203.2 2048.26 4474.27 5058.95 4994.75
Telangana 2766.6 1513.22 1515.47 4400.92 4502.16
SuB TotaL 11608.7 11839.76 20504.19 31335.29 32258.48
DVC 143.2 220.18 176.51 267.3 225.63
Jharkhand 130 30.13 51.24 33.73 109.53
Odisha 2142.25 3879.8 4910.34 6919.49 7547.45
Sikkim 765 3647.24 3551.92 3345.29 2945.38
West Bengal 1278 2328.95 2025.33 2149.81 1395.56
Sus TotaL 4458.45 10106.3 10715.34 12715.62 12223.55
Arunachal Pradesh 405 1142.86 1280.25 1109.48 980.94
Assam 325 1305.04 1190.68 1031.89 1215.95
Manipur 105 627.88 536.64 372.44 639.84
Meghalaya 332 842.26 1035.99 863.15 981.61
Nagaland 75 243.16 163.14 165.15 245.71
Sus TotaL 1242 4161.2 4206.7 3542.11 4064.05
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Bhutan (IMP) 5456.68 5244.21 5007.74 5597.9
5456.68 5244.21 5007.74 5597.9
Hypro TotAL 43139.42 106650.53 126620.96 134251.39 140445.44
Thermal Delhi 3048.4 5180.78 6206.1 8722.83 8637.67
Haryana 5971.59 15118.09 22247.14 28748.61 26374.22
Jammu and Kashmir 175 0 0 0 0
Punjab 6540 18577.27 19015.05 18921.83 16817.97
Rajasthan 8863.13 32578.78 44494 31 45600.2 35558.25
Uttar Pradesh 21876.14 87203.87 106961.85 107763.51 107897.78
Uttarakhand 450 445.97
SuB TotaL 46924.26 159104.76 198924.45 209756.98 195285.89
Chhattisgarh 20308 76460.44 89189.99 79452.39 70678.61
Goa 48 0 0 12.61 241.32
Gujarat 23657.41 71420.13 99937.24 98197.56 86339.97
Madhya Pradesh 17065 66288.61 90870.68 68912.72 50430.94
Maharashtra 26696 74684.34 102154.92 91751.44 78560.37
SuB TotaL 87774.41 288853.52 382152.83 338326.72 286251.21
Andhra Pradesh 15247.2 47737.86 57559.26 43382.94 43500.28
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2 3 4 5 6 7
Karnataka 7314.42 22286.68 32401.17 30540.83 29798.63
Kerala 693.54 62.25 289.59 1181.52 1541.62
Puducherry 32.5 183.32 227.59 102.14 256.97
Tamil Nadu 14638.88 53174.38 66460.8 61132.31 55100.82
Telangana 6682.5 28842.41 35352.73 36501.05 34650.71
SuB TotaL 44609.04 152286.9 192291.14 172840.79 164849.03
Andaman and Nicobar 40.05 151.52 182.85 153.76 171.49
Islands
Bihar 4535 18271.76 20827.01 18272.27 14939.36
DVC 7770 24498.02 27853.42 25283.81 27889.66
Jharkhand 2825 11212.25 15882.43 14588.15 14235.65
Odisha 8880 38873.63 52311.46 44412.95 38664.74
West Bengal 9175 37150.3 44921.29 47592.21 44674.32
SuB TotaL 33225.05 130157.48 161978.46 150303.15 140575.22
Assam 877.2 3371.74 3331.44 3267.95 3149.27
Manipur 36 0 0 0 0
Tripura 1132.1 4303.45 5109.38 3824.44 2366.49
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SuB TotaL 2045.3 7675.19 8440.82 7092.39 5515.76

THERMAL TOTAL 214578.06 738077.85 943787.7 878320.03 792477.11
Nuclear Rajasthan 1180 5283.3 8419.24 7722.39 9233.13
Uttar Pradesh 440 2404.05 3432.6 2890.54 2703.5

SuB TotaL 1620 7687.35 11851.84 10612.93 11936.63

Gujarat 440 0 2028.17 3529.4 3752.43

Maharashtra 1400 7864.3 10389.14 10269.89 9884.54

SuB TotaL 1840 7864.3 12417.31 13799.29 13636.97

Karnataka 880 4809.77 7672.71 6462.17 6539.06

Tamil Nadu 1440 7871.91 5471.76 5227.15 2115.13

2320 12681.68 13144.47 11689.32 8654.19

NucLEAR ToTAL 5780 28233.33 37413.62 36101.54 34227.79
GranDp ToTAL 263497.48 872961.71 1107822.28 1048672.96 967150.34

*Provisional Based On Actual-Cum-Assesment

Note: 1. Generation from conventional sources (Thermal, Hydro and Nuclear) stations of 25 MW and above only.

2. Figures given above indicate gross generation of all power stations (Central, State and Private Sector) located geographically in the respective State/UT.
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Coverage of DDUGJY

398. SHRIMATI RANEE NARAH: Will the Minister of POWER be pleased to
state:

(a) the total number of un-electrified villages to be covered under the Deen
Dayal Upadhyaya Gram Jyoti Yojana (DDUGJY);

(b) the total number of BPL housecholds being covered under DDUGIJY;
(c) the total number of projects for un-electrified villages under DDUGJY; and
(d) the total cost of projects under DDUGJY?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) Since 1st April, 2015, a target of 17,741 un-electrified villages remains
to be covered under Deen Dayal Upadhyaya Gram Jyoti Yojana (DDUGJY);

(b) Under DDUGJY, 4.27 crore Below Poverty Line (BPL) households have been
sanctioned.

(c) 5,775 projects have been sanctioned under DDUGJY up to 15.01.2017, for

various rural electrification works, including electrification of un-electrified villages.

(d) The project cost of DDUGJY is X 75,893 crore including its RE

component.
Electricity generation and losses
399. SHRIMATI KANIMOZHI: Will the Minister of POWER be pleased to state:

(a) the quantum of electricity generated, distributed, sold and lost in the country
during last three years; and

(b) the measures/schemes taken by Government to minimize the transmission

and distribution loss of electricity?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) The details of quantum of electricity generated, distributed, sold and
lost in the country, during last three years i.e. 2013-14, 2014-15 and 2015-16 are

given in the Statement (See below).

(b) Two new Schemes have been launched by the Government of India, namely,
Deendayal Upadhyaya Gram Jyoti Yojana (DDUGJY) and Integrated Power Development
Scheme (IPDS) for strengthening of sub-transmission and distribution networks and
for segregation of agricultural feeders to give adequate and reliable supply and reduce

line losses.
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In addition to the above, under Ujjwal Discoms Assurance Yojana (UDAY)
Scheme, it is targeted to reduce Aggregate Technical and Commercial (AT&C) loss
to 15% by 2018-19.

Statement

Details of All India Electrical Energy Generated, Purchased,

Sold and Losses incurred during the last three years

Sl.  Item Energy (GWh)
No. 2013-14 2014-15 2015-16%*

1. Gross Energy Generated (Utilities) 1026648.58 1116849.92 1167584.03

2. Energy Used in Power Station 70160.66 76268.03 79302.46
Auxiliaries
3. Net Energy at Bus Bars (1-2) 956487.92 1040581.88 1088281.57
4. Energy Purchased from Non-Ultilities 14000.73 13196.69 13919.5
5. Energy Imported from Other Country 5597.90 5007.74 5244.21
6. Energy Available (3+4+5) 976086.55 1058786.32 1107445.28
7.  Energy Export to Other Countries 1651.00 4432.76 5150.3
8. Net Energy Available for Supply (6-7) 974435.55 1054353.55 1102294.98
9. *Energy Sold to Ultimate Consumers 75190825 814250.01 861864.02
10. Energy loss in Transformation, 222527.30  240103.54  240430.96
Transmission and Distribution and (22.84%) (22.77%) (21.81%)

Unaccounted for (8-9)

*Includes metered and assessed supply to agricultural consumers.

**Provisional data for the year 2015-16
Acceptability of LED bulbs
t400. SHRI PRABHAT JHA: Will the Minister of POWER be pleased to state:

(a) whether LED bulbs are becoming better and acceptable all over the country

for domestic lighting due to its lower energy consumption and good quality;
(b) if so, the details thereof;

(c) whether there has been substantial reduction in prices of LED bulbs during

the last two years and further reduction is also expected; and

(d) if so, the details thereof?

+ Original notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) LED bulbs are becoming better and acceptable all over the
country for domestic lighting purpose due to its lower energy consumption and good
quality. This can be seen by the improvement of Lumen efficacy of LEDs which was
about 5 lumen/watt in late 1990s and is presently above 100 lumen/watt. Under the
Unnat Jyoti by Affordable LEDs for All (UJALA) scheme launched on 5th January,
2015 which is being implemented by Energy Efficiency Services Limited (EESL), a
joint venture company of four Public Sector Undertakings under the Ministry of Power,
EESL has distributed 20.48 crore LED bulbs across the country, as on 02.02.2017,
resulting in estimated energy savings of 26.6 Billion KWh per year. Technical
specification of the LED bulbs being distributed under the scheme has also been

enhanced from 7 watt to 9 watt and 85 lumen/watt to 100 lumen/watt respectively.

(¢) and (d) EESL aggregates the demand across the country and does bulk
procurement. This has resulted in reduction of approximately 88% in procurement
prices of LED bulbs by EESL from X 310/- to ¥ 38/- per bulb (retail price reduced
from ¥ 550/- to ¥ 65/-) during February, 2014 to January, 2017.

Stressed power projects

401. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of POWER be

pleased to state:

(a) whether Government has identified stressed power projects of various public

and private sector companies;

(b) if so, the details thereof State/UT-wise, company-wise and project/

capacity-wise along with the amount stuck in these projects, as on date;

(c) the number of such projects acquired by public and private sector companies
during each of the last three years and the current year, company-wise and

project-wise;

(d) whether Government has asked banks and cash rich public sector companies

to float reconstruction fund to buy stakes in such stressed power projects; and
(e) if so, the details thereof along with the response of these Banks/Companies?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) 17 under construction thermal power projects aggregating to a
capacity of 18420 MW stalled due to financial issues, State/UT-wise, Company-wise
and Project/Capacity-wise along with the cost and amount spent on these power

projects are given in Statement-I (See below).
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The details of the 17 stressed gas based power projects due to various reasons,
aggregating to a capacity of 11154.38 MW are given in Statement-II (See below).

The details of 20 stressed Hydro Electric Projects aggregating to a capacity of
6329 MW due to financial issues indicating State, Capacity, Expenditure till date,

reasons for their stuck up are given in Statement-III (See below).

(¢) During the last 3 years and the current year, one stalled hydro project viz.
Teesta-III HEP (6x200=1200 MW) in Sikkim by M/s. Teesta Urja Limited (TUL)
being earlier executed in private sector was acquired by Government of Sikkim
in August, 2015 by increasing its shareholding in TUL from 26% to 51%. Works
re-started in October, 2015 and presently, 5 units of the project have been commissioned

and the balance units are scheduled for commissioning by March, 2017.

Also, PFC as a Lead Financial Investor along with six lenders in the consortium
viz., Rural Electrification Corporation Limited (REC), Housing and Urban Development
Corporation Limited (HUDCO), National Insurance Corporation Limited (NIC), Dena
Bank, IFCI Ltd and Edelweiss ARC have acquired majority equity of 51% of shares
of Shree Maheshwar Hydel Power Corporation Ltd. w.ef June 01, 2016, through
partial invocation of pledged shares as well as partial conversion of PFC’s sub-debt

into equity.

(d) and (e) Yes, Sir. Government of India, on 28.06.2016, has asked Power
Finance Corporation Ltd. (PFC) and Rural Electrification Corporation Ltd. (REC) to
explore possibility for creation of Stressed Asset Equity Fund and Stressed Assets

Lending Fund.



Statement-1

Details of under construction Thermal Power Projects stalled due to financial issues

SI.  State Project Name/Impl. LOA Unit  Cap. (MW) Org. Ant. Cost of the Expenditure
No. Agency Date No. Comm. Comm. Project (As per
Sched. Sched. ® in information
crores) available in
CEA
 crores)
1 2 3 4 5 6 7 8 9 10
Private Sector
1. Andhra Pradesh  Bhavanapadu TPP Sep-09  U-1 660 Oct-13 17-18 9343 3785
Ph-I/East Coast Energy U-2 660 Mar-14 18-19
Ltd.
2. Bihar Jas Infra. TPS/JICPL Mar-11  U-1 660 Aug-14 19-20 11120 NA
U-2 660 Dec-14 20-21
U-3 660 Apr-15 Uncertain
U-4 660 Aug-15 Uncertain
3. Chhattisgarh Akaltara TPP Apr-09  U-3 600 Dec-12 17-18 22874 15543
(Naiyara)/KSK U-4 600 Apr-13 17-18
Mahandi Power U-5 600 Aug-13 17-18
Company Ltd. U-6 600 Dec-13 18-19
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10.

11.

Chbhattisgarh

Chhattisgarh

Chbhattisgarh

Chhattisgarh

Jharkhand

Jharkhand

Jharkhand

Jharkhand

Uchpinda TPP/ RKM
Powergen. Pvt. Ltd./
SG-China Western TG-
Habin Chaina
Singhitarai TPP Janjgir
(Vill) Champa Distt./
M/s Athena Chhattisgarh
Power Ltd.

Binjkote TPP/SKS
Power Generation
(Chhattisgarh) Ltd.

Deveri (Visa) TPP/Visa
Power Ltd.

Matrishri Usha TPP
Ph-I/Corporate Power
Ltd.

Matrishri Usha TPP
Ph-II/Corporate Power
Ltd.

Tori TPP PH-I/Essar
Power Ltd.

Tori TPP Ph-II/Essar
Power Ltd.

Jul-07

Jun-11

Mar-11

Jun-10

Dec-09

Mar-11

Aug-08

U-3
U-4

U-1
U-2

U-3

U-4

U-1

U-1
U-2

U-1
U-2
U-3

360
360

600
600

300
300

600

270
270

270
270

600
600
600

Feb-13
Jul-13

Nov-14
Feb-15

Feb-14
May-14

Aug-13

May-12
Jun-12

Feb-13
Mar-13

Jun-13
Jan-15
Oct-17

Mar-17
May-17

Mar-17
Sep-17

Uncertain

Uncertain

Uncertain

17-18
17-18

Uncertain

Uncertain

Uncertain
Uncertain

Uncertain

10377
(including
Unit-1&2)

8443

7940
(including
Unit-1&2)

6190

2900

3182

5700

2500

10292
(including
Unit-1&2)

6092

3820
(including
Unit-1&2)

2077

3120

2207

3883

246

0] SUdIMSUY UDJILAY

[L10T Areniqoq 9]

197 Suoysongy paiivisup)



1 2 3 4 5 6 7 8 9 10
12.  Maharashtra Amravati TPP Ph-II Oct-10 U-1 270 Jul-14 20-21 6646 763
Eta(;an India Power Pvt. U-2 270 Sep-14 21.22
U-3 270 Nov-14 21-22
U-4 270 Jan-15 21-22
U-5 270 Mar-15 21-22
13.  Maharashtra Nasik TPP Ph-II/Ratan Nov-09  U-1 270 Apr-13 Uncertain 6789 712
ﬁ((iii'a Nasik Power Pvt. uU-2 270 Jun-13 Uncertain
U-3 270 Aug-13 Uncertain
U-4 270 Oct-13 Uncertain
U-5 270 Dec-13 Uncertain
14. Maharashtra Bijora Ghanmuk TPP/  Sep-11 U-1 300 Oct-17 Uncertain 3450 422
g‘;:‘;f;:zlr‘l i‘xeru . U2 300 Jan-17  Uncertain
15. Madhya Pradesh Gorgi TPP/D.B. Power Mar-11  U-1 660 Jun-13 Uncertain 3941 476
(MP) Ltd.
16. Odisha KVK Nilanchal TPP/ Nov-09  U-1 350 Dec-11 18-19 6000 1708
KVK Nilanchal U-2 350 Jan-12 Uncertain
U-3 350 Mar-12 Uncertain
17. Odisha Malibrahmani TPP/ Jun-10  U-1 525 Dec-12 17-18 6330 5329
MPCL U-2 525 Feb-13 17-18
TotaL 18420
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Details of Gas Based Power Plants stressed due to Gas Shortage, PPA and Fund constraints

A. Commissioned Projects

Statement-I11

Sl.  State Project Name and Commissioning Capacity =~ Lead  Cost of the Expenditure* Broad Category(ies)
No. Developer Status lenders Project (R crores)  of stress
R crores)

1 2 3 4 5 6 7 8 9

1. Andhra Pradesh Gautami Power Commissioned 464 MW  IDFC 1935 1685 * Gas shortage
Project (GVK Group)

2. Andhra Pradesh Lanco Kondapalli Commissioned 1466 MW  Axis Not Not * QGas shortage
CCPP Lanco Bank Available Available
Kondapalli Power Ltd.

3.  Andhra Pradesh Konaseema Gas Commissioned 445 MW  IDBI 2035 2035 * Gas shortage
Power Project
(Konaseema Gas
Power Ltd.)

4. Andhra Pradesh GVK CCPP GVK Commissioned 220 MW  IDBI Not Not * Gas shortage
Industries Ltd. Available Available

5. Andhra Pradesh Jegurupadu Extension Commissioned 220 MW  IDBI Not 483 *  Transmission
Project (Phase II) Available constraints in

(GVK Group)

the Southern
region.
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1 2 3 4 5 6 7 8 9
6. Andhra Pradesh GMR Rajahmundry Commissioned 768 MW  IDBI 4840 220.42 * QGas shortage
Energy Ltd. (IDBI
outstanding
as on
31.08.2016)
7. Gujarat DGEN Mega Power  Commissioned 1200 MW  SBI 5500 5517 e PPA: 2 x 387
Project (Torrent MW tied up
Power) « Gas shortage
8. QGujarat Unosugen CCPP Commissioned 382.5 SBI 1833 1803 *+ PPA: 278 MW
(Torrent Power) MW tied up and 95
MW untied
* Gas shortage
9. Maharashtra Pioneer Gas Power Commissioned 388 MW  IFCI 1776 1237 * QGas shortage
Ltd (Pioneer Gas +  Part PPA signed
Power Ltd)
10. Maharashtra Ratnagiri Gas Power  Commissioned 2150 MW  IDBI 12786 1961 (IDBI + Gas shortage
Project, (Ratnagiri outstanding
Gas and Power Pvt. as on
Ltd) 31.08.2016)
11. Uttarakhand Kashipur CCPP-I, Commissioned 225 MW IFCI 1266 1088 * QGas shortage

Block—1 (Sravanti
Energy)

0] SAdMSUY UDNLIY $9T
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12.  Uttarakhand Gamma CCPP Commissioned 225 MW 1156 1058 * Gas shortage

TotaL 8153.5 MW

*As per information available in CEA

B. Projects to be commissioned

0] SUdIMSUY UDJILAY
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Sl.  State Project Name and  Commissioning  Capacity  Lead Cost of  Expenditure* Broad Category(ies) of
No. Developer Status lenders the Project R Crs.) stress
® Crs.)
1.  Andhra Panduranga CCPP Ready to 116 MW Andhra 647 730 * Not availability of Gas
Pradesh (Panduranga Power) commission Bank
2. Andhra Samalkot Power Implementation 2400 MW  IDBI 10500 8234 * Gas shortage
Pradesh Project (Reliance of the project «  Fund Constraint
Power) has been
stopped.
3. Telangana Astha CCPP 2018-19 34.88 MW 214 107 * Gas shortage
4.  Uttarakhand Beta CCPP (BIPL) 2016-17 225 MW  PNB 1254 1186 * (Gas shortage
« No PPA
5. Uttarakhand Kashipur CCPP-II, 2016-17 225 MW  IFCI 1300 911 * Qas shortage
Block—2 (Sravanti e No PPA
Energy) * Funds constraints
TotAL 3000.88 MW

*As per information available in CEA
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Statement-I111

Details of stalled under construction Hydro Electric Projects

SI.  Name of Project/ State Likely Expenditure  Reasons for Stuck up Remedial Steps taken by
No. Executing Agency/ Commissioning  (till date) Government/Developer
Capacity (MW)/ ] crore)
Estd. Cost
® crore)
1 2 3 4 5 6 7

Central Sector

1. Lata Tapovan, Uttarakhand 4 years after 146 Construction work The matter is sub-judice.
NTPC Limited restart of stopped vide Hon’ble
3x57=171 MW works. Supreme Court order
1527.00 dated 7.5.14.

2. Subansiri Lower Arunachal 4 years after 8766.63 -Since 16.12.2011 Resumption of works: Hon’ble
NHPC Limited Pradesh/Assam restart of works stopped due to  MoS (IC) for Power, Coal and
8x250=2000 MW works. agitation by various New and Renewable Energy
17435.15 activists, fearing dam and Hon’ble MoS (IC) for Skill

safety and downstream Development, Entrepreneurship,
impacts of dam. Youth Affairs and Sports had

-Case in Hon’ble NGT, taken meeting with Expert Group
Kolkata bench. of Assam on 10.12.2014 and with

various Stakeholders of Subansiri

0] SAdMSUY UDNLIY 99T
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Lower Project on 11.12.2014 to
discuss the issues. As decided

in the meeting, a Committee
designated as “Project Oversight
Committee” (POC) consisting of
4 Experts from the Expert Group
of Assam and 4 Experts from
Government of India has been
constituted, which is an on-going
Committee to provide guidance/
oversight to examine and resolve
the various issues relating to the
project as also to oversee their
compliance along with project
implementation. Separate reports
have been submitted by POC
members from the Expert Group
of Assam and POC members of
GOI in Jan./ Feb.’16 respectively.
Matter in National Green
Tribunal (NGT): Matter related
to Subansiri Lower HEP is being
heard by Hon’ble National Green
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Tribunal (NGT), Kolkata. On
hearing dated 11th Dec’l15,
Hon’ble NGT allowed NHPC to
undertake emergency maintenance
work for safety and protection
of the public and the property.
However, Hon’ble NGT ordered
that no construction work to

the project be done. Further, as
desired by Hon’ble NGT, both
the reports submitted by POC
have been submitted to Hon’ble
NGT on 5th April, 2016 by MoP.
Next hearing in NGT will be
held on 8th and 9th February,
2017.

Signing of MoA with
Government of Assam: Signing
of MoA with State of Assam is
pending.
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State Sector

Kashang-II and III
HPPCL

2x65 = 130 MW
1079.80 (including
cost of Kashang I
HEP)

(1 unit already

commissioned)

Himachal
Pradesh

4 years after
restart of

works.

1011.84
(including
expenditure
of Kashang
I HEP)

-Works on KK Link
tunnel could not start
since 2011, due to
two separate cases
(one for Environmental
clearance and another
for Forest clearance)
were pending in

NGT. The case

of Environmental
clearance has been
decided in favour of
HPPCL, whereas in
the case of Forest
clearance, it has been
directed by the NGT
that matter shall be
placed before Gram
Sabha in the presence
of a Justicial Officer.
The entire proceeding
shall be completed not
later than three months
from the date

Matter is Sub-judice.

0] SUdIMSUY UDJILAY

[L10T Areniqoq 9]

697 SUOLISING PaLIDISUN



2 3 4 5 6 7

of commencement
of proceeding of
Gram Sabha. HPPCL
shall then submit

the report to NGT.
The application for
challenging the NGT
decision has been
filed in the Hon’ble
Supreme Court by
HPPCL which has
now been withdrawn
on the direction

of Government of
Himachal Pradesh on
dated 08.09.2016.

Shahpurkandi Irr.  Punjab 4 years after 517.17 - Works of Dam (J&K A meeting at the level of
Deptt., Pb. and restart of side) stopped since Chief Secretaries was held on
PSPCL works. 30.08.2014 due to 20.02.2015 at Jammu. Issue yet
3x33+3x33+1x8 inter-State disputes to be resolved.

=206 MW between Punjab and

2285.81 J&K Government.
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Thottiyar

KSEB 1x30+1x
10=40 MW
150.02

Pallivasal
KSEB
2x30=60 MW
284.69

Kerala

Kerala

4 years after
restart of
works.

4 years after
restart of
works.

52.87

183.70

-Works are almost State Government to expedite the

standstill since Nov, re-award of works.
2015. The contractor
has put forward

a proposal for
foreclosure of the
Project due to their
financial stringency
and a detailed note
regarding the same
was submitted to the
Board for approval. It
is decided to foreclose
the work and the
balance work may be
re-arranged through
open tender or through
Government approved
executing agencies

like Uralungal Labour
Contract Co-operative

Society.
- Works are almost State Government to expedite
standstill since Jan, the re-award of works.

2015. The contractor
has put forward a
proposal for
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Koyna Left Bank
PSS

WRD, Government
of Maharashtra
2x40=80 MW
1494.94

Maharashtra 4 years after
restart of

works.

334.59

foreclosure of the
Project due to their
financial stringency
and a detailed note
regarding the same
was submitted to the
Board for approval. It
is decided to foreclose
the work and the
balance work may be
re-arranged through
open tender or through
Government approved
executing agencies
like Uralungal Labour
Contract Co-operative

Society.

- Project stalled since
July, 2015. The current
expenditure on the
project has already
reached to almost

State Government to expedite

the approval of RCE.
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Private Sector

Maheshwar

Shree Maheshwar
Hydel Power
Corporation
Limited

10x40= 400 MW
6793

Madhya
Pradesh

1-% year after
restart of

works.

3135

original administrative
approved cost level
hence expenditure on
the project is stopped
and project work is
processing at very
slow rate. Revised cost
is under approval by

State Government

Works suspended since
Nov-11 due to cash
flow problem with

developer.

A High Level Committee under the
Chairmanship of Additional Chief
Secretary (Finance) GoMP, was
formed on 16th Oct, 2014 to find
ways to complete the project. The
committee has submitted its report
on 2.5.2015. The Committee has
recommended three scenarios for
commissioning the Maheshwar
Project. Under the first scenario,
another attempt to complete the
project with the present private

developer has been envisaged.
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Teesta VI

Lanco Teesta

Hydro Power Ltd.

4x125=500 MW
5400

Sikkim

3 years after
restart

of works.

3144

There is almost no
progress since April,
2014.

(Funds

Constraints)

Timeline for first Scenario has
elapsed (2nd August 2015)
without the promoter complying
with its requirements. Currently,
the process for revival of
project under second scenario
is underway which envisages
Government companies to take
over the project company with
the private developer being
kept as a minority shareholder.
Accordingly, lenders being
Government companies are
planning to acquire the majority
equity by way of conversion
of sub-debt into equity and

invocation of pledge shares.

Discussions between the various
stakeholders for finding ways to

re-start the project is underway.

In a meeting held on 17.08.2016,

High Power Committee of the
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10. Rangit-IV
Jal Power Corp. Ltd.
(JPCL) 3x40= 120
MW 1692.60

Sikkim

2%, years after
the start of

works.

816.76

Works stopped since
Oct-13 due to funds
constraints with

developer.

State Government recommended
to take over the stalled projects
in Sikkim by CPSUs. Further, all
stake holders were requested to
re-examine more options for re-

start of the project.

Discussions between the various
stakeholders for finding ways to
re-start the project is underway.
Since the promoters of the
company are unable to infuse
additional equity, so Government
of Sikkim has been requested

to increase their equity stake
from existing 26% to 51% to
facilitate further funding by the
lenders to recommence the project
activities. Further, the High
Power Committee of the State
Government has requested the
stake holders to re-examine more
options including take over by
CPSUs.
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1 2 3 4 5 6 7
11. Panan Himagiri Sikkim 4> years after 156.50 Major Civil Works Matter is sub-judice. Since there
Hydro Energy Pvt. the start of could not start since is no stay, developer likely
Ltd. 4x75 = 300 works. April, 2014 for want to start works after receipt of
MW 2021.90 of NGT Clearance NWLB clearance.
12. Ratle GVK Ratle  Jammu and S years after 1451 There is no progress Developer has requested
Hydro Electric Kashmir restart since 11th July, 2014.  Government of Jammu and
Project Pvt. Ltd. of works. (R&R issues, Local Kashmir for early termination
4x205+1x30=850 issues, Law and Order of PPA and taking over of the
MW 6257 problem, Indus Water  project. CEA has requested
Treaty etc.) Government of Jammu and
Kashmir to convey decision of
the State Government vide letter
dated 26.10.2016.
13. Tangnu Romai Himachal 4 years after 179 The developer informed
Tangnu Romai Pradesh the start of that the project
Power Generation works. suffered due to very

2x22=44 MW
255

poor geology in HRT,
due to which project
got delayed and cost
had increased. Further
Works stalled since
January, 2015 due to
fund constraints.
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14. Sorang Himachal

15.

Himachal Sorang  Pradesh
Power Ltd.

2x50=100 MW

586

Lower Kalnai Jammu and
JKSPDC Kashmir
2x24=48 MW

576.87

1 year after
the start of

works.

About 4 years

after the re-

start of works.

Not
Available

71.98

Works are stalled since
18.11.2015 due to
rupture in the surface
penstock pipe when
unit#2 was under trial

run.

The works has been
stalled due to financial
issues with contractor.
The contractor, M/s.
Coastal Projects Ltd.
has gone under CDR.

The compensation package and
funds for repair of penstock
pipe is being worked out by the
developer. Further, negotiations
with the bankers is in process to
fund the additional cost required

for carrying out repair works.

JKSPDC is working out ways

to re-start the project.

TotaL = 15 Nos. (4984 MW)
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In addition to above, the following projects are also stressed:-

Sl. Name of Project/  State Likely Expenditure Reasons for Stress
No. Executing Agency/ Commissioning (till date)
Capacity (MW) (R crores)
Estd. Cost
(X crores)

1. Phata Byung Uttarakhand 3 years. 865.99 -Works affected due to flash flood in June, 2013.
M/s. Lanco 2x38=76 -Slow pace of works.
MW 1225.53 -High tariff due to time and cost over-run.

2. Singoli Bhatwari Uttarakhand 3 years. 919.36 -Works affected due to flash flood in June, 2013.
M/s.L&T 3x33=99 - Slow pace of works.
MW 1

W 1577 - High tariff due to time and cost over-run.

3. Gongri Arunachal 3% years after 521.21 Works stopped since 2nd week of April, 2016
Dirang Energy Pvt.  Pradesh active start of due to fund flow problem with promoter/lenders.
Ltd. 2x72=144 MW works. Works restarted in July-2016 but fund constraints
1436.27 still exist.

4. Rangit-11 Sikkim 3 years after Not Available Works are stalled since 2014 due to non-release
Sikkim Hydro Power active start of of funds by lenders because of power evacuation
Ltd. 2x33=66 MW works. and land acquisition issues. Developer has to infuse
496.44 equity into the project. Meanwhile, the promoter of

the company ‘Gammon India Ltd’ is under CDR.
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Polavaram A.P. 4 years after
Polavaram Project active start of
Authority (12x80 = works.

960 MW) 16010.45

7364.06

Hence PFC is unable to disburse the loan. Talks
between developer and lenders is under progress,

however funds yet not disbursed by banks. The

developer re-started works w.e.f. September, 2016.

-Slow progress of works.
-E&M works yet to be awarded.

-Public hearing for construction of protective
embankment to be held in Odisha and
Chbhattisgarh as desired by MOEF.

TotaL = 5 Nos. (1345 MW)

GranND TotaL = 20 Nos. (6329 MW)
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280 Written Answers to [RAJYA SABHA] Unstarred Questions

Coverage of Street Light National Programme

402. SHRI D. KUPENDRA REDDY: Will the Minister of POWER be pleased

to state:

(a) whether Government has launched Street Light National Programme (SLNP)

in the country;
(b) if so, the details thereof;

(c) whether the programme is being implemented in a few States only at present,

and

(d) if so, the details thereof and the reasons therefor and by when all the States
would be covered under the programme along with the details of targets fixed and

the achievements made, so far?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (d) Hon’ble Prime Minister, on 5th January, 2015, launched the Street
Lighting National Programme (SLNP) to attain significant savings by promoting LED
based lighting, which is being implemented by Energy Efficiency Services Limited
(EESL), a joint venture company of four Public Sector Undertakings under the Ministry
of Power. There is no element of Government of India subsidy in the scheme. EESL
has evolved a service model to enable municipalities to replace conventional lights
with LEDs at no upfront cost. The resultant reduction in Energy and maintenance
cost of the municipality is used to repay EESL over a period of time. The target is
to install 3.5 crore LED street lights in all the Urban Local Bodies (ULBs) of the
country by March, 2019, which will result in avoided capacity generation of 1500
MW and save 9 billion KWh per year. The benefits likely to be accrued to the

country as a result of implementation of SLNP programme is as follows:

No of LED bulbs distributed/street lights to be 3.5 crore

replaced in 3 years
Expected annual energy savings 9 billion KWh (Approx)
Expected reduction in installed load 1500 MW (Approx)

Estimated capital investment (excluding O&M < 35,000 crore

cost) (Approx)

Annual estimated GHG emission reductions 6.2 million tonnes of CO,
(Approx)

Estimated quantum of energy saved so far as a 0.42

result of implementation (billion KWh per year)
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Participation in National LED programme by the States/UTs is voluntary. In
order to encourage States/UTs to join this programme, Ministry of Power has already
written to the States/UTs requesting them to participate in this programme. Details
of the States/UTs where SLNP Programme is presently being implemented are given

in the Statement.
Statement

State/UT-wise details regarding number of street lights replaced by LED lamps
under SLNP Programme

State/UT No. of LED street lights
Andhra Pradesh 575,625
Bihar 150
Delhi 226,718
Himachal Pradesh 12,681
Kerala 9,707
Maharashtra 24,154
Puducherry 300
Rajasthan 593,523
Telangana 2,671
Tripura 36,789
Uttar Pradesh 41,646
Assam 4,798
Gujarat 44,147
Jharkhand 2,800
Madhya Pradesh 9,407
Punjab 3,682
West Bengal 300
Jammu and Kashmir 700
Uttarakhand 500
Goa 48,306
Chhattisgarh 661

TotaL 1,639,265
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Power saving technology for buildings
403. DR. V. MAITREYAN: Will the Minister of POWER be pleased to state:

(a) whether Government has conducted any feasibility studies on introduction
of green buildings and building management projects with foreign collaboration and

funding during the last three years;
(b) if so, the details thereof;

(c) whether Government plans to introduce latest state-of-the-art technology of
LED lights and power saving technology based building management solutions in the

country;

(d) if so, the details thereof and the list of projects implemented during the last

three years in various States/UTs in the country; and
(e) the details of the funds provided for such projects, year-wise and State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) A Memorandum of Understanding (MoU) has been signed
between Bureau of Energy Efficiency (BEE), a statutory body under Ministry of Power
and Green Business Certification Inc. (GBCI), a green building rating agency. Both
the parties have jointly agreed on activities such as sharing of building energy data,
upskilling the credential of Leadership in Energy and Environmental Design (LEED)
professionals and ECBC (Energy Conservation Building Code) experts for validating
greater building energy efficiency, using tools like EDGE (Excellence in Design for
Greater Efficiencies) for equivalency with ECBC.

(c) BEE has launched voluntary star labeling programme for self-ballast omni
directional LED bulbs. BEE has also developed ECBC for the energy efficiency
improvements in the new commercial buildings sector which includes Building
Management Solutions for effective monitoring and utilization of energy resources.
Under Building Energy Efficiency Project, BEE is providing technical support for
energy efficient building design in which power saving through Building Management

Solution is also part of the project.

Besides, Energy Efficiency Services Limited (EESL), a joint venture company of
four Public Sector Undertakings (PSUs) under Ministry of Power has been implementing
a programme to install LED lamps, LED Tube Lights, LED outdoor lights and other
LED lights in buildings through retrofit programme since 2014-15.

(d) List of Projects where energy efficient LED lights have been implemented
by EESL is given below:-
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SI.  State/UT Year of No. of Name of Buildings
No. Implementation retrofitted
buildings
1. Delhi 2014-15 1 NITI Aayog
2015-16 1 Union Public Service
Commission (UPSC)
2016-17 15 Rajiv Chowk and Barakhamba

Metro Station/Vidyut Bhawan/
Loknayak Bhawan/Transport
Bhawan/Sardar Patel Bhawan/
Sewa Bhawan/West Block/
East Block/Nirman Bhawan/IP
Bhawan/Krishi Bhawan/Vigyan
Bhawan/Pushpa Bhawan/Shastri

Bhawan

2. West Bengal 2014-15 1 Bengal Chamber of Commerce
and Industry (BCC&I)

2016-17 1 Coal India Limited

3. Maharashtra  2016-17 3 Dena Bank(2)/Manganese Ore
India Ltd. (MOIL)

4. Karnataka 2016-17 1 IAS Association

5. Jammu and  2016-17 2 Jammu Assembly/Jammu

Kashmir Secretariat
6. Uttar Pradesh 2016-17 1 Inland Waterways Authority of

India (IWAI)

TorAaL 26

Projects where power saving through Building Management Solution are currently
being implemented by BEE is as follows:

e India International Institute of Democracy and Election Management
(ITIDEM), Dwarka, New Delhi.

e Jupiter Hospital, Pune, Maharashtra.

(¢) No funds have been provided to EESL by the Government to implement
such projects. The projects are implemented through ESCO (Energy Service Company)
model (i.e. investment is done by EESL and recovered through energy saving) or

Self-financing model by the building owner.
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Demand for State-specific norms under UDAY
404. SHRI C. P. NARAYANAN: Will the Minister of POWER be pleased to state:

(a) whether Government has thought of inefficiency and lack of vision in insisting
the same set of conditions on all States having very different economic, developmental

and implementational environments;

(b) whether Government realises that various electricity boards in different States

confront grossly different problems; and

(¢) whether in this background, Government would review its stand of insisting
the very same set of norms regarding UDAY and sympathetically consider the request
of the Kerala State Electricity Board Ltd. to allow it to drawn short term loans to

overcome its losses?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (c) Ujwal DISCOM Assurance Yojana (UDAY) has been evolved and
launched after extensive stakeholder consultations including Banks/Financial Institutions
(FIs) and State Governments. The scheme is optional for the States to join. The
scheme has taken into account the varying circumstances prevailing in different States.
The Government of India gives freedom to States/DISCOMs to plan their turnaround
and handholds States in addressing the State specific difficulties/implications of the
scheme at the time of finalizing the Memorandum of Understanding (MoU) under

UDAY, on a case to case basis, within the contours of the scheme.

UDAY incorporates several fiscal prudence measures on the part of the
participating States/DISCOMs, which include financing options for working capital
through Banks/FIs to a predetermined level, and issue of State/DISCOM bonds for
short term loans.

Shifting of Mannavaram project
405. SHRI T. G. VENKATESH: Will the Minister of POWER be pleased to state:

(a) whether Government is contemplating on shifting of NTPC-BHEL Power
Project Ltd. located at Mannavaram in Chittoor district of Andhra Pradesh out of

that State and if so, the details thereof and the reasons therefor;

(b) whether any representation has been received from the local people requesting
not to shift the project from Chittoor; and

(c) the steps being taken by Government to execute the project at the earliest
and quantum of funds released/being released to complete the project in a particular

time-frame?



Written Answers to [6 February, 2017] Unstarred Questions 285

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) No, Sir.

(b) A request has been received from a Hon’ble Member of Parliament not to

shift the project from Chittoor.

(¢) A capital investment of approx. I 128 crore mainly for establishing the
facilities that includes manufacturing of Coal Handling Plant (CHP) equipment, has
already been made upto 30.09.2016 by NTPC-BHEL Power Project Ltd. (NBPPL),
for which ¥ 100 crore has been contributed by its two promoter Companies (NTPC
Ltd. and BHEL). This manufacturing facility established by NBPPL at Mannavaram

has commenced commercial production from May, 2015.

Further, NBPPL has entered into a technology collaboration agreement with
M/s Dearborn Mid-West Company (DMW), USA for manufacturing and supply of
Coal Handling Plant (CHP).

Power situation in the country

406. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of POWER be

pleased to state:

(a) whether the demand of power is constantly increasing leading to an acute

shortage in the country;

(b) if so, the details of demand and supply of power during the last three years,

State-wise;

(c) the details of power generation from various sources during the last three

years, State-wise; and

(d) the details of structural reforms undertaken to improve power situation along

with the success achieved as a result thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) As reported by States, there is a marginal demand-supply gap
of only 0.7% in terms of energy and 1.6% in terms of peak in the country during
the current financial year (up to December, 2016). The State-wise details of demand
and supply of power during the last three years and the current year (April-December,

2016) are given in Statement-I (See below).

(¢) The State-wise details of power generation from various sources during the
last three years and the current year (April-December, 2016) are given in Statement-II
(See below).
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(d) Electricity is a concurrent subject. The supply of electricity to various consumers
in a State/UT is within the purview of the respective State Government/State Power
Utility. The Central Government supplements the efforts of the State Governments by
establishing power plants in the Central Sector only through Central Power Sector
Undertakings (CPSUs) for the purpose of power generation and allocating power there
from to them. Central Government provides assistance to the States/UTs through various
Schemes, like Deen Dayal Upadhyaya Gram Jyoti Yojana (DDUGJY), Integrated Power
Development Scheme (IPDS) and Power System Development Fund (PSDF).

The following steps have been taken to improve power situation in the country:

(1)  During the Twelfth Plan period (2012-17), a capacity addition of about
92415 MW as against the target of 88537 MW from the conventional
sources and about 22279 MW as against the target of 30000 MW from

the renewable sources have been achieved, till 31st December, 2016.
(i)  Adequate supply of the domestic coal to power plants has been ensured.

(i) During the Twelfth Plan period (2012-17), 1,04,640 ckm as against the
target of 1,07,440 ckm of transmission lines and 2,96,933 MVA as against
the target of 2,82,750 MVA of transformation capacity have been completed
till 31st December, 2016.

(iv) The Government of India has taken an initiative to prepare State Specific
Action Plans for providing 24X7 Power For All (PFA) in partnership with
the States.

(v)  Two new Schemes have been launched by the Government of India, namely,
Deendayal Upadhyaya Gram Jyoti Yojana (DDUGJY) and Integrated Power
Development Scheme (IPDS) for strengthening of sub-transmission and
distribution networks and for segregation of agricultural feeders to give

adequate and reliable supply and reduce line losses.

(vi) The Government of India has taken several steps to promote energy

conservation, energy efficiency and other demand side management measures.

(vii) The Central Government has notified Ujjwal DISCOM Assurance Yojana
(UDAY) scheme on 20.11.2015 for operational and financial turnaround of
DISCOMs.

(viii) Government of India has taken steps for expeditious resolution of issues
relating to environmental and forest clearances for facilitating early

completion of generation and transmission projects.

(ix) The Government of India has launched a scheme by providing support
from Power System Development Fund (PSDF) for operationalisation of

stranded gas based generation.



Statement-1

State-wise details of demand and supply of power during the last three years and the current year

(A) Power supply position in each State/UT for 2013-14

State/Region Energy Energy Surplus(+)/ Peak Peak Surplus(+)/

Requirement  Availability Deficit(-) Demand Availability Deficit(-)
(MU) (MU) (MU) (%) (MW) (MW) MW) (%)
1 2 3 4 5 6 7 8 9
Chandigarh 1,574 1,574 0 0.0 345 345 0 0.0
Delhi 26,867 26,791 -76 -0.3 6,035 5,653 -382 -6.3
Haryana 43,463 43,213 -250 -0.6 8,114 8,114 0 0.0
Himachal Pradesh 9,089 8,883 -206 2.3 1,561 1,392 -169 -10.8
Jammu and Kashmir 15,613 12,187 -3,426 -21.9 2,500 1,998 -502 -20.1
Punjab 47,821 47,084 =737 -1.5 10,089 8,733 -1,356 -13.4
Rajasthan 58,202 58,042 -160 -0.3 10,047 10,038 -9 -0.1
Uttar Pradesh 94,890 81,613 -13,277 -14.0 13,089 12,327 -762 -5.8
Uttarakhand 11,944 11,493 -451 -3.8 1,826 1,826 0 0.0
NORTHERN REGION 3,09,463 2,90,880 -18,583 -6.0 45,934 42,774 -3,160 -6.9
Chhattisgarh 18,932 18,800 -132 -0.7 3,365 3,320 -45 -1.3
Gujarat 88,497 88,488 -9 0.0 12,201 12,201 0 0.0
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1 2 3 4 5 6 7 8 9
Madhya Pradesh 49,410 49,385 -25 -0.1 9,716 9,716 0 0.0
Mabharashtra 1,26,288 1,23,672 -2,616 -2.1 19,276 17,621 -1,655 -8.6
Daman and Diu 2,252 2,252 0 0.0 322 297 -25 -7.8
Dadra and Nagar Haveli 5,390 5,388 -2 0.0 661 661 0 0.0
Goa 3,890 3,871 -19 -0.5 529 529 0 0.0
WESTERN REGION 2,94,659 2,91,856 -2,803 -1.0 41,335 40,331 -1,004 2.4
Andhra Pradesh 95,662 89,036 -6,626 -6.9 14,072 13,162 -910 -6.5
Karnataka 64,150 58,052 -6,098 -9.5 9,940 9,223 =117 -7.2
Kerala 21,577 21,052 -525 2.4 3,671 3,573 -98 -2.7
Tamil Nadu 93,508 87,980 -5,528 -5.9 13,522 12,492 -1,030 -7.6
Telangana
Puducherry 2,344 2,320 -24 -1.0 351 333 -18 -5.1
SOUTHERN REGION 2,717,245 2,58,444 -18,801 -6.8 39,015 36,048 -2,967 -7.6
Bihar 15,391 14,759 -632 -4.1 2,465 2,312 -153 -6.2
DVC 17,407 17,296 -111 -0.6 2,745 2,745 0 0.0
Jharkhand 7,143 7,007 -136 -1.9 1,111 1,069 -42 -3.8
Odisha 24,958 24,546 -412 -1.7 3,727 3,722 -5 -0.1
West Bengal 42,891 42,762 -129 -0.3 7,325 7,294 -31 -0.4
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Sikkim 413 413 0 0.0 90 90 0 0.0
EASTERN REGION 1,08,203 1,06,783 -1,420 -1.3 15,888 15,598 -290 -1.8
Arunachal Pradesh 552 517 -35 -6.3 125 124 -1 -0.8
Assam 7,544 7,062 -482 -6.4 1,329 1,220 -109 -8.2
Manipur 579 548 -31 -5.4 134 133 -1 -0.7
Meghalaya 1,794 1,604 -190 -10.6 343 330 -13 -3.8
Mizoram 446 430 -16 -3.6 84 82 -2 2.4
Nagaland 577 561 -16 -2.8 109 106 -3 -2.8
Tripura 1,195 1,144 -51 -4.3 254 250 -4 -1.6
NORTH-EASTERN REGION 12,687 11,866 -821 -6.5 2,164 2,048 -116 -5.4
ALL INDIA 10,02,257 9,59,829 -42,428 -4.2 1,35,918 1,29,815 -6,103 -4.5
(B) Power supply position in each State/UT for 2014-15
State/Region Energy Energy Surplus(+)/ Peak Peak Surplus(+)/
Requirement  Availability Deficit(-) Demand Availability
(MU) (MU) (MU) (%) MW) MW) MW) (%)
1 2 3 4 5 6 7 8 9

Chandigarh 1,616 1,616 0 0.0 367 367 0 0.0
Delhi 29,231 29,106 -125 -0.4 6,006 5,925 -81 -1.3

0] SUdIMSUY UDJILAY

[L10T Areniqoq 9]

687 SUOLISING PaLIDISUN



1 2 3 4 5 6 7 8 9
Haryana 46,615 46,432 -183 -0.4 9,152 9,152 0 0.0
Himachal Pradesh 8,807 8,728 -79 -0.9 1,422 1,422 0 0.0
Jammu and Kashmir 16,214 13,119 -3,095 -19.1 2,554 2,043 -511 -20.0
Punjab 48,629 48,144 -485 -1.0 11,534 10,023 -1,511 -13.1
Rajasthan 65,717 65,310 -407 -0.6 10,642 10,642 0 0.0
Uttar Pradesh 1,03,179 87,062 -16,117 -15.6 15,670 13,003 -2,667 -17.0
Uttarakhand 12,445 12,072 -373 -3.0 1,930 1,930 0 0.0
NORTHERN REGION 3,32,453 3,11,589 -20,864 -6.3 51,977 47,642 -4,335 -8.3
Chbhattisgarh 21,499 21,230 -269 -1.3 3,817 3,638 -179 -4.7
Gujarat 96,235 96,211 -24 0.0 13,603 13,499 -104 -0.8
Madhya Pradesh 53,374 53,082 -292 -0.5 9,755 9,717 -38 -0.4
Maharashtra 1,34,897 1,33,078 -1,819 -1.3 20,147 19,804 -343 -1.7
Daman and Diu 2,086 2,086 0 0.0 301 301 0 0.0
Dadra and Nagar Haveli 5,307 5,304 -3 -0.1 714 714 0 0.0
Goa 3,969 3,932 -37 -0.9 501 489 -12 2.4
WESTERN REGION 3,17,367 3,14,923 -2,444 -0.8 44,166 43,145 -1,021 2.3
Andhra Pradesh 59,198 56,313 -2,885 -4.9 7,144 6,784 -360 -5.0
Karnataka 62,643 59,926 -2,717 -4.3 10,001 9,549 -452 -4.5
Kerala 22,459 22,127 -332 -1.5 3,760 3,594 -166 -4.4
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Tamil Nadu 95,758 92,750 -3,008 -3.1 13,707 13,498 -209 -1.5
Telangana 43,337 40,644 -2,693 -6.2 7,884 6,755 -1,129 -14.3
Puducherry 2,402 2,376 -26 -1.1 389 348 -41 -10.5
SoUTHERN REGION 2,85,797 2,74,136 -11,661 -4.1 39,094 37,047 -2,047 -5.2
Bihar 19,294 18,759 -535 -2.8 2,994 2,874 -120 -4.0
DVC 18,222 17,728 -494 -2.7 2,653 2,590 -63 2.4
Jharkhand 7,599 7,390 -209 -2.8 1,075 1,055 -20 -1.9
Odisha 26,482 26,052 -430 -1.6 3,920 3,892 -28 -0.7
West Bengal 47,086 46,827 -259 -0.6 7,544 7,524 -20 -0.3
Sikkim 399 399 0 0.0 83 83 0 0.0
EASTERN REGION 1,19,082 1,17,155 -1,927 -1.6 17,040 16,932 -108 -0.6
Arunachal Pradesh 677 610 -67 -9.9 139 126 -13 -9.4
Assam 8,527 7,926 -601 -7.0 1,450 1,257 -193 -13.3
Manipur 705 678 -27 -3.8 150 146 -4 -2.7
Meghalaya 1,930 1,634 -296 -15.3 370 367 -3 -0.8
Mizoram 455 425 -30 -6.6 90 88 ) -2.2
Nagaland 688 661 -27 -3.9 140 128 -12 -8.6
Tripura 1,242 1,048 -194 -15.6 310 266 -44 -14.2
North-Eastern Region 14,224 12,982 -1,242 -8.7 2,528 2,202 -326 -12.9
ALL INDIA 10,68,923 10,30,785 -38,138 -3.6 1,48,166 1,41,160 -7,006 -4.7
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(C) Power supply position in each State/UT for

2015-16

State/Region Energy Energy Surplus(+)/ Peak Peak Surplus(+)/
Requirement  Availability Deficit(-) Demand Availability Deficit(-)
(MU) (MU) (MU) (%) (MW) (MW) (MW) (%)
1 2 3 4 5 6 7 8 9
Chandigarh 1,607 1,607 0 0.0 342 342 0 0.0
Delhi 29,626 29,583 -43 -0.1 5,846 5,846 0 0.0
Haryana 47,506 47,437 -69 -0.1 9,113 9,113 0 0.0
Himachal Pradesh 8,821 8,758 -63 -0.7 1,488 1,488 0 0.0
Jammu and Kashmir 16,572 14,037 -2,536 -15.3 2,544 2,158 -386 -15.2
Punjab 49,687 49,675 -12 0.0 10,852 10,852 0 0.0
Rajasthan 67,417 67,205 212 -0.3 10,961 10,961 0 0.0
Uttar Pradesh 1,06,350 93,033 -13,317 -12.5 16,988 14,503 -2,485 -14.6
Uttarakhand 12,889 12,675 -214 -1.7 2,034 2,034 0 0.0
NORTHERN REGION 3,40,475 3,24,009 -16,466 -4.8 54,474 50,622 -3,852 -7.1
Chhattisgarh 25,650 25,310 -340 -1.3 3,932 3,757 -175 -4.5
Gujarat 1,03,544 1,03,540 -4 0.0 14,495 14,448 -47 -0.3
Madhya Pradesh 62,375 62,375 0 0.0 10,902 10,902 0 0.0
Maharashtra 1,41,817 1,41,361 -456 -0.3 20,973 20,594 -379 -1.8
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Daman and Diu 2,337 2,337 0 0.0 307 307 0 0.0
Dadra and Nagar Haveli 5,925 5,925 0 0.0 740 740 0 0.0
Goa 5,120 5,119 -1 0.0 583 552 -31 -5.3
WESTERN REGION 3,46,767 3,45,967 -800 -0.2 48,640 48,199 -441 -0.9
Andhra Pradesh 50,437 50,366 -71 -0.1 7,400 7,391 -9 -0.1
Karnataka 64,302 60,971 -3,331 -5.2 10,202 9,508 -694 -6.8
Kerala 23,318 23,194 -124 -0.5 3,977 3,856 -121 -3.1
Tamil Nadu 97,277 96,586 -690 -0.7 14,190 14,171 -19 -0.1
Telangana 50,254 49,948 -307 -0.6 6,854 6,849 -5 -0.1
Puducherry 2,437 2,429 -8 -0.3 368 352 -16 -4.3
SOUTHERN REGION 2,88,025 2,83,494 -4,532 -1.6 40,030 39,875 -155 -0.4
Bihar 23,960 23,658 -302 -1.3 3,735 3,484 -251 -6.7
DVC 18,437 18,234 -203 -1.1 2,814 2,794 -20 -0.7
Jharkhand 7,735 7,560 -174 2.3 1,153 1,153 0 0.0
Odisha 26,763 26,600 -163 -0.6 4,091 4,091 0 0.0
West Bengal 47,359 47,194 -165 -0.3 7,905 7,885 -20 -0.3
Sikkim 399 399 0 -0.1 109 109 0 0.0
EASTERN REGION 1,24,653 1,23,646 -1,007 -0.8 18,169 18,056 -113 -0.6
Arunachal Pradesh 625 591 -35 -5.5 139 135 -4 -2.9
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1 2 3 4 5 6 7 8 9
Assam 8,762 8,271 -491 -5.6 1,491 1,378 -113 -7.6
Manipur 840 810 -30 -3.6 168 167 -1 -0.6
Meghalaya 1,832 1,724 -108 -5.9 400 377 -23 -5.8
Mizoram 471 455 -16 -3.3 102 101 -1 -1.0
Nagaland 755 738 -16 -2.2 140 138 -2 -1.4
Tripura 1,202 1,146 -57 -4.7 300 269 -31 -10.3
NORTH-EASTERN REGION 14,488 13,735 -752 -5.2 2,573 2,367 -206 -8.0
ALL INDIA 11,14,408 10,90,851 -23,557 -2.1 1,53,366 1,48,463 -4,903 -3.2

(D) Power supply position in each State/ UT 2016-17 upto December*, 2016
State/Region Energy Energy Surplus(+)/ Peak Peak Surplus(+)/

Requirement  Availability Deficit(-) Demand Availability Deficit(-)
(MU) MU) (MU) (%) MW) MW) (MW) (%)

1 2 3 4 5 6 7 8 9
Chandigarh 1,335 1,335 0 0.0 361 361 0 0.0
Delhi 25,214 25,185 -29 -0.1 6,342 6,261 -81 -1.3
Haryana 38,622 38,622 0 0.0 9,262 9,262 0 0.0
Himachal Pradesh 6,607 6,574 -33 -0.5 1,410 1,410 0 0.0
Jammu and Kashmir 12,861 10,415 -2,446 -19.0 2,591 2,102 -489 -18.9
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Punjab 43,770 43,770 0 0.0 11,408 11,408 0 0.0
Rajasthan 50,485 50,139 -346 -0.7 10,613 10,113 -500 -4.7
Uttar Pradesh 81,996 80,329 -1,667 -2.0 17,183 15,501 -1,682 -9.8
Uttarakhand 9,930 9,881 -49 -0.5 2,020 1,972 -48 2.4
NORTHERN REGION 2,70,822 2,66,253 -4,569 -1.7 53,372 52,612 -760 -1.4
Chhattisgarh 17,587 17,534 -53 -0.3 3,875 3,851 -25 -0.6
Gujarat 77,815 77,815 0 0.0 14,724 14,708 -16 -0.1
Madhya Pradesh 48,731 48,730 -1 0.0 11,512 11,501 -1 -0.1
Mabharashtra 1,04,610 1,04,565 -45 0.0 20,499 20,462 -37 -0.2
Daman and Diu 1,801 1,801 0 0.0 327 327 0 0.0
Dadra and Nagar Haveli 4,544 4,544 0 0.0 784 784 0 0.0
Goa 3,294 3,292 -2 -0.1 531 531 0 0.0
WESTERN REGION 2,58,381 2,58,284 -97 0.0 47,856 47,482 -374 -0.8
Andhra Pradesh 40,439 40,398 -41 -0.1 7,969 7,965 -4 -0.1
Karnataka 38,133 38,122 -11 0.0 8,284 8,284 0 0.0
Kerala 48,850 48,495 -355 -0.7 10,061 9,871 -191 -1.9
Tamil Nadu 18,087 18,054 -33 -0.2 4,132 3,996 -135 -3.3
Telangana 79,176 79,156 -20 0.0 14,823 14,823 0 0.0
Puducherry 1,946 1,943 -3 -0.2 371 368 -3 -0.7
SOUTHERN REGION 2,26,632 2,26,170 -462 -0.2 42,052 41,610 -442 -1.1
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1 2 3 4 5 6 7 8 9
Bihar 19,737 19,391 -346 -1.8 3,883 3,759 -125 -3.2
DVC 13,841 13,768 -73 -0.5 2,686 2,686 0 0.0
Jharkhand 5,942 5,917 -25 -0.4 1,498 1,498 0 0.0
Odisha 20,288 20,286 -2 0.0 4,012 4,012 0 0.0
West Bengal 37,271 37,156 -115 -0.3 7,931 7,886 -45 -0.6
Sikkim 353 353 0 0.0 112 112 0 0.0
EASTERN REGION 97,434 96,872 -562 -0.6 18,790 18,596 -194 -1.0
Arunachal Pradesh 531 518 -13 -2.4 148 140 -8 -5.4
Assam 7,092 6,817 -275 -3.9 1,673 1,633 -40 -2.4
Manipur 555 534 21 -3.8 161 157 -4 -2.5
Meghalaya 1,252 1,252 0 0.0 312 312 0 0.0
Mizoram 372 362 -10 -2.7 97 96 -1 -1.0
Nagaland 565 554 -11 -1.9 130 130 0 0.0
Tripura 1,057 1,039 -18 -1.7 284 284 0 0.0
NORTH-EASTERN REGION 11,421 11,068 -353 -3.1 2,487 2,475 -12 -0.5
ALL INDIA 8,64,690 8,58,646 -6,044 -0.7 1,59,542 1,56,934 -2,608 -1.6

* Provisional Data
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Statement-I11

Details of source-wise and State-wise generation from 2013-14 to 2016-17 (up to Dec., 16)

Category Region State Monitored Generation (MU)
Capacity as 2016-17 2015-16 2014-15 2013-14
on 31.12.2016 (upto-Dec. 16)*
(MW)
1 2 3 4 5 6 7 8

Hydro NR BBMB 2866.3 8767 11818.9 10599.78 12125.01
Himachal Pradesh 6733.02 24559.41 27087.49 23319.13 21680.66
Jammu and Kashmir 3119 12749.74 15136.15 14485.02 12426.79
Punjab 1051 2859.22 4327.84 4039.07 3913.52
Rajasthan 411 601.48 1033.8 863.33 1059.98
Uttar Pradesh 501.6 915.77 935.08 1247.69 1241.73
Uttarakhand 3756.35 11246.34 12765.92 11439.22 11025.01
NR ToraL 18438.27 61698.96 73105.18 65993.24 63472.7
WR Chhattisgarh 120 148.08 3233 258.18 251.51
Gujarat 1990 3462.25 2951.85 3811.58 7106.29
Madhya Pradesh 2395 5842.68 4869.82 6299.75 9215.93
Maharashtra 2887 3934.62 4700.37 5287.88 6255.03
WR TotaL 7392 13387.63 12845.34 15657.39 22828.76
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2 3 4 5 6 7 8
SR Andhra Pradesh 1100 638.01 671.33 1862.48 2026.57
Karnataka 3657.4 4417.27 7479.37 13160.29 13026.82
Kerala 1881.5 3223 6363.75 6852.65 7708.18
Tamil Nadu 2203.2 2048.26 4474.27 5058.95 4994.75
Telangana 2766.6 1513.22 1515.47 4400.92 4502.16
SR TotaL 11608.7 11839.76 20504.19 31335.29 32258.48
ER DVC 143.2 220.18 176.51 267.3 225.63
Jharkhand 130 30.13 51.24 33.73 109.53
Odisha 2142.25 3879.8 4910.34 6919.49 7547.45
Sikkim 765 3647.24 3551.92 3345.29 2945.38
West Bengal 1278 2328.95 2025.33 2149.81 1395.56
ER TotaL 4458.45 10106.3 10715.34 12715.62 12223.55
NER Arunachal Pradesh 405 1142.86 1280.25 1109.48 980.94
Assam 325 1305.04 1190.68 1031.89 1215.95
Manipur 105 627.88 536.64 372.44 639.84
Meghalaya 332 842.26 1035.99 863.15 981.61
Nagaland 75 243.16 163.14 165.15 245.71
NER TotaL 1242 4161.2 4206.7 3542.11 4064.05
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Import Bhutan (IMP) 5456.68 5244.21 5007.74 5597.9
ImporT TOTAL 5456.68 524421 5007.74 5597.9
Hydro Total 43139.42 106650.5 126621 134251.4 140445.4
Thermal NR Delhi 3048.4 5180.78 6206.1 8722.83 8637.67
Haryana 5971.59 15118.09 22247.14 28748.61 26374.22
Jammu and Kashmir 175 0 0 0 0
Punjab 6540 18577.27 19015.05 18921.83 16817.97
Rajasthan 8863.13 32578.78 44494 .31 45600.2 35558.25
Uttar Pradesh 21876.14 87203.87 106961.9 107763.5 107897.8
Uttarakhand 450 445.97
NR ToraL 46924.26 159104.8 198924.5 209757 195285.9
WR Chbhattisgarh 20308 76460.44 89189.99 79452.39 70678.61
Goa 48 0 0 12.61 241.32
Gujarat 23657.41 71420.13 99937.24 98197.56 86339.97
Madhya Pradesh 17065 66288.61 90870.68 68912.72 50430.94
Maharashtra 26696 74684.34 102154.9 91751.44 78560.37
WR TotaL 87774.41 288853.5 382152.8 338326.7 286251.2
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SR Andhra Pradesh 15247.2 47737.86 57559.26 43382.94 43500.28
Karnataka 7314.42 22286.68 32401.17 30540.83 29798.63
Kerala 693.54 62.25 289.59 1181.52 1541.62
Puducherry 32.5 183.32 227.59 102.14 256.97
Tamil Nadu 14638.88 53174.38 66460.8 61132.31 55100.82
Telangana 6682.5 28842.41 35352.73 36501.05 34650.71
SR TotaL 44609.04 152286.9 192291.1 172840.8 164849
ER Andaman Nicobar 40.05 151.52 182.85 153.76 171.49
Bihar 4535 18271.76 20827.01 18272.27 14939.36
DvVC 7770 24498.02 27853.42 25283.81 27889.66
Jharkhand 2825 11212.25 15882.43 14588.15 14235.65
Odisha 8880 38873.63 52311.46 44412.95 38664.74
West Bengal 9175 37150.3 44921.29 47592.21 44674.32
ER TotaL 33225.05 130157.5 161978.5 150303.2 140575.2
NER Assam 877.2 3371.74 3331.44 3267.95 3149.27
Manipur 36 0 0 0 0
Tripura 1132.1 4303.45 5109.38 3824.44 2366.49
NER TotaL 2045.3 7675.19 8440.82 7092.39 5515.76

0] Stomsuy uapigy 00§

[VHAVS VAIVY]

suonysangy paLivisun



THERMAL TOTAL 214578.06 738077.9 943787.7 878320 792477.1
Nuclear NR Rajasthan 1180 5283.3 8419.24 7722.39 9233.13
Uttar Pradesh 440 2404.05 3432.6 2890.54 2703.5

NR ToraL 1620 7687.35 11851.84 10612.93 11936.63

WR Gujarat 440 0 2028.17 3529.4 3752.43

Maharashtra 1400 7864.3 10389.14 10269.89 9884.54

WR ToraL 1840 7864.3 12417.31 13799.29 13636.97

SR Karnataka 880 4809.77 7672.71 6462.17 6539.06

Tamil Nadu 1440 7871.91 5471.76 5227.15 2115.13

SR TotaL 2320 12681.68 13144.47 11689.32 8654.19

NucLEAR TOTAL 5780 28233.33 37413.62 36101.54 34227.79
GranD ToTAL 263497.48 872961.7 1107822 1048673 967150.3

*Provisional Based On Actual-Cum-Assesment

Note:

1. Generation from conventional sources (Thermal, Hydro and Nuclear) stations of 25 MW and above only.

2. Figures given above indicate gross generation of all power stations(Central, State and Private Sector) located geographically in the respective State/UT.
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Status of power generation capacity and demand

407. SHRIMATI WANSUK SYIEM: Will the Minister of POWER be pleased

to state:

(a) whether the Central Electricity Authority had made an observation in its draft
National Electricity Plan that the peak power demand would be around half of the
installed generation capacity by 2022;

(b) whether, with the low demand weighs heavily on every part of the power
supply chain and there has been no effort to mobilise investment in conventional

power generation;

(¢) whether Government expects the Plant Load Factor (PLF) of thermal power
units to come down to around 55 per cent in next five years from the current 69

per cent; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) As per Draft National Electricity Plan 2017, the Electrical Peak
demand on All-India basis (Utilities) is 2,35,317 MW in the year 2021-22. Total
anticipated Installed Capacity by 2022 is 5,23,389 MW (inclusive of 1,75,000 MW

from Renewable Energy Sources).

As per the Electricity Act 2003 section (7), “Any generating company may
establish, operate and maintain a generating station without obtaining a license if it

complies with the technical standards relating to connectivity with the grid”.

Therefore, any corporate body or individual can invest in Thermal Power
Generation without seeking permission from the Government, other than complying
with the statutory clearances and technical standards relating to connectivity with
the grid.

Presently, 71000 MW coal based thermal power plants are under various stages

of construction.

(c) and (d) The present Plant Load Factor (PLF) of Thermal Power Units for
the period (April-December, 2016) has been 59.64%. The reasons for low PLF of
plants, inter alia, include rapid increase in generation capacity including massive
expansion of renewables, conservation of energy because of efficiency measures and

low availability of gas for gas based thermal power stations.
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Toll collection on Ahmedabad-Vadodara toll road

+408. MAHANT SHAMBHU PRASADIJI TUNDIYA: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether there is any data of toll tax collection on Ahmedabad-Kheda-Nadiyad-
Anand-Vadodara toll road and if so, the details thereof; and

(b) whether vehicle-wise and year-wise accounts of toll receipts is maintained

in respect of this toll road and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) Yes, Sir. The toll collection
data on Ahmedabad-Vadodra expressway on NH-NE 1 having five toll plazas and

Ahmedabad-Vadodra section on NH-8 having two toll plaza is as follows:—

Stretch NH Name of Toll Collection in Lakhs Remarks

the Plazas 501513 2013-14  2014-15  2015-16

AV Expressway NE-1 Ahmedabad 2917.15 12191.62 15715.69 17340.92 Transferred

Phase 1 and II to BOT
AUDA in January
Ringroad 2013.
Nadiad
Anand
Vadodara

Ahmedabad- 8 Radhvanaj - - - 1756.43 Transferred

Vadodra (Kheda) to BOT in
Vasad - - - 2773.68 December

2015.

(b) No, Sir. It is a BOT (Toll) project and as per Concession Agreement Schedule
M/N, vehicle categories with monthly fee collection details are only submitted by

Concessionaire.
Construction of ROBS, flyovers and under bridges on NHs in Tamil Nadu

409. DR. V. MAITREYAN: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Government has conducted any study on the requirements of
Road Over Bridges (ROBs), flyovers and under bridges in various National Highways
passing through Tamil Nadu;

+ Original notice of the question was received in Hindi.
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(b) if so, the details thereof and the list of projects underway and to be undertaken
during the next two years; and

(c) the details of the funds earmarked and allocated for such projects during the

last three years, year-wise and NH-wise?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) Yes, Sir.

(b) and (c) Ministry has identified various sections of National Highways consisting
of 407 numbers of structures which includes Road over Bridge, Flyovers and Under
Bridges and are at various stages of project preparation and implementation in the
State of Tamil Nadu. All those structures are included in the corridor development
and cost of the same is included in the total project cost. Additionally 9 ROBs
and 4 Structures have been also identified as standalone projects. A list of all such

structures are given in the Statement.



Statement

Details of structures identified as stand-alone projects

SI.  NH No. Name of Stretch/Km Road over Flyover/ Grade Vehicular Pedestrian
No. Bridges Vehicular Separators/ Under-passes Under-passes
(Nos.) Overpasses  Interchanges (No) (No.)
(Nos.) (No.)
1 2 3 4 5 6 7 8
Projects under Corridor Development
1. 49 Madurai-Paramakudi-Ramanathapuram 9 6 6 2 0
section
2. 226 Thanjavur-Pudukkattai section 1 0 0 1 0
3. 45B Madurai-Aruppukottai Tuticorin Section 1 0 0 0 0
4. 47 Karala/TN border-Villukuri section 1 2 1 5 3
5. 47 Villukuri-Kanniyakumari section of 2 0 1 8 6
NH-47 and Nagercoll-Kavalkinaru
section of NH-47B
6. 67 Nagapattinam-Thanjavur section 1 0 0 1 0
7. 209 Pollachi-Coimbatore section 1 1 1 0 0
8. 210 Trichy-Karaikudi section NH210, 2 0 0 | 0

inculding Trhy Bypass on NH-67
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2 3 5 7 8

9. 45E&220 Dindigul-Theni section from km 2.750 0 0 0
to km 73.400 of NH-45E and Theni-
Kumuli section from km 215.500 to
km 273.600 of NH-220

10. 67 Trichy to Karur section of NH-67 0 1 0

11. 205 Tiruttani-Thiruninravur section of 0 1 1
NH-205

12. 66 Tindivanam-Krishnagiri section 0 0 0

13. 45 Trichy-Dindigul section in km. 333.00 0 0 0
to km. 421.273

14. 7 Madurai-Kanyakumari section from 0 3 1
km 0.000 to km 243.170 of NH-7

15. 46 Krishnagiri-Walajahpet section from 0 1 5
km 0/000 to km 148/300

16. 4 Waljahpet- Poonamallee section from 10 15 22
km 13/800 to km 106/800

17. 5 Chennai- Tada section from km 3 5 10
11.000 to km 54.400

18. 209 Dindigul-Coimbatore-TN/Kamataka 0 6 13

border section (except Pollachi-
Coimbatore section)
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19. 45A Villupuram-Puducherry-Nagapattinam 10 0 6 26 5
section

20. 45C Vikravandi-Kumbakonam-Thanjavur 4 14 0 47 7
section

21. 210 Karaikudi-Ramanathapram section 1 0 0 0 0

22, 227 Trichy-Chidambaram section 1 0 13 1 0

23. 67 Karur-Coimbatore section 1 1 1 27 0

24. 67 Kangeyapalayam-Mettupalayam section 0 0 0 5 0

25. 4 Ranipet-TN/AP border section 2 0 0 2 1

26. BCE Proposed Bangalore-Chennai Expressway 2 8 5 14 32

Sus TotAL 48 45 36 172 106

GraND ToOTAL-I 407

Stand-alone Projects

1. 49 Extn. Vadapalalnji and Usilampatti in Madurai 1 0 0 0 0
District on NH-49 Extn. at Km 22.2

2. 49 Extn. Usilampatti and Andipatti in Theni 1 0 0 0 0
District on NH-49 Extn at Km. 50.3

3. 49 Extn. Teni and Bodinayakkanur in Theni 1 0 0 0 0

District on NH-49 Extn. at Km. 75.8
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Teni and Bodinayakkanur in Theni
District on NH-49 Extn. at Km. 93.4
Uchippuli and Mandapam Camp in
Ramnathapuram District on NH-49 at
Km. 134.8

Kaniyambadi and Kannamangalam in
Vellore District on NH-234 at km 81.8
Madimangal and Polur in Vellore
District on NH-234 at km 103.4
Tenkasi in and Sengottai in Tirunelveli
District on NH-208 at km 99.4
Ariyalurar and Ottakovil in Thanjavur
District on NH-226 Extn. at Km. 26.2
Construction of Flyover at Km. 620
and 634.0

Construction of Flyover at Km. 2.0

Construction of Padestrain Subway at
Km. 633

S

1 2
4. 49 Extn.
5. 49
6. 234
7. 234
8. 208
9. 226 Extn.
10. 47
11. 47B
12. 47
Su ToTAL

GRrRAND TotaL-II

13

GRrRAND TotaL-I + GrRaND TotaL-II

420

0] Stomsuy uapLigy 0€

[VHAVS VAIVY]

suonysangy paLivisun



Written Answers to [6 February, 2017] Unstarred Questions 309

Funds for development of National Highways

410. SHRI T. G. VENKATESH: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government has earmarked 8,000 crore for development of highways
in States and if so, the details thereof;

(b) the length of National Highways proposed to be developed by Government
and the length of National Highways completed, so far; and

(¢) the details of highways being taken up for development in the Andhra Pradesh

under this proposal?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) The Ministry is primarily
responsible for development and maintenance of National Highways (NHs). The
development and maintenance of NHs is a continuous process. The works on NHs
are accordingly taken up as per available resources, inter-se priority and traffic density
to keep the NHs in traffic worthy conditions. The State/Union Territory (UT)-wise
details of funds allocated for the development of NHs during the current year are

given in the Statement (See below).

(b) Against the target for completion of about 15,000 km length of NHs/roads
during 2016-17, about 4,699 km length of NHs/roads have been completed upto
December, 2016.

(c) NH Projects having sanctioned length of about 1,552 km are in various stages
of implementation in the State of Andhra Pradesh. Projects of about 329 km length are
under bidding/award stage. Initiatives have been taken up for preparation of Detailed
Project Reports in about 1,340 km length of NHs in the State of Andhra Pradesh.

Statement
State/UT-wise details of funds allocated for development of NHs during 2016-17

(Amount in ¥ crore)

Sl. No. States/UTs/Schemes/Agency Allocation®
1. Andhra Pradesh 2,010.31
2. Arunachal Pradesh 100.00
3. Assam 247.44
4. Bihar 1,397.43
5. Chhattisgarh 1,323.68
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Sl. No. States/UTs/Schemes/Agency Allocation®
6. Goa 700.00
7. Gujarat 251.87
8. Haryana 150.00
9. Himachal Pradesh 250.95
10. Jammu and Kashmir 49.00
11. Jharkhand 200.00
12. Karnataka 983.38
13. Kerala 262.64
14. Madhya Pradesh 1,725.00
15. Mabharashtra 1,851.92
16. Manipur 30.25
17. Meghalaya 41.27
18. Mizoram 30.00
19. Nagaland 50.00
20. Odisha 983.27
21. Punjab 2,675.40
22. Rajasthan 1,276.52
23. Sikkim 0.00
24. Tamil Nadu 430.00
25. Telangana 475.00
26. Tripura 40.00
217. Uttar Pradesh 2,338.62
28. Uttarakhand 342.62
29. West Bengal 1,355.71
30. Andaman and Nicobar Islands 0.00
31. Chandigarh 2.00
32. Delhi 2.00
33. Puducherry 20.00
34, Other Projects under NH(O)* 2,069.80
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Sl. No. States/UTs/Schemes/Agency Allocation®
35. National Highways Authority of India 7,476.60

(NHAI)-Cess*
36. NHAI-Toll 7,500.00
37. NHAI-NH(O) 3,750.00
38. National Highways and Infrastructure 72.20
Development Corporation Ltd. (NHIDCL)
under NH(O)*
39. Special Accelerated Road Development 4,520.00
Programme for North-East Region (SARDP-
NE) including Arunachal Package*
40. Special Programme for Development of 760.00
Roads In Left Wing Extremism affected
Area (LWE) including Development of
Vijayawada-Ranchi Road
41. Externally Aided Projects - Head 116.38
Quarters#
42. IEBR/Borrowings by NHAI 59,279.00

$- Provisional till Dec., 2016

*. State/UT-wise allocations are not made

Status of ring road in Jaipur

+411. SHRI RAM NARAIN DUDI: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether Rajasthan Government has urged the Central Government to complete

the ambitious ring road project in Jaipur, which has been lying incomplete, within a

fixed time period; and

(b) if so, the action plan formulated by the Central Government for completion

of this project and by when the said project would be completed?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) Ministry has not received

any proposal from the State Government for ring road project in Jaipur.

(b) Does not arise.

+ Original notice of the question was received in Hindi.
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Regulation of electrical vehicles

412. SHRI A. VIJAYAKUMAR: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether electrical vehicles are exempted from registration in transport

authorities;
(b) if so, the reasons therefor;
(c) whether many mishaps/accidents happen due to e-rickshaws or electric vehicles;

(d) whether there are any mechanism/guidelines to trace the vehicle for violation

of law; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) No, Sir. Provisions
regarding registration of motor vehicles including electrical vehicles are contained in
Chapter-IV of Motor Vehicles Act, 1988 (MV Act) and Chapter-III of Central Motor
Vehicles Rules, 1989 (CMVRs).

(c) At present, Ministry collects and compiles information on road accidents from
Police Departments of States/Union Territories on a 19-item format devised under
Asia Pacific Road Accident Data (APRAD) of United Nations’ Economic and Social
Commission for the Asia and the Pacific (UN-ESCAP). As such, there is no data
available with Ministry regarding number of mishaps/accidents which have occurred

due to e-rickshaws or electric vehicles.

(d) and (e) Implementation of provisions of the Motor Vehicles Act, 1988 and
Central Motor Vehicles Rules, 1989 comes under the purview of State Governments.
Further, section 95 and section 96 of Motor Vehicles Act, 1988, vests powers to the

State Governments to make rules for control of transport vehicles.
Char Dham highway

413. SHRIMATI AMBIKA SONI: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether Government has decided to upgrade highway connecting Char Dham;
(b) if so, the details thereof;

(c) what is the estimated project cost and by what time the work would be

completed; and
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(d) whether measures like landslide protection, paved shoulders would be taken to
make it all weather road and landslide free highway for pilgrims and for movement

of defence forces and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (d) The Government
has decided to upgrade highway connectivity to two lane with paved shoulders to
Chardham through old National Highways no. 58, 94, 108 and 109 from Rishikesh
to Kedarnath, Badrinath, Gangotri and Yamunotri and Tanakpur-Pithoragarh section
of National Highways no. 125 at an estimated cost of about I11700 crore including
the cost of land acquisition and pre-construction activities targeted for completion
by 2020. This also has provision for landslide mitigation at Kaliasaur, Sonprayag,
Maithana, Govindghat, Birahi, etc. alongwith paved shoulders and other road safety
measures, which will provide all weather road connectivity for pilgrims and for

movement of defence forces.
Rebidding of stalled highway projects

414. SHRI D. RAJA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS

be pleased to state:

(a) whether Government is planning to re-bid some of the stalled highway

projects in the country;

(b) if so, the details of these projects and the loans provided by banks for these

projects;
(c) whether banks are reluctant to finance these projects again; and
(d) if so, how Government expects to finance these projects now?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) Yes, Sir.
Stalled highway projects are in different stages of restructuring and rebidding. After
the rebid, the Concessionaire(s)/Contractor(s) successful in the bid can apply for loan
to the bank(s), which would be provided by the bank(s) to the Concessionaire(s)/
Contractor(s) as per their request, requirement and eligibility, and in conformity with

the bank(s) guidelines.
(¢) No such instance has come to the notice of the Government so far.

(d) Does not arise.
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Opposition to automation of vehicle fitness centres and

hike in other charges

t415. SHRI P. L. PUNIA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether several States are opposing the automation of vehicle fitness centres

and if so, the reasons therefor;

(b) whether the State Governments are also opposing the increase in charges of
driving licences, registration certificate, fitness certificate, etc. and if so, the details

thereof; and

(c) the details of efforts being made by Government to reduce charges and to

resolve other conflicts considering the opposition of State Governments?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) No, Sir.

(b) and (c) Ministry of Road Transport and Highways has published notification
G.S.R. 1183 (E) dated 29.12.2016 regarding Revision of fees. After the publication
of the notification, a number of representations from different States have come
requesting this Ministry to clarify about the implementation of the notification regard
to delay fees. Clarification has been forwarded to all the States/UTs on 2.2.2017.

Cashless toll plazas at National Highways

t416. SHRI NARESH AGRAWAL: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether it is a fact that toll plazas at National Highways could not be made

cashless despite all the claims;
(b) if so, the reasons therefor; and
(c) if not, the details of toll plazas that have been made cashless?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) No, Sir.

(b) Does not arise.

(c) Government has rolled out a cashless payment mechanism (FASTag) by
implementation of Electronic Fee Collection System on pan India basis w.e.f. 25.04.2016.

The initiative provides seamless travel (near non-stop movement of vehicles) through the

+ Original notice of the question was received in Hindi.
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fee plazas and convenience of cashless payment of user fee. It is operational on single
lane in both directions at 348 fee plazas on National Highways across the country. Further,
Government has notified the use of pre-paid payment instruments vide Notification G.S.R
1114 (E) dated 02.12.2016 for collection of user fees from road users. This is to permit
road users to opt for available cashless modes of payment. Government has also facilitated
the Concessionaire/Contractor to use POS (Point of Sale) machines for collection of user
fees through credit and debit card for efficient operation. As on 31.01.2017, POS has
been set up at 365 fee plazas on National Highways by NHAL

Steps to reduce road accidents

417. SHRI AJAY SANCHETI: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government proposes to reduce the number of road accidents by
half, by 2019;

(b) if so, whether Government has decided to reach out to the corporate sector

to achieve this target;
(c) if so, the details in this regard; and
(d) the steps taken by Government in this direction?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (d) United Nations had
promulgated the UN Decade of Action targeting to reduce road accidents by 50%
by the year 2020. All member countries of the UN including India are committed
to this Mission, for which this Ministry is making efforts to enhance road safety on
our highways, in collaboration with the stakeholders. A draft action plan has been
formulated and circulated to all States for implementation. Besides this the Ministry of
Road Transport and Highways has taken a number of steps to prevent road accidents

as per details mentioned under:

(i)  The Government has approved a National Road Safety Policy. This Policy
outlines various policy measures such as promoting awareness, encouraging
safer road infrastructure including application of intelligent transport,

enforcement of safety laws trauma care etc.

(i)  The Government has constituted the National Road Safety Council as the

apex body to take policy decisions in matters of road safety.

(i) The Ministry has requested all States/UTs for setting up of State Road
Safety Council and District Road Safety Committees, and to hold their

meetings regularly.
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(iv)

V)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

The Ministry has formulated a multi-pronged strategy to address the issue
of road safety based on 4 ‘E’s viz. Education, Engineering (both of roads
and vehicles), Enforcement and Emergency Care. Based on this, a draft

action plan has been shared with the States.

Road Safety has been made an integral part of road design at planning

stage.

Road Safety Audit of selected stretches of National Highways has been
taken up.

High priority has been accorded to identification and rectification of black
spots (accident prone spots) on national highways. A total of 789 such

black spots have been identified for improvement.

The threshold for four laning of national highway has been reduced from
15,000 Passenger Car Units (PCUs) to 10,000 PCUs. About 52,000 Km of
stretches of State Highways has been identified for conversion to national
highways.

Setting up of model driving training institutes in States and refresher

training to drivers of Heavy Motor Vehicle in the unorganized sector.

Advocacy/Publicity campaign on road safety through the electronic and

print media.

Tightening of safety standards for vehicles like Seat Belts, Power-steering,

anti-lock braking system etc.

Providing cranes and ambulances to various State Governments under the
National Highway Accident Relief Service Scheme for development on
National Highways. National Highways Authority of India also provides
ambulances at a distance of 50 Km. on each of its completed stretches

of National Highways under its Operation and Maintenance contracts.

Road Research Institutes

418. SHRI TIRUCHI SIVA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the number of Road Research Institutes in the country;

(b) the details of the areas of research undertaken at these institutes and the

major feats achieved by them;

(¢) whether Government proposes to establish Central Road Research Institute-

like institutions in the country; and
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(d) if so, the details thereof, along with the proposed sites, timelines and cost

estimates?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) There is only one exclusive
Road Research Institute namely Central Road Research Institute (CRRI), New Delhi
under Council of Scientific and Industrial Research (CSIR) in the country.

(b) The areas of research undertaken by CRRI are in the field of Geotechnical
Engineering, Pavement Engineering and Materials, Bridge Engineering and Structures,
Traffic and Transportation Engineering etc. The CRRI has developed several
technologies/procedures/methods for construction and maintenance of Indian roads
such as cold mix and warm mix technologies for bituminous roads, use of waste
plastic, industrial waste, mastic asphalt and micro-surfacing, design and specifications
for construction and maintenance of roads and bridges, procedures for road safety
measures, use of flyash in road embankment, methods for maintenance of cement
concrete roads, vehicle mounted automatic controlled Mobile Bridge Inspection Unit,
GIS based highway information system, bridge maintenance and management system,
car driver simulation system, pot hole repair solution, soil nailing etc. The most
of them have been adopted/used by Indian Road Congress (IRC)/Bureau of Indian
Standards (BIS) in framing code of practice/specifications/guidelines for construction

and maintenance of roads.
(¢) No Sir.
(d) Does not arise.
New Construction Index for determination of toll rates

419. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) the details of the New Construction Index that NHAI is proposing to determine
toll rates;

(b) whether some of the toll plazas have been removed, like the toll plaza on
NH-8 in Gurgaon and DND Flyway in Delhi,

(c) if so, the reasons therefor; and

(d) how Construction Index helps in keeping toll rates reasonable, transparent
and justified?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) and (d) National Highways
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Authority of India (NHAI) has developed a New Construction Cost Index with a
commodity basket directly related to road construction. Feedback from stakeholders
has been sought. It is not yet proposed to link with toll rates.

(b) Yes, Sir. Sirhol fee plaza located at km. 24 on NH-8 (Gurgaon-Faridabad road)
has been removed in pursuance of order dated 19.02.14 of Hon’ble Delhi High Court,
in the matter of OMP 288/2013. Further, DND flyway in Delhi is a State project.

(¢) The aforesaid fee plaza was removed on the direction of Hon’ble Delhi
High Court, in the matter of termination notice dated 08.03.2013 issued to erstwhile
Concessionaire i.e. Delhi-Gurgaon Super Connectivity Limited (DGSCL) by NHAI, on

account of his default inter alia failure to control traffic congestion at the fee plaza.
Effect of demonetisation on toll collection

420. SHRI KAPIL SIBAL: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the number of toll plazas across the country and the total toll collection per
day;

(b) the details of losses incurred due to exemption of toll, post demonetisation

and whether Government would bear this loss;

(c) the details regarding toll plazas which started cashless system post
demonetisation, State/UT-wise and date-wise, if not, the reasons therefor;

(d) whether FASTag is only available on 180 toll plazas alongwith the details
regarding new additions, State/UT-wise and date-wise and if not, the reasons therefor;

and

(e) the details of availability of functional RIFDs to read FASTags and the

timeline to introduce this system across the country?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) Currently, 417 fee plazas are
operational on National Highways across the country. The average fee collection per

day is 54.31 crores.

(b) Post demonectization of currency notes of 500/- and 1000/-, Government
suspended the user fee collection on National Highways w.e.f. 09.11.2016 (17:30
hrs.) to 02.12.2016 (24:00 hrs.). The average toll collection per day is I 54.31
crores, which did not accrue to the Government w.e.f. 09.11.2016 (17:30 hrs.). The
compensation to toll operators for loss incurred due to suspension of fee collection

is under consideration.
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(¢) The cashless collection of user fee through Electronic Fee Collection (EFC)
at fee plazas commenced even before demonetisation and as on 31.01.2017, 348
fee plazas have been made EFC enabled. Further, as on 31.01.2017, POS (Point of
Sale viz. debit/credit card swipe machines) has also been set up at 365 fee plazas
of National Highways Authority of India (NHAI).

(d) to (e) As on 31.01.2017, 348 fee plazas have been made functional with
RFID/FASTag. EFC will be made operational on Pan India basis by the end of
Financial Year 2017-18.

Penalising pedestrians for violation of traffic rules

421. SHRI MD. NADIMUL HAQUE: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether there is any law or guidelines to fine or penalise a pedestrian for
crossing the road in violation of traffic rules;

(b) if so, the details thereof;

(c) whether the Ministry would consider enacting a Central law or guideline to

penalise a pedestrian for crossing the road in violation of traffic rules; and
(d) the details of deaths of pedestrians during the last five years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (c) Ministry is dealing
with the Motor Vehicles Act, 1988 (MV Act) and Central Motor Vehicles Rules, 1989
(CMVRs). There is no provision for penalising a pedestrian for violation of traffic
rules in MV Act and CMVRs.

(d) The details of State/Union Territory-wise total number of deaths of pedestrians

in road accidents during the last five calendar years are given in the Statement.
Statement

State/UTs-wise details of total number of deaths of Pedestrians in road accidents

during the last five calendar years 2011 to 2015

SI. No. States/UTs 2011 2012 2013 2014 2015
1. Andhra Pradesh 1,221 1,535 1,707 72 691
2 Arunachal Pradesh 4 4 0 0 0
3. Assam 65 95 40 53 36
4 Bihar 72 83 98 144 184
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SI. No. States/UTs 2011 2012 2013 2014 2015
5. Chhattisgarh 111 26 42 80 42
6. Goa 89 66 60 68 64
7. Gujarat 897 791 820 714 719
8. Haryana 173 161 165 204 228
9. Himachal Pradesh 4 3 5 0 0
10.  Jammu and Kashmir 19 37 23 25 28
11.  Jharkhand 223 116 116 74 34
12.  Karnataka 234 239 1,267 1,458 1,207
13.  Kerala 1,360 1,345 1,342 1,275 1,300
14.  Madhya Pradesh 1,692 1,823 1,778 1,767 1,962
15. Mabharashtra 673 671 660 592 1,162
16.  Manipur 0 0 0 0 0
17.  Meghalaya 11 10 9 6 5
18.  Mizoram 0 0 15 17 10
19.  Nagaland 0 0 3 6 5
20.  Odisha 348 344 219 265 318
21.  Punjab 339 468 454 339 423
22.  Rajasthan 895 1,036 1,014 1,021 867
23.  Sikkim 0 0 2 0 3
24.  Tamil Nadu 495 663 220 2,567 2,618
25. Telangana NA NA NA 0 598
26.  Tripura 5 12 11 22 29
27.  Uttarakhand 1 98 165 117 106
28.  Uttar Pradesh 2,208 1,406 1,384 598 325
29.  West Bengal 603 0 0 0 109
30.  Andaman and 7 9 11 10 12

Nicobar Islands
31.  Chandigarh 47 46 38 0 47
32. Dadra and Nagar 16 18 17 20 17
Haveli
33.  Daman and Diu 7 7 3 2 11
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SI. No. States/UTs 2011 2012 2013 2014 2015
34.  Delhi 935 830 749 749 684
35.  Lakshadweep 0 0 0 0 0
36.  Puducherry 113 89 99 65 50

Source: Police Departments of States/UTs.
Funds for repair and maintenance of highways

422. SHRI MD. NADIMUL HAQUE: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) the number and length of highways passing through West Bengal;

(b) the details of funds allocated by the Central Government for maintaining

and repairing these highways during the last three years;

(c) whether States are not allocated the required amount of funds to maintain

and repair the highways;
(d) if so, the details thereof; and

(e) the proportion in which the States are allocated funds as per Ministry’s

Maintenance Norms vis-a-vis their demand for funds?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) Twenty nine National
Highways having length of about 2937 km are passing through West Bengal.

(b) The details of funds allocated by the Central Government for maintaining

and repairing National Highways during the last three years is as under:

(Amount in X crore)

Sl.  States/Union Territories/ Funds allocated for Maintenance of NHs
No.  Agency 2013-14 2014-15 2015-16
1. West Bengal 64.69 73.40 92.18
2. All States/Union Territories 1,977.15 2,599.25 2,698.40
including NHAI, BRO,
NHIDCL, etc.
(¢) Yes, Sir.

(d) and (e) State/Union Territories-wise allocation of funds for maintenance of

National Highways are made based on lane-length of National Highways entrusted
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with States/Union Territories, liabilities against sanctioned works, estimated damages
on account of heavy rainfall, floods, etc., and availability of resources. The works
on National Highways in the States/Union Territories, including in State of West
Bengal, are, accordingly, taken up from time to time as per infer-se priority, traffic
density and availability of funds to keep the National Highways in traffic worthy
conditions. It is not possible to entertain such requests as the allocations made
available to this Ministry are of the order of about 40% of the requirement as

per norms.
Cashless treatment to road accident victims

423. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government has launched a pilot project to provide cashless treatment

facility to accident victims on National Highways in the country;
(b) the salient features and the extent of coverage of the said project; and

(c) the number of such victims that have been provided cashless treatment since

inception of the project?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) Ministry of Road
Transport and Highways had launched three pilot project for cashless treatment facility

of road accident victims on following stretches of National Highways:-

(i) Gurgaon:— Jaipur stretch of National Highway (NH) No.8. (Implemented July
2013 to May 2016)

(i) Vadodara:— Mumbai stretch of NH No. 8 (Implemented during September
2014 to March 2016)

(iii) Ranchi-Rargaon:— Mahulia stretch of NH No. 33. (Implemented during
September 2014 to March 2016)

The pilot project envisages transport of accident victims from the accident scene
to hospital and, where required, from one hospital to another for treatment at a public
or private hospital for the first 48 hours or I 30,000/-, whichever is earlier so that
lives of accident victims by providing prompt and appropriate medical care during

'Golden Hour" may be saved.

(¢c) During pilot projects, 13888 no. of victims were provided cashless treatment.
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Expert panel to fix fading paint menace on NHs

424, SHRIMATI VIJILA SATHYANANTH: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether the National Highways Authority of India (NHAI) has constituted
an expert panel to find a lasting solution to the fading paint menace identified as a

major cause for alarmingly high road fatalities;
(b) whether all options on the table are being explored by the Committee;

(c) whether Government is considering alterations in road building contracts to
make builders liable for deterioration in road markings, testing paint quality in real
world conditions instead of laboratories and tougher tests for driving licences to

educate motorists about the meaning of road signs; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) National Highways
Authority of India has constituted a Committee under the Chairmanship of Director,
IAHE (Indian Academy of Highway Engineers) to consider appropriate practices and

advise performance parameters for undertaking paintings/markings for Highways.
(b) to (d) The Report of the Committee is awaited.
Four laning of NH-87

+425. SHRI MAHENDRA SINGH MAHRA: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government has decided to convert the Rampur-Kathgodam National

Highway No. 87 into four lanes;

(b) if so, when was this decision taken and the details of the progress made,

so far, in this regard;

(¢) whether any time-frame has been fixed for converting it into a four lane

highway; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (d) The four-laning
work of Rampur-Kathgodam section of National Highway No. 87 is implemented by

+ Original notice of the question was received in Hindi.
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National Highways Authority of India (NHAI) under National Highways Development
Project(NHDP) Phase III. Earlier the project was awarded on 30.11.2013 to
Concessionaire M/s ERA-SIBMOST(JV). However, Concessionaire could not submit
Performance Security as per Concession Agreement and then Agreement was terminated
on 01.04.2014.

Subsequently, the project of four-laning was re-awarded on 31.03.2016 and the
Concession Agreement is signed on 02.06.2016. Appointed date could not be declared
so far, due to delay in land acquisition for 80% of project stretch. The project is

scheduled for completion in 30 months after Appointed date.
Hike in fees for driving licences etc.

426. SHRI K. R. ARJUNAN:
SHRI D. KUPENDRA REDDY:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government has recently hiked the various charges/fees for the services
of issuing driving licences, etc. and authorized the States to charge an additional fee

for conducting driving tests;
(b) if so, the details thereof and the reasons therefor;

(c) whether this has been done on the basis of the recommendations of the S.K.

Sharma Committee; and

(d) the steps taken/being taken to provide expeditious services to the applicants

for these services?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (c) This Ministry
has issued a notification G.S.R 1183 (E) dated 29th December, 2016, amending
rule 32 and rule 81 of the Central Motor Vehicles Rules, 1989. The fees and
charges increased vide this notification is based on the Committee constituted
on 24.09.2013 by this Ministry under the Chairmanship of Secretary (Transport),
Government of Maharashtra for making the recommendations regarding revision of
existing rates of fee for various activities/services under Central Motor Vehicles
Rules, 1989.

(d) Ministry has introduced online based citizen centric application VAHAN
4.0 and SARATHI 4.0 to ease out the processes. 85 Road Transport Offices under
VAHAN 4.0 and 235 Road transport Offices under SARATHI 4.0 have been brought
to the Centralised platform.
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Work on Pathalgaon to Jashpur National Highway

427. SHRI RANVIJAY SINGH JUDEV: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether the work for National Highway from Pathalgaon to Jashpur (Shank
Border) has been tendered and by when the work would start and by when it would

be completed; and
(b) whether a bypass at Jashpur was proposed and whether it would be made?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) The work of Rehabilitation and
Up-gradation to two lane with paved shoulder on National Highway from Pathalgaon

to Shank Border is to be executed in two Packages. The details are given below:—

Sl. No. Description Status

L. Pathalgaon to Kunkuri Section The work has been awarded and
Appointed Date for the Project is
15.07.2016 with construction period
of 02 years.

2. Kunkuri to Jharkhand/Chhattisgarh The proposal for this section has
Border (Shank Border) been received from State PWD and

is under examination.

(b) Bypass for Jashpur has not been proposed in the Detailed Project Report.
Reduction in passenger vehicles

428. SHRIMATI VANDANA CHAVAN: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) the steps taken by Government to tackle the problem of increasing pollution

and traffic congestion as a result of increasing sales of passenger vehicles in India;
(b) the details of quality of air in the country during 2010-2016, State-wise; and

(¢) whether Government has devised a policy to reduce the sale or ownership
of passenger vehicles to reduce pollution and traffic congestion and if so, details

thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) To reduce vehicular pollution
across the country, Government has taken proactive steps to promote environment

friendly vehicles which are innovative, ushering in proactive use of natural resources.
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Bharat Stage IV Fuel Norms have been applicable since the year 2010 in Delhi and
NCR and certain cities. The set norms have been mandated in phase-wise manners
across the country. The Government has notified G.S.R. 643(E), dated 19.08.2015 for
introduction of BS-IV fuel throughout the country by the year 2017. Furthermore,
steps have been taken by notifying alternate fuels like ethanol, biogas, electric hybrid
etc. by amending the Central Motor Vehicle Rules. Ministry has issued GSR 889(E)
dated 16th September, 2016 for introduction of BS VI, mandating mass emission
standard for BS-VI throughout the country w.e.f. from Ist, April 2020.

(b) The State-wise data relating to air quality is not maintained by this Ministry.

(¢) The National Green Tribunal vide its order, dated 18.07.2016 and 20.7.2016
in O.A. 21 of 2014, Vardhaman Kaushik ¥V/s Union of India has directed that diesel
vehicles older than 10 years to be deregistered in NCR of Delhi. In compliance to
the orders of NGT, de-registration of diesel vehicles more than 10 years old is being
carried out by the respective State Government. The proposal to introduce ‘Vehicle
Fleet Modernization Programme’ to enable the replacement of Old Vehicles is under
consideration. This will ensure phasing out of older polluting vehicles and enable
their replacement with fuel efficient and environment friendly vehicles. The concept
note on ‘Vehicle Fleet Modernization Programme’ to enable the replacement of Old
Heavy and Medium Commercial Vehicles as they contribute the maximum of vehicular
pollution was placed on Ministry’s official website for information and comments
from concerned Ministries and Departments and other stakeholders. The matter has

been placed before the Committee of Secretaries for their recommendations.
Status of Hajipur-Muzaffarpur National Highway

429. SHRI RAM NATH THAKUR: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether the construction work of the National Highway from Hajipur to

Muzaffarpur in Bihar remains incomplete;
(b) if so, the details thereof; and

(c) the time-limit fixed for the construction of this National Highway and the

reasons for which the construction work has not been completed till now?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (c) Out of total
length of 63.17 Km. of Hajipur-Muzaffarpur project for 4-laning, which also includes
16.87 Km length of Muzaffarpur bypass, construction work in an aggregate length

+ Original notice of the question was received in Hindi.
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of 47.743 Km. has been completed till date. The project has not been completed
due to non-availability of land and hindrances on account of demand of higher
compensation for land acquisition/change in nature of land. The construction work
is targeted for completion in a year subject to handing over encumbrance free land

by State Government of Bihar.
Speed governors in public transport

430. SHRI A. VIJAYAKUMAR: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government proposes that speed governors would be made mandatory

in all public transport;
(b) if so, the details thereof;

(¢) whether there is any proposal to increase the speed limits on National

Highways for all vehicles; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) Ministry of
Road Transport and Highways has issued notifications GSR 290(E) dated 15.04.2015
mandating fitment of speed governor on certain category of transport vehicles, as on
1st October, 2015.

(c) and (d) There is no proposal to increase the speed limits on National
Highways for all vehicles at present. Ministry of Road Transport and Highways has
notified S.0. No. 1997(E) dated 5th August, 2014 for fixing the maximum speed in

kilometres per hour in respect of the different class of motor vehicles.
Vehicle scrapping policy

431. SHRIMATI AMBIKA SONI: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether Government had proposed a draft vehicle scrapping policy, aimed

at dumping vehicles more than 15 years old;
(b) if so, the details thereof;
(¢) by when vehicle scrapping policy would be finalized and put into operation;
(d) whether any incentives would be given to owners of dumped vehicles; and

(e) the details regarding using recycled parts of such vehicles by the industry?
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) to (e) Yes, Sir. Ministry of
Road Transport and Highways had proposed a concept note on Voluntary Vehicle
Fleet Modernization Programme (V-VMP) and it was circulated for inter-Ministerial
Consultations. The note aims at creating an ecosystem for voluntary scrapping and
replacement of old polluting vehicles. After the deliberation it was decided to prepare
a CoS note. The note has already been submitted to Committee of Secretaries for

consideration and approval.
Stalled highway projects

432. SHRIMATI WANSUK SYIEM: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether more than I 8600 crore worth of National Highway projects have
turned chronic with most of them impacted by environmental and forest clearances,

local issues and aggressive bidding by overzealous companies;

(b) whether banks are reluctant to finance these contracts again, fearing non-

performing assets on their books; and

(¢c) whether, last year, foreign institutional investment in the infrastructure sector

has seen a pullback, adversely affecting the work on major ongoing contracts?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) A total of 73 National
Highway Projects with aggregate length of around 8310 Km. were stalled due to
various reasons including delays in land acquisition and utility shifting, non-availability
of Soil/Aggregates, poor performance of contractors, delay in statutory clearances,
public agitation, disputes etc. Most of such projects have effectively been put back
on track. Out of these 73 projects, 42 projects have been terminated, 21 have been

resolved and 10 are yet to be resolved.
(b) and (c) No such instance has come to the notice of the Government so far.
Slowing down of employment creation under MGNREGA

433. SHRIMATI VANDANA CHAVAN: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether Government had sent messages to States on WhatsApp to slow down
employment creation under MGNREGA and if so, the details thereof;

(b) whether, from 2014 the work provided under MGNREGA is 54.8 million

days, which is less than what had been planned and if so, the reasons therefor; and
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(¢) whether any instances have been recorded where the workers were paid less

than the minimum wage and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAYV): (a) That Government has sent unofficial messages
to States to slow down employment creation under Mahatma Gandhi National Rural
Employment Guarantee Act (MGNREGA) is not true. However, States are always

advised to ensure gainful utilization of funds that are available with them.

(b) The approved Labour Budget, persondays generated and percentage of total

Labour Budget during the last three years is given below:-

Progress FY 2016-17 FY 2015-16 FY 2014-15
Approved Labour Budget [In crore] 220.93 239.11 220.67
Persondays Generated so far [In crore] 177.07* 235.15 166.21
Percentage of Total Labour Budget 80.15% 98.34 75.32

*As on 01.02.2017

(c) The wages under MGNREGA are paid on a piece rate basis and not on
attendance basis. The actual wage payable is calculated based on the output of the

worker.
Remuneration structure for assistants and community resource persons

434. SHRIMATI WANSUK SYIEM: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) whether Government plans to offer performance based remuneration structure
for the 6,50,000 odd personnel employed in rural areas as Assistants and Community

Resource Persons;

(b) whether bulk of these persons assist in MGNREGA for preparing muster

rolls and other official errands designated as Gram Rozgar Sevaks or Sahayaks; and

(¢) whether there are around 3,00,000 other Community Resource Persons like
bank-sakhis and pashu-sakhis?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) No, Madam.

(b) Does not arise.

(c) Till date, there are 1,31,855 Community Resource Persons engaged for different

activities under Deen Dayal Antodaya Yojana—National Rural Livelihood Mission.
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Steps by NMC to help dalits in Pydipaka, Andhra Pradesh

435. SHRI D. RAJA: Will the Minister of RURAL DEVELOPMENT be pleased
to state:

(a) whether the National Monitoring Committee (NMC), is aware that the Land
Acquisition, Rehabilitation and Resettlement Act, 2013 is not being applied particularly
to dalits in Pydipaka in Andhra Pradesh;

(b) whether dalits must get "land-for-land" when their land is acquired,

(¢) what steps NMC would take to enquire and discuss the issue with the evicted
dalits in Pydipaka; and

(d) the steps proposed to enforce the law to help dalits in Pydipaka and landless
labourers?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) to (d) The Polavaram Project is being implemented
by agencies under the administrative control of Ministry of Water Resources, River
Development and Ganga Rejuvenation. It is located in the territorial jurisdiction of
Government of Andhra Pradesh.

The National Monitoring Committee (which also includes representative from
Ministry of Water Resources, River Development and Ganga Rejuvenation) constituted
under the Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement (RFCTLARR) Act, 2013 deliberated on the issues
relating to land acquisition and rehabilitation and resettlement aspects of the Polavaram
Project in all its four meetings held in May 2015, September 2015, November, 2015
and April, 2016. No infringement of the Land Acquisition Act, 1894 or RFCTLARR
Act, 2013 was reported by the Ministry of Water Resources, River Development and
Ganga Rejuvenation or Government of Andhra Pradesh.

As per Entry 42 of List III of the Seventh Schedule to the Constitution,
“Acquisition and requisitioning of property” is in the Concurrent List. Land is acquired
under various Central/State enactments.

In cases where land is acquired under the RFCTLARR Act, 2013 (which came
into force on 01.01.2014), the provision relating to ‘Land for Land’ is given at Serial
No. 2 of Schedule II of the said Act as below:—

“In the case of irrigation project, as far as possible and in lieu of compensation
to be paid for land acquired, each affected family owning agricultural land
in the affected area and whose land has been acquired or lost, or who has,
as a consequence of the acquisition or loss of land, been reduced to the
status of a marginal farmer or landless, shall be allotted, in the name of
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each person included in the records of rights with regard to the affected
family, a minimum of one acre of land in command area of the project for

which the land is acquired:

“Provided that in every project those persons losing land and belonging to
the Scheduled Castes or Scheduled Tribes will be provided land equivalent

to land acquired or two and a one-half acres, whichever is lower.”
Guidelines for involvement of MP (RS) in PMGSY works

436. SHRI RIPUN BORA: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) whether there are any guidelines for involving Member of Parliament (Rajya
Sabha) in laying foundation stone and or in inauguration of PMGSY roads as applied
in the case of Member of Parliament (Lok Sabha);

(b) if so, the details thereof; and

(c) if not, whether the Ministry would take steps to involve Member of Parliament
(Rajya Sabha) in laying foundation stone and or in inauguration of PMGSY roads

as applied in the case of Member of Parliament (Lok Sabha)?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) to (c) ‘Rural Roads’ is a State subject and
Pradhan Mantri Gram Sadak Yojana (PMGSY) is a one-time special intervention of
the Central Government, to provide rural connectivity, by way of a single all-weather
road, to the eligible unconnected habitations in the core network. PMGSY Programme
Guidelines have inbuilt mechanism for consultation with public representatives at
various stages of implementation of the programme. Programme Guidelines stipulate
that all elected representatives associated with the programme should be duly invited
to the foundation laying and inauguration ceremonies of PMGSY works. It also
States that the foundation stone be laid and the road should also be inaugurated by
the Hon’ble Member of Parliament (Lok Sabha) with the function presided over by
the local Minister or other dignitary as per State Protocol. The States are regularly

advised to comply with the above stipulation.
Implementation of MGNREGA in Jharkhand

437. SHRI SANJIV KUMAR: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) how many man-days of employment were given under MGNREGA during
the financial years 2013-14, 2014-15 and 2015-16 in Jharkhand;
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(b) whether there have been large scale delays in payment of wages under
MGNREGA to beneficiaries in Jharkhand;

(c) whether there has been cases of exaggerated completion rate of works shown

in official records; and

(d) what steps are being taken by Government to address these widespread

concerns at the ground level in implementation of MGNREGA in the State?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) The details of number of persondays generated
in Jharkhand under Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS) during the financial years 2013-14, 2014-15 and 2015-16 are given in
the Statement (See below).

(b) There is 24.2% delay in payment of wages to Mahatma Gandhi National Rural
Employment Guarantee Act (MGNREGA) workers in Jharkhand under MGNREGA
during the financial year 2016-17 (as on 24.1.2017)

(c) No such case has been reported to the Ministry.

(d) The Ministry has established a comprehensive system of monitoring and
review mechanism for MGNREGA. The evaluation of works under MGNREGA is
regularly done in the Performance Review Committee meetings, Video conferences and
weekly meetings. State specific reviews of States are also undertaken from time to
time. Officers of the Ministry and National Level Monitors also visit various districts
to oversee the performance of MGNREGA. During these reviews, the implementation
aspects that need strengthening are identified including the areas for improvement in

the quality of assets.
Statement

Details of number of persondays generated in Jharkhand under MGNREGS during
2013-14, 2014-15 and 2015-16

(In lakh)
Financial Year Persondays Generated
2013-2014 436.22
2014-2015 453.42
2015-2016 585.68

2016-2017 till 01.02.2017 567.27
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Demand reduction under MGNREGA post demonetization

438. SHRI RAJEEV SHUKLA: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) whether MGNREGA had suffered significant demand reduction post

demonetization;
(b) if so, the details thereof; and

(c) the details regarding expenditure on MGNREGA, including the amount
sanctioned to the States and utilization thereof during November, 2016 to January,
2017?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAYV): (a) There appears to be no impact of demonetization
on generation of employment under Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA) in the months of November and December, 2016.

(b) Does not arise.

(c) MGNREGA is a demand driven programmes hence no State/UT-wise allocation
of fund is made. The Central Funds are released to the States/UTs on the basis of
agreed to Labour Budgets and taking into consideration the performance and the
pace of utilization of available funds. State/UT-wise details of expenditure under the
Mahatma Gandhi National Rural Employment Guarantee Scheme during November,

2016 to January, 2017 are given in the Statement.
Statement

State/UT-wise details of expenditure incurred from Nov. to Jan., 2017
under MGNREGA

(In lakh)
Sl.  State Expenditure November, 2016
No. to January, 2017*
1 2 3
1. Andhra Pradesh 27706.69
2. Arunachal Pradesh 246.61
3. Assam 20223.95
4.  Bihar 62867.74

5. Chhattisgarh 29315.68
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1 2 3
6. Goa 42.37
7. Gujarat 8522.02
8. Haryana 3870.16
9.  Himachal Pradesh 8054.66
10.  Jammu and Kashmir 15561.53
11.  Jharkhand 22497.70
12.  Karnataka 62370.49
13.  Kerala 54071.32
14. Madhya Pradesh 46288.57
15.  Maharashtra 14604.17
16.  Manipur 1541.72
17. Meghalaya 10307.52
18.  Mizoram 275.93
19. Nagaland 1709.99
20.  Odisha 28946.71
21.  Punjab 8366.93
22.  Rajasthan 48742.73
23.  Sikkim 1930.15
24.  Tamil Nadu 125651.69
25.  Telangana 11528.49
26.  Tripura 10810.09
27.  Uttar Pradesh 45641.94
28.  Uttarakhand 10765.54
29.  West Bengal 107472.74
30. Andaman and Nicobar Islands NR
31.  Lakshadweep NR
32.  Puducherry 24.69

ToTAL 789960.52

*Based on data report in MIS till 31st Jan, 2017
NR=Not Reported
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Aadhaar for MGNREGA benefits

439. SHRI HUSAIN DALWAI: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) whether Aadhaar has been made mandatory to avail the benefits of
MGNREGA;

(b) if so, the reasons therefor;

(c) whether the Ministry is cognizant of the decision of the Supreme Court
wherein it has been categorically stated that Aadhaar cannot be made mandatory for

any welfare scheme; and

(d) if so, the reasons for taking a policy decision contrary to Supreme Court

directives?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) No, Sir.

(b) Does not arise.

(¢) and (d) In pursuance of the provisions of Section 7 of the Aadhaar (Targetted
Delivery of Financial and other Subsidies, Benefits and Services Act, 2016 (18 of
2016), the Central Government in the Ministry of Rural Development has notified on
3rd January, 2017 that any individual registered under the Mahatma Gandhi NREGA
who is not yet enrolled for Aadhaar shall have to apply for Aadhaar enrolment by
31st March 2017, and in case she or he is entitled to obtain Aadhaar as per the
provisions of section 3 of the said Act, such individuals may visit any Aadhaar
enrolment Centre to get enrolled for Aadhaar. Till the time Aadhaar is assigned
to the individual, she or he shall be allowed to work under the Mahatma Gandhi
NREGA Act 2005, subject to the production of the following documents, namely:—

(A) job card issued under Mahatma Gandhi NREGA;
(B) (i) if he has enrolled, his Aadhaar Enrolment ID slip; or
(i1) a copy of his request made for Aadhaar enrolment.

(C) (i) the voter identity card issued by the Election Commission of India; or
(i1) ration card; or (iii) the driving licence issued by the Licencing Authority
under the Motor Vehicles Act, 1988; or (iv) the certificate of identity having
photo of such member issued by a Gazetted Officer or a Tehsildar on an
official letter head; or (v) the Kisan passbook with photo; or (vi) any other

document specified by the State Government:
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Changes in population norms for road construction
under PMGSY

1440. SHRI P. L. PUNIA: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) the details of the roads being constructed under PMGSY in rural areas of

the country during the last three years, State-wise;

(b) whether the roads cannot be constructed in villages with low population
density due to existing rules of PMGSY and if so, the number of such villages, at

present; and

(c) whether Government proposes to relax the norms on population for construction
of roads under PMGSY in villages located in Scheduled Castes' dominated areas and
if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) and (b) ‘Rural Roads’ is a State subject and
Pradhan Mantri Gram Sadak Yojana (PMGSY) is a one-time special intervention to
provide rural connectivity by way of a single All-weather Road, to eligible unconnected
Habitations in the Core Network with a population of 500 persons as per Census
2001 and above in plain areas. In respect of ‘Special Category States’ (North East,
Himachal Pradesh, Jammu and Kashmir and Uttarakhand), the Desert, the Tribal
(Schedule-V) areas and Selected Tribal and Backward Districts (as identified by
Ministry of Home Affairs (MHA), the objective is to connect eligible unconnected
habitations with a population of 250 persons and above (as per Census 2001). In
the critical LWE affected blocks (as identified by MHA), additional relaxation has
been given to connect habitations with population of 100 and above (as per 2001
Census). As per the PMGSY Guidelines, unit of Programme is a Habitation and not
a revenue village and the basis for determining the population size of the habitations
would be the population, as recorded in the Census 2001. State-wise details of length
of the roads constructed under PMGSY during the last three years are given in the

Statement (See below).

(¢c) Currently there is no proposal under consideration of Government to relax
the norms on population for construction of roads under PMGSY in villages located

in Scheduled Castes dominated areas.

+ Original notice of the question was received in Hindi.
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Statement

State-wise details of length of roads constructed under PMGSY during
the last three years
(length in Km.)

Sl.  State Length Length Length
No. completed completed completed
2013-14 2014-15 2015-16

1 2 3 4 5

1. Andhra Pradesh 191.58 595.13 849.73
2. Arunachal Pradesh 489.04 546.58 512.67
3. Assam 957.96 869.81 477.63
4. Bihar 3163.86 3631.92 3730.08
5. Chhattisgarh 1292.05 2648.14 1859.48
6. Goa 0.00 0.00 0.00
7. Gujarat 896.29 1892.16 1670.68
8. Haryana 3.28 633.39 318.99
9. Himachal Pradesh 134.49 484.96 755.31
10. Jammu and Kashmir 891.79 934.66 488.11
11.  Jharkhand 1030.73 1750.32 1346.24
12. Karnataka 211.43 627.68 831.23
13. Kerala 192.46 345.74 363.94
14. Madhya Pradesh 3006.27 5180.92 4453.23
15. Maharashtra 448.88 499.97 892.13
16. Manipur 533.12 300.01 543.82
17. Meghalaya 23.68 44.59 193.29
18.  Mizoram 77.28 48.60 136.54
19. Nagaland 293.20 215.30 129.00
20. Odisha 3063.22 3842.68 3779.98
21. Punjab 730.38 737.46 545.00
22. Rajasthan 2290.31 3233.33 2420.75
23.  Sikkim 99.36 120.92 344.50
24. Tamil Nadu 747.94 1965.28 318.38
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1 2 3 4 5
25. Telangana* 514.83
26. Tripura 291.46 239.42 352.12
27. Uttar Pradesh 1109.79 2000.34 5032.15
28. Uttarakhand 405.16 714.62 1191.06
29. West Bengal 2741.38 2232.88 2398.48

GranDp ToTAL 25316.39 36336.81 36449.33

* United Andhra Pradesh till the year 2014-15.
Status report on NRLM

441. SHRI K. K. RAGESH: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) whether Government has received any status report about the implementation
of National Rural Livelihoods Mission (NRLM) in various States; and

(b) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) and (b) The implementation of Deendayal
Antyodaya Yojana-National Rural Livelihoods Mission (DAY-NRLM) in the States is
monitored through a Management Information System (MIS) set up in the Ministry
of Rural Development. From the MIS, the Monthly Progress Reports (MPR) are
generated. The State-wise cumulative progress of implementation on the basis of these

MPR on major parameters upto 31.12.2016 are given in the Statement.
Statement

State-wise details of Progress Report on DAY-NRLM

SI.  State Cummulative Progress upto Dec., 2016
No.

Number of Number of Number RF Amount Number CIF Amount
Self Help Household of SHGs  disbursed of SHGs  disbursed
Groups covered provided ( in lakh) provided (X in lakh)

(SHGs) Revolving Community
formed Fund (RF) Investment
Fund (CIF)
1 2 3 4 5 6 7 8
1.  Andhra Pradesh 669188 7019776 0 0.00 0 0.00
2. Assam 75701 811983 46046  6714.05 16414 7511.25

3. Bihar 582742 6983425 154594 23123.22 152815 44762.23
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1 2 3 4 5 6 7 8
4. Chhattisgarh 38542 425444 23176 3456.24 13663 8419.54
5. Gujarat 149032 1876704 48564  4133.50 6664 3211.44
6. Jharkhand 45118 564502 29438  4390.10 22017 12808.51
7.  Karnataka 34671 487504 6027 888.88 7903 7489.74
8. Kerala 233311 3533282 3046 421.70 1688 781.05
9.  Madhya Pradesh 142522 1701445 59862  7945.45 32741 20117.32
10.  Maharashtra 59252 680106 29952 4394.10 8349 4535.22
11.  Odisha 142124 1673854 32422 4276.46 17938 10228.76
12.  Rajasthan 59421 698896 9715  1448.36 5242 5621.01
13.  Tamil Nadu 152256 1957334 15067  2092.05 5762 2361.37
14.  Telangana 423361 4798524 0 0.00 0 0.00
15.  Uttar Pradesh 41884 462471 24201  3556.20 11084 10147.67
16. West Bengal 91922 1023381 48986  6683.89 12892 5138.15
17. Haryana 7279 81024 3810 506.46 1286 672.23
18.  Himachal Pradesh 3201 27231 1212 165.30 161 113.15
19.  Jammu and 15196 143311 9892 1483.80 8676 3467.60

Kashmir

20. Punjab 3478 39431 2101 287.20 948 575.58
21.  Uttarakhand 3286 29680 1515 151.65 754 674.94
22.  Arunachal Pradesh 105 1169 0 0.00 0 0.00
23.  Manipur 460 5323 150 22.50 0 0.00
24. Meghalaya 1572 16367 575 84.44 128 89.25
25.  Mizoram 1569 13929 822 110.25 236 132.00
26. Nagaland 2689 26890 1575 236.25 300 113.43
27.  Sikim 1060 10650 131 19.65 0 0.00
28.  Tripura 2196 20684 1300 156.90 562 335.74
ToTaL 2983138 35114320 554179 76748.58 328223  149307.16

Lack of funds for MGNREGA

442. SHRIMATI VIPLOVE THAKUR: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether MGNREGA is not being implemented properly in many States due
to lack of funds;
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(b) if so, the details thereof, State-wise;

(c) the reasons why Government has stopped releasing funds to such States
under MGNREGA; and

(d) the time by which Government intends to release adequate funds under
MGNREGA to such States including Himachal Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) to (d) Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGS) is a demand driven programme. The Central Funds
are released to the States/UTs on the basis of agreed to Labour Budget and taking into
consideration the performance and the pace of utilization of available funds. During
the current Financial Year 2016-17 (as on 01.02.2017) an amount of ¥ 43304.48 crore
has been released to the States/UTs including Himachal Pradesh for implementation

of MGNREGS which is the highest ever release since inception.

Details of amount released to States/UTs including Himachal Pradesh under the
Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS) during
the current FY (as on 01.02.2017) are given in the Statement (See below).

The Fund release to States/UTs is a continuous process and Central Government

is committed to make funds available as per actual basis.
Statement

Details of amount released to States/UTs including Himachal Pradesh under
MGNREGS during the current year

® in lakh)
SI. No. States Funds released*
1. Andhra Pradesh 366995.295
2. Arunachal Pradesh 13076.400
3. Assam 83263.125
4. Bihar 156823.278
5. Chhattisgarh 204318.930
6. Gujarat 56203.716
7. Haryana 19937.876
8. Himachal Pradesh 29457.420
9. Jammu and Kashmir 75626.150
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SI. No. States Funds released™
10.  Jharkhand 149786.832
11.  Karnataka 180953.420
12.  Kerala 157953.229
13.  Madhya Pradesh 287312.028
14.  Maharashtra 153786.203
15.  Manipur 34370.410
16.  Meghalaya 86069.230
17.  Mizoram 8744.610
18.  Nagaland 50152.800
19.  Odisha 178032.927
20.  Punjab 45846.741
21.  Rajasthan 433544.742
22.  Sikkim 13262.560
23.  Tamil Nadu 424564.594
24.  Telangana 174298.716
25.  Tripura 86621.594
26.  Uttar Pradesh 341180.275
27.  Uttarakhand 49267.186
28.  West Bengal 467470.950
29.  Andaman and Nicobar Islands 801.395
30. Dadra and Nagar Haveli 0.000
31.  Daman and Diu 0.000
32.  Lakshadweep 0.000
33.  Puducherry 300.150
34.  Chandigarh 0.000
35. Goa 425.850

ToTAL 4330448.633

*As on 01.02.2017
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Utilization of funds allocated under MGNREGA

443. SHRIMATI RAJANI PATIL: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) the quantum of funds earmarked under the Mahatma Gandhi National Rural
Employment Guarantee Act (MGNREGA) for the States and Union Territories during

the current Five Year Plan;

(b) whether States have utilized the funds allocated to them under MGNREGA

during the last two years;
(¢) if not, the names of States which could not utilize the allocated funds; and
(d) whether unutilized funds would be added to the funds to be allocated later?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) to (d) Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA) is a demand driven programmes hence no State/UT-wise
allocation of fund is made. The Central Funds are released to the States/UTs on the
basis of agreed to Labour Budgets and taking into consideration the performance and
the pace of utilization of available funds. State/UT-wise details of amount released
and expenditure under the Mahatma Gandhi National Rural Employment Guarantee

Scheme during the current Five Year Plan are given in the Statement.
Statement

State/UT-wise details of amount released and expenditure under MGNREGA

during the current Five Year Plan

Sl.  State 2012-13  2013-14  2014-15 2015-16 2016-17 as on
No. 01.02.2017
1 2 3 4 5 6 7

Central Release

1. Andhra Pradesh 3216.74 475049  2903.14  3073.80 3669.49
2. Arunachal Pradesh 68.34 138.53 27.04 43.95 130.76
3. Assam 534.46 573.50 500.23 878.30 832.63
4. Bihar 1227.81  1580.71 959.68  1024.12 1568.23
5. Chhattisgarh 2031.36  1446.02  1505.70  1063.41 2039.17
6. Gujarat 474.41 335.30 354.43 305.99 562.04

7. Haryana 349.36 376.88 167.15 124.71 199.38
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1 2 3 4 5 6 7
8. Himachal Pradesh 361.30 477.97 355.43 396.10 294.57
9. Jammu and 762.76 603.16 521.71 558.02 756.26
Kashmir
10.  Jharkhand 809.17 621.43 724.33 978.80 1497.87
11. Karnataka 1231.94  1596.07 1716.87 991.55 1809.53
12. Kerala 1311.18  1277.11  1587.58  1526.34 1579.53
13. Madhya Pradesh 1610.15  1839.82  2451.63  2367.32 2873.12
14. Mabharashtra 1573.24 115292 799.52  1238.35 1535.56
15.  Manipur 590.23 231.00 219.97 255.32 343.70
16. Meghalaya 226.11 271.06 277.86 221.83 860.69
17.  Mizoram 252.29 244.74 111.41 285.17 87.45
18. Nagaland 460.12 292.15 113.05 266.66 501.53
19. Odisha 847.98 757.53  1035.30  1479.41 1775.99
20. Punjab 114.21 226.15 189.48 245.33 458.47
21. Rajasthan 258534  2059.43  2976.10  2695.83 4335.45
22.  Sikkim 74.07 106.84 73.86 86.23 132.63
23. Tamil Nadu 3546.05  4690.21  3781.80  5470.37 4245.65
24. Telangana 191996  1824.85 1742.99
25. Tripura 768.90 943.66 636.62  1358.94 861.22
26. Uttar Pradesh 1292.02  2896.39  2513.41  2695.69 3411.80
27. Uttarakhand 268.27 330.01 286.36 450.77 492.67
28. West Bengal 339548 289438 374495 4711.74 4651.21
29. Andaman and 13.81 19.18 13.02 10.36 8.01
Nicobar Islands
30. Goa 241 2.06 1.38 2.47 4.26
31. Lakshadweep 1.18 0.17 0.45 0.12 0.00
32. Puducherry 8.86 8.80 7.40 12.93 3.00
TotaL 30009.56 32743.68 32476.87 36644.80 43264.87

Total Expenditure

1. Andhra Pradesh 5123.78  5344.01 2839.46 4543.13 3389.90
2. Arunachal Pradesh 53.46 95.94 34.42 65.94 97.82
3. Assam 651.53 699.77 503.11 621.19 1345.66
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1 2 3 4 5 6 7

4. Bihar 1860.45 2027.02 1081.71  1624.13 1934.64
5. Chhattisgarh 2221.78  2023.98 175422  1283.01 2371.99
6. Gujarat 617.42 489.03 471.22 428.64 590.37
7. Haryana 380.63 381.62 216.47 142.42 230.76
8. Himachal Pradesh 496.12 569.59 406.23 391.56 397.20
9. Jammu and 853.35 769.71 391.59 768.25 603.98

Kashmir
10. Jharkhand 1152.36 912.44 1029.08 1331.67 1359.27
11. Karnataka 144839  2068.41 167570  1822.19 2470.78
12. Kerala 1416.56  1300.57 161697  1483.50 1876.43
13. Madhya Pradesh  3110.79 261895 2805.37  2499.93 2824.74
14. Mabharashtra 2170.29  1274.68 1609.88  1851.07 1808.87
15.  Manipur 600.08 254.77 267.14 231.21 291.66
16. Meghalaya 265.90 318.49 309.35 273.67 629.72
17. Mizoram 290.39 260.38 114.20 298.59 68.89
18. Nagaland 428.29 294.80 157.82 195.02 446.05
19. Odisha 1177.67  1286.80  1068.92  2052.03 1849.04
20. Punjab 157.69 258.92 213.50 300.23 494.40
21. Rajasthan 3271.55  2629.61  3251.86  3268.64 4012.39
22.  Sikkim 81.34 108.90 77.35 97.14 110.05
23. Tamil Nadu 412129  3938.53  3919.54  6254.54 4883.98
24. Telangana 1903.75  2378.60 1596.48
25. Tripura 971.02  1075.04 822.39  1371.53 956.22
26. Uttar Pradesh 2665.30  3460.68  3139.09  2976.13 3710.03
27. Uttarakhand 311.86 380.84 318.45 492.53 609.17
28. West Bengal 3850.88  3725.17 4012.87  4847.92 5666.54
29. Andaman and 13.00 17.88 9.05 3.33 0.66
Nicobar Islands

30. Goa 1.45 2.97 4.57 3.01 2.34
31. Lakshadweep 1.53 0.74 0.71 0.30 0.23
32. Puducherry 12.15 11.37 6.50 9.18 8.98

TotaL 39778.29 38601.59 36032.48 43910.20 46639.23
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Houses constructed under PMAY-G

444. SHRI DEREK O’BRIEN: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) the data of houses built under the Pradhan Mantri Awaas Yojana-Gramin
(PMAY-G) during the last three years, State-wise;

(b) whether the Ministry is planning to increase its target this year and if so,
the details thereof; and

(c) the deadline for the completion of the annual target?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAYV): (a) Details are given in the Statement (See below).

(b) The Ministry has increased the targets under Pradhan Mantri Awaas Yojana-
Gramin (PMAY-QG) for the current financial year by 33%.

(c) As per Framework for Implementation of PMAY-G, the construction of house

should be completed within 12 months from the date of sanction.
Statement

State-wise details of houses constructed under Pradhan Mantri Awaas

Yojana-Gramin (erstwhile IAY) during the last three years

Units in Nos.

SI. No. State 2013-147 2014-15 2015-16*
1. Andhra Pradesh 206075 46722 2299
2. Arunachal Pradesh 454 110 1
3. Assam 75103 99704 71866
4. Bihar 275869 493874 279013
5. Chhattisgarh 29895 27274 24272
6. Goa 616 1093 27
7. Gujarat 37126 65355 39887
8. Haryana 4532 7196 13114
9. Himachal Pradesh 6565 1620 3034

10. Jammu and Kashmir 429 1736 1989
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SI. No. State 2013-14 2014-15~ 2015-16*
11.  Jharkhand 46651 30681 29948
12.  Karnataka 92575 104098 156538
13.  Kerala 55996 46448 51170
14.  Madhya Pradesh 47391 45465 19470
15.  Mabharashtra 189602 45082 122472
16. Manipur 416 1248 96
17.  Meghalaya 6374 10076 863
18. Mizoram 521 276 378
19. Nagaland 0 1114 638
20.  Odisha 109844 11474 276399
21.  Punjab 1417 2120 0
22. Rajasthan 82446 92069 64892
23. Sikkim 798 1538 214
24.  Tamil Nadu 69955 28869 29394
25. Telangana State was part 57437 84242

of Andhra
Pradesh

26. Tripura 0 23056 6248
27.  Uttar Pradesh 157012 220739 159917
28.  Uttarakhand 2396 4196 7748
29. West Bengal 92071 182128 359537
30. Andaman and Nicobar Islands 238 148
31. Dadra and Nagar Haveli 0 0 0
32. Daman and Diu 0 0 0
33. Lakshadweep 0 0 0
34, Puducherry 0 0

ToTAL 1592367 1652737 1805666

“Figures reported as on MPR by States/UTs
*Figures reported by States/Uts on Awaasoft as on 02.02.2017
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Scrapped job cards under MGNREGA

445. SHRI DEREK O’BRIEN: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(a) the data of job cards scrapped under the Mahatma Gandhi National Rural
Employment Guarantee Act (MGNREGA) due to reasons like fakes, misappropriation,
wrong allocation and deceased, State-wise;

(b) the data of active workers under MGNREGA during the last three years,
State-wise; and

(c) the data of Panchayats with nil expenditure under MGNREGA, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAYV): (a) State/UT-wise number of job cards scrapped under
the Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) due
to reasons like fakes, misappropriation, wrong allocation and deceased are given in
Statement-1 (See below).

(b) State/UT-wise details of number of active workers under MGNREGA during
the last three years are given in Statement-II (See below).

(c) State/UT-wise details of number of Panchayats with nil expenditure under
MGNREGA are given in Statement-III.

Statement-I

State/UT-wise details of number of job cards scrapped under MGNREGA due to
reasons like fakes, misappropriation, wrong allocation and deceased
MGNREGA (FY:2016-17 as on 01.02.2017)

Sl. No.  States Job Card Permanently Deleted
l. Andhra Pradesh 0
2. Arunachal Pradesh 14867
3. Assam 64575
4. Bihar 118421
5. Chhattisgarh 100683
6. Goa 613
7. Gujarat 277779

8. Haryana 32362
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SI. No.  States Job Card Permanently Deleted

9. Himachal Pradesh 21760
10. Jammu and Kashmir 35686
11. Jharkhand 108859
12. Karnataka 493659
13. Kerala 79852
14. Madhya Pradesh 465211
15. Mabharashtra 79184
16. Manipur 34835
17. Meghalaya 2563
18. Mizoram 1375
19. Nagaland 6295
20. Odisha 70463
21. Punjab 56774
22. Rajasthan 103122
23. Sikkim 4078
24. Tamil Nadu 172615
25. Telangana 0
26. Tripura 15516
27. Uttar Pradesh 154964
28. Uttarakhand 13858
29. West Bengal 70691
30. Andaman and Nicobar Islands 12515
31. Dadra and Nagar Haveli 77
32. Daman and Diu 0
33. Lakshadweep 331
34, Puducherry 1584
TotaL 2615167
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State/UT-wise details of number of active workers under MGNREGA during the

last three years

MGNREGA (FY: 2016-17 as on 01.02.2017)

SI. No.

States

*Active Workers (Fig. in lakh)

A S RN U

|\ I NG T NG R N R NS N NS I N N S N e e T S e e Y o S SUE
B I N N = T I TN VR O S S R =

Andhra Pradesh
Arunachal Pradesh
Assam

Bihar
Chhattisgarh

Goa

Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala

Madhya Pradesh
Mabharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Odisha

Punjab

Rajasthan

Sikkim

Tamil Nadu
Telangana
Tripura

Uttar Pradesh

77.97
2.27
34.36
50.49
55.35
0.12
18.26
6.92
10.03
143
27.49
63.08
22.88
77.63
43.6
5.82
6.89
2.57
5.71
49.38
9.54
90.75
0.93
88.99
56.23
10.65
102.43
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SI. No. States *Active Workers (Fig. in lakh)
28. Uttarakhand 9.05
29. West Bengal 144.78
30. Andaman and Nicobar Islands 0.26
31. Lakshadweep 0.01
32. Puducherry 0.53
ToraL 1089.27

*Active Worker: Any individuals who has worked any one day either in the last three financial years

or in current financial year.

Statement-I111

State/UT-wise details of number of panchayats with
nil expenditure under MGNREGA

SI. No. State

No. of GP with Nil Expenditure

1. Andhra Pradesh

2. Arunachal Pradesh
3. Assam

4. Bihar

5. Chhattisgarh

6. Goa

7. Gujarat

8. Haryana

9. Himachal Pradesh
10. Jammu and Kashmir
11. Jharkhand

12. Karnataka

13. Kerala

14. Madhya Pradesh
15. Mabharashtra

16. Manipur

17. Meghalaya

18. Mizoram

172
229
265
148
127
63
4668
2410
40
99
124

16
6691
214
1416
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SI. No. State No. of GP with Nil Expenditure
19. Nagaland 45
20. Odisha 30
21. Punjab 3291
22. Rajasthan 3
23. Sikkim 0
24. Tamil Nadu 1
25. Telangana 297
26. Tripura 0
27. Uttar Pradesh 1490
28. Uttarakhand 143
29. West Bengal 13
30. Andaman and Nicobar Islands 58
31. Dadra and Nagar Haveli 20
32. Daman and Diu 10
33, Lakshadweep 8
34, Puducherry 2

TotAL 22100

Directions for timely payment of wages under MGNREGA

+446. SHRI LAL SINH VADODIA: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) whether Government has issued directions to the States, not to delay payment
of wages under MGNREGA;

(b) if so, whether State Governments have started to comply therewith; and

(c) if so, the States which have followed the guidelines and the States which

have not taken any action thereon?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) to (c) Para 29 of Schedule II of the MGNREG
Act 2005, provides for payment of compensation for delay in payment of wages

within a prescribed time of 15 days from the date of closure of the muster roll. The

+ Original notice of the question was received in Hindi.
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wage seeker is entitled to receive payment of compensation at the rate of 0.05% of
the unpaid wages per day of delay beyond the sixteenth day of closure of muster
roll. The State Government is required to pay the compensation upfront after due
verification within the prescribe time limits and recover the compensation amount

from the functionaries or agencies who is responsible for the delay in payment.

The Central Government has started National Electronic Fund Management System
(NeFMS) in 21 States and 1 UT. The system is likely to reduce unnecessary parking

of funds in the States and promote greater transparency in fund management.

The States have started to address the issue of payment of compensation for delay
in payment of wages. As reported, 26 States have initiated payment of compensation
for delayed payment of wages to the workers. Three States Uttar Pradesh, Himachal
Pradesh and Nagaland have not yet started entering data for payment of compensation

towards delayed payment of wages in MIS.
Rise in demand for MGNREGA jobs post demonetization

447. SHRI DILIP KUMAR TIRKEY: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) whether due to massive unemployment caused on account of retrenchment
post demonetization in cities, there has been a sharp increase in demand for work
under MGNREGA;

(b) if so, the details of the increase in demand of work under MGNREGA post

demonetization, State-wise; and
(c) the steps taken by Government to address the situation?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) and (b) No, Sir. State-wise details of persondays
generated under MGNREGS during 2016-17 (till 31.12.2016) are given in the Statement
(See below).

(c) The Mahatma Gandhi NREG Act, 2005 provides for the enhancement of
livelihood security of the households in rural areas of the States/UTs by providing
at least one hundred days of guaranteed wage employment in every financial year to
every household whose adult members volunteer to do unskilled manual work. The
Government is actively engaged with State Government in establishing systems that

ensure provision of work as per demand, transparency and accountability.



State-wise details of Persondays generated under MGNREGS in FY 2016-17 till Dec., 2016

Statement

(In lakh)
SI. No. State/UT Apr May Jun Jul Aug Sep Oct Nov Dec
1. Andhra Pradesh 291.82 468.30 326.75 112.52 67.28 51.91 52.49 44.27 36.39
2. Arunachal Pradesh 6.74 8.81 6.90 6.66 6.61 5.62 3.09 1.84 2.17
3. Assam 31.84 53.53 39.82 25.78 31.16 44.52 31.79 29.01 41.09
4. Bihar 72.71 79.39 62.20 36.03 27.94 29.69 42.99 56.62 103.10
5. Chhattisgarh 140.82 256.59 189.74 21.99 14.03 14.01 14.09 10.48 26.31
6. Goa 0.05 0.09 0.16 0.11 0.18 0.07 0.08 0.09 0.05
7. Gujarat 25.23 79.97 59.36 14.41 8.96 9.01 9.82 6.07 7.82
8. Haryana 3.65 9.35 13.64 9.07 7.41 7.16 5.51 3.26 4.89
9. Himachal Pradesh 10.25 18.67 4.20 23.51 21.33 18.53 16.04 23.54 28.48
10.  Jammu and Kashmir 7.02 8.99 8.43 7.64 11.36 15.35 2431 26.87 33.31
11.  Jharkhand 91.88 152.70 140.14 47.05 24.41 17.52 16.15 13.03 31.24
12.  Karnataka 87.46 125.68 115.77 79.81 59.53 38.96 43.94 36.97 48.25
13.  Kerala 5.24 24.33 45.26 62.51 86.97 40.43 58.60 67.49 73.84
14.  Madhya Pradesh 111.55 149.23 178.66 40.88 25.87 28.15 26.03 47.58 90.18
15.  Maharashtra 128.58 176.89 120.99 28.02 19.33 20.21 18.76 16.35 29.38

0] SUdIMSUY UDJILAY

[L10T Areniqoq 9]

€GEC suosangy paLivisuy)



S1. No. State/UTs Apr May Jun Jul Aug Sep Oct Nov Dec
16.  Manipur 6.57 6.69 1.25 31.96 23.55 17.25 7.85 3.00 0.01
17.  Meghalaya 3.18 6.53 13.76 22.42 28.29 33.34 31.32 22.42 14.39
18.  Mizoram 25.63 24.54 16.44 19.11 15.33 14.12 9.56 9.58 4.41
19.  Nagaland 35.62 33.08 32.38 28.03 20.86 21.69 16.10 11.86 5.93
20.  Odisha 90.90 167.86 116.20 50.39 51.44 42.51 16.94 11.67 22.88
21.  Punjab 7.62 24.73 23.21 9.19 25.58 18.17 2.16 8.74 14.00
22.  Rajasthan 277.18 515.72 529.97 188.13 93.25 70.89 63.18 53.26 150.88
23.  Sikkim 2.82 2.95 3.41 4.71 3.30 3.06 1.47 3.55 433
24.  Tamil Nadu 388.59 328.63 604.60 430.33 366.39 306.54 155.84 185.60 175.77
25.  Telangana 224.03 275.80 169.75 52.63 50.50 28.24 9.89 17.01 20.24
26.  Tripura 9.39 43.94 73.43 61.03 80.53 46.84 2.35 0.55 8.12
27.  Uttar Pradesh 107.56 347.31 463.44 214.66 111.65 41.60 17.45 9.78 18.91
28.  Uttarakhand 14.02 16.84 19.73 30.05 27.17 23.50 16.43 8.56 14.71
29.  West Bengal 35.49 128.90 349.16 340.93 260.15 162.30 91.85 92.81 114.28
30.  Andaman and Nicobar 0.32 0.33 0.37 0.12 0.18 0.08 0.00 0.00 0.00

Islands
31.  Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
32.  Puducherry 0.00 0.00 0.61 2.19 1.90 0.49 0.14 0.02 0.01
TotaL 2243.78  3536.37  3729.71  2001.87 157244  1171.76 806.21 821.88  1125.35

0] SAOMSUY UDILLY +SC
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Modified guidelines and criteria for PMGSY

448. SHRIMATI RANEE NARAH: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) the details of modified guidelines and criteria of the Pradhan Mantri Gram
Sadak Yojana (PMGSY);

(b) the schemes/projects/village roads to be constructed under PMGSY in the
States of North-Eastern Region, State-wise; and

(c) the targeted year of completion of all PMGSY schemes?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) to (c) ‘Rural Roads’ is a State subject and
Pradhan Mantri Gram Sadak Yojana (PMGSY) is a one-time special intervention
of Government of India to provide rural connectivity by way of a single All-
weather Road, to eligible unconnected Habitations in the Core Network with a
population of 500 persons (Census 2001) and above in plain areas. In respect of
‘Special Category States’ (North East, Himachal Pradesh, Jammu and Kashmir and
Uttarakhand), the Desert, the Tribal (Schedule V) areas and Selected Tribal and
Backward Districts (as identified by Ministry of Home Affairs (MHA), the objective
is to connect eligible unconnected habitations with a population of 250 persons and
above (as per Census 2001). In the critical LWE affected blocks (as identified by
MHA), additional relaxation has been given to connect habitations with population
of 100 and above (as per 2001 Census). Pradhan Mantri Gram Sadak Yojana-II
(PMGSY-II) launched in 2013 aims to cover upgradation of existing selected rural
roads based on their economic potential and their role in facilitating the growth

of rural market centers and rural hubs.

The details of eligible habitations and its connectivity status in the 8§ North-East

States are given in the Statement (See below).

For accelerated execution of PMGSY, the Ministry of Rural Development in
consultation with the Ministry of Finance and the State Governments, has formulated
an Action Plan to achieve the target of the Scheme early by March, 2019. The fund
sharing pattern of PMGSY has been made in the ratio of 60:40 between the Centre
and the States for all States except for 8 North Eastern and 3 Himalayan States for
which it is be 90:10.
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Statement

Details of habitations cleared and connected under PMGSY in 8
North East States upto December, 2016

SI.  State(s) Eligible Habitations Habitations
No. Habitations sanctioned by  connected by
MoRD the States

1. Arunachal Pradesh 438 463 368

2. Assam 16026 9997 8938

3. Manipur 654 549 420

4. Meghalaya 702 475 222

5. Mizoram 252 183 157

6.  Nagaland 110 93 94

7. Sikkim 366 344 281

8.  Tripura 1916 1898 1756

Use of Bhuvan platform by the Ministry

449. SHRI B. K. HARIPRASAD: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) whether the Ministry is using Bhuvan platform of ISRO for the monitoring

of its ongoing projects;
(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the details of the procedural framework and its benefits at ground level so
far?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) Assets created under MGNREGA are geotagged
and uploaded over Bhuvan platform of ISRO. For monitoring of watershed projects
under the Watershed Development Component of the Pradhan Mantri Krishi Sinchayee
Yojana (WDC- PMKSY), a geo-spatial portal named SRISHTI based on the Bhuvan
platform of Indian Space Research Organization (ISRO) is being implemented and
used from 2015 with the assistance of National Remote Sensing Centre (NRSC),
Hyderabad. Under the rural housing scheme Pradhan Mantri Awaas Yojana—Gramin
(PMAY-G) Bhuvan platform of ISRO is being used on trial basis.
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(b) The geotagging of the assets created under MGNREGA has been initiated to
address the twin objectives of ‘Planning’ and ‘Accountability’. The Ministry signed a
MoU on 24th June, 2016 with the National Remote Sensing Centre (NRSC), Indian
Space Research Organization (ISRO), Government of India, Hyderabad to provide
complete solution for geotagging the assets created under MGNREGA.

In WDC-PMKSY, Geo-coded and time stamped photographs on near real time
basis are uploaded on SRISHTI portal using a mobile application DRISHTI specifically
developed for the purpose. As on 01.02.2017, about 5.15 lakh photographs have been
uploaded on the SRISHTI portal.

Under the rural housing scheme Pradhan Mantri Awaas Yojana—Gramin (PMAY-G)
implemented by Ministry of Rural Development, geo-tagged photographs of the houses
which are uploaded on AwaasSoft are linked to Bhuvan platform of ISRO on trial
basis so that the photographs that have been uploaded on AwaasSoft can be viewed

on the map.
(¢) Does not arise

(d) NRSC developed a mobile application to capture the photographs along
with geographical position (Longitude and Latitude) for uploading over the Bhuvan
platform. This project named GeoMGNREGA was rolled out in public domain on
30th November, 2016. The geotagged asset data is available for public viewing on

the link http.://bhuvan.nrsc.gov.in/governance/mgnreg.

As on 01.02.2017, a total of 47,63,743 assets created under MGNREGA have
been geotagged. The State-wise No. of assets Geotagged are given in the Statement
(See below).

The valuable asset information provided by GeoMGNREGA will equip the
stakeholders with more accurate information about their area and facilitate better
identification of gaps and optimum allocation of resources. It will help in ensuring
transparency and accountability. The digital asset inventory is a potent tool for social

audit.

Details of ongoing watershed development projects including the project locations,
project boundaries, etc. are uploaded by the State Level Nodal Agencies (SLNA).
Photographs of the works are primarily uploaded by the Project Implementing Agencies
(PIA). The portal aids in physical and qualitative assessment of works undertaken.
Any shortcomings, etc. as evidenced through the portal are appropriately taken up

on a continuing basis by the project implementers at the various levels.
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Statement

State-wise number of Geotagged MGNREGA assets

State/UT No. of Geotagged MGNREGA assets’
in Public Domain as on 1.2.2017
1 2
Andaman and Nicobar Islands 0
Andhra Pradesh 1000,666
Arunachal Pradesh 1,655
Assam 13,417
Bihar 226,413
Chbhattisgarh 134,744
Dadra and Nagar Haveli 0
Daman and Diu 0
Goa 0
Gujarat 39,491
Haryana 16,962
Himachal Pradesh 37,743
Jammu and Kashmir 80,071
Jharkhand 109,801
Karnataka 488,721
Kerala 155,138
Lakshadweep 0
Madhya Pradesh 336,689
Mabharashtra 115,129
Manipur 897
Meghalaya 5,167
Mizoram 12,892
Nagaland 3,325
Odisha 162,313
Puducherry 0

Punjab 19,278
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1 2
Rajasthan 265,655
Sikkim 5,721
Tamil Nadu 220,303
Telangana 866,878
Tripura 84,478
Uttar Pradesh 98,423
Uttarakhand 31,515
West Bengal 230,259
TotAL 47,63,743

Implementation of people on SECC

t450. SHRIMATT CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether the experts have submitted a report on Socio, Economic and Caste
Census (SECC) to the Ministry and on the basis of that it has been advised to

provide benefits under various schemes;
(b) if so, the details thereof and the details of steps taken in this direction;

(c) the number of people living below the poverty line and the number of poor
households who require houses along with the number of people coming forward for

pension and other facilities due to this report; and

(d) the quantum of extra burden that would be borne on implementation of

various schemes according to report?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) and (b) The Expert Group on Socio Economic Caste
Census (SECC), constituted by this Ministry on 01.01.2016, has made recommendations
on the objective criteria for allocation of resources to States and identification and
prioritization of beneficiaries under various programmes of the Ministry of Rural
Development. Expert Group, Committee, Concurrent Evaluation and Impact Assessment
Studies etc. are constituted by the Ministry as a part of comprehensive multi-level and

multi-tool system of monitoring and evaluation of implementation of its programmes

+ Original notice of the question was received in Hindi.
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to ensure that the objectives of schemes are achieved. Corrective measures are taken

by the Government, when required.

(c) The erstwhile Planning Commission estimated poverty on the basis of Monthly
Per capita Consumption Expenditure (MPCE) following the Tendulkar Methodology
according to which the number of persons living below poverty line in 2011-12 was
estimated at 2166.6 lakh in rural areas. The Ministry, inter alia, is implementing
Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA), Deendayal
Antyodaya Yojana - National Rural Livelihood Mission (DAY-NRLM), Deen Dayal
Upadhyay - Gramin Kaushalya Yojana (DDU-GKY), Pradhan Mantri Awaas Yojana -
Gramin (PMAY-QG), Pradhan Mantri Gram Sadak Yojana (PMGSY) and National Social
Assistance Programme (NSAP) to bring about overall improvement in the quality of
life of the people in rural areas through employment generation, strengthening of
livelihood opportunities, promoting self employment, skilling of rural youths, provision
of social assistance and other basic amenities. The rural housing scheme has been
revamped as PMAY-G to realize the vision of ‘Housing For All by 2022’. NSAP
is implemented to ensure that social protection to eligible beneficiaries is available

throughout the country.
(d) The Expert Group has recommended inter se allocation of resources to States.
Construction of PMGSY road in Ram Nagar Panchayat in Bihar

+451. SHRI RAM NATH THAKUR: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) whether the construction work of PMGSY road from Ram Nagar turn to
Pakdiya and Bairiyahi via Sudiyahi village in Ram Nagar Panchayat of Phulparas
block in Madhubani district of Bihar had remained incomplete for almost four

years;
(b) if so, the details thereof;

(¢) whether any time limit was fixed for the construction of the above road
under PMGSY;

(d) if so, whether any action was taken against the contractor who did not

complete the construction of the road in time; and
(e) if so, the details of the action taken?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) to (e) ‘Rural Roads’ is a State subject and

+ Original notice of the question was received in Hindi.
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Pradhan Mantri Gram Sadak Yojana (PMGSY) is a one-time special intervention
to provide rural connectivity, by way of a single all-weather road, to the eligible
unconnected habitations in the core network. The Road from Ram Nagar turn to
Pakdiya and Bairiyahi via Sudiyahi Village in Ram Nagar Panchayat of Phulparas
Block for 6.53 Km in Madhubani districts of Bihar was sanctioned under PMGSY.
The State Government has informed that the work was awarded in April, 2013 for
completion till May, 2014. The road has been completed upto GR-III Stage. The
Road has been inspected by National Quality Monitor (NQM) in September, 2014.
Due to delay in completion of road State Government has deducted an amount of
T 2,86,432 from Contractor’s bill as penalty.

Implementation of SAGY

+452. SHRI PARVEZ HASHMI: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) the details of action plans implemented in the villages adopted by Members
of Parliament under the Saansad Adarsh Gram Yojana (SAGY);

(b) the details of schemes proposed for villages adopted by the Members of Lok
Sabha and Rajya Sabha from Delhi and the quantum of work carried out in them;

and

(¢) the details of works accomplished so far to convert "Aali Gaon' adopted by

me under SAGY into an ideal village till now?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) The details of status of implementation of projects
from the Village Developments Plans (VDP) of the SAGY Gram Panchayats are given
in Statement-I as the data uploaded by the respective States/UTs on the SAGY portal
as on 31st January, 2017 (See below). Out of the 40,930 projects taken up under the
VDPs works on 54% have been initiated. The States/UTs have reported that 35% of

the works are already completed.

(b) The details of schemes proposed for GPs adopted by the Members of Lok
Sabha and Rajya Sabha from Delhi and the quantum of work carried out in them

are given in Statement-II (See below).

(¢) The details of work undertaken in Aali GP, Kalkaji Block, South Delhi

district are given in Statement-III.

+ Original notice of the question was received in Hindi.
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Statement-1

Details of Sector-wise Village Development Plan Progress Report under
SAGY as on 31st January, 2017*

SI.  Sector Total Completed In-Progress
No. Projects Projects Projects
1. Basic Amenities 7298 2502 1380
2. Ecology and Environment Development 1883 553 364
3. Economic Development 9568 4342 1898
4. Governance 610 280 140
5. Health 2002 985 402
6. Human Development 3602 1557 597
7. Infrastructure 13318 3142 2280
8. Social Development 2649 1239 539

ToTAL 40930 14600 7600

*from the SAGY website http.://saanjhi.gov.in

Statement-I1
Details of Schemes proposed for SAGY GPs adopted by MPs from Delhi

(A) The following villages have been selected by the Hon’ble MPs under the

SAGY Scheme

SI.  Name of the Village under District Name of the Hon'ble MP
No. SAGY

1. Bhatti South Shri Ramesh Viduri
2. Qutabgarhi North-West Shri Meenakshi Lekhi
3. Al South East Shri Parvez Hashmi
4.  Garhi South East Shri Parvez Hashmi
5. Jharoda Kalan South-West Shri Pravesh Verma
6. Daulatpur South-West Shri Pravesh Verma
7.  Ghoga North Dr. Harsh Vardhan

8. Jaunti North-West Shri Udit Raj

9.  Khampur North-West Shri Udit Raj

10. Chilla Sarodha East Shri Mahesh Giri

11. Sabha Pur (Chauhan Patti) North-East Shri Manoj Tiwari
12.  Ibrahimpur North Shri Janardan Diwedi




(B) Schemes to be proposed by the DRDB (Rural Development) in its meeting dated 17.01.2017 in respect of Ghoga Village adopted

by hon'ble MP Dr. Harsh Vardhan

Sl.  AC Name Distt Village Work Nature of Work Estimate amount Executing Area MLA/MP Remarks
No. (in lacs) Agency
1. Bawana North Ghoga Pond Development of pond 60 I&FC  Dr. Harsh Vardhan (MP)
and its approach road
at village Ghoga in
Distt. North Delhi
2. Bawana North Ghoga Drains Repair of existing 10.32 I&FC  Dr. Harsh Vardhan (MP)
side drain along
Phirni road at village
Ghoga in Distt North
3. Bawana North Ghoga Park Development of park 53.35 I&FC  Dr. Harsh Vardhan (MP)

and physical centre
at Kh. No. 174 at
village Ghoga in
Distt. North
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(C) Schemes to be proposed by the DRDB (Rural Development) in its meeting dated 17.01.2017 in respect village Jharoda Kalan
adopted by hon'ble MP Sh. Pravesh Sahib Singh Verma

SIl.  AC Name Distt Village Work Nature of Work Estimate Executing Area MLA/MP Remarks
No. amount Agency
(in lacs)
1. Najafgarh  South West Jharoda Kalan Road Improvement of 126.96 I&FC Shri Pravesh SAGY Shri Pravesh
existing road Sabih Singh (MP) Sahib Singh

from Dichaon

Kalan to
Jharoda Kalan
Government
School,
Najafgarh,
AC-35

(D) Rural Development work of Sanctioned Scheme

Sl Village work Nature of work Estimated Executing Area MLA/ CD Date of
No. cost (in lacs) Agency MP Sanction Issued
148. Jharoda Road Construction of road in Kh. No 149.7 1&FC Shrri Pravesh XIII 04.03.2016
175 and 178 in village Jharoda Sahib Singh
in N.G. Block
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149. Jharoda Road Construction of approach 93.25 I&FC Shri Pravesh XIII 04.03.2016
road from village Phimi to Sahib Singh
Dichaon seen thrugh the wested
gram sabha land for rasta in
Kh.No.71,82,128,129,135 in
Village Jhroda in N.G. Block

150. Jharoda Road Construction of approach road 110.66 I&FC Shri Pravesh X1 04.03.2016
from Mungeshpur Drain to PVC Sahib Singh
Market (Tikri Kalan) at Village
Jharoda Kalan in N.G. Block
(Tikri Wala Rasta) AC-Najafgarh

(E) Schemes to be proposed by the DRDB (Rural Development) in its meeting dated 17.01.2017 in respect of village Jaunti adopted
by hon’ble MP Shri Udit Raj

SI.  AC Name Dist Village Work Nature of work Estimated  Executing Area Remarks
No. cost (in lacs) Agency  MLA/MP
1 2 3 4 5 6 7 8 9 10
1.  Mundka North West Jaunti Cremation Renovation of cremation 68.22 I&FC Shri Udit
Ground ground in Village Juanty Raj

in Distt. N/W
2. Mundka North West Jaunti Pond Development of Pond 53.41 I&FC Shri Udit

bearing Kh.No 330/20 at Raj

village Jaunti in Dist. N/w
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1 2 3 4 5 6 7 8 9 10
3 Mundka North West Jheemarpura Road Improvement of road 37.41 I&FC Shri Udit
and side drains at Raj
village Jeemarpura
(F) Rural Development work of sanctioned scheme
SI.  AC Name Distt. Village Nature of Work Sanction Estimated Executing Area MLA/ CD Dateof = Remarks
No. Amount cost Agency MP sanction
(in lacs) (in lacs) issued
1. Khaanjwala North-West Jaunti Construction of 130.05 131.35 I&FC  Shri Udit Raj VII 05.05.2016
RMC Road of (MP)
Old Phirni from
existing MCD
drain to Haryana
Irrigation Channel
on Nizampur road
at village Jaunti in
Kanjhawala Block
2. Khaanjwala North-West Jaunti Improvement of 83.68 84.52 I&FC  Shri Udit Raj VIII 05.05.2016

Phirni Road from
NDPL Office to
Mahadev Temple at

village Jaunti

(MP)

0] SLoMSUl U1y 99¢

[VHAVS VAIVY]

suonysangy paLivisun



3.

North-West

MP (North Jaunti
West/AC
Mundka)

Repair/renovation
work in MPCC at
village Jaunti in
Kanjhawala Block

78.01

79.79

I&FC

Shri Udit Raj VIII 30.12.2015
(MP)
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Statement-IT1
Details of work undertaken in Aali GP, Kalkaji Block, South Delhi District

Village Aali has been adopted by Shri Parvez Hashmi, Hon’ble Member of
Parliament (Rajya Sabha) under Saansad Adarsh Gram Yojana (SAGY) falling under
the jurisdiction of South East District, Delhi.

The Village was adopted under the Yojana very late as Hon’ble Member of
Parliament had earlier adopted village Garhi under SAGY which did not meet the
criteria for adoption of a village under Saansad Adarsh Gram Yojana. To appreciate
the spirit of the Yojana, all the Departments were requested to conduct necessary
surveys and converge their schemes. The first coordination meeting could be convened
only on 29.09.2015 in which Hon’ble MP was also present. Shri Joginder Singh
Sehrawat, SDM (Sarita Vihar) was appointed as charge officer under the scheme.

Education

There is only a primary school in village Aali which is being run by South Delhi
Municipal Corporation. The students have to go either to Badarpur or Madanpur Khadar
for getting secondary education. The District Administration took up the matter with
the Directorate of Education either to upgrade the existing school or open a new
Senior Secondary School in the village. Hon’ble Member of Parliament also took
up the matter with DDA. The DDA has issued a Public Notice for change of land
use so that the land could be allotted for opening a new Senior Secondary School
both for boys and girls.

(i) Non Formal Education: 2.5 students who have dropped out from school with

various reasons were re-enrolled after imparting them non formal education.

(i) Adult Education: 18 women have been enrolled in this Scheme in April,
2016.

Hygiene and Sanitation

The SDMS was requested for regular cleaning of the streets. The local body was
also directed to identify a place/land for Dhalao where garbage and waste material
can be dumped. SDMC was also requested to put big Dustbins at appropriate places.
The residents were also encouraged to segregate their house hold waste and put the
garbage in dustbins. SDMC also desilted and cleaned the drains in the village. The
villagers were discouraged from the use of polythene bags.

Water

Delhi Jal Board is supplying water to village from borewells. There was deficit
of water in relatively higher areas of the village. These areas are inhabited by weaker
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sections of society. It was decided to install two more borewells especially for these
areas. The DJB has prepared the proposal and the same will be placed before District
Advisory Committee for approval in June, 2016.

Infrastructure
(i) Chaupals

There are Three Chaupals in the village. The Ambedkar Chaupal is inGood
condition. The remaining two Chaupals, the villagers wanted that they should be
reconstructed for fulfilling the needs for arranging marriage functions etc. The Irrigation
and Flood Control Department maintains these Chaupals. The Department informed
that these Chaupals were constructed 10-15 years back and cannot be demolished.
However, the Department prepared an estimate to remove walls etc. to give shape
of a hall to these Chaupals. One estimate has been sent to Rural Development
Department and other estimate will also be sent to Rural Development for sanction.

This will meet the long pending demand of the villagers.
(ii) Upgradation of Transformer

The place for shifting of transformer has been identified by BESE and the site
has also been inspected by SDMC and BSES. The proposal for approval for the
same will be placed in the next meeting of ETC likely to held in the second week
of June, 2016.

Social Activities

The District Administration also celebrated the Mahaparinirvan Diwas of Baba
Saheb Dr Bhim Rao Ambedkar on 06.12.2015 in village Aali where people from
every caste gathered and made the function a great success. An exhibition on the
life of Dr Bhim Rao Ambedkar was also organized in the Ambedkar Chaupal in
which people from all the communities gathered and collected information about
Dr. Bhim Rao Ambedkar.

A Safai Abhiyan was also launched in the village w.e.f. 29.02.2016 to 04.03.2016
with the help of SDMC wherein emphasis was laid on desilting and cleaning of
drains, hygiene and sanitation and regular street sweeping. Residents were also
sensitized about the side effects of use of Polythene bags. Residents/villagers were
also encouraged to plant more trees.

Skill Development (Vocational Courses)

(i) Beautician: 50 women were enrolled in this course in October, 2015 and
all of them have passed this course in March 2016. 54 new women have

been enrolled in April 2016 in this course.
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(i) Cutting and Tailoring: 50 women were enrolled in this course in October
2015 and all of them have passed this course in March 2016. 56 women

have been enrolled in this course in April, 2016.
Implementation of land reforms in States

453. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether Government has examined the land reforms of different States;
(b) if so, the details thereof, State-wise;

(¢) whether Government has given any directions to implement the land reforms
expeditiously; and

(d) if so, the details of guidelines, if any, issued in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) to (d) The subject of ‘Land’ and its management
falls in the jurisdiction of States. Power to enact laws relating to ‘Land’ vests in the
Legislatures of States. Each State has its own State-specific Revenue Laws to deal

with ‘Land’ and matters related thereto.

A Task Force on Land Reforms was constituted on 22.10.2012 under the Chairmanship
of Minister of Rural Development to inter alia prepare a draft National Land Reforms
Policy and suggest and recommend appropriate dialogue process with and appropriate
advisory to States on matters relating to land reforms. The Task Force recommended a

draft National Land Reforms Policy. Further action as appropriate is in process.
Green highways

t454. MAHANT SHAMBHUPRASADIJI TUNDIYA: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government as well as the National Highways Authority of India

HAI) have introduced the Green Highways scheme in the country;
ghway ry
(b) the details of plantation done thereunder during 2016, State-wise; and
(¢) the details of highways in Gujarat without service roads?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) Ministry
of Road Transport and Highways has launched the Green Highways (Plantation,
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Transplantation, Beautification and Maintenance) Policy, 2015 to promote greening
of Highway corridors with participation of the community, farmers, private sector,

NGOs and Government institutions.

(c) All National Highways built by Ministry and its implementing agencies in
the country including Gujarat have well laid out provisions for construction of Service
roads as per Schedule B of the contract/concession document. These service roads
are provided and constructed as per the ‘Manual of Specifications and Standards
for National Highways’ i.e. IRC SP 87-2013 (6 laning projects), IRC SP 84-2014
(4 laning projects), IRC SP 73-2015 (2 laning projects).

Proposal for development of seaport at Tadadi (Karnataka)
on PPP mode

455. SHRI K.C. RAMAMURTHY: Will the Minister of SHIPPING be pleased
to state:

(a) when was the first proposal mooted to develop seaport at Tadadi on Public
Private Partnership (PPP) mode;

(b) since how long the proposal is pending with the Environment, Forest, and

Climate Change Ministry; and
(c) what efforts have been made by the Ministry to clear the above proposal?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI MANSUKH
L. MANDAVIYA): (a) A proposal to develop seaport at Tadadi on Public Private

Partnership mode was mooted by 